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[MR SPEAKER Inthe Chai

ORAL ANSWERS TO QUESTIONS

Englsh)

Sub-Committees of National Develop-
ment Council

+
781 SHRI SANAT KUMARMANDAL
SHRIGEOPRGE FERNANDES

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

pleasedtostate

(a)whetherthe Nabonal Development Coun-
cil has recently considered reports of its sub-
comimuttees onnon-plan expenditure, iteracy,
population andemployment,

(b) thefollow-up achon taken parbculartyon
the Austenty Committee’s Report,

{c)whetherthe Govemmenthave any pro-

posal to explore/identify other areas where
austenty measurescanbe taken, and

(d) Wso, the detasis thereot?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENATION (SHR! GIRIDHAR
GOMANGOQ) (a)and(b) TheNatonal Develop-
ment Councilinits meeting held on Apnl 5, 1983
consideredthe Reportof the NDC Commitiee on

“Austenty Therewasgeneralendorsementofthe

- recommendations ofthe committee buttwas

decided that there was a needforwider consul-
taton ltwasdecdedthattiis exercise couidbe
undentakenby the Planning Commussion The
council furtherdecidedto setupaNDC Commit-
tee on Power to make the State Electricity
Boards economcally viable by recastingtantfs,
mproving efficcency and considenng delinking
power distnbution fromgeneration Thesetting
up of NDC Comimsttee on power is N progress
Though the other three reports were also pre-
sentediothe NDC, they coukd notbe consxdered.

{c)and(d) The Govemmentof indiahave
beentalinga number of measuresforeconomy
mexpenditure Thissacontinuous exercise

SHRISANAT KUMARMANDAL Iwould
ketoknowfromthehon Ministerwhetherthe
deferment of follow-up action onthe austernty
measures recommended by the Patnaik Com-
mittee reflected a failure on the partof NDC to
come to gnps with a key aspect of fiscal restramnt
andwhy dkdnotthe Centre discussthings withts
own staff on moratonum on DA and wage revi-
sion before making suggestontothe State Chef
Muusters

SHRI GIRIDHAR GOMANGO  Sir, the
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NDC consideredthe report submitted by auster-
itycommittee Theword ‘failure’1susedinthe
question Butwhateverrecommendations have
been made by the Committee and whatever
wviews have been expressed by the ChiefMirus-
ters andby the Members of the Committee, have
allbeentaken intoconsideration while taking
stepson austenty

Theissue of DA was referredtothe Plan-
ning Commussionforvader consultation withthe
poliical parties andtrade unions Consultaions

aregoingon

All the measures recommended by the
Austenty Committee are being discussedinthe
planning commission, butonly veryfew of they
havebeencoveredtllnow Thereareanumber
of recommendations on austenty numbenng
seventeen we have to discuss indetailalithe
recommendations one afterthe otherandaction
will betaken afterthat to observe austenty

SHRI SANAT KUMAR MANDAL. My
second supplementary 1s the centre’s call for
determined efforts to raise resources and cut
expenditure has so far been an exercise in
rhetonc Nowthatthe DAfreezeideahasbeen
rejected Itis hightimethe Centreformulated
aNational Policy on wages, income andpnce
andoncuttingdown ofthe Non-Plan Expenditure
apartfrom sending meaningful signals tothe
States for revamping of the State Electncity
Boards

SHRIGIRIDHARGOMANGO Asfaras
the setting up of the NDC Committee on Power
isconcemed, itisunderthe consideration of the
Govemmenttoconstitutethatcommittee based
onthe recommendationofthe NDC Allthese
aspects will definitely be considered by that
Commitiee

Regarding the other point whichthe hon
Member referredto, already we havetakena
numberofsteps Inrespectofthe policy ofthe
PnmeMirsster on 10 percent of staffstrengthin
theMinistnes We have mihatedaction Fur-
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ther, we have already rSeadjusted two orthree
more Ministnes with the slaff strength of other
Ministnes insuch awaythat 10percentcutwill
be applicable to allthe Ministnes and Depart-
ments The measures whichare alreadytaken
bythe GovemmentofIndia are aclearmdication
thatthe Govermnmentis senous about the auster-
tymeasure Ithinkthe States alsoaretaking
steps Butit requires adetalled discussion It
1s notonly the Govemment of india which must
take suchameasure but alsothe States should
havetheir role by whichthe Non-Planand non-
productive expenditure will notfurther ncrease

[Translation)

SHRI GEORGE FERNANDES Mr
Speaker, Sir, | donotthinkthatthe Government
1s serious about taking austenty measures
Thisissuewas raised inthe meeting of National
Development Council heldin December 1991
andthehon PnmeMinisterhadannouncedthat
acommittee willbe setupforthis purpose The
Committee was constitutedin February and it
submitted its reportlast yearin the month of July
Already nine months have elapsed since the
reportwas sbbmitted andthe Governmentis
now showing some senousness but | see no
senousness on the part of the Govemment
whichthehon Ministeris tryingto estabhish

Iwouldlike to knowfromthehon Minister
how ustified the Government s inwithholding
the deamess allowance of the workers andin not
mobiksmgthe capital required for development
purpose Employmentgenerationwouldbe ni
inthecountrybynextyear The Governmentis
misutiising the funds The Government is
spending levishly on occasions where it should
havetaken austentymeasures Government
have inited retired personwithin the age group
of 60-70-80 years from all over the world to
attendthe programme proposedto be heldin
Delhunextweek by Rapv Gandi Foundatonfor
promoting world peace and have made elabo-
rate arangements for the stay of 20 dignitanes
alongwiththerrclose associates hkke thewr family
membersana secretanes etc , thus providing
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fee airtickets for 60 pareons at the expense of
the Govemment Mr Speaker, Sir,isthisthe
sannermwhich Govemments observang aus-
terity? DA s beingfreazed and huge moneyis
bengsquandered away

[Enghshy

SHRIGIRIDHAR GOMANGO TheNDC
Commuttee on DA has already taken astandtheat
forone year atleastthe DA should be withheid
whichhasnowbecomeanissue Therealso, the
Members have gotsome views on the quesbon
ofwithholdingthe DA

Andiitis referredtothe Planning Comimis-
sion and we are discussing it with the political
parbesandtradeuwons Theyareinvilediogive
thew views, notonly about DA butaiso on other
measures. Overandabove, the Austenty Com-
mttee has given 17 recommendations andifthe
hon Member has got any view, definttely that
will be considered by the Government The
‘Commtiee Report covers aimostall the ponts
conceming to States as well as the Central
Mimstnes and Government  On that basis
whichever ponts are then, | think, they willbe
considered by the Government. The delay s of
ninemonths, is because we hadto convenethe
meesting We have convenedthe meetingand
wiews havebeen obtained by the NDC Commat-
tee On that basis, whatever measures are
requsred by the Govermnment in observing the
austenty, we are observing that

SHRI GEORGE FERNANDES What
about this money thatis now being spent away
bythe States for private trust? Itis being spent
forapnvate trust

SHRI NIRMAL KANTI CHATTERJEE
Austenty, | have no hesitabonin agreeing, isthe
needofthe hour Wilithe Governmentconsider
along with the proposal to freeze wages, the
proposaltofresze profits onunearmedncome
and put t before the Natonal Development
counoil?
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SHRIGIRIDHARGOMANGO Hon Mem-
bercan give hus views in witing so that we will
seehowbest that canbe inked up examined by
theGovemment

SHRI NIRMAL KANTI CHATTERJEE
Linking Is very simple Wage is an income,
salary s anncome and every kind of ncomeon
profitand uneamedicomesanincome When
you talk of cutting down a particular type of
income, would you propose a cut down onthe
income, thatis on profit and uneamed ncome?

MR SPEAKER Hewantsyourviewsto
be gveninwitting

[ Transiaton]

SHRI MOHAN SINGH (Detna) Mr
Speaker, Sir, t 15, mattar of regratthat the hon
Minster has not grven the requisite information
m his reply as we had expected and therefore |
amcompelied to ask asupplementary question
Iwould ke to know what achon is beng taken
by the Government with regard to adopting
austenty measures m the hight of guidelines
ssuedby the Planning Commussion Whether
aninvbative has beentaken bythe Govemment
orasuggeshon has been gven by tha Planning
Commussionto the Govemment for restnching
the expendstuce being incurred on Mirssters by
imposing a kmit on the expendrture of the Min-
isters soasto create an atomsphers of simplic-
ity? Sincethehon Mmuster has imself admat-
ted austerity s acontnuous process | would ke
to know when will this process start and when
wili t be withdrawn

[Enghsh]

SHRIGIRIDHARGOMANGO ThePlan-
ming Commussion has not issued a gusideline
But the Government has taken certain mea-
sures onthebasis of the NDC's views that there
shoukdbe cutonthesethungs Wehaveaiready
doneit The Mnistnes and Departments have
alsogotcertan measures by which certamcut
will be applied The Planning Commission
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knows inthis regard When we discuss Rwith
the States definitely we will raise all these
points Butwe have not yet formulated it be-
cause itis under process of Consultabon with
the concemed authorities, concemned parbes
andunions. Ministnes and Departments willbe
gving their views on these points. Alreadythe
measures are being taken before the
Committee's recommendation Aherthe Com-
mittes recommends certain measures, defi-
nitely we will examine those points and formu-
late ascheme

PROF K V THOMAS One ofthemajor
expenditures in Govemment offices and Mans-
tries 18 the unrestncted use of telephone and
cars. There wasaletterfromthe Pnme Minsier's
office ayear ago thatthe use of telephones and
cars should be restncted to the maximum ex-
ot

Myquestiontothehon Mirsteris whether
, afterthe recespt of that letter, the expendsture
has gone up orgone down and whether there:s
an_ymonltom_gmad‘herynmmm

SHRIGIRIDHAR GOMANGO Sir, | will
haveto collectthe information Minstry-wise. |
will submit the detaiis after collecting the infor-
mahon i

SHRI LOKANATH CHOUDHURY" Mr
Speaker, Sir, there are so many Sub-Commit-
tess. inreplytopartacithe queston, they have
written about the report of the Austenty Commill-
tesonly *

SHRIGIRIDHAR GOMANGO Yee, the
queshonsonthat.

SHR1 LOKANATH CHOUDHURY: But
there are sub-committees on Non-plan Expen-
diture, Literacy and Population, and Employ-
ment. | would ke to know whether these sub-
committees have submitted their reports and
whether the National Development Council
(NDC) has consideredthese reports. Thisismy
first question on which | want a clarification.
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Thesecond partofmy questionis whether
Risafactthat afterthe Austerity Commities gave
its report and despite the recommended freaze
on DA, the Govemnment has gone againstthe
recommendation of the Austerity Committes
andenhancedths DA. Thesis my nextqueston

SHRIGIRIDHAR GOMANGO" Thefirst
pointwinchithe hon Memberramsedis aboutthe
otherthree sub-commuttes reports. They have
alsosubmitted theirreportstotheNDC  Butthey
werenotdiscussedindetail Onlythe reportof
the Austenty Committee was discussed on that
date The reposts of the otherthree sub-commst-
tees were submittedio the NDC

SHRILOKANATHCHOUDHURY Have
they submitied their reports, if so, what s their
opimon onthose reporis?

SHRIGIRIDHARGOMANGO Theywere
not descussed But, along with the Austenty
Commsties’s report, the otherthree subcommat-
tees | have submitted thewr reports to the NDC
They were not discussed and no decsion has
yetbeentaken (Interruptions)

MR SPEAKER-" Please do not reply to
thenmienuphons

SHRIGIRIDHARGOMANGO" Theywere
notdiscussed Atthemoment, the Govermnment
has nottaken anyview againstthe Commitiee’s
recommendation or against the commitiee's
report. Butwhateverdecwion hastobe taken,
thasbeentaken bythe Government

One Timeincrease in Pansion
*
782 MAJ GEN. (RETD.) BHUWAN
CHANDRA KHANDURI- SHRIM.J. RATHVA.

Willthe PRIME MINISTER be pleasedto
slale:

{a)the norms foxed for grant of ‘One Time
Increase’ (OTT) inpensiontothe Armed Forces
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personnel who retired from service before Janu-
ary1,1986,

(b)the details of categones of ex-Service-
manexcludedfrom grantol OTlinpension

(c) the reasons and justification for their
exclusion, '

(d)whetherdsbursement of OTlinpension
has been made to allpensioners, and

(@)1t not, the steps taken topay OTito the
remamingpensioners”?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a)to (e) Astatementslaidonthe Tableofthe
House

STATEMENT

The Govemnmenthad constituteda High
LevelEmpowered Committee (HLEC)on26 9 91
under the chairmanship of the then Raksha
Mantnng, to review the difficuties faced by pre
1 1 86 Amed Forces pensioners, and evolve
practical solutions including a ime frame for
mplementation Basedontheunammousrec-
ommendations of the HLEC the Government
issued orders as per Mirustry of Defence letter
No 1(2)/92/D(Pens/Sers)dated 16 3 82sanc-
‘oningaschemeforgrantof One Time Increase
(OTH npansionwef 1192 tothe Armed
Forces personnel who retredpnorto 1 1 86

2 Thebroad norms for grant of OTl have
been.

{a) The Sepoy pensioners forwhomthere
1s no differential betweenpre 1 1 88 and post
1 1.88 rates of pension on account of the mini-
mum pension of all pensioners having been
steppedupioRs 375/- should alsobe granted
some benefit Forthis purpose every Sepoy
pensionerwas giventhe pension for 18 yearsof
quaiifyingaervice under this formulation an
average benefitof Rs.24/- per Sepoy pensioner
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wasgranted

(b) For NCOs and JCOs the formulation
suggestedforex crataad hocincreaseinpen-
sion as approved by the then Governmenton
1 11 80wasadopted

(c) For pre 1 1 1973 retirees Commus-
sioned Officers below the rank of Col , the
onginal pension sanctioned was broughtupto
theleveiof 1 1 1973 The pension of all pre
1 1 86 retirees in commissioned officers rank
below Col was further raised by giving the
benefit of 33 years of qualifying service

(d)forcommussioned officers inthe rank of
Col &ndabovetheexstngpensionofpre1 173
iretiras was brought up at per with those who
retired onorimmedhately after1 1 73

3 Keepinginview these andsome other
considerations the scheme of OTIwas evolved

4 All such personnel who are/were no
subsequently re-employed were entitiedto re-
cewethe Tl Military pensioners re-employed
by Government, or in the pubhic sector, since
they have an opportunitytoserve for alonger
penod, the benefitola hvelihood
andalso the opportunty to eam asecondpen-
ston, orother retirement benefits, were consid-
eredtobe adistinct category, whose hardships
were notcomparable withthose who did not find
subsequent cvihan employment [nadditionto
this, afew other categones of retired Defence
personnel who were not m recespt of pensions
relatedtothewlengthofservice , orwhodidnot
belong to regular Armed Forces Pensioner's
stream, or whose pensions had notonginally
beendesgnatedmindisnrupecetc werealso
excluded fromthe ambet of the OTl scheme

5 Asperthelsiestreport (February, 1983),
OTihbsbeenauthorieedn respectof 3,57,311
Armed Forces Pensiomrs after processing
4,26,842 apphcabons recervedmnths regard. To
ensurethat the entre iot of estimated 6.03 lekh
ehgible Armed Forces pensioners receive the
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amount of OT! at the earliest, a ,monitoring
mechanismhasbeenevolved Apartfromthis,
the following measures have beentaken -

(1) Wide publictty was given by the minustry
of Defence immediately after ssue of Govern-
mentordersdated 16 3 92 through nationaland
regionalnewspapers telewision, radioand Zila
SainikBoardsetc Anotherroundofwide Pub-
licity has been given recentlyto create aware-
ness about the OT| scheme amongst the re-
maining eligible pensioners

(n) Trairing was impartedtothe concemed
staff in the Treasureis and Public Sector Banks
to make them tamiliar with the details of the
Scheme tofaciltate disposalof OTlclaims

(m) Apartfrom co-ordmation by the Chief
controlier of Defence Accounts (pension Rev:-
sion), the process of disbursement of OTlis
being closely monitored by the Ministry of De-
fence and the matter has been taken up at
differentlevels with the States and Union Tem-
tones inwhichthe progress of disbursement s
reportedtobe slow

(v) Chief Controller of Defence Accounts
(Pension Revision) and other officers monitor-
ingthe disbursement of OT! have been estab-
ishing liaison with the Directors of treasunes
andNodalofficers of the Public Sector Banks for

speeding up payments by these agencies
[Transiation)

MAJ GEN(RETD ) BHUWANCHANDRA
KHANDURI Mr Pnme Minister, you may be
remembenngthe circumstances underwhich
issueof one rank one pension’ was rassed nths
Housedunngthefwstsession ftwasonlywhen
the ex-servicemen staged a dharna and re-
sortedto the path of confrontation matterwas
taken up and the House decidedto dispense
Justice tothemand measures ke ‘onerankone
pension’ andone ime INcrease N pension were
considered Inreplytomyqueshon, threepoints
have been referredto aboutthe norms Firstly,
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that for NCOs and COs the formulation sug-
gested forex-gratia ad-hoc increase inpension
as approvedbythe then Janta Dal Govemment
on 1 11 90 has been adopted Secondly, all
those whowere removed fromservice butwere
re-employed for a shorter period notwithstand-
ing they are receiving thje pension ornothave
been excluded from ambit of the OTl scheme
Basides certain norms, there are otherconsid-
erationstoo Inthis context iwouldliketo know
whether the Government tend to publish the
sepoypensionerswhoweregivenpensionatthe
rate of Rs 18/- par month till 1868, Rs 40/-till
1980andRs {60/-till1983by excludingthe no
so that they donottake up re-employment A
sepoy retires ytthe age of thirty andthe Govem-
mentwants topuntsh him for ancther fifty years
sothathe does not goinfor re-employment |
would hike to gettwo points clanfied firstly thas
beenmentionedthatforNCOs and JCOs adhoc
increase in pension as approved by Janata
Governmenthas been adopted, | would like to
knowwhetherthe reemployed persons, whether
they are in receipt of pension or not were ax-
cluded from ambit of the OTI scheme by the
JanataGovemment Secondly |wouldalsolike
to know the reasons for depnving those ex-
servicemen of the benefitof onetime iIncrease
in pension who did not complete 58 years of
service andwho have not eamed second pen-
sion and had worked somewhere even for a
sngleday Whatsthe logicbehindthis policy?
All these person have been excluded The
Goverrment may please clarify whether this
facthas beenbroughtiniothesnobceandwhether
they would rectify their mistake

[English)

SHRIMALLIKARJUN The ssue of ex-
seracemen’sone-rank-one-pension wasquite
anagitatngone Forthatreason atwghpowered
committes wagconstituted with some ofthehon
Membersfromthe Opposgnaiso Aviewhas
beentakenthatthe pensionof Sepoyswhohave
retredprorto 1 1 1966andpost1 1 1986should
betakeninto accountand thas beentakennto
account Togivesome moreadditional benefit
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tothese Sepoys the igh powered committee
hastakenadecision Sofarasthe Sepeysare
concerned who are the mam chunk ofthe ex-
servicemen, now they getan aversage of Rs 24
permonthbenefit Theyarealmostatparwith
thepost1 1 1986 retired Sepoys Thisisabout
Sepoysand Nayaks

Thehon Memberwantedtoelicitinforma-
tionaboutNCOsandJCOsason 1 111990 That
has been accepted because the decision was
taken atthattime by the National Front Govern-
ment Atthattimethe National FrontGovern-
ment also had notconsidered the one-rank-one
pensionissue AboutNCOsadJCOswhatever
ax-gratia pension has been decided by them,
that has been accepted by the high powered
committee whichhas beenchairedbytheformer
Raksha Mantriwhere some of ourcolleagues
alsowererepresented

[Translation |

MAJNGEERAL (RETD) BHVWAN
CHANDRA KHANDURI Havethose ex-ser-
vicemen, whowere reemphioyedbeen exchnfrf

[Enghish]

SHRIMALIKARJUN Havesomepatence
tohsten ThisisaboutNCOsandJCOs

Thehon Memberwantstoknowwhatisthe
fate ofthose ex-servicemenwho have beenre-
employedforashortpenod. They havenotbeen
mncludedintt histrue However, after ciscov-
enngthatthere arecertain anomalise, againa
high powered committee has been constiuted
which has been headedby the Addrtional Sec-
retary, Defence and other Additional Secretar-
esfromLawandFmance Theyareconsidenng
thisissue If any ex-servicemanwho hasbeen
employed inthe state Government or Central
Government or ina public sectorundertaking
buthasbeenremovedforanyreasonwithashort

service, what wouldbe his fate? Thisisunder: »

the consideration before the high poweredcom-
mittee ©
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[Transiation]

MAJ GENERAL (RETD ) BHUWAN
CHAMDRA KHANDURI Mr Speaker, Sir, |
seek your protection | categoncally asked
whetherthe present Govemmenthas accepted
the National Front Government's decision of
excluding those ex-servicemen who were
reemployedtora shortpenod Thehon Min-
ister has notclanfied this point

[English}

SHRIMALLIKARJUN Probably|was not
abletocommunicate properly

MAJ GEN (RETD ) BHUWANCHANDRA
KHANDRI |would repeatthe questionn En-
ghsh if youwant

SHRIMALLIKARJUN Thereisnoneedfor
you to repeat, | have understood it What he
wants to know is two points

MR SPEAKER There should be one
supplementary

SHRIMALLIKARJUN Inonesupplemen-
taryhewantstogettwoanswers What!toldtum
was aboutthe high poweredcommittee

MR SPEAKER Was tdone bythe prew-
ous Govemmentalso?

SHRIMALLIKARUN Only aboutNCOs
and JCOs Whatever ex-gratia pension had
been decided bythe previous Government, that
hasbeenaccepted Toothers, ourhighpowered
committee has given the benefit

MR SPEAKER Sortwasnotdonebythe
previous Govemment

SHRIMALLIKARJUN No
MR SPEAKER Thatisall

SHRIMALLIKARJUN Sir,sofarasthe
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employment for a short penod s concemed,
agamwe have askedthe hagh powered commt-
teetogomntont

MAJ GEN (RETD )BHUWANCHANDRA
KHANDURI 1amsorry, Sir

MR SPEAKER Pleasecometothenext
queshonnow Hehasreploedtont

[Translation]

MAJ GEN (RETD )BHUWANCHTDRA
KHANDURI fwould ke toknowfromthe hon
Minister when was the Committee of the
Secreanes agam consituted, whataresterms
of reference and by what time the Committee
was supposed tosubmtits report? i the report
hasbeendelayed, thenthe reasonstherefor and
the time by wiuch the Commuttee wiil submit its
report? Further, whetherthe Committeecan
establish hason with the Ex-Servicemens’ As-
sociaton?

[Englsh]

SHRIMALLIKARJUN Sy, this mgh pow-
eredcommsties hasalsometthe exservicemen,
they have heardthem, thetermis upto 30th Apni
1993, and s s shortly goingtofinakse s report
The terms and conditions are simple - after
declanng the OTI pension policy, whatever
anomabes have been discovered, they haveto
betaken by the high powered committee

MAJ GEN.(RETD )BHUWANCHANDRA
KHANDUR! Whenwas itstarted?

SHRIMALLIKARJUN ltwasstartedfour
months back, 30th Apriis the last date forthem
tosubmit the report

[Transiation]
SHRIAYUBKHAN. S, firstof all lwould

| ke to congratulate the Hon Pnme Minister
because only after he assumed office adhoc
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reliethas beengventothe ax-sarvcemen This
relief thoughwas announced by the Janata Dal
Govemment yet no provision was made by it
However, since my party came into power this
much rehef has been extended to the ex»
servicvemen Sir, through you, | would kke to
knowfromtheHon PnmeMinsterandthe Hon
Minusterof Defence that whyso many catregones
havebeen excluded forexampie the honorary
ranks amongJCOs havebeen dervedthe benefit
ofincreaseunderthe'Award  Atthattmedtwas
menhoned that this adhoc rehef has been ex-
tended due to resource crunch Thersfore,
whetherthes Commitiee onthebasis of ‘one rank
onepension’ pnnciple will make the announce-
mentdunng the current session itself?

[English]

SHRIMALLIKARJUN Sir, the awardees
havebeen excludedbecause the awardees get
the benefit also Those who are getting the
pensionary benefits have been exciuded That
1s how, the re-employed ex-servicemen wall get
the second pensionbenefits also, so, they have
beenexcluded Thisssthething

[Translabon]

SHRIMATISHEELAGAUTAM Thehon
Murusterin s reply has stated that, Coloneland
above, alithose who retired after 1-1-1973 will
bepaidequal pension |wouldhketoknowthe
viewpoint regarding the widows of Colonel and
other Army Ofhcers?

MR SPEAKER Some decision had al-
ready beentaken in thes regard.

(Enghsh)

SHRIMALLIKARJUN Sir,thehon Mem-
ber wants to know about the commissioned
officers like Colonel and above or below Colo-
nel. Those whoare retedbelore 1.1.1973-upto
thelevel of Lieutenant Colonel - have beenbroug
on par with those who have retired on or after
111973
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Aboutthe widows, we have certanly taken
cogmsance, taken care of the widows, andthat
1s how some benefits are being gven to them
also

Bulk Drugs

" 783 SHRI MANIKRAO HODALYA
GAMIT Willthe PRIMEMINISTERbe pleased
tostate

(a) the names of the bulk drugs being
marketedm india and the number out of these
produced mchgenously;

(b) whether his Ministry 1s monitonng the
produchonof Certan drugs,

(c) i so, the names of those drugs,

(d)the icensed andinstalled capactiy of
eachandthe number out of these drugs winchfall
under categones|and i, and

(e) the estimated requiremient of each at
presentnthe country?

VAISAKHAS8, 1915 (SAKA)
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THEMINISTEROF STA'['E INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO) (a) to () A
statement islaid on the Table of the House

STATEMENT

(a),(b)and(d) Hisestmatedthatthereare
about 550 bulk drugs which are being usedin
Indka out ol which approximately 350 bulk w. ugs
aremanufacturedinchgenously Production of
160bulk drugs inthe organisedsectorarebeing
monitored Of these 17 bulk drugs fall under
category | and 86 under category I

Most of the bulk drug units are multipur-
poseinnature Governmenthas alsoextended
the facility of broad banding to the Industry
Hence itwould not be possible to indicate the
capactties forindmvidual drugs

(c) Names of the monstoredbulk drugs are
givenin Annexure

(e) Informationis bemng collected and shali
be laid onthe Table of the House



OralAnswers 20

APRIL 28,1993

UIjIixoLy

unAwoiig

ajeipAyw | uipoidwy
sulpAsensiixQ

[oH euljoAoeN8 L

lepmod [ootuaydureiolyn
efeyding uodwoidens
sungebueg O uidiued
euied0ld © uljjioued
winipog ©) ulpDiueg

e1sAi0 is| D uydiued

H

ol

4

Brug ay) jo ewrep ON IS

Oral Answers

18

poipuow Buieq s1 Jojoas pesiuebio ey} u uogonpoid esoym sBiup ying jo sweN

JUNXNNNY



VAISAKHA B, 1915 (SAKA) OralAnswers 22

Oral Answers

21

euzipeyding
pos/epiBiecRydingG
aupiupeyding
ejozexoyaweyding
wnipos uijpoiduwy
unAuwreue)|
uinnjossun)
uixefeyden
uIoBX0|
unidurepy
uneaiwely
unfwejuen)
euphaixoq

ve

€2

i

6l

8l

L

o

Si

14

€l

cl

Brug ey jo ewey




APRIL 28,1993 Oral Answers

23 OralAnswers

pioy o4
o UweKA

3 unurepp

£Q UnuEpA

O unuBpA

218 uweyp

28 unuepp

19 wwepA

V BIWeYA
ejozeusydeying
sjoxoweyding
sjozenpeyding eyid

8 8 3 8 8

8

&

¥r

s¢

Brug sy} jo aweN

ON IS




OralAnswers 2

VAISAKHAB, 1915 (SAKA)

OralAnswers

suoseyjawexagq 6%
weaixond By

1oH suaydAxoidonxag iy
uajosdng) o

auipiylag v

(SS 10} sey) ouwejeoriey ve
auozelng jAusydAy {5
auozeing jAuayg A 4

uudsy 134

wbjeuy (114

98 UIWEBIA 6€

SPILEBUIIOIN 8€

PIOY DURODIN lE

4 i

brug ayj jo swep

ON IS



APRIL 28,1993 OralAnswers 28

Oral Answers

7

a

¥,

8|0Zepluoild 19
aulwey) swalhd ‘09
uinbeipowy ‘65
uinboioyn . ‘8G
aplweuizelid LS
loynqureyig 95
pizeluosj 'GS
auozejaoely| S
S11VS Sl ® 1sed ‘€S
8UO0SI000IpAH es
auojosiupald IS
auoseyjewe}ag ‘09

c /

brnug 8y jo swepn ON IS




VAISAKHAS8, 1915 (SAKA) OralAnswers 30

Oral Answers

.m—....E!o.n.w-&u( vi

apiwasni4 €L

apiwey) ayIN eL

suayen b

ulnsug 0L

aplwepusqIy) 69

apiweingo | 89
spiwedoidioyn 19
eplwesado 99

ouiny) AxoipAyoiolyoopoi-1q 59
autjoiuno AxospAyoiojysopd| 9
sjeoin apiuexopg €9
ajozepiul | 29

g [}

Grug ey jo aweN ON IS




APRIL 28,1993

Oral Answers

3

uxobiqg
aleuIojoIN [euoiuBY
|ojouedoig
sunjjAydounuy
auljAydoay
sunefinqua |
oweingjes
auupayd3
eualsjaweu |
epuojiuy
auojoejduondg

apIZeIyioIoY20IPAH

g 8 3 8 B8

R 8

R

9.

SL

Brug eyl jo sureN

ON IS




VAISAKHA 8, 1915 (SAKA) OralAnswers 3

e <] OralAnswers

ejesjely sunueniusyd

sjeoused [ejuaiiy

TS T T

ajeoyjyden AxoipAy wniuaydeg

ajozepueqgapy

sjes § auizesadi4
suresoid
suresojhyeuresoubin
sjowepuidiq
jwedesap
auljeusidosj
ajeIWwIq apIqiosol)

edoQ yiew

‘L6

56

8

4

bruq ay) jo aweN

ON 18




APRIL 28,1993

¥ OralAnswers

(saq) euosdeg 2l

8en) 03d L
apixodezeipionyD oLl
auizeladiojyooid 601
wedezenN 801

wedezeion 101

aunuesdiug 01

suwizesadn)ju | =118

wedazei 01
poS/auOIgiEqOURYd €0}
ajejoay |/ |9 suIZeyjawoid 2ol
aunwespAyuaydig 14])

slesjeyy suiweiusydioyn 00}
4 3

brug ayj jo swepN OoN IS




VAISAKHAS8, 1915 (SAKA) OralAnswers 3

37 OralAnswers

sjejwied [oduaydwelolyn el
aulpiuey €21
uueday 44}
auizunuoidioyn lel
apiwoxdioojapy ozgi
uooxQ 611
play ouodjea 8L
wnipog wojiuayd Fay’
audezeweqien ail
pIoy IXIPIEN Sk
buwudoyaw il
AUIWIZE)0}D ELl

Z ]

Bruqg sy} jo swey ON IS




APRIL 28,1993 OralAnswers 40

3  QOralAnswers

suiweoipAysq el
ajejAxouaydiq otl
ejehones |Ayiew SEl
auojey uebijereg ¥EL
ploauaqold Ect
sjozengeyding (4
apiwejedeyding |Afeyiyd 1€l
suxopeyding 0€El
epluepueyding 62l
suipenBeyding -4}
supiwoseyding el
sjozijleweyding ON L
uneiajoydwy Gzl

4 i

bniq ey) jo sweN ON IS




VAISAKHAB, 1915 (SAKA) OralAnswers 42

Oral Answers

4

OPIXOIPAH Wity
ulojueinjoiin

WNieg Uy WOUBA Byeus
uxopiuy enayiydq
U0 Uy snueay
auoep aydu )
sjosiuene}
aunoipAygay
auidiasay

ajeyding sulpiunD
ajeipu § liekin
auizeepAyiq

nc___x:aooc.._. A3 AxoapAy

6%l

‘8ri

irl

4

Bnug sy} jo eweN




OralAnswars 44

APRIL 28,1993

43 Oral Answers

JoH suudnsxos| 091
joualAz el ciojyoesed 6stL
auipixawiolyd a5t
aplwiLaD) LS

ULBpEM ‘95t

SIBIUN OIS <SSt
loyiua vsi

uelxaq uoJj £S1
auidony st
awizeeIpAH 1St

Z L

brugg ayj jo aureN oN IS




45 Oral Answers
[Translation)

SHRIMANIKRAOHODALYAGAMIT The
installed capactty of the bulk drugs beingmanu-
facturedinthe country andthe amountofforeign
exchange saved as a resultthereof? Thetotal
demand and supply for drugs inthe countryand
the extent of demandbeing met indigenously?
Whether some such cases have come tothe
notice of the Govemmeantwheredrugs arebeng
manufactured without hcencein the country? If
so, whether the quahty control teams of the
Government have found some deficiency in
these drugs or whether thesé'are superiorin
qualty ncompansontothe drugs manufactured
bythe licence holders? (/nterruptions)

MR SPEAKER Many a question are
beingasked

SHRIMANIKRAOHODALYAGAMIT If
so, whetherthe Government proposes to Issue
licensestothe unlicensed drug manufacturers
toincrease drugproduction inthe country?

(Englsh]

SHRIEDUARDO FALEIRO Sir,onthe
question of production of bulk drugs, itis one of
the gfreat success stonesas faras ourcountry
isconerned Atthe ime of ndependence we
were hardly manutactunng the bulk drugs with
outcountry |wouldsaythatthe produchonfigure
was lessthan 10croresand nowin 1992-93the
figure hascometo about 1045crores Wehave
increased from 10croresto 1045 croresinthe
manufacture ofbulkdrugs Telingmorethan
that, ifl may say so, the annualrate of growth in
the production of bulk drugs isnow inthe region
of 151020 percentand s increasing everyyear

In the field of formulation, at the time of
ndepenence, theproducitonwasless than 20
crores and now in 1992-93from 20 crores we
havereachedto5520crores Therateofgrowth
isaround 15-20percent Thisisone ofthegreat
success stones as far asthe growth andproduc-
nonofdrugindustryisconcemned Atthis point
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of time our total requirements are met to the
extentof 6010 65 per centby indigenous produc-
ton

May | say, withouttaking muchtime of the
House, thatthere is not a single country inthe
world whichis fully self sufficient inthe filed of
drugsfor reasons whicharemany Amongthe
developirig countnes, alongwith China Brazil
andMexico, India s better thansome of these
countnes which | have mentioned and itstands
on the pinnacie, on the top in production and
manufactureofdrugs Thedirection of Govem-
mentof india s toinchgenise more and more and
that s reflected in ditferentforms, bothin the
Industnial as well as the Drug Policy

[ Translation]

SHRIMANIKRAOQHODALYAGAMIT Mr
Speaker, Sir, my question regardingmanufac-
ture of drugs by unlicensed drug manufacturers
has notbeen repliedto? (Interruptions)

[Englishj

SHRIEDUARDOFALEIRO The fieldof
spunous drugs ismonitored by the Drugs Con-
trollerinthe State andthe Drug Controllerinthe
Centre and it 1s under the Ministry of Health

| Translation]

SHRIMANIKRAOHODALYAGAMIT Mr
Speaker, Sir, my second supplementary i1s
regardingthe steps taken by the Govemmentfor
the wellbeing of the poor people andcommon
man While appreciating the Government s
policy would like to know whetherthe drugs
manufactured by the unlicensed drug
manufactuerare proving harmful ordeadlyin
anymanner?

[Enghsh]

SHRIEDUARDOFALEIRO Sir,aslhave
mentioned, this question comes undar the Min-
istryofHealth Iflweretomentwontheobhectives
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ofthe Drug policy intwo words, lwould say that
itisto make available the medicine at reason-
able pnce andmake it avarlable in substaintial
quantity sothat theres noshortage of medicine
Thisbroadty s the objective of ige Drug Policy

[Translation)

DR LAXMINARAYAN PANDEYA Mr
Speaker, Sir, through you, | would ike to know
fromthehon Mimsterwhethertisatactthatout
oftheknow fromthehon Ministerwhetheritis
afactthatout of the bulk drugs enumerated by
himthe production offfesaving drugs s continu-
ously dechning? Withawviewto mbcreasingthe
production of lifesaving drugs inthe country, by
the companies ke IDPL etc, whether some
steps arebeingtakenbythe Governmentornot?

[Enghish]

SHRIEDUARDO FALEIRO Sir, | have
already answered this queshon in this Session
itself AsfarasI|DPLisconcemed, a Revival
Plan s being prepared and will be putbefora the
BIFR Ihavealsomentonedastohowthe IDPL
hadcontnbutedforthe tremendous growth and
inchgenisation of the durg industnes

SHRI TARIT BARAN TOPDAR S, al-
ready three months have elapsed since the ime
wasover The Government had takenthree
months time form the BIFR but yet after, six
months they havenotpreparedanyReportand
submittedittothe BIFR May | know fromthe
hon Minister whether they are abletogive a
categoncal date as to when they will come
before the BIFR with the revival scheme

SHRIEDUARDO FALEIRO Withinap-
proximately two months

SHRIMURLIDEORA Sir, there are re-
portsinthe newspapers that several pharma-
ceutrcal ndustnes have reduced production of
bulk drugs as well as hfe-saving drugs The
reasonbengdue to delayinthe announcernent
ofthe New DrugPolicy |wanttoknowwhen it
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will be announced and whether twillalsogive
protection as per the New Liberalisation ofthe
Econom policy to the existing drug units

SHRI EDUARDO FALEIRO We have
madeacommitment |shoukisubmitthatitwas
a nght commitment to make that before we
finakse and announce the Drug Policy, we would
like to have the views of this hon House
Therelore, we havelaxdonthe Table of his House
for discussion in Parhament, the Background
Note, gvingthemainfeatures astowhatwe see
shouldbe the features othe Drug Policy We
haveaisopleadecwiththe Secretanathere and
with your Office and the Business Adwisory

Committee (interruptions)

MR SPEAKER YoupleadwiththeMem-
bersalsotofindtime

SHRIEDUARDOFALEIRO Ofcourse
with the Members | am pleading most strongly
and| seethatthisisinthe Agenda of Business
forthus Session

Cleaning of Yamuna River

*784 SHRIRAMVILAS PASWAN
SHRIJEEWAN SHARMA

Will the Minister of URBAN DEVELOP
MENT bepleasedtostate

(a) whether aprojectforcleaningandpar-
tial reclamation of Yamuna nver was takenup
bythe Delhi Development Authonty,

(b)#s0, this sahentfeatures thereof,
(c)the extenttowhichthe projacthasbeen

implemented and the estimated expenditure
incurredsofar,

(d)whetheranylong/sorttermstrategy has
beenformulated inthis regard, and

(@) 50, the details thereof ?
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THEMINISTEROF STATEINTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P K
THUNGON) (a)and(b) Whileacomprehen-
sive project for cleaning and reclamation of
Yamuna River has not been taken up by the
DDA, preliminary feasibilty reports have been
prepared fromtimetotime Latestfeasibility
reportprepared by DDA in 1993 coversthe
following

(1) Pollution Control of the nver through
environmentalimprovement and treatmentof

sewage,

() Channelisation of nver,

(m) Reclamation of land onthe nver bedfor
development, and

(v) Navigation feasibility across the nver

(c) DDAhas reportedthatabout 360 acres
ofland have already been acquired andtaken
over Stepshavebeeninbatedforacquisihon
ofmoreland AsumofRs 10croreshasbeen
placed atthe disposal of the Govt of National
Capntal Terrtory of Dethy Anamountof Rs 65
lakhs has also been spentonvanous stuckes by
expertagencies Besides aboutRs 58lakhs
have been spent on development of greens
including Smnti Van

(d)and(e) Details are stil to be formu-
lated

[Transiaton]

SHRIRAMVILAS PASWAN Mr Speaker,
Sir, since we are all ivingin Delhy, itis a matter
of concern for us that as per a latest survey
Yamuna nver has been found as the most
poliutednverinincha Therwaterof Yamunas
mostharmfulandpoliuted As perthe Govem-
ment statistics daily 1 5 crore litte of poliuted
waters releasedinto, Yamuna andeffluents of
3,500 industrial units too are released nthis
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nver Theres noother outiet and the polluted
water is being directly released into Yamuna
throughthedilymnullah Thehon Ministerhas
statedinthe reply thatbll date noprogramme has
beenstarted inthis regard andasumof Rs 65
lakhs has been spentby the vanous agencieson
drafting the report and on the survey work |
would ke to know the reasons forthis neglectful
athitude of the Government especially towards
thecapitalofindia? Istafactthat 15yearsago
aschemewthanRs 996withan outlay ofcrores
an waslaunchedbythe Govmmenttoreducethe
pollution levelin Yamuna? | would ke to know
thefate ofthatscheme andwhethertisalsoa
factthatin September, 1984 a Highpower Com-
muittes under the Chaimanshipofthe Executive
Counciliorwas constitutedby thenLt Govemor
of Deltwand the Committee had submitted its
reportin 19857

[Engsh)

SHRIPKTHUNGON Iguite agreewiththe
hon Member that the Yamuna River 1s very
much polluted It s very important that we
shouldsee howbest we utilise this River sothat
poliution s controlled

In 1977-78, the House may remember
there was anunprecedentedfiood justafterthat
the Central raterand Power Research Station
Poonawas requestedto makea study in 1977
They submitted their final report only in May
1991 wherethey have stated thatbetween ITO
and Nzambuddin Bndge, mmediatelywecan
startsornework, andnrestofthe area, studywill
be completed anda reportwillbe further submit-
ted Fromtimetotime, feasibility reports have
beenprepared Thehon Member has nghtly
pointed out there were committees formed and
those committees alsowent throughthe vanous
ntenmreports itwasfoundthatuntlanduniess
proper studyis made, itwill notbe properto go
aheadwththework Thehon Memberwouldbe
gladtoknow thatonlyin January 1993, DDA had
ameeting, nthatmeeting, onthe basis ofthe
experts’ report, thas been decidedthatshort-
term, medium-termandlong-term Programmes
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shouldbedrawnup DDA salreadyworkingon
the short-term programme, and further details
willbe worked out for medium-term and long-
term programmes

[Translation]

SHRIRAMVILAS PASWAN Mr Speaker,
Sir, we are concermed only with the substance
andnotthesources Firstofall, the Govemment
knows thatthe Pnme Ministerand weare living
in Delhi and the water of Yamuna nverin Delhn
1isbecomingcontaminated The people of Dethi
alwayssufferfrom oneortheotherdisease The
Govermnmentis realising and acceptingitalso
Despttert the Govemmentsays aganandagamn
thatthis committee has beenconstitutedorthat
committee has beenconstituted and study has
beenconducted Themainthingis, whatisthe
outcome Indiaenteredinto anagreementwith
the Netherlandsin 1988 Italsodonatedmoney
forthe purpose The Government has given
reply nthe other House thatthe National River
Action Planisunderconsideration Iwouldhke
toaskthehon Ministerwhetheranyactionin
this regard hasbeenintiatedornot We should
nothandoverittoD D A ALONE, asttisnotthe
subject-matterofthe D D A Merelyleavingthis
jobtoD D A the Governmentcannotescapeits
responsbility The Governmentshouldtakeit
senously Aslhavesaidthatthe Yamunanver
1sthe Costpolluated nverand the people of Delhi
consume its water, itis the matterof health of one
crores peopleliving in Deli Canthe Govem-
ment inform us whether itis taking t serously
andtaking some steps in this regard

(Enghsh)

SHRIP K THUNGON TheGovemment
1s very much aware and the Government at-
taches muchimportance of cleaningthe Yamuna
River The hon Member s very keentoknow
besides DDAwhat Departments or Ministnes of
the Govemment havetakenactontosolve this
problem Throughyou, lwouldliketoinformthe
hon Memberyou willbe gladto know-thatthe
Mimistry of Environment has an action plan for
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cleaning of the Yamuna For that, since it
requires a lotof fundingfrom OECF, Japanloan
and assistance are being soughtwhichwillbe
usedtotake uptheschemes

Sofaras pollutionis concemed, the hon
Member s nghtthat itis polluted tothe extent of
category ‘E' Thereareabout 17 drains which
areflowing into Yamuna andwe have in Delhy
about 280 million gallons per day of sewage
treatment facility The sewage produced in
Delhiis about 400 miliongallons Inthe Eighth
Five Year Plan we are trying to augment this
treatment facility to an extent of 500 million

gallonsperday
[Transiation ]

SHRIRAMVILAS PASWAN Mr Speaker
Sir, my question was whetherthe Government
has initiated any action to clean the Yamuna
nverand what steps itis going to take

(Engiish)

SHRI P K THUNGON | was trying to
convincethehon Memberbystatngwhatsteps
wehavetaken [fthehon Memberwantstoknow
greaterdetails he cancome andmeetme But
| would like to repeat, that so as to clean the
Yamuna water which has been polluted very
badly due to sewage flow of the city, we are
augmenting the facility of sewage treatment
Oncettistreated, poliution weicome downand
Governmentis havingaplan The Yamuna
Actionplanforcleaningit Besides, whatother
replythehon Memberexpects, | donotknow

[Transiation)

SHRIJEEVAN SHARMA Mr Speaker,
Sir, my colleague Shn Paswan has referredto
averyimportant matterthats question ofhealth
ofonecrorepeopleof Delhi | wouldlikedtoadd
onethingthatapart fromthese onecrore peopile,
there sagreatsignfican of tforHindus Hindus
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bathe inthe holy nver Yamuna onmany festival
Perhaps, itmay notbemgoodtastefor Paswany
because! have saidaboutHindus, andhe may
say thatlam notarseculto

Mr Speaker, Sir, | would liketoknowthe
number of plans submitted so far forcleaning
Yamuna and by what time this work will be

completed (/Interruptions)
[English)

SHRIA CHARLES Thenverismeantfor
allthereligions notrorthe Hindusalone [/nter-
ruptions]we are also interested in the river
[/nterruptions] | take strong exceptiontothis

[Interruptions)

SHRI JEEVAN SHARMA | have great
regardforthehon Member |{/nterruptions)

[Interruptions)

Thisis seculansm (Interruptions)

MR SPEAKER Now you reply to the
secular partofthe question only

SHRIP K THUNGON Thehon Member
willbe happy thatitis nghtthatnotonly hasitthe
importance of pure water but also sentimental
attachment of vanious communities to vanous
nvers forthatpurpose Thehon Memberwill
be glad to know that we are giving pnonty or
importance increatingorcleaningthe ghats so
thattraditional actvities canbe taken up by the
people and the people s sentiments are also
servedtotherrsatisfaction Thatiswhyinashornt
termplan, in 1993-94, DDA hasbeen as¥edto
take upimmediatelytheimprovementandciean-
ing of ghats so thatdunngfestivals and at the
time of certain traditional activities, those ghats
will be available andtheycan be cleaned and
used

[ Translaton]

SHRIBUTASINGH Mr Speaker, Sir,all
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water resources in the country, whether it 1s
Gangaor Yamuna or Godawan orKrishna are
thefiife-line for allthe living beings in our country

Pollution 1s becoming a serous threat to na-
tional life | fail to understand as to how the
DD A wouldbe abletosolve the problem of
contamination of Yamunawater TheD D A

andthe Municipal Corporation are responsible
for polluting Yamuna niver in Delm  Highest
amount of sullage from sewers is discharged
intoriverforwhichD D A orMunicipal Corpo-
rationisresponsible Onthebanksof Yamuna
nver notonly Delht metropolitan city s stuated
butmanyothercties are alsosituated Whatcan
theD D A doinit Thehon Ministerhas made
areferencetodredgeittocontrolpollutionbutl
feelithas nothingto dowith pollution Hasthe
Governmentanynodalagency or Actionplan at
national level to clean the Yamuna niver like

Ganganver The D D A cannot do this job,
please reply to it specifically

SHRIP K THUNGAN Thequestionraised
bythe hon Memberisvery mportant lagree
withhimandwe shouldpay attentiontot iwant
toassure thatthe Govemnmentis payingheedto
thonestly

[Enghsh]

What we are trying todo as | have said
earlier besides DDA, otherMirustnes andother
wings of the Government are very much con-
cerned TheMinstry of Environmentand For-
estshas, therefore, takenupa’Yamuna Action
plan Inthal Yamuna Actionplannotonly Delhi
butalsoHaryana, Delhiand Uttar Pradesh are
nvolved Therewillbeabout 15ctiesandtowns
allalongthe Yamunawhich are involved inthis
Yamuna Action plan andthe amountwhichwe
aretrymgto getfrom OECF, Japan inthis regard
1sRs 357crores Now, anditemsonwhichwe
aretryingtotake action are sewage treatment
plant, low costsanitation 10seater complex, 50
mnuimbermportantof crematona, atforestaton
alongthebankandbathingghats Publicpartici-
pation will also be invited in this regard
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SofarastheD D A isconcemed, the DDA
istryingto [Interruptions] Pleaselistentome
Foryourinformation, the major effortof DDA 1s
toclearthroughtreatment andthe plantation of
trees - thatis why, | have already stated - and
beautrful boththe banks ofthe Yamunanverso
thatthe totalenvironment aspectis improved

[Transiahon}

SHRITARACHAND KHANDELWAL Mr
Speaker Sir, Shn Ram Vilas Paswan has
raisedaverymmportantissue Theissuerelating
to Yamuna nver relates to religious sentiments
and health In 1980, a decision was takeén to
cleansthe Yamunanver Thousandsof people
ncluding lades bathe mthemomingm Yamuna
nver Itisassociatedwith religious sentiments
andhealth Butthe sewagebeingdischarged
intothe nvercreates afeelingofhatred Inour
culture deadbody s gotbathedbeforecrema
tion InthisHouse, thequestion hasbeenraised
forthelast 12years andithasbeenacceptedthat
the Ministry will do something keeping in view
the ncreasingsewage Butnoefiectivesteps
have beentakenforthe lastsomany years

Mr Speaker, Sir,theD D A 1snotcapable
of performing thistask The D D A 1s totally
inefficient | would hike to submit to the hon
Minister that f the D D A 1s inefficient the
Central Governmentshould take this work into
its own hands and give assurance tocomplete
the cleaning operation within one year keeping
inview thesentiments of lakhs of people of Delhi

SHRIP K THUNGAN Mr Speaker, Sir,
the Yamuna nverflows in astretchof 50kms in
Deltn 1agreewiththe hon Member and|would
iketo emphasise thatthe Govermnment hasto
cleanthe Yamuna nverfor pollution control

[Engish)

as|have already stated, tisnotonly the
DDA butalso otherMinistnes or other wings of
Govemmentthatareinvolved
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Sofarasthe DDAisconcemed, sinceitis
the awthority forthe whole of Delhi, they have
beenentrustedwiththis wotke andthey have the
expenence and expertise to do this work

As regards the other part of the question
[Translation)

AshasbeensaidthattheD D A isineft-
cient, | wouldlike to say thatitis notinefficient

[English]

The DRA hasbeendoingits worktothe
extent possible andthey have been doinggood
work nmany places

[ Translation)

SHR! MADAN LAL KHURANA Mr
Speaker Sir tisanimportantissue Firstofall
ascheme tomake the Yamuna nver pollution
freewasformulatedn 1967 atthetime ofthethen
LewtenantGovernor, Dr A N Jhaandthe Chief
Metropolitan Councilior ShnV K Malhotra |
would like to draw the attention of the Prime
Ministertothe matter raisedby Shn Butasingh
that this job of clearning the niver cannot be
assignedtotheD D A aloneasthejobofD D A
isonlytodevelopland Ifthisjobis entrustedto
theD D A isonlytodevelopland Ifthisjobis
entrustedtothe D D A ,twillingeron After
1967 scheme, anotherscheme was formulated
In 1984 and its bluepnnt was prepared Earlier
this work was assignedto a single department
Thentwaspassedontothe Departmentof Flood
Coritrol Nowwhichagencywilldot? Iwould
like to know from thehon Prime Minsterthat
when atme-boundprogramme s chalked out?
which agency willimplement the scheme pre-
paredin 1967

[Engish)

SHRIP K THUNGON S, | knew my
fnend Khuranay will certainly put this question
Iwouldlike toreneratethatitis notonlythe DDA,
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butalso the Ministry of Environment andf
whichs gomngtobeimplemented Sofarasthe
time partis concemed, the study was required
to be done and after expert recommenations
" onlythe Action Plandscouldbedrawn Thatis
why, whenthe DDA came ino the picture after
1988, igherehavebeen continuous action plans
every year and onlyin 1990-91, there was no
action Afterthat, again meetings havetaken
place, proposal have besn made and reports
have beenprepared Now, as|havestated, the
DDA 1s ready with ashort-term planand then
medwm-termandiong-term plans willbe drawn
and accordingly they willbe implemented

WRITTENANSWERS TOQUESTIONS

[English]

EmpioyeesinMilitary Engineering
Service

‘785 SHRIINDRAJIT GUPTA
SHRI LOKA NATH
CHODHURY

Wilithe PRIME MINISTER be pleasedto
state

(a) whether more than 4000 clerks em-
ployed with the Militanly Engineering Service
alloverthecountry resortedto anindefinite pen
-down stnke fromMarch, 26, 1993,

(b) f so, the details of theirdemands and

(c)thereactonofthe Governmenttoeach
ofthesedemands

THEMINISTEROF STATE INTHEMIN-
ISTRYOF DEFENCE (SHRIMALLIKARJUN)
(a) to (c). The All Indha MES Clencal Cadre
Association representing clerks and Class IV
employees of the Military Engineenng Service,
anunrecognised Association, servedanotice
forCheaun Hunger Stnke from, 15thMarch 1993
to21stMarch, 1993 and pendown stnke from
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22ndMarch, 1993to 31stMarch 1993inalithe
offices of MES throughoutthe country Certain
employees observed Chain Hunger Stnke from
15thMarch, 1993 Employeesbelongingtothe
Association including Group D' numbering
approximately 4, 000 went on pen-down stnke
from22ndMarch, 199310 3stMarch, 1993 The
strike was mostly confined to Western and
Northern Army commands, The strike was
called offon 31stMarch, 1993

The main demands raised by the Associa-
tron duning the stnike were as follows

(1) Expedtious finalisation of clerical cadre-
1eview proposals

(n Review of posting policy of clencal
personnel

() Creation of posts of Administrative
Offices in Garnson Engineers Offices

(1v) Recognition ofthe Association

(v) Speedy implementation of Career ad-
vancementofGroup C'and D'employees

Governmenthad helddiscussions withthe
representatives of the Association onearlier
occasions inordertofind an amicable settle-
ment of the various i1ssues In this regard
Govemmenthave alreadytaken stepstoimple-
ment certain demands, namely grant of In situ
promotions to Group C' and ‘D employees,
andintiated a review of present posting policy
ofclerical personnel

Asregardsthe creatonof posts of Admin-
istrative Officers in Garnson Engineers’ Of-
fices, Government have notfound itfeasiblato
accept the demands, as there Is already an
Assistant Garnson Engineerin FEs ificeswho
isassstingtge Garruson Engineerinday-to-day
administration, m addttion to technical work
The Association has also been suitably ap-
pnsedofthe position
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In regardtothe recognition of the Associa-
tion, certain pre-conditions laxd down in the
guidelines in respect of the recognition of ser-
vice associations had notbeencomplied with by
the Association. The Associahon has been
adwvisedtofulfil the pre-conditions.

Inthe matter of Caare review proposals,
finahsation 18 awaiting identdlication of 10%
posts forsurrender, underthe economy dnve of
the Govemmentof incia. The Associahon have
since been appnsed of the position.

[ Transtaton)
Prices of Khadi ltems

78  SHRIMATI KRISHNENDRA
KAURDEEPA
SHRIMATI MAHENDRA
KUMARI

Willthe PRIME MINISTER be pleasedto
state

(a)whetherthe Governmentare awarethat
popularity of Khadi items is declining due to
continuoUS INCTreass In its pnces;

(b)whetherthe Govemment are also aware

that rural people are being deprived of the use of
these tems asaresultthereol;

(c)s0, whetherthe Govemment propose
toreducethe pnces of these tems tomake them
morepopular, and

(d) i s0, the details thereol?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRIES AND AGRO
AND RURAL INDUSTRIES ) (SHRI M.
ARUNACHALAM)' (a) The total khadi sales
dunngthe lastthree years indicate anupswing
inthe popularity of khadi as indicated below™
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\ (Rs incrores)
Year TotalKhadi Sales
1089-90 20126
1990-91 206.18
1991-92 38897

{b) The Central andthe State Govemments
areproviding substantial amountasinterestfree
working capital and attractive rebates sothat
Khadi 1s avalable to common people at a
subsicised rate

(c)and(d) Thepnceof Khadiisgovemned
by cost chart mechanism dewised in the pre-
independence days This provides forrawma-
tenals cost, wages overheads atfixed percent-
ageetc Assuchthereisacontrolinthe costof
Khadi However, in 1991-92 and 1992-93the
pnces of raw matenals such as cotton, silk
cocoons andmanno wool hadgone up substan-
hally Duetonflation, thewage of artisans, the
costofimplements andtransportation has also
goneup. However, the increase hadbeen about
10to 15%peryear Inorderto reduce theumit
costs, KIVC has introducedhighspeedcharkhas
and8spindles charkhasto augmentthe produc-
tonperartisan

Bharat Electronics Limited
*787. SHRIMATI

CAUTAM:
SHRIRAJESHKUMAR

SHEELA

Will the PRIME MINISTER be please to
state’

(a) whetherthe Bharat Eléctrom Limited
(B.E.L.) has submitted any proposats regarding
s expansion and setting up of new projacts;

(b) if so, the detaiis thereof;

(c) the decision taken by the Govermment
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thereon:

(d)thelocationswhere B.E.L. proposesto
setup hew projects;

(e)whetherthereis any proposalto setup
any jointventureby B.E L. with the units/gencies
ownedbythe State Guvemments; and

(f)if so, the details thereof?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a)to(f). No proposal from Bharat Electronics
Limited (BEL) forits expansionandsetting up of
new projectsis pendingwith the Government,
However, the company is pursuing some pro-
posals, details of which are enclosed as state-
ment

STATEMENT

AtpresentBharat Electronics Limited (BEL)
arepursuing the following proposals:-

(1) Tosetup aService Centre at Naval Physical
Oceanographic Laboratory (NPCL), Co-
chin{Kerala)forthemaintenance andcali-
bration of underwater transducers on, the
landto be provided by NPCL.

{n) A proposal to set up a Water fabrication
facility for expansion of manufacturing fa-
cilitiesforintegrated Circvits (ICs)is under
discussion between BEL and Electronic
Corporation of Tamilnadu (ELCOT) Lim-
ted, Madras. Inthis regard aMOUbetween
BELandELCOThasbeensignedon22 4 93
tofaciltate further discussions to form a
Joint Venture company (JVC).

(i) A MOU bptween BEL and M/s Comet,
Switzerland, hasbeensignedon27.2.93to
facilitate. , tiate further discussions forthe
formation of a joint veriture company (JVC)
to manutacture X-Raytubes and associ-
ated accessories.
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(iv) An agreement has been singed between
BELandM/s THORNEMI,U.K.,0n24.2.93
for having discussions to set up a Joint
Venture Company (JVC) for marketing
Locating Radass with technical support
from both the companies an particularly
manufacturingsupport from BEL.

(v) BEL also proposaes to join with Hindustan
Machine Tools | (HMT) Limited and
Kamataka State Industrial Investmentand
Developmentcorporation for manufactur-
ingQuartz Crystals and Electronic Circut
Boardsforuseinclocks andwatches. The
proposalis, atpresent being re-evaluated
by HMT from viability angle elc.

[English]
SeaWater for Drinking Purposes

*788 DR. R. MALLU: Willthe PRIME MIN-
ISTERbe pleasedto state:

(a)whetherthe Govemment areawarethat
reverse osmobis echmique is being routinely
usedin some countries to utilise seawater for

dnnking purposes;

(b) whether the National Environmental
Engineering Research Institute, Nagapurorany
othersimilarinstitute has developed ortakenup
similar projectsinthe country and

(c)it o, the details thereof?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF SCIENCE ANY TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTC.OCEANDEVELOPMENT)
ANDTHEMINISTEROF STATE IN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) and (c). The Central Salt and Marine
Chemicals Research Institute (CSMCRI)
Bhavangar, oneofthe constituentlaboratories of
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CSIR, hasundertaken R&Dworkonthe Reverse
Osmosistechmque fortreatment of sea-water
tordnnkmgpurpose The objective of this R&D
1s to develop a proto-type uritfor purposes of
demonstration

Study of Earthquakes

*799DR KRUPASINDHU BHO! Wilithe
PRIME MINISTER be pleasedtostate

(a)whether the scientists from Jndia and
Russiaproposetolaunchajoint programme to
study the possibuity of eathquakes and the
impact

(b)ifso whensuchastudyisproposedto
beunderiaken

(c)whetherarly agreementhasbeensinged
nthis regard, and

(d)fso the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY QOF SCIENCE ANY TECHNOL OGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND THE MINISTEROF STATE INTHE MIN-
ISTRYOF PARLIAMENTARY AFFARIS(SHRI
RANGARAJAN KUMARAMANGALAM) (a)
No Sir

(b)to (d) Donotarnse

[ Translation]
Sainik Schools

790 SHRIRAMTAHAL CHOUDHARY
Wilithe PRIME MINISTERbe pleasedtostate

(a) whether any study regarding perfor-
mance of Sainik Schools has been conducted;

(b)whetherthe objectives of setting up of
Sainik School havebeen achieved,
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{c)f so, the details thereof- and

(d)the steps taken by the Governmentto
improve the performance of Sainik Schools?

THEMINISTEROF STATEINTHE MIN-
ISTRYOFDEFENCE (SHRIMALI IKARJUN)
(a) Yes, Sir During 1992-93 two studies were
carned out to assess the peiformance of the
Sainik School students in Class Xl examina-
nons and admissions tothe National Defence
Academy (NDA)

(b)Yes Sir

(c)and(d) The Saimk Schools were started
withthe primary objective of prepaning the stu-
dentsforentryintothe NDA The other objec-
tives include removal of regional imbalances in
the recrutmentinthe officer cadre of the Armed
Forces and bringing puibic schools education
within reach of the common man Over 4500
students have joined NDA from the Sainik
Schools which approximately accounts for |
10th of the total officer cadre of Aimed Forces
Many others are occupying responsible posi-
tions These analyses have shown that the
average performance of the boys in Saimk
Schoolshasconsietantlyimproved Forfurther
improvement regular in-service training
programmes for all functionarnes have been
started Thefrequencyofinspectionshasbeen
increased

[English)
Fertilizer Units in Maharshtra

‘791 SHRIANNAJOSH! Wilithe PRIME
MINISTER be pleasedtostate

(a)whetherfertiiser units inMaharashtra
are producinglessthentheirinstaliedcapacity,

{b) the reasons therefor; and

(c) the efforts being made to Increase the
productioncapacity ofthese units?
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO) (a)and(b) The
productionof fertihzers during 1992-93inthe
majorunits nMaharshtra has been byandlarge
satisfactory Thecapaciy utilsationdunngthe
yearinthese plants rangedfrom 80%10 117%
exceptinthe case ofthe recently commissioned
plantof M/s Deepak Fertihsers and Petrochem-
cals Corporation Limited which achievedaca-
pacity utihsation of 38 7°% since the starts of
commercial productionfrom 1 7 1992

The units producing Single Superphos
phate (SSP) which are in medium and small
scalesector have however operatedfarbelow
their installed capacity The main reason for
lower production in the SSP units was their
liquidity problem as also steepincreaseinthe
price of phosphatic fertiizers following their
decontrolw e f 25 8 1992 and reductioninthe
off take

The higher cost of producing indigenous
phosphsticferilizers as comparedtothe price
ofimported DAP als resulted inslowing down of
then operations

{c) Tobrning down the cost of productionof
the fertthzerindustry includingthe phosphatic
industry where the capacity utiization was not
satisfactory Government hasloweredrailway
freight removed customs duty on import of
phosphonc acid andalso announcedascheme
regarding refund of customs duty and a 3%
concession inthe interest rate on termloans
subject to a minimum interest of 12°. This
schemeis applicable forplan includingrevamp
projects commussioned onor after 1 1 1991
Import substitution incentive has alsobeenex-
tended for encouraginguse of ndigenous rock
phosphate and pyntes formanufacturingphos-
phaticfertiizers

Power from Non-Conventional Energy
Sources

792 SHRI SHANKERSINH
VEGHELA
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Wilithe PRIME MINISTER be pleasedto
state

(a)whetherthe Government have chalked
outany masterplanforgeneration of powerfrom
non-conventlonalenergy sources

(b)f so the target fixed for the purpose
duningthe Eighth Five Year Plan?

(c) the details of funds allocated and

(d)the steps proposedtobe takentomake
itas a profitable industry

THEMINISTEROF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONALENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTUE (SHRI S
KRISHANAKUMAR) (a)and(b) Yes Sir The
Govermnment s encouraging taking up of power
generation projects though non-conventional
energy sources during the Eighth Five Year
Plan Itisproposedtotake uppowergeneration
projects of about 600 MW aggregate capdcity
based on wind energy, small hydro and bio-
energyincludingcogeneration with private sec-
torparticipation A proposalforsettingup of MW
range solarthermal power plantin Rajasthanis
alsounderconsideration Itisproposedtosetup
7 50lakhtamilytypeblogasplants 450commu-
nity /institutional biogas plants 100 lakh im-
provedchulhas, 3lakhs solarcookers andcover
anareaol 2 75lakhm2 of collector area under
solarthermal energy systems Inaddiction itis
alsoproposedtoinstall 25000 number of solar
photovaltaic ighting systems 600 numbers of
solal photovotaic water pumps 400 numbei of
wind pumps and 500 number of wind battery
chargers through out the countery individual
beneficiary/community use

{c) Thedetails of the funds allocatedforthe
purpose dunng he 8th plan (centralsector ) is
giveninthe Statement
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(d) Indian Renewable Energy Develop-
ment Agency Ltd (IREDA)isprowidingloanon
softtermtothe marufacturers as wellasusers
of NRSE systems and devices to giveimpecus
to the development, commerciaiisation and

expansionof manufactunngbase of NRSE sys-
tems & devices [he Governmentisproviding
fiscal ncentives andfinancial supportinvanous
formsto users as also manufacturers soasto
make them commercially competitive
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Prices of Essential Drugs

*793 SHRIK. PRADHANI: Wilithe PRIME
MINISTERbe pleasedtostate:

(a)the reasons forincreaseinthe pncesof
ant-tuberculosis drugs dunngthe pastesghteen
months;

(b) whether this increase has been ap-
provedby the Govermment’

(c)so, thenames of such medicines, theswr
manufacturers andtheirpncesasonApril 1,
1991 andOctober31, 1992; and

{d) the reasons for approving such anin-
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crease inthe pnces of these drugs?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS & PERTIZERS (SHRI
EDUARDO FALEIRO): (a)to(d). Alimajorant:-
tuberculoses drugs are underprice control and
thencreaseinpnces have been reguiatedbythe
Governmentin accordance with the provisions
of DPCo, 1987. The mainreasons forincreases
inthe pnces of these drugs have beenthempact
of change in exchange rate of rupee against
major foreign currencies inJuly, 1991, partial
convertibilty of rupee in February, 1992 andnse
inthe cost of inputs

Tothe extent informations available, de-
tails askedforinpart(c).togetherwithpncesas
ondate, are attached inthe staternent
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[Translation]

Haldia Unit of Hindustan Fertilizer
Corporation

794 SHRI MOHAMMAD ALI
ASHRAF FATMI
SHRILAL BABU RAI

Willthe PRIME MINISTER be pleasedto
state

(a)whetherthere has beennoproduction at
allinthe Haldia units of the Hindustan Fertihizer
Corporation duringthe last three years

\b)ifso the reasonstheiefor and

(c) the details of efforts made by the Gov-
ernmentto start production in this unit?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO) (a)and(b) The
commissioning activities of Haldia Fertiizer
Project of Hindustan Fertihzer Corporation Lim-
ted (HFC)were stoppedfromOctober 1986due
torepeatedfailures of equipments duningcom
missioning and there has been no production
sincethen

(c) Anend-to-endsurvey of the projectwas
gotconducted by reputed consultants who rec-
ommended revamping of the project atanesti-
matedcostof Rs 500crres (1988 prices) How-
ever due toresource constraints and uncer-
tainty aboutthe viability of the project with this
hugenvestment nodecision couldbe taken

Other alternative proposals of revamping
of phase- of nitropgosptute group of plants and
sethng upof DAP plantwere alsoconsideredbut
could not beimplemented due to resource con-
straints, economic unviability and requirement
for pruning of manpower

Inthe meantime HFC has beendeclared
sick by the Board for Industnal and Financiad
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Reconstruction which is also looking at the
possibilities of reconstructingand rehabilitating
the vanious units of HFC

[Englsh]
Toxicological Research

*795 SHRI MANORANJAN BHAKTA
Willthe PRIME MINISTER be pleasedtostate

{a)whetherthe attention of the Government
hasbeendrawntothe newstemappeanngnthe
Statesman dated Apnl, 1 1993 captioned
Toxicological research to aidenvironment'

(b)fso, whether anyin-depth studies have
beenmade inthe tield of toxicology to minimise
the effects of chemicals on cnvironment and

{c)itso the broadfeaturesthereof

THEMINISTEROF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND THEMINISTERQF STATE INTHE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS SHRI
RANGARAJAN KUMARAMANGALAM) {(a)
Yes Sir

(b) Anumber of ndepth studies have been
madeinthefieldoftoxicologyinordertominimise
the effectof chemicals onenvironment These
studies related to -

- Environmental and epidemiological moni-
tonngof risk invarious industries

Development of diagnostic methods and
evaluation of safety by standard international
protocol

-researchontoxicity of chemicals mining
andmetallurgicalindustries

-Studies on effect of pesticides food addi
tives, dyes and dye intermediates



) Whttten Answers
-Effectof Hydrocarbons

The important Science and Technology
organisations working in the field of Toxicology
are,

1 Industnal Toxicological Research Cen-
tre (ITRC) Lucknow

2 National Environmental and Engineer-
g Research Institute (NEERI) Nagpur

{c) The broadfeatures of some selected
studies inthe field of toxicology tominismise the
effectof chemicals on the environmentunder-
takenare -

-Studies on pathogenic and pollutant nsk
and rural dnnking water and corrective mea-
suresincludinganalytical andfiltration devices

-Analysesoncontent of thetoxic poliutants
such as metal and pesticides for sampeis of
water at different locations on Ganga River
Similarstucies have been conductedforHoogly
and Vamuna Rivers

-Quantification of nsk of heavy metals and
pesticides

Evaluation of nskdueto food colours and
adulterants

Nuclear Power Plants

*796 SHRICHETANP S CHAUHAN Wil
the PRIME MINISTER be pleasedtosstate

(a) the amount earmarked for Nuclear
Power Sectorforthe year 1993-94

(b) whetherthe Governmenthave any pro-
posalforthe expansionofsome NuclearPower
Plants inthe above year, and

{c)itso the details thereof?

THE MINISTER OF STATE IN THE
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PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI) (a) Theplanout-
lay for nuclear power sector in the 1993-94
budgetis Rs 959 96 crores, with a budgetary
supportofRs 179 33crores

(b) and (c) The annual outlay will mainly
cover construction activities of the following
ongoingprojectsi e Karkarapar-2 (220 MWe),
Rajasthan 344 (2x220MWe) and Kaiga 182
(2x220 MWe) and commutted expenditure on
advance actionrelatingto new units at Tarapur
38.4(2x500MWe) Rajasthan58&6(2X500MWe)
AND Kaiga-3to 6 (4x220MWe)

BharatHeavy Electrical Ltd.

797 SHRISATYADEOSINGH
SHRI SHRAVAN KUMAR
PATEL

Wilithe PRIME MINISTER be pleasedto
state

(a) the total value of items sold by the
BharatHeavy Electncal Ltd duning 1992-93,

{b)the total profit earned by BHEL dunng
the penod

(c)the detauls of the export orders bagged
and names of the countnes from which these
orders have beenrecewved andthetotal value of
these orders dunng 1992-93 vis-a-wis 1991-92,

(d)theforeignexchangeeamedas a result
thereof and

(e) the steps taken to meet these export
orders?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
WIENT OF HEAVY INDUSTRY) SHRIMATI
KRISHANA SAHI) (a)and(b) Thetotalprovi-
sional value of the items sold and the profit
earned by BHEL during 92-93 are Rs 3506
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crores and Rs. 240 crores respectively deemedexports, dunng91-92and92-93are Rs,
634 crores and Rs. 786 crores respactively
(c) Thetotal value of export orders received
dunng92-93and91-82 are approximately US$ (e) Special cells at the unit and Corporate
107 milhion and US$ 28 million respectively levels are monitonngthe progress of execution
Details are gven nthe enclosed statement ofexportorders. Asaresult thecontractshave
been/are being executed as per the agreed
(d) Foreign exchange earnings including schedules
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Joint Projects inScienceand - Matenal Science and Electronics, Feb-
Technology ruary 1993
- Metrology, StandardsandQualty March
*798 SHRIMATIDIPIKAH TOPIWALA 1893

Willthe PRIME MINISTER bepleasedtostate

(a) the names of countrnies which have
shown interestiorjointprojcets with India inthe
field of Science and Technology dunng 1992-93,

(b)details of the foreign delegations which
visited indiain the recent pastfor further nego-
tiations, and

(c)the broadfeatures of the e yreements
signed inthis regarddunng 1982-£57

THEMINISTEROF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVELOPMENT)
ANDTHE MINISTEROF STATE INTHE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJANKUMARAMANGLAM,) (a)The
countnes which have shown interest for joint
projects with India in various fields of Science
andTechnologydunng 1992-93nciude Belanes,
Belgium China, Germany, France, Hungary,
Israel, Italy Japan, Mauntius, Mongoha, Po-
land Russia SnLanka, Sweden, Syitzerland,
Ukraine, USA and Uzbekistan

(b) The foreign delegations which visited
India in event past for further negotiations in-
cludedthose fromthe following countries

Armenia Adelegation ked by Deputy For-
eign Minister of Armenia, Mgt 93

*China SST delegatic 11n 1f- foliowing
areas

Technological for puip bamboo andfor-
estcultivation andpulp and paper mak-
ing September 1992

Biotechnology October 1992andMarch
1993

* Delegation for third meeting of India-
China Sub-Committee on Science 6 Technol-
ogy, Apnl 1993

Ettwopea Delegationtostudydevelopments
inbiogastechnology, September 1992

Fiance Delegationforthe 7th meeting of
Indo-Frences JointCommitiee on Scientificand
Techmical Cooperation, October, 1992

Hungary Delegationled by Minister with-
out Portioho and President of National Commit-
teefor Technological Development December
1922

Istael Delegationtodiscuss the areas of

cooperationinSciende & Techniology Deceber
1992

Haly Delegationforthe Second Sessionof
the Indo-Itahian joint Committee on Scientific
and Technical Cooperation, February 1993

Mongoha High level Delegationledby the
First Deputy Minister for External relations
February, 1993

Moldova Delegation led by President
Academy of Sciences Moldova, March 1993

Malavi Delegation in the areas of Non-
Conventional Energy, August 1992

Paland Delegation led by Under Secretary
of State, State Commitee for Scienctific Re-
search of Republic of Poland , January 1993

Russia Delegation ledby Deputy Minister
for Science & Technological Policy of Russian
Federation March 1993

SnLanka Delegationforfirstmeeting of
India-Sir Lanka Sub- commission on Science



o Whtten Answers
and Technology, January 1953

Syna Delegation from Scientific Stuces
Research Centre (SSRC), Syna to wdentrfy
specific areas of cooperation between CSIR &
SSRC, February 1993

Turkey Delegationfrom Scientsfic & Tech-
-nical Research Councliof Turkey(TUBITAK) to
finahse aprogramme of cooperation between
CSIR & TUBITAK for 1993-95, February 1983

Thailand Delegation from Thailand Inst-
tute of Scientrfic & Technalogical Research
(TISTR), ledby Govemor TISTR forfinaksaton

of 3rdprogramme Ccoperationin SET between
CSIRandTISTR, March 1993

Tadpkistan Delegation led by President
Academy of Science, Tudpkesitan February
1983

USA Delegationfordiscussions onAIDS
under Indo-US vaccine Action programme
March 1993

Ukrame Delegationfrom State Commst-
tee of Sciences, Ukraine for dicussion on
programmes of cooperabon for 1993-94, Febru-
ary1993

(c) Agreements onscience & technology
cooperation, which provide a framework for
bilateral collaboration, including modes of inter-
action institubonal mecharusms financial terms
etc and Programmes of Cooperationin S&T,
whichinclude agreed upon areas and activibies
of cooperation, participating institutions etc ,
were singed dunng 1992-93 with the following
countnes

Agrements Hungary An inter -govemn-
mental Agreemanton S&T Cooperation

Mongokar AnagreementonS&T Coopera-
honbetween CSIR and Mongohan Academy of

VAISAKHA8, 1915 (SAKA)
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Scences, February 1993

Moidova An Inter-govemmental Agree-
mentonSET, March 1983

Poland An inter -governmental Agree-
ment on Cooperation in S & T Apnl 1993
Programmes of Cooperation Chuna, France
Hungary, italy, Monologue SnLanka

Bulkdrugs/formulations by Small Scaie
Units

“799 SHRIHARISHNARAYAN PRABHU
ZANTYE Will the PRIME MINISTER be

pleasedtostate

(a) the total number of small scale units
engagedinthe manutacture of bulk drugs and
formulations, State-wise

{b)themajordurgs producedby those units
andtotal estmated value of production dunng
eachofthelastthree years

(c) whether production inthis sector has
declined dunngthelastthree years

(d):fso, the reasons therefor and

(e)theremedialstepstaken/proposediobe
taken inths regard?

THE MINISTER OF STATE IN THE
MINISTRYOF CHEMCALS & FETILIZERS
{SHRI EDUARDO FALEIRO) ({a) It 15 esti-
matedthattherearen all about8 000 Pharma-
ceutical Unitsinthe Small Scale Sector These
Uruts are requiredto registerwith the Directorate
ofindustnesneach State Datainthisregardis
notmonsored in this Department

{b) Production of drugsin the small scale
sectorisnotbeingmonitored Majordurgmanu-
factured in this sector include Paracetamol
Niacinamida, Chieramphenical Tnmethopnm
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Sulphamecthoxazole, Ibuprofen nfampicinetc
(c)to(e) There arenoindications of any

decline in production

| Transiation]

Backward areasinMaharashtra

*800 SHRI VILASRAONAGNATHRAO

GUNDEWAR Willthe PRIMEMINISTER be
pleasedtostate

{a) whether the Union Government have
askedthe Govemment ofMaharshtratoidentify
industnallybackward regions/areas ofthe State

(b) it so, whether such areas have been
identihed by the State Government

{c)itso, the details thereof, and

(d)if not thetime by whichthese are ikely
tobeidentified?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) ( SHRIMATI
KRISHANA SAHI) (a) to (d) Based onthe
cnitena fixed by the Planning Commussion, the
districts of Aurangabad Bhandara, Bihar
Buldhana Chandrapur Colaba, Dhulia, Jaigaon,
Nanded Omandbad, Parbham, Ratnagan,
Yeotmal and Gadchiroh have been declared as
industnally backward in Maharashtra

[English]
Celling on Agricultural Holdings

6893 SHRIJ CHOKKA RAO Will the
PRIME MINISTER be pleasedtostate

(a)whether most ofthe States particularly

APRIL 28,1993
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in Andhra Pradesh have notworked outfurther
ceilingonagnculturalholdings whichwere ong-

nally declaredas dry and subsequently brought
underassuredsource of imgation, and

(b)fso, whether the Urson Government are
contemplatingtogive directions to the Statesto
work outfurtherfragmentation of holdings

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT
(DEPARTMET OF RURAL DEVELOPMENT)
{SHRIRAMESHWARTHAKUR) (a) Thenfor-
mation is being collected from the States and
will be placed on the Table of the House

Asslistanceto‘Aidm JatiSamagra Vikas
Parishad’

6894 SHRILALITORAON Wilithe PRIME
MINISTER be pleasedtostate

(a) the details of the assistance/grants
providedtothe AdimJati Samgra Vikas Panshad
atKhuntiand Angara dunng eachofthe lastthree
years

(b) whether the Govemment have recerved
anycomplaints regardingmisuse of fundsby the
this Council,

(c)if so, the details thereot, and
(d)the action taken thereon?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALLSCALEINDUSTRIESANDAGROAND
RURAL INDUSTREIS) (SHRI M
ARUNACHALAM) (a) Thedetasis ofthe assis-
tance provided to Adim Jat Samagra Vikas
Panshadat Khunti and Angaradunngthe years
19689-80 and 1990-91 are gvenbelow No funds
were releasedfor the year 1991-92
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Funds released(Rs inlakhs)

1889-90 1990-91
Khunt Grant Loa?- Grant Loan i
Khadi . 119 . ]
Village
Industnes 016 013 116 085
Total 016 132 116 085 -
1989-90 1990-91

Grant Loan Grant Loan
Angara
Khadi - 620 - 554
Village
Industnes 048 104 - .
Total 048 724 - T s —
(b) No, Sir district-wise

(c)and(d) Doesnotanse

Preparation of Electoral Rolls

6895. SHRISYED SHAHABUDDIN Will
the PRIME MINISTER be pleasedtostate

(a) whether the draft electoral rolls of some
distnctsin Bihar prepared with January 1, 1993
asthequalifymngdate havebeendeclarednull
and void by the Election Commussion,

(b)#s0, the reasons thereof

(c) the overall percentage of increase in
number of electors inthe draftelectoral rolls for
the country as awhole duningthe penod 1988-
93, for Bihar as awhole, and forthose distnicts

(d) whetherre-enumeration has been hm-
itedto certain specific booths only, and

(e)if not, the reasons thereof?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH R BHARDWAJ) (a)and
(b) The draft electoral rolls for the district of
Kishanganjin the State of Biharwere declared
nultand void by the Election Commissionas
accordingtothe Commussion these rolls were
notinaccordance with the special procedure
laid down by it for preparation of electoralrolls
inareas havingsubstanhial presence of foreign
nationals

(c)to (e) Information s bemng collected
andwillbe laid onthe Table of the House
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Slaughter-House Near Barellly Airport Assistance o Alicttees of Land under
Land Celling Programme
6896 SHRI SANTOSH KUMAR
GANGWAR Will the PRIME MINISTER be 6897 SHRIPRAKASHV PATIL Willthe
pleasedtostate PRIME MINISTER be pleasedtostate

(a) whetherthe slaughter-housein Bareilly,
Uttar Pradesh 1s situated near the Arr force
aerodrome which 16 of strategic importance,

(b)# s0, the distance betweenthese two
places

(c) whether a large number of birds hover
overthe slaughter -house,

(d)ywhetherthe actvibies of this aerodrome
are bemng adversely affected as result thereof;
and

(e):f so, the action taken by the Govern-
mentin this regard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF DEFENCE(SHRIMALLIKARJUN)
(a)and(b) Aslaughterhouse slocated appron-
mately 4 kms from Ar Force arfied in
Bareilly

(c) Yes, Sir
(d) Yes, Sir

(@) Mirustry of Defence/Awr Hgrs had taken
up the matter with the Government of Uttar
Pradeshfor shiftingthe slaughter house at least
10 Kms away fromthe IAF airfeld, Baredly On
rapeated requests, Bareilly Nagar Mahapaike
costucred amodern siaughterhouse 11 Kms
awayfromthe anhedin 1978 Due tovanous
courtcases, the selaughter house could notso
far be shifted to the new site The latest SLP
cameupfor admission inthe Supreme Courton
26 3 1983 and has since been dismissed

{a) whetherthe aliotees of land under the

. landceiiing programme are prowded any assis-

tance under the programme sponsoredby the
UnionGovemnment.

{b)itso, the details thereaf, and

{c) the amount of assistance provided to
Maharashira underthe above programme?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL
DEVELOIPMENT)(SHRI RAMESHWAR
THAKUR) (a) A Centrally Sponsored
Programme of Financial Assistance tothe As-
signees of celing Surplus Land was imple-
mented by this Ministry tilithe years 1992-93
However, the National Development Council
decded totranster the schemetothe States
Thus, atoken allocatonforthe currentyear has
beenmade

{b) Underthe Cantrally Sponsored Scheme
assistance by way of grants was given to the
assignees of cething surplus land atthe rate of
Rs 2, 500per hectare forboth productionand
consumphonneeds Andthe expenditurethereon
was shared equally between the Government at
the Centreand States

(c) Rupees 854 43 lakhs assistance was
prowdedto Maharashtratii31 3 1923

Schemefor Non-Government
Ovgenisations for Andhdra Pradesh

6808 SHRIRAMAKRISHNAKONTHALA
Wil the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
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pleasedtostate

(a)whetherthe Govemmenthave approved
a scheme to assist Non-Government
Organisations in improving the dehvery sys
temstoachieve selected plantargets dunngthe
Eighth Plan penod

(b) whether requests of Non-Govemment
Organssations from Andhra Pradeshhave been
received

(c)fso thedetailsthereot and

(d) the cntena to draw such assistance
fromthis Scheme?

THEMINISTEROF STAT.. OF THE MIN-
ISTRY OF PLANNING AND FROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a) The Planning Commission
has got ascheme entitied “Micro Level-Partic-
patory- Planning and Development involving
People and People s Organisations recently
approved forimplementation onan expenmen-
talbasisforapenod of twoyearstotake upabout
20projects atdifferentiocations Aftertwoyears
the scheme would be reviewedto decxde whether
itshould be continued ornotbeyondthe expen-
mentalphase The objective of this schemes
to build appropnate insttutions tor Parhcipatory
Planningandintegrated Development

{b)and(c) Proposalsforassistance under
this scheme have been recewved fromdidferent
Non-Govemment Orgamisations includngsome
from Andhra Pradesh Necessary steps are
beingtakenforprocessingthese proposals

(d) Voluntary organmisations with legal sta-
tus of society registeredtor five years and with
atrack record ofhaving set up atleast one such
successful project would be ehgible for funding

underthisscheme
CBiCasesinMaharashtra

6899 SHRIRAM NAIK Willthe PRIME
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MINISTERbe pleasedtostate

(a)thenumberof cases from Maharashtra
which are being investigated by the Central
Bureauof Investigations,

(b) the dates between which those cases
were taken overby CBI

(c) the number of cases which are being
mvestigattiediormorethantwoyears and

(d)the detaillsof casesin ofwhch
the Governmentof Mahar. withdrawn
their permission inthe midst of the probe?

THEMINISTEROF STATE INTHEMIN
ISTRY OF PERSONNEL PUBLIC GRIEV-
ANCESANDPENSIONS ANDMINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA) (a)and(b) CBlhavelakenup7cases
forinvestigation atthe instance of the Govern-
ment of Maharashtra and Bombay High Court
Thesecases weretakenupby CBlbetweenthe
penod25 7 90to21 4 93

(c) Ofthese 7 cases 3cases are over2
years old

(d) Government of Maharashtra has not
withdrawn their consent in the midst of the
probe manyofthecases

| Transtaton)
Demand of Khadi Clothes

6900 SHRIDEVIBUX SINGH Will the
PRIME MINISTER bepleasedtostate

(a) the total demand of Khadiclothes dunng
eachofthelastihree years

(b)whetherthedemandof Khadiis increas-
ng

(c) whether the Government have formu
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lated any schemetomncrease the production of
Khadi
(d) i so, the detauls thereof,

(e)whetherthe demandof Khadi s being
made fromabroadalso and

(f)iiso the details thereof?

APRIL 28,1993
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THEMINISTEROFSTATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRIES DAGROAND
RURAL INDUSTRIES) (SHRI M
ARUNACHALAM)DEFENCE (a) The total
demand of Khadi clothes (Cotton, Mushn,
Woolenand Silk) dunngthelastthree years as
follows -

(Rs incrores)
1989-90 1990-91 1991-82
Cotton {including 19965 20162 24944
Muslin)
Woolen 5408 5810 6699
Silk 3753 3646 © 5254
(b) Yes, Sir Year ExportValue
(Rs incrores)
(c) Yes, S —— - e
1988-89 505
{d) KVIC has taken a number of steps to
increase the production of Khadisuchasintro- 1989-90 554
duction of High Speed Charkhas and Eight
Spindle Charkhas toaugment the production per 1990-91 643
artisan KVICisalsomtheprocess of estabhsh-
ing six shver plants, two in Bihar andone lach 1901-92 661

nM P U P, KamatakaandOnssa Ofthesethe
plantatSehore,M P hasalready commenced
tnal production while other wili start production
in 1994 This willenabie Khadi spinnersto get
quality slivers atreasonablepnce Apartfrom
its normal programme KVIC has also decided
tolaunch specialemploymentprogramme in 14
selected districts in the country whichwill help
tocreate employmentopportunitiesto 1 4lakhs
persons thereby boost the production of Khads

(e)Yes Sir
(f) The export figures areincreasing year

afteryear The detailsforlastfouryearsareas
under -

Some of the tems of KVI products are also
exportedby producing insttutions through mer-
chantexporters in India forexport to different
countnes Therrfiguresarenotavalablewiththe
KVIC

[English)
Use of Computers

6901 SHRI MULLAPPALLY
RAMACHANDRAN Willthe Miristerof PLAN-
NING AND PROGRAMME IMPLEMENTA-
TIONbepleasoto state
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(a) whetherthe Government propose to'
expand the use of computers in the vanous
departments,

(b)iso, the allocation made forthe purpose
dunngthe currentyear, and

(c) the steps taken by the Government to
ensuresufficiency of computer techmicians?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a)Yes, Sir

VAISAKHAB, 1915 (SAKA)
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(b) Anamountof Rs 28crores hasbeen
provided for computerisation in the Central
Governmentdunngthe currentyear 1993-94

(c) Recognising the need to develop the
requisits manpower to handie the fast growing
computer activies, Department of electronics
inhiated a programme on developmentof man-
power in computers in 1983 Under this
programme, Department of Electronics jointly
with the UGC/Mimistry of Human Resource
Development/DGE&T have supported 280n-
stitutions in the formal education sectorforthe
followingcomputercourses

Programme supported

Noofinstitutions
by Departmentof Electronics supported till date
o -B Tech ) o T T
MCA
M Sc(Computer Science) 1
PGDCA 3
PPDCA 49
PGDCA (Hindi Medium) 9
DCE 16
ITILevel b
Total B 280 )

in addition to the above, Government
launched aschemein August, 1990underwhich
private sector Computer Traiming Institutes
meeting well defined norms and cntena are
gven accreditation forconductingspectied lev-
els of computercourses namely ‘0" (Founda-
tion). A’ (Advance Diploma), ‘B’ (Graduate)
and'C’ (Post Graduate) The examination for
these level of courses are conducted by two
professional bodies namely Commuter Society
of Indiaand institution of Electronics and Tele-
communications Engineers Asondate, 369

institutes have been accredited for different
level of courses as perthe details given below

‘O’ level 350

‘A’ level 16

‘B'level 2

‘C’ level 1
e _— —— _Tné S



107 wattenAns..
Growthof Selected Industries

6902 SHRIPARASARAM BAHRDWAJ
Wil the PRIME MINISTER be pleasedto state

whetherthe Govemmenthave made any
sytematic reviecve of the policy frame-work of
some selected inclus tries in order to
stmulatedthe:r gorwth and modermisation as
envisagedinthe Budgetproposalsfor 1993-94,

(b) if so, the details of the industnoes
selectedforthe purpose, and

(c) the outcome of the review so made by
the Govemment?

THE MINISTER OF STATE IN THE
MININSTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTM,ENT OF HEAVY INDUSTRY )
(SHRIMATIKRISHNA SAHI) (a)No, Sir

(b)and(c) Donotanse

IRDP and Jawahar Rozgar Yojana in
Madhya Pracesh

6903 SHRISUSHIL CHANDRAVARMA

APRIL 28,1983
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Wilithe PRIME MINISTER be pleasedto state

(a) the Central allocation of funds to the
Governmentof Madhya Pradesh underthe inte-
grated Rural Development Programme and
Jawahar Rozagar Yojana dunng he last three
years,

(b) thefunds actually uthsed and remamed
unitized by the State Government

(c) whether any evaluation of IRDP and
J R Y have been done bythe Union Govemn-
ment dunng the last three years through inde-
pendentagencies, and

(d)ifso the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) and (b)
The amount of the funds allocated /releasedto
Madhya Pradesh andthe amount utksed dunng
the lastthree years are as under -

(Rs mnlakhs)
Year IRDP JRY
Central Total Utihzation  Central Total Uthzaton

Allocation Alloca Assis- Alloca-

thon tance bon

Centre+ Alloca- Centre+

State ted State

released

199091 64852729704 837681 1992761 2316406 24234 17
199182 343278 686557- 935308 1711951 2388531 3168183
198293 323600 647200 575041 2616479 3270598 1720348

(uptp Feb 83) (uptoJan *93)
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(c)and(d) The Govemmentofindia has
evoivedacomprehensive method of conducting
concurrent evaluation of poverty alleviabion
programmes from, time to time to assess the
mpactof the programmes and effect necessary
improvements These evaluationsarecamed
outthrough reputed and independent research
orgasnisations Three rounds of suchevalua-
tion 1n IRDP were carned out in all States
including Madhya Pradesh dunng October,
1985- September, 1986, January-December,
1987 and January-December, 1989 The4th
round s now inprogressn allthe States The
firstroundof evaluaton for JRY was camed out
dunngJanuary-December, 1992 inalithe States
includngMadhya Pradesh The half-yearty re-
port of evaluation 1s underprocessing

[ Translation)
Assistanceto Sick Public Sector Units

6904 SHRI RAM LAKHAN SINGH
YADAV Willthe PRIME MINISTER bepleased
tostate

(a) whether the Government propose to
provide financial assistance to the chronically
sick public sector undertakings,

(b)1f 50, the details of these undertakings,
and

(c) the axtent of financial assistance pro-
posedto be providedtothese undertakings?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDSUTRY (SHRIMATI
KRISHNASAHI) (a)to(c) Thedetailsofnon-
planloans to vanous public enterpnses bud-
getedforthe year 1992-93 and 1993-94 have
been indicated in StatementNo 9of Expend-
ture Buadget Volume-i placed before the Pariia-
mc 1 n27-21993
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investmentin Public Sector Undertakings
of Gujarat

6905 SHRICHHITUBHAIGAMIT Wilithe
PRIME MINISTERbe pleasedtostate

(a)thenames of the public sector undertak-
ingsinGujarat, nwhich capitalinvestmenthas
come down dunngthelastthreeyears,

(b)whether efficiency and profits ot these
undertakangs have increasedas a result thereof,

(c) s0, the detailsin this regard, and

(d) the steps taken orproposed tobe taken
by the Government o increase the efficiency
andprofitsinthese undertakings?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDSUTRY (SHRIMATI
KRISHNA SAHI) (a)As on31-3-1992there
was two public sectorentempnses havingtheir
registeredoffices inthe State of Gujarat Capital
nvestment have not declined in any of these
PSEs dunngthe lastthree years

(b)and(c) Donotanse

(d) Improving the performance of Central
PSEs i1s a continuous process Enterpnse -
specific action s taken by the administrative
Ministnes/Departments and the enterpnses
concemed tommprove the performance, Some
of the measures taken are modemisation and
rehabitation plans financial managenal and
organisational restructunng, change in product-
mix technological up gradation, signing of
Memoanda of Understandingeic

(English]

Release of Funds to Sistes Under Nehru
Rozger Yojana

6906 SHRI HARADHAN ROY Will the
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Minister of URBAN DEVELOPMENT be
pleasedtostatethe funds aliocatedand reflased
tothe States/ Union Terntones underthe Nehru
Rozgar Yojana dunng 1992-93 State-wise and
Union Terntory -wise

THEMINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI PK
THUNGONY):
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Interim Reliefto Bhopal Gas Victims

6907 SHRI MOHAN RAWALE Will the
PRIME MINISTER be pleasedto state

{(a)the number of victims of 1984 Bhopal
gas disaster provided interim relief during the
lastthree years

(b) whether the payment of intenm rehef
was lostop from the March 31, 1993,

(c) whether the Government of Madhya
Pradesh has requestedto extendthe period of
interim rehet

(d) whetherthe Bhopal Gas Peedit Mahila
Udyog Sangathan has also demandedof con-
tinuation of intenm reliet till the compensation
cases aresetiled and

(e) so the reaction of the Government
thereto?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO)(a)to (e) Five
lakhs residents of 36 severely affected wards of
Bhopal Municipality have been paid intenm
rehefforthe lastthreeyears Thepaymentofthis
reliefcametoastopon31 3 1993 The Govemn-
ment have received requests and representa-
tionsforextendingthe penod of this intenm réhet
fromthe Madhya Pradesh Govemmentandthe
Bhopal Gas Peedit Mahila Udyog Sangathan
Government have decided to move the Su-
preme Court for the release of a par of the
compensation amount for continuation of the
payment of ime rehef

Industnial Alcohol forindustries

6908 SHRI B DEVARAJAN Will the
PRIME MINISTER be pleasedtostate

(a) the measures contemplatedto set up
the availability of industnal alcoholforindustral
unis,

APRIL 28,1993
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(b) whetherthe Govemment have worked
outany scheme to rationahse levies and duts
imposedon the vanous State Governments on
industnal aicohol,

(c) ¥ so, the details thereof,

{d)whethermolasses from Khandsanunits
is proposed to be utilised for increasing the
supply of industnial alcohol, and

(e)if so, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS & FEHTILIZERS
(SHRI EDUARDO FALEIRO) {a) Inorderto
encourage production of industnal alcohol the
industry has beenfreedfromthe needto obtain
alicense underthe Industnes {Development &
Regulation) Act

{b)and(c) AState Governmentiscompe-
tenttolevyonly salestax purchasetaxandany
other fees on the basis of the principle of a
specificservice performedbythe State Gov-
emment

(d) and (e) Khandar molasses can be
utiisedfor manufacture of industnal alcohol for
which no approvalis requiredfromthe Govern-
ment asindustnal alcohol has been delicen
sed

Seepage in Government Quarters

6909 SHRI RAJNATH SONKAR
SHASTRI Willthe Minister of URBAN DEVEL-
OPMENT be pleasedto state

(a)whethertheie hasbeenawide ranging
seepage inthe Government quartersin Delhy,

{b)ifso, the reasonsthereof andthe steps
takentoidentify allthe quarterswhere sepage
hasonstakingplace and

(c) the expenditure incurredtocheck the
seepageinthe Govemmentquartersin1992and
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howdoes the same comparne with the praceding
threeyears?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). No, Sir, Problem of
sespage has arisen insome isolated quariers
due to vanousfactors such as overfiow of over-
headwatertanks, biockages in rain walerdrains,
damages caused to roof treatment dus fowear
and tear or due to misuse of roof. Seepage n
kitchens and tollets are manily due toleakages
fromfioortaps. Stagnationwater during raing n
the rools due o blockages in ram of walerpipes
oic. causes seapage inthe roofs. These com-

, plaints are attended toimmediately.

(c) No separate accounts are maintaned
for expenditure on seepage as thisis chagedto
overallmantenance expenditure.

Shope in DDA Business Centres

6010 SHRIJEEWAN SHARMA: Willthe
Mmister of URBAN DEVELOPMENT be
ploasedto state.

(=) the number of DDA shops lying vacant
ineach ofthe DDA Business Centres;

(b)sincewhen these are laying vacantand
the reasons therefor;

(c)the manner n wiuch DDA proposesto

VAISAKHAB, 1915 (SAKA)
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selithese shops;

(d) whether there'is any proposal to sell
these shops at reserve price to unemployed
educated youths and or to retired or retiring
Govemnmentservants, and

(o) ¥30, the details thereof

THEMINISTER OF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K
THUNGON): (a) :DDA has reported that the,
number of shops unaliotied and vacantneach
shopping complex received for disposal during
1-4-16901031-3-1903is as perenciose state-
ment.

(b): These are lymg vacant from the date
given incokimn 4 of the statement. The major
reasonfortheshopa remaining vacanthas been
that there were is no acceptabie offers during
avctioning. .

(c) These shops aretobe aliotted either
through tender or auchon orthrough allotment to
reserved categones vis. Scheduled Caste/
Scheduled Tribes, Physically Handicapped, Ex-
Serviceman, Freedom Fighter, Land Acquired
Category.

(d)No, Sir.

{e) Doesnot anse nwview of ‘d’ above
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: Career Advancement Scheme

6911 SHRIMADAN LAL KHURANA WM
the PRIME MINISTER be pleasedto state

{a) whetherasperthecareer advancement
scheme for Group ‘C' and ‘D’ categones em-
ployees, alithose empioyees who have been
stagnatnginthese categories aretobe givenin
situ promotion o a higher grade,

(b)# 80, the detasis thereof, and

(c) the number of employeess inthe above
categones ion his Ministery who have been
promoted under the scheme dunng the lasttwo
years andthe current yearsofar?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a) Asperthe careeradvancementscheme,
Group ‘C’ and ‘D" employees, who have not
been promotad on regular basis even afterone
year on reaching the maximum of the scale of
such posts and who fulfili the other conditions
mentioned inMinistry of Finance O M No 10(1)/
E 11I/88,dated 13 9 91, as amplified fromtime to
tme, are ehgibie 1o be considered for promotion
insitutothe next igher scale

{b) Thedetails ofthe scheme are ndicated
ntheaforesaidO M , acopyofwinchisattached
asstatement

{c) Themnformabon sbeing collected and
wiil be laid onthe Table of the House

STATEMENT

Copy of Mmistry of Finance (DEPART-
MENT OF EXPENDITURE)O M No 10/1/E IV
88 dated 13th September, 1'991 regarding ca-
reer advancement of Group 'C’ and "D' employ-
ees

The undersigned s directediosay thatas
aresult of the recommendations of the Fourth
Central paty Commaasioncontanedinpara23 10
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of Part-1 ofits Report, Selecton Grades in Group
‘C' and Group "D’ cadires were abokshed The
Staft Side of the Natonal Council (JCM) rassed
a demand for revival of selection Grades in
these cadres on the group that simultaneous
Cadre Reviewsioprovideforpromotional grades/
posts were also requirediobe conducted The
demandof the staff side for revival of Selection
Gradecouldnotbe agreedio ltwas alsofeltthat
theres not much scope for creation of higher
grades/posts in most of the Group 'C' and ‘D’
cadres because such hwgher grades/posts can
be denthed only on funchonal justification
Keeping thes n wew, the Govemment agreedto
evolve a scheme whereby Group ‘'C' and ‘D’
employees may get at least one promotionn

theirservice career

This matter has accordingly been under
consideraton of the Govemment for some tame
pastand the president is now pleasad to intro-
duce aschemetoensure atleast one promotion
In service carcer to each Group ‘C’ and ‘D'
employee Thisscheme shalibe apphcableto
(1) employees who are directly recruted to a
Group 'C’ orto Group ‘D’ post, (k) employees
whose pay on appomtment to such a post, is
fixed at the miremum of the scale, and (in)
empioyees who have not been promoted in
reguiarbasis evenafiarone year onreachingthe
maximumoltheacale of suchpost. Theacheme
will have the following basic features -

(a) Group'C'and’D’employeeswho fulfill
the condibons mentioned at (i), () and (w)
above willbe considerad for promotionin sttuto
the next igherscale

(b) Promotionm siuwslibe allowsd after
following due process of promotion with refer-
enceto senority-com-fitness

(c} Theemployeeswill getpromotonmn
situto the next ngher scale avalable to themmn
the normal line/werarchy of promotion Promo-
tions made on the Basss of a quallying or
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tions Wil W by ated as promotiens in the
normaiivelissiylorthepuposs of thess
instructions. Incasts where no promotional
grade ks aveliable, promotional scale will be
decided by the Ministry of Finance. Thepromo-
tionel grade incase of State Car Driversinthe
Scale of Re.950-20-1150-EB-25-1500 willbe
Rs. 1200-30-1440-E8-30-1800.

{d) Group ‘D’ employess will retain the
benefitof retirernent at 60 years even after they
are promatedin situtothescale of Rs. 825-15-
900-20==1200. On Promationin situ to any higher
group ‘C’ scale, the retirement age of 58 will
apply.

(e) Incase recruitment to any category
of posts (Group ‘C’ or‘D’) is made bothby direct
recrultment and by promotion, a promotee will
beconsidered forpromation insitu from the date
a direct recruit junior to him in that cadre béw
comes efigible forinsitu promotion eventhough
in his case (in case of promotes) it will be the
sacond promotion. Similarly, a direct recruit
who was not fixed atthe minimum of the scale
atthetime appointment will also be considered
for promotionin situ fromthe date a dinect recruit
junior to him and fixed atthe minimum of the

scale becomes eligible for promotion.

() Employees given promotionin situwill
continue to be bome on the seniority list of the
lower cadre/post and will be considered for
functional promotion against available vacan-
cies as perprovisions of the Recruitment Rules.

(g) Even though promotion under this
scheme, which is in situ, may notinvolve as-
sumption of higher duties and responsibilities,
the benefitof FR. 22(1) (a) (1) (Old FR. 22-C) will
be allowed while fixing pay on promotionas a
special dispensation. However, such benefit
will notbe allowed again atthe time of functional
promotion inthe same scale.

(h) IncaseofGroup ‘D’ employees, the
stagnation increment(s) being drawn will be

APRIL 28, 1963
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takenintoaccountinfixation of pay inthe event
of promotionin siko underthe scheme asaone
time dispensation.

Each administrative Ministry Department
wilidentifythe posts which have no promotional
grade inthe Ministry Department orOrganiza-
tions under its control and fumish the informa-
tion relating to designation, scale of pay, recruit-
ment qualifications, duties and responsibilities
attachedto 3ach such postalongwith sugges-
tion for suitable promotional scale based on
comparable promotional; grades generally avall-
abie for the posts of that level to the Financial
Adviser concemed. The Financial Advisers
afier scrutiny will take up the matter with the
Ministry of Finance(Establishment Division)
for prescribing suitable promotional grades
based on an over-all considerations in each
suchcase.

4. These orders will take effect from
1.4.1801.

Ministry of Home Affairs elc. are advised
to take necessary action to consider eligible
Group 'C' and 'D' employees for promotionin
situinaccordance with the scheme contained
inpara2above. They are also advisedtofumish
details of posts having no promotional gradein
accordance with the provisions of para 3 above
atthe eartiestto the Ministry of Finance. Every
subordinate authority should make areference
toMinister of Finance only through the admin-
istrative Ministry concemed with the specific
comments of Financial Adviserconcemed.

Insofarasthepersoris servinginthe indian
Auditand Accounts Department are concemed,
thiase orders are being issued after consultation
with the Comptroller and Auditor General of
India.

' g
(B.Kumar)

Under Secretarytothe Govemmentof
Incia.
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Leasing out Wastelands for Wood
based industries

6912 KUMARI PUSHPA DEVISINGH
Wilithe PRIME MINISTE be pleasedto state

{a) whether the Union Government are
consdenng forleasing outthe country's Waste-
landtothe Wood-cased industnes inthe Private
sector,
(b) whether a policy decision has been
taken by the Govemment in the matter; and

(c) i not, the basis on wiuch the Country’s
wasteland 18 proposedtobe leased outtothe
private sector?

THEMINISTEROF STATE INTHE MiN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WASTELANDS DEVELOP-
MENT) (COL RAMSINGH) (a)to(c) The
information 1s being collected andwillbe laidon
the Table ofthe House

Approvalto Foreign investment
Proposals

6913 SHRIHARIKISHORESINGH Will
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the PRIME MINISTER be pleased to state’

(a)the number of foreign investment pro-
posais given clearance during sach ofthe last
twoysars,

(b) the amount of foresgn iNvestment anvie-
agedandthe contentof exporteammngs nvoived
nthese proposals,

(c) the detanis of the imports mvolved and
the dividend repatnations projected in these
proposals, and

(d) the total amount of foresgn investrent
actually came in the country sofar?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI), (a) to (d) The number of
foreign investment proposais cleared dunng
each ofthe last two years and the total amount
of foreign investment envisaged in these pro-
posals are given below-

Year No offoreigninvestment Totalamountof Foreign

Proposals Investment (Rs n mullron)
1991 20 534 11
1
1982 - -~ 3887 54

After getting Government’s approval for
foreign nvestment, an entrepreneurhastotake
several effective steps forimplementation ofthe
project beforeforeign investmentmatenahses
as per the foreign investment approval Be-
sides, the gestahon penod of anmdustnal project
also vanes from industrytondustry and project
to project Therelore, it 1s too early to expect
substantial inflow of foreign investment
matenaksingfromthese approvals

The attainment of technological dynamesm

andinternational competitiveness for utilising
global marketing opportunities are the man
objectives of Government's foreign mvestment
policy Accordingly, foreign tie-ups are ex-
pectedto have exportpotential keeping inview
the nature of products andtechnology invoived
in each case Approvals are subject to the
conditron that imports of capital goods, raw
matenais andequipments etc willbe allowedas
perthe EXIMpolicy of the Government

Repatriation of dividends are nked with
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theimplamentation of projects and commence-
ment of production and declaration of profits by
these projects, if any, spread over aperiod of
time, dapending upon the gestation of projects
and other factors. As such no projections as
such of likely repatriation of dividends from
these projects canbemade.

Safe Drinking Wetrer in Rural Areas

6014, SHRIGOPINATH GAJAPATHI Wil
the PRIME MINISTER be pleasedio state:
!

(a) whether the Govemment have a pro-
posaitomplamenta newscheme to supply sale
drinking water inthe rural areas;

(b) it 80, the details of the new acheme and
the States where it is proposed to be imple-
mented and fromwhen; and

(c) the funds proposed 1o be allocated for
the purpose Stale-wise?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATELY): (a); No, Sir.

(b)and (c): Donotarise.

Allocation of Funds for Reclamation
amlmldw

6915, SHRIC P.MUDALAGIRIYAPPA:
Will the Mimister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleasediostate:

(a) whether the Planning Commission is
consxienng tomcrease the allocabon fundsfor
reciamabon and development of wgsteland in
the mid-tefm reviews of the Five Year Plan;

(b) i 80, the detais thereof, ~

(c)whetherthe Govemmenthave decided

APRIL 28,1983
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toinstitute a Wastelands Development Award
Schems; and

(d) it s0, the detalls thereof 7

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) and (b): Mid-erm appraisal of
Five YearPlans is normally initisted in the third
yearofthe Five Year period. the second Yearof
the Eight Five Year Plan has just commenced.
from1.4.83.

(c)and(d); Aproposal for instituling award
Bunder active consideralion ofthe Govemment
forgiving award ¥ incdividuals, institutions who
contribule forthe Cavelopment of Wastelands in
the non-forest areas.

Allocation of Funds to Gujarat Under
ROP

6016.DR. K.DJESWANI: Willthe PRIME
MINISTERbe pieasediostate:

(a)thefunds allocatedio Gujarat dunngthe
last three years under the integrated Rural De-
velopment Programme and the funds utilized
outofit .

(b) whether the role of the banks under thes '
programme has been reviewed in Gujarat;

(c) whether full subsidy to the State of
Gujarat under the programme have notbeen
released sofar; and

(d) it s0, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL) (a); Thefunds
allocated to Gujarat under inlegrated Rural De-
velopment Programme (IRDP) andfunds utised
out ofitduring the last three years are gvenin
the Statermnent .
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(b), The role of banks under I(Integrated
Rurai Development Programme (IRDP) s re-
viewed at Distnct Leveiby Distnct Level Con-
sultative Committee and at State levelin the
State Levei Bankers Committee n regular
meetings. Atthe Central leve! High level Com-
mittee on Credit (HL.CC) reviews flow of bank
credit under integrated Rural Development
Programme (IRDP) and problems thereof

VAISAKHASB, 1915 (SAKA)
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{c) Notonly full subsidy but more than
Central share of subsidy has been releasedto
the State of Gujarat cnder Integrated Rural De-
velopment Programme (IRDP) dunng 1992-93
Asagamst Centralshareof /Rs 1005 00lakhs,
the Central Govemnment has released Rs
1096 960lakhs

(d) Doesnotanse ,
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Opportunitiss for youth
ol Tribal District of Orissa

6917. SHRI GOVINDA CHANDRA
. MUNDA: Wilithe PRIME MINISTERbe pleased
fostate:

() whether any proposal regarding cre-
ation of employment opportunities for youth in
Orissa perticularty in its tribal districts is under
consideration of the Union /Government:

(b) it so, the details thereof ; and

(c) the total amount of expenditure to be
incurredon the implementation of the Scheme?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL)(a)to (c) There
is no special proposal regarding creation of
employment opportunities for youthin Orissa
particularlyinitstribal districts under consider-
ation of the Union Government. Howeverem-

ployment opportunities are provided to rural .

poor through Integrated Rural Development
Programme(IRDP) and Jawahar Rozgar Yojana

(JRY) in all districts in the country including -

tribal districts in Orissa. Besides, training of
Rural Youthfor Self Employment (TRYSEM)is
asub-scheme under IRDP which aims at pro-
viding technical and entrepreneurial skills to
rural youthin the age group of 18-35 years from
families below the poverty line to enable themto
take up self employment/income generating
activities in the broad fields of agriculture and
alfied sectors and industries. During 1992-83
theallocation offundsto Orissa under TRYSEM
scheme s given below;

Central share(Rs. inlakhs)
Infrastructural Assistance 3048
RecumingExpenses 11994

VAISAKHAS, 1915 (SAKA)

This amount is equally matched by the State
Soverenmmt. .
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fixpansion of Bharst Resayan Limited

8018. SHRI SARAT CHANDRA
PATTANAYAK: Willthe PRIME MINISTER be
ploasediostaie:

{a) whetherthe Govemment are consider-
ing any proposal for expansion of the Bharat
Rasayan Limited;

(b) i 30, the details thereof;

(c) whether the company is likely to enter
intocapital market for financing its expansion
programme; and

(d) itso, the reasons thereof?

THEMINISTEROF SATE INTHEMINIS.
TRYOF CHEMICALS & FERTILIZERS (SHRI
EDUARDO FALEIRO): (a) to (d): M/s. Bharat
Rasayan Limited is a Private sactor company.
Accordingtothecompany, they are undertaking
expansion of Fenvalerate Technical, D.D.V.P
Technicalandcertain Pesticide formulations.
Forfinancingthe expansion programme, they
enteredinto capital market with public lssue of
Rs.200lakhson 1.2.1993,

Labour practices in IDPL

6919. DR . ASIM BALA: Willthe PRIME
MINISTERbe pleasedtostate:

(a)whetherthe govemment have received
any recommendations fromthe ILO, Genevain
regard to unfair labour practices by the IDPL
management,

(b)if 50, the details of the recommenda-
tions inthia regard; and

[c)theacﬁ;ntakenbyﬂw Government
thereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDO FALEIRO) (a)to (c): Gov-
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emment has receivedthe following recommend
atious as approvedin the 254th Session of the
Goveming Body of the ILO:

(a): Govemmentshould considaradoping
legislative provisions which lay down objective
procedures for determining the represantative
status of trade unions in the frame work of the
cument examination of this issue by federal and
state level minsters;

(b): Government may keepthe ILO Com-
mittee on Freedom of Associationinformed of
the progress towards the adoption of such pro-
wvisions;

(c): Govemnment may keep the ILO Com-
mittee on Freedom of Association iformed of
theoutcome of the appeallodgedby themanage-
ment of Indian
Drugs & Pharmaceuticals Ltd. in the Court
conceming the reimbursement of wages that
hadbeenwithheld.

The appealmadeby IDPLinthe High Court
of Calcutta against the paymentof wages forthe
strike penodis still pending befors the Hon'ble
High Court. No action can be taken by the
Govemmenttill the appeal 1s decided.

Drugs Price Control Order, 1987

* 6920. SHRI HARIN PATHAK : Will the
PRIME MINISTER be pleasedto state:

(a) whether a number of discrepancies
havecometothenolice ofthe Govemmentinthe
Drugs Price Control Order, 1967;

(b) if 50, the details thereof; and

(c) the action takento rectify them?

THEMINISTEROF STATE INTHE MIN-

ISTRY OF CHEMICALS & FERTILIZERS
(SHRi EDWARD FALEIRO) (a) to (c): Nodis-

APRIL 28, 1993
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crepancy has cometothe notice ol the Govem-
ment in regard to the provisions of the Drugs
Price/Control Order 1987. However, the Gov-
esrnment has received numerous representa-
tiona in regard to exclusion /inclusion of drugs
under price coutroly. Thess have since been
examined and further action is related to the
review of Drug Policy, 1986 regarding which a.
Background Note has been piacedfor discus-
siononthe Table ofthe Houseon 12.8.1982.

Out of Turn Allotment of Govern-
ment Accommodation

6921.DR. LAL BAHADUR RAWAL: Will
the Minister of URBAN DEVELOPMENT be

plaasedto state;

(a) the number of Government quarters
allotted under VIP quotand on medical grounds
to the Govemnment employees in the capital
particularlyin NaorojiNagger and NetajiNagar,
Category wise during the last two years;

(b) whetherthe cases of subletbng of mns-
mumgquarters allolted onmedical; ground have
been noticed by the Govemmaent;

(c) it s0, the details thereof;

(d) whether the Government have con-
ductedany enquiry inthis regard; and

(e)lw,ﬂ;enumdmmu
found quilty an d action taken or proposedtobe
taken in this regard?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES(SHRI
P.K.THUNGON): () there is no VIP quota for
aliotment of Government quarters. Allotments
anemade onoutof tum bagis tothe personal staff
of Ministers, judges of Supreme Court etc and
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also on medical and compassionate grounds.
Numberof Governmentquartersaliotted onout
oftumbasis are as per the statement attached.

(b)to(e): Aninquiry was conductedin 541

cases of subletting and out of these 181 were
found quilty and action taken under the allotment
rules. Noseparate record s maintainedin re-
spectof subletting of quarters allotted onmedi-
calgrounds.
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Prices of Category Hand Non-
Scheduled Madicines.

6922, SHRISWARUP UPADHYAY: Will
the PRIME MINISTER be pleasedto state:

(a) whether the oprices of category Il and
non-acheduled medicines chargad by the amall
scale units are much higher than the prices

chargedbythe organised sector units;

(b) the basis and reasons for exempting
smali scale units from price control against the
recommendations of Kelkat Committee and
Hathi Committee and various consumer

orgsnisations; and

(c)the steps taken to rectfy the situationin
the proposed drug policy?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRI EDUARDO FALEIRO) (a) : Yes Sir.
Certain such instances have cometothe notice
olthe Govemment.

(b): The basic approach towards pricing of
drugs, as enunciated in Drug Policy, 66 was
based onthe view of the Hathi Committee that
there should be more selectivity inthe system
of price regulation with a view to ensuring fair
prices of drugs and formulations. inthe case of
fornmulations(other than generic) selectivity
could be in terms of (i) Size of the units; (ii)
selection of items; and (i) Controlling Prices
only of market leaders in particular, of products
forwhich prica eontrolis contempiated. itis on
the basis of this approachthat Smal Scale Units
hevebeen exempiadfromprice controlinregard
to formulations based on bulk drugs listed as
CategoryllunderBPCO, 1687,

(c): ABackground Note on review of Drug
Palicy of 1986 has been placed onthe Table of
Houseon 12.8.1992, fordiscussion.

APRIL 28,1983

Whitten Anewers 180
[ Transiation}

Metro Railin Bombay

6923, SHRI YASHWANTRAO PATIL: W
the Minister of URBAN DEVELOPMENT be

pleasediostate:

{a)whetherthe Govemmenthave aschame
torunametro railfromchurchgateto Kolabaand
V.T.toKolabain Bombay;

(b) it 50, the details thereof and the present
staus of the project;

(c’ ~hether the Govemment propose to
implementthis scheme;

(d)if s0, the details thereof; and

(e)if not, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) : No, Sir.

(b)to (e): Donotarise.

(English)

Aliotment of Government Accommo-
dation in Relaxationof Rules

6824. SHRIVISHWANATHSHASTREWR
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) the number of letiess received during
1992 from members of Pariament for the aflot-
mentof Government accommodation to Gov-,
emment officials in relaxation of rules;

{b) the number of persons towhomsuch
allotments were made;

(c)whetherthe Govemmenthaveputaban
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onthe alioiments sanction during 1982; and

(d) its0, the reasons therslor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRYOF
WATER RESOURCES {SHRI
P.K.THUNGON); (a) about 5000 leiters have
been receivediromMembers of Pariamentfor
allotment of accommodation to Govemment
officials during 1982.

(b): During 1992, 2255 aliotments in Type
110 Type Vi have been sanctionsd on outoftum
basis,

(c) : No, Sir.
(d) Does notarise.
Rubberunitsin Rajasthan

6025. SHRIMATH VASUNDHARA RAJE:
Wilithe PRIME MINISTER be pieasedtiustate:

(a)the number of small and meduum rub-
berunits setupin Rajasthan asondate;

{b) whetherthere is ample scope for pro-
moting rubber industry inthat State;

(c)ifso, the steps taken to setup new rubber
units in thatstate; and

(d) the details of the proposals of the Gov-
emmentinthat regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY){SHRI
KRISHNA SAHI): (a): there are about 498 small
scale andthree medium scale rubber product

manutacturing units existing in Rajasthan,

(b)to (d): As perthe New Industrial policy,
forthe rubber based units noseparate license

VAISAKHAS, 1915 (SAKA)
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needsto betaken. The entrepreneurs are only
reguired to file IEM (Industrial Entrepreneur
Mamorandum)withthe S1A forsetingupof such
units inthe organised sector. Investmentina
State would depend onthe incentives and facli-
ties provided by the State.

Thelollowingsteps have beentakenbythe
Govt. of Rajasthan to set up new units in
m-

(0] Various seminars/buyers-seliers
meeteic. havebeen organisedio gen-
erate interestinthe rubberindustryin
the State; ’

(i)  State Governmenthasreducedpur-
chase-taxon importof natural rubber
fromother States in Rajasthanfrom
3%to 1%;

(i) TheKeralaState Co-operatiove Rub-
berMrketing Federation Lid. Cochin
has appointedthe Rajasthan Small
Industries Corporation Lid. as adis-
tributorof natural rubberfor Rajasthan.
Userunits now have option to liftthe
rawmaterial atJaipur: and

(iv)  Aonemonth EDP onrubberindustry
isproposed tobe conductedby Small
Industries Service Institute Jaipur
and Rajasthan Small industries Cor-
poration Ltd. during 1993-54.

Regading petrochemical Units

6926. SHRIVIJAY NAVAL PATIL: Willthe
PRIME MINISTERbe pleasedtostate:

(a)whetherpetrochemicalunitsinthecoun-
try are facing problems due to sium in the
intemational market in petroleum products; and

(b)itsome, the stepstakenby the Govem-
mentto sagfefguard investment and to make
domaestic sector more competitive with foreign
petroleum units? .
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THEMINISTEROFSTATE INTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRI EDUARDO FALEIRO) (a) There 1s a
general surpius of major petrochemicals at
presentdueto over-capacity ntheworid This
has lead to a declining trend in international
pnces resulting In imports at cheaper pnces
This has put pressure on the domeshc petro-
chemicalindustry n items ke polymers, séme
fifre intermediates like MEG etc

(b) The decanahisation of import of key
feedstockitems, viz Naptha, Kensene, LPG
and reduction inimport duties on manjor feed
stocks, intermediates and capital goods, and
reduction in excise duties on polymers, an-
nounced inthe Union Budget 1993-94 are ex-
pectedto helpthe domestic ndustry tobecome
more competitive

Allocation for Housing Purposes

6927 SHRIKMURALEEDHARAN Wil
the Miruster of URBAN DEVELOPMENT be

pleasedtostate

(a)whetherthe allocalion of fundsto Kerala
forhousmgforthe year 1992-93was lesserthan
thatfor 1991-92,

(b)f so, the ressons therefor, and

(c) whether the Government propose to
mcrease the alocationfor 1983-94 nwewotthe
acute housing problemin Kerala?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTERQF STATE IN THEMINISTRY OF
WATER RESOURCES (SHRI
P K THUNGON) (a)and(b) Theapproved|

APRIL 28,1983

Writlen Answers 164

planoutiayforhousinginthe Annual plan 82-83
ofKeralawasRs 2200 crores agamnstthe outiay
of Rs 1445croresdunng91-82,

(¢} The Planning Commission has ap-
provedan oytiayof Rs 2200 crore during83-94
forhousing activities in Kerala

[Transiation)

Production of polysster and Filament
Fibre

6928 SHRIMATISHEELAGAUTAMAND
SHRIRAJESHKUMAR Willthe PRIME MIN-
ISTERbepleasedtostate

(a) the icenced and production capactty of
the each company producing polyester filament
fibrenthecountry State-wise,

(b)the produchon and demand of polyester
filamentfibre in the country, State-wise, and

(c)thestepstakentoincrease the produc-
tion of this fibre to meet the demand?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDO FALEIRO) (a) and (b) De-
tails of icensed capacity and production of
Polyester Staple Fibre, Company-wiseforthe
last two years (unto Feb'93) are given in the
statementattached Asagamstthedemandof
126,000MT of Polyester staple Fibra durng 91-
92, the actual production was 136,136 MT State-
wiseinformation in regard to demand and pro-
ductions not monitored

(c) Produchion of Polyester Staple Fibren
thecountry is adequate to meet the demand
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Use/Production of Chemical Fertifiz- ginal decrease both in the production and con-
os sumphondunng 1992-63,

6929 DR MAHADEEPAK SINGH (d): As part of the plan to increase the
SHAKYA. Wil the PRIME MINISTER be production of fertiizers during the Exght Five
pleasedtostate yearPlan, as also to reduce the gap between the

demand and indigenous production of nitrog-

(a) whether the use of chemical fertilizers
inthe country s increasing continuously,

(b) whether production in chemical fertil-
zerplants has also ncreased accortiingly,

(c) itso, the percantage of ncrease nthe
use of chemical fertiizers vis-a-wis their pro-
duchon dunng each of the last three years, and

(d) the steps beingtaken by the Govemn-
mentto bacome self sufficentnthe production
of Chemical fertlisers?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDOFALEIRO)(a) to(c) Detais
of consumption and produchion of fertlhizers in
terms of nutnents duringthe last three years are
asunder

(lakhtonnes)
Year Produchon Consumpbon
(NeP)  (N+P+K)
1990-91 90 45 125 46
1991-22 9863 12728
1992-93 97 23 126 57
(provisional)

While there was anincrease of 9% inthe
production of fertilizers in 1991-92 over the

production in 1990-91, therewas anmcreaseof «

1 5%n the consumpbion ol ferthzers during the
samapenocd Percentageof ncrease/decrease
n production and consumption of fertilzers
dunng 1992-93 willbe knwn only after the frm
hgures are available As per the provisional
figures available sofar, therehasbeenamar-

onous fertiizers, three new ammonia-urea gas-
based Plants, one sach at Babrala (UP ),

vate sactor. Besides, National Fertilizers Ltd
and IFFCO are aiso planning to double the
existing capacity of thewr gas-based plants at
Vijaipur(M P) and Aonla(U P), respectively
Gas availability has also been indicated fora
medium dsed ammonia-Urea plantn Knshna-
GodavanBasin(A P)

Because of paucity of good qualty rock
phosphate reserves mthe country, and also the
privaling uncetainty about the viability of new
investments ansing out of the availability of
DAP through impost at very low prices, the
prospects of further capacity build-upinthe case
of phosphatic fertilizers appear to be remote at
present Potash, in any case will have to be
imported as there are no knwn

explodable reserves of potash in the country
[Englsh)
Housing Problem in Assam

6930 SHRIUDDHABBARMAN Wilithe
PRIME MINISTER be pleasedtostate

(a)thestepstaken/proposedtobetakento
provids accomodationtothe Hanjanam Assam,

{b)whatherthe Govemmentof Assamhas
sentany project/scheme to provide housing to
the Hanyans, and

{c)d s0, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-



180  WhitenAnswers
PARTMENT OF RURAL DEVELOPMENT)
{SHRI RAMESHWAR THAKUR) (a) to (c)
The information is bewng collected and witlbe
lad onthe Table of the House

IPS probationers

6831 DR G.L KANALMA Willthe PRIME
MINISTER baplsasodtostate

(a) whether the Supreme court's decision
nC A No 5439-52/90 in the case of Mohan
Kumar Singhawa vs UOI has been imple-
mented by allthe Cadre Controling Authonbes,

(b) #not, the reasons thersfor;

(c) the time by which it 1s likely to be
mplemented, and

(d)the number of IPS probationers of 1968,
1989and 1990 stil suffering from the loss of their

senony?

THE MINISTER OF STATE IN THE
MINISTERY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS ANDMINIS-
TEROF STATE INTHE MINISTRY OF PAR-
UIAMENTARY AFFAIRS(SHRIMATHIMAR-
GARET ALVA) (a)to (c) Instructions were
1ssuedtoall the Cadre Controling Authorties to
give effectto the Supreme Court's decision in
thecase of Mohan Kumar Singhanimes UQIfor
amending the relevantservice niles, As regards
| P S , achon to amondthe IPS (Reguilation of
Senionty) Rules, 1988 with retrospectve effect
isunderway

(d) The number of exempted | P S

VAISAKHAB, 1915 (SAKA)
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probatiomertof 1988, 1989 and 1980 batches
affected by the mstructions regarding depres-
sionof semority are 21,30 and 33 respectvely
TheM H.A. havessuedorderson20 8 82 toall
State Governments that the seniority of ex-
empiad probationers shouldnotbe depressed
andtheyshouldbe treated at parwiththeirbeich
mates puduing augesdeued of fthe IPS (Regu-
lahonof Senionty) Rules, 1988, retsro spactvely
[ Transiation)

Tubewelis for Drinking Water

6932 SHRIBIRSINGHMAHATO Wilithe
PRIMEMINISTER be pleasedtostate

(a)the number of tubeselis install in West
Bengal dunng the year 1992-93 for providing
dnnling water; and

(b) the amount provided to West Bengal
duringthe ysar 1982-83for providing drinlang
waterfacilty andthe details thereof?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) Asperthe
nformation furished by the State Govemment
1530 tubewelis have been drilled dunng 1992-93
for prowding dnnlang water supply i rural areas
ofWestBengal ltmay alsobementoned that
the Central Govenmmt is not momitoring such
nformation and therefore such details are not
mantaned

(b) The detass of the funds provided to
West Bengalin 1892-93 are as s follows

(Rs incrores)
Accelerated Rural Water Supply Programme 1824
Min-Missions atbankura, Puruka and Mxinapore 150
Survey toidentdy rural habitatiops o1
Monitonng and Investigation Unds 010

Total 2003
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Selzure of Uranium

6933 SHRIMANABENDRA SHAH Will
the PRIME MINISTER be pleasedtostate

(a)whetherahuge quantty of Urarwumbas
been seized n Patnarecently,

(b) whether any investigaton has been
madenthis regard,

{c)f so, the outcome therect, and

(d) the steps taken to prevent such inci-
dentsin future?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI) (a) to (d) A
Sample of a matenal seized in Patna which
allegedly consisted of uranium was analysed by
the Urarwum Corporationof indiaLtd The result
indicated thatthe matenal did nét notcontain
uramum The acquisttion and transfer of ura-
nium produced by UCIL is accounted oraccu-
rately accordingtothe procedure establishedby
the DepanmantofAtong: Energy

Voluntary Retirement Scheme under
National Renewal Fund

6934 DRP R GANGWAR Willthe PRIME
MINISTER be pleasedtostate

(a) the salient features of the voluntary
retirement scheme underthe National Renewal
Fund,and

(b) the prionity sectors identified for thé
purpose?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
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MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) (a) Assistance from the
National Renewal Fund s providedtothe Cen-
tral Pubhc Sector Undertakings forimpiemen-
tation of Voluntary hetire schementerms of the
guidelines issued bythe department of public
Enterpnses Thesahentfeatrures of the Volun-
tary Retrement Scheme are as under

(1) Anemployeewho hascompleted 10
years of service orcompieted 40 years of age
may seek voluntary rehrement by a wnitten
request

(2) Themanagementoftheenterpnsehas
the nght net to grant voluntary retirement for
reasons tobe recorded nwriting

(3) The terminal payments availa
bleto an employee who seeks voluntary retire-
mentare

() thebalancein rys provident fund Ac
countpayable as perthe CPF regula
tion

(n)  cashequwvalentofaccumulatedeamed
leave as per the rules of theis enter-
pnse

(wm) gratuity as per Gratuity Act or the
gratuity scheme applicabletothe em-
ployee

{iv) onemonth'sthree months' notice pay
(asperthe condibions of service apphi-
cabletoum)

(v) Inaddition, an employee whose re-
questfor Voluntary Retirement s ac-
ceptedwouldbe entitiedtoanex-gratia
payment equivalentto 1=1/2 months
equalments (pay + DA)foreach com-
pleted year of service or the monthly
emolument at the time of retirement
multiphed by the balance months of
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service leftbefore normal date or retire-
ment, which-everisless

(b) Thedetails oftheis prowisions madefor

the voluntary retirement scheme for 1892-93
(Rewied Estimate ) and 1993-94 (Budget Esti-
mates) from the natonal Renewal Fund are
giveninthe statement
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Projects with lsrael Coliaboration

APRIL 28, 1983

mmm

INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI

6935.SHRIBOLLABULLIRAMAIAH:WII  KRISHNA SAHI):(a) to (d): Thares agrowing
the PRIME MINISTER be pieasedtostate: interestamong indian and Isrash businessmen
forutiksing busmess opportunities through joint

(a)whether Incha and Israelbusinessmen ventures, technology transfer arrangements and

have expressedtheir eagermesstosetupsome
projectsin India;

(b)f so, the detalis thereof;

(c) whetherany concrete agreements m‘
this regard havebeen reached; and

(d)f so, towhat extent both the countnes
have agreedto setupsuchprojects meachother
countnes?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF

otherforms of multually beneficial cooperation.

M/s. Tifagarh steeiLtd. have been given
approvalon 14th January 1993 forsettingup a
joint venture in Israel for manutacture of fertil-
wer. Likewise M/s Plantroimgation Systems(p)
Lid., Punehave been gvenapprovalon 12.8.92
forsetting up ajoint venture in Incka formanu-
facture of Dnp Irrigation Systems

Govemment have also accorded approval
tothefollowing two technology transfer agree-
ments betweenthe enterpnses ofthetwocoun-
tnesfor sethng up projectsin india;-

S.No. Nameoftheincha Name of the foreign Item of

Company Collaborator manufacture
1 MenonBeanng Kinglid, Thinwall
Lid., Kolhapur Israel washer
2. ShreeVallabh  PhonaciaAmencan Drawn Glassin
Glass Works (Flatglas israel sheets
Bombay.
Foreigninvestmentin States ment?

6936, SHRISHRAYANKUMAR PATEL
Willthe PRIME MINISTER be pleasedto state:

(a)whether Madhya Pradesh has emergad
amoung the topfour States mthe countrylohave
aftracted massive foreign and NRlinvestments
afterthe newindustnal Policy of July, 1991;

(b) if so, the Volume of foreign and NRI
nvestments attracted by each State and Urion
Territory sofar; and

(c)thestepstakenbythe Governmentand
the State Govemmentsto attract such mvest-

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DUAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) to (c): the
vanous policy inttiatives detailed inthe state-
ment on Industnal Policy, 1991 and othereco-
nomic hberalisations announced by Govem-
ment are aimed inter-ali, at attracting foreign
investment from various countries, There has
been considerable buoyancy in approvails
grantedforforeign directinvestmentinthecoun-

try as 1s evident from the comparative figu
givenbelow - .
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Year Totalforeigninvestment
approvedinthe proposals
for foreign collaboratign
(Rs inCrores)
1990 128 32
1991 534 11
1992 3887 54
1593 2567 35
(UptoMauch)

Foreign collaboration approvals are in-
tended only to determine the terms and condi-
tons of collaboration Foreigninvestmentap-
provals do not usually indicate location of the
industrnes and consequently State-wise data
a e notcentrally maintained

Centre for development of Advanced
Coimputing

6937 SHRIRAMKAPSE Willthe PRIME
MINISTERDbe pleasedtostate

{(a)whetheranyevaluationhas beenmade
by the Government or any agency regarding
achievements made by the Centrefor Develop-
ment of Advanced Computing vis-a vis total
investmentthrein

(b) if so, the details thereof, and

(c) the major differences in parallel pro-
cessingtechnologyby DRDO C-DOT andC-
DAC?

THEMINISTER OF STATE INTHEMIN
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVFLOPMENT)
ANDTHE MINISTER OF STATE INTHE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHR!
RANGARAJAN KUMARAMANGALAM) (a)
and (bl A High Leveol Committee was
consitutedis by the Departmentof Electotucs to

VAISAKHAS, 1915 (SAKA)
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carryout the mid course assessment of the
progress made by the Centre for Development
of Advanced Computing (C-DAC) The
Commuitttee inits reportsubmitted in June, 1991
observedthatthe schedule given inthe onginal
documenthas beenmetbyandlarge However
shorttalls observedbythe comnutiee inareas of
testing, integratiop, development of support
software and quality assurance of the system
hadheenrectfiedbeforethe scheduledcomple-
tion date of the project The projectisalsoseing
continuously monitored by the Steering Com
mittee headed by Secretary, Department of
Electronics

(c) Parallel processing Systems devel-
opedby DRDOarebasedonsingle Programme
Muitiple Date(SPMD) architecture and have
been developed for defence applications C-
DOT paraliel processingsystems are based on
single Algorithm Multiple Data{SAMD)archi-
tecture developed pnmarily forweather Fore-
castingand Radio astronomy PARAM Parallel
processing Systems developed by C-DAC are
basedotithe Multiple Instructions Multiple Data
(MIMD) architecture andthese are general pur
pose systems whichcan be apphedtoalarge
nu mt.lerof applications

Tariff Commission

6938 SHRIPRITHVIRAJ D CHAVAN
Willthe PRIME MINISTER be pleasedtostate

(a)whethe: the Govemmentproposetoset
up the Tanff Commussion as indicated in the
18972-93Budget,

(b)ifsothe details thereof and

(c) if not, the alternative anangements
beingmade inthis regard?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY (UEPARTMENT OF
INDUSTRHIALDEVELOPMENT ANDDEPART
MENT OF HEAVY INDUSTRN 1 osHRIMATH
KRISHNA SAHI @a)to e Foonomiw imtia
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tives taken by Governmentinthe from of major
industnal, fiscal andtrade liberahsations have
ledto revised perceptions about the role, func-
tions and organisational structure of several
Ministnes/Departments/Organisahons Conse-
quently, ithas become necessary to restructure
several of these ncludingthe Bursau of Indus-
tnal Costs and Prnices(BICP) In the Budget
speech of 1991-92, Finance Minister had an-
nounced that Govemnment proposedto restruc-
ture BICP andtotransformitinto a Tanff Com-
mession with aview to evolve amore transparent
institutional mechamism for foang tanfis and
domestic prices in sectors where there mayshill
be need for protecting indian mdustry aganst
foreign competition and for determination of
administeredpnces particularly nthearea of
publicutiites Governmenthave nottakenany
final iew Inthis regard

Flexible Complimenting Scheme.

6939 PROF PREM DHUMAL Wil the
PRIME MINISTER be pleasedtostate

(a) thedetauls oftheprogressmadeinthe
introduction of a uniform flexible complimenting
scheme inthe vanous scientific departments,
and

(b) the reasonsfordelaymmplementing
this policy?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS ANDDE-
PARTMENT OF OCEAN DEVELOPMENT)
ANDTHEMINISTER OF STATEINTHEMIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) (a)
and (b) Government are reviewing the cadre
stgructure in vanous agencies including as-

number of Ministnes/Departments whose re-
quirements are notidentical, are involved Any
attempt at unoformity would needto take into
account diverse situations and orgarisational

APRIL 28,1993
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Jawahar Rozgar Yojana
6940 SHRIGURUDAS KAMAT
SHRI SANAT KUMAR

MANDAL
SHRIMOHAN RAWALE

Wilthe PRIME MINISTER be pleasedto
state

(a) whetherthe JawaharRozgarYojana
15 proposedtobe refumished,

(b} fso,thesahentfeaturesthereof and

(c) thechangemadentheleveloffund
ing, fany?
THEMINISTEROF STATEINTHEMINISTRY
OF RURALDEVELOPMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI
RAMESHWAR THAKUR) (a) Yes Sir

(b)and(clmdausarebemgwodcedmna
inconsultaton with the Planning Commission

[ Transiation)
Developmentof ‘Swati’ Aircraft

6941 SHRISWAMI SURESHANAND
Willthe PRIME MINISTER be pleasedtostate

(a) whetherthe BharatHeavyElecincals
Limited has developed ‘Swat’ aircraft recently

(b) i so,thetotal costofthis arcraft

(c) whether some export orders have
been recervedfromtheforeign countnes forthis
arrcraftand

(d)1 50, the details thereof?

THEMINISTEROFSTATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF



189  WnitenAnswers
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI)

(a) Yes, Sir

(b) tisnotinthe commercial interest of the
company to disclose the costof the aircraft

(c) No, Sir
(d) The question does notanse
[Enghsh)
CourteseytoMPs/McAs

6942. SHRIG DEVARAYANAIK
SHRI V SREENIVASA
PRASAD

Willthe PRIME MINISTER be pleasedto
state

(a) whether the Union Goverment have
1ssued gurdelines tothe State Govemments and
Goverment department toshow propercourtesy
andconsideration to Members of Parlament
and State Logslatures as reported inthe Times
ofindia datedMarch, 27, 1993,

(b)i s0, the details of the guidehines issued
mnthis regardin November 1974,

{c)whetherthe Govemment have receved
anycomplaints fromM Ps/M L As dunngthe
last one year in which discourtesy has been
shown by Government Depariments, and

(d)#so, the detaiis thereol, and acton taken
thereon?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND ANDMINISTEROF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY OF FAIRS (SHRIMATI MARGARET
ALVA) (a) Central Government have issued

\VAISAKHA 8, 1915 (SAKA)
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matructions on 21 12 1992 to all Ministnies/
Departments reiterating the eartier guidelines
regarding obeervance of properprocedura dur-
mngofficialdeakings between Admirustration and
Members of Psarliament an« Statafegiets
tures A Administration andV ambe et Parik
ment and State Legislajures A copy of th
instructions was also forwardedto Chief Sea,
taries of State Governments/Union Temtory
Admunistrations re1uesting them tobring the
nstructions to the notice of aliconcemediio as
toonsure thatthese are observedsinctly

(b) The mnstructions contain in OM No
11013/2/92-Estt {A)dated21 12 92includethe
guidelines issuedin November 1974 These
guidelines inter alia provide for

3

(1) Countesy and consideratione being.

shown to Members of Parhament and State

Legslatures

(n) extending help to them to the extent
possible in the discharge of their important
functions underthe Constitution

(m) ensunng proper and comfortable seat
ing arrangement for them at public functions

(v)ensunngthat letters are acknowledged
promptly and responded to at an appropnate
level expeditiousily

(v)AGowt servantnotapproachingMem-
bers of Pariament or of a State Legislature for
sponsonng hus indvidual case

{c) and (d) Information regarding com-
plaints of discourtesy from M Ps/M L As re-

ceived by vanous authorities is not centrally
monitored

[Transiaton]
DDA Flats

6943  SHRIMATIBHAVNA CHIKHALIA
SHRIRAJESHKUMAR
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SHRITEJNARAYANSINGH

Will the Minister of URBAN DEVELOP-
MENT bepleasedtostate

(a) the number offlats constructed by the
Delhi Development Authonty which have been
unauthonsedly occupied by the people during
the lastthree years,

(b) the categories of these flats and the
sections of the societyforwhichtheseflats have
beenconstructed, and

(c) the steps taken to get these flats va-
cated?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a) The DDA has reported that
duringthe lastthree years, no DDA flats have
been forcibly occupied by people

(b)and(c) Question does notanse
Cement Units

6944 SHRI CHANDULAL
CHANDRAKAR Willthe PRIMEMINISTER

bepleasedtostate

(a)thenumberof the cementunits in public
andpnvate sectors in the country,

(b)whetherthe public sectorcementunits
are earning less profitas compared tothe profit
earmed by the prnivate sector units

(c)if so, the reasons therefor

(d) whether the public sector units hsve
imposed anybanonthesale oftheirproducts
and

(e) If so, the value of the cement lying
unutiised in the stocks of the public sector

APRIL 28 1993
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urits?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI) (a) The number of large Ce-
ment Units in the Pnvate Sector and Public
Sectoris 71 and 23, respectively

(b)and (c) Profitability of Cement Compa-
nies depends pnmanly on factors like technol-
ogy, operating efficiency, proxamitytothe source
of raw matenals and market for the finished
product infrastructural supportetc Duetonter-
play ofthesefactors, cement companies inboth
the Sectors are etther earming profits orincurnng
losses

(d) No, Sir

I {e) Doesnotanse

[Enghsh]
Battery Operated Cars

6945 SHRIDATTATRAYABANDARU
Willthe PRIME MINISTER be pleasedtostate

{a) whether the Government propose to
manufacture orgive icences formanufacture of
Battery Operated Cars with or without Foreign
collaboration,

(b)1f so, the details thereof, and
(c) #not, the reasonstherefor?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) (a)to(c) M/s Eddy Current
Controls (India) Ltd , Kerala ahd Shn Panka)
Dubey of New Delhihave recently beengranted
letiers of intent for the manutacture of battery
operated cars based onindigenous technology
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withacapacity of 6000 nos and 1000nos per
annumrespechvely Governmenthasbeentak-
ingafavourableview on proposals formanufac-
ture-ofcars based onnonconventionalsources

ofenergy
| Transiation)
Production/Demand of Insullr:

6946 SHRI RATILAL VARMA Will the
PRIMEMINISTER be pleasedtostate
1
(a) the total requirement and demand of
insulininthe country,

(b) the companies manufactunnginsulinin
the country andthe annual production ofeach of
them andthe names thereof,

(c) whetherthese companies are able to
manufacture insulin to meet the demand of the
country, and

(d) the steps taken by the Governmentto
provide insulin atthe cheaperrate?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIROQ) (a) The total
estimateddemandfor Insulininthe country for
the lastthree yearsis givenbelow -

Yoear Estimated Demand
*1990-91 4235 00MU
199182 4658 00MU
199293 5124 00MU

(b) As pertheinformation available, M/s
Boots s the only company manufacturing Inaulin
inthe country for domestic consumption and

their producton figures forthe last three years
areasbelow -
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Year Production

1990-91 27 03 00MU
1991-92 3097 0OMU
1982-93 2966 00MU

(c) The gap betweenindigenous demand
and production, if any, 1s being met through
imports

(d) In orderto make Insulin available ata
more reasonable price, Government has re-
ducedthe excise duty on insulin bulk drugfrom
5 75%to niland the custom duty on pancreas,
whichs the mainimported intermediate usedin
its manufacture from 35% to nil

[Enghsh)
Cadastral Surveys

6947 SHRIMATI CHANDRA PRABHA
URS Willthe PRIME MINISTER be pleasedto
state

(a) whetherthe All india Xith Conference of
Cadastral Surveys requestedto provide 100%
financial assistancetotraining insttutes of State
Govemments for traiming functionanes in
cadastral surveys, and

(b) if so, whether the Government have
taken adecision to give 100% financial assis-
tance?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR) (a)Allindia
Xith Conference of Cadastralk Surveys heldin
Bangalore on 10-12 February, 1993interala
recommendedthat Govemmentof India should
provide 100% financial assistance tothe exist-
ng traimng institutes of the State Govemnments

{b)Underthe Centrally Sponsored Scheme
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of Strengthening of Revenue Administrabonand
Updating of Land Records, the State Govern-
ments are being provided finanancial asss-
tance on matchingbasis for vanous purposes
m¢ludingtraining functionanes Thetrainingis
mpantedinvarurys subjects ncluding Cadastral
Surveys However nodecision hasbeentaken
for increasing the quantum of assistance to
100% as recommendedinthe All-incka Cadastral
* SurveysConference

Allindia Service Officers Getting
Terminal Benefits frominternational
Organisations

6948 PROF UMMAREDDY
VENKATESWARLU Wilithe PRIME MINIS-
TERbeplaasedtostate

(a) whether a large number of senior offic-
ers of All india Sarvices of the rank of Additional
Secratary and Secretary are drawing pansions
terminal benefits or some other allowances
from various intermational agencies and
organusations and

(b) the details of officers of All India Ser-
vicesike1AS IFSandIPS andiRS of 1961 and
1962 batch who are getting such benefits at
present?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF PERSONNEL, PUBLIC
GRIEVANEES AND PENSIONS ANDMINIS-
TEROF STATEINTHE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRIMATIMARG-
ARET ALVA) (a) The retirement benefitthat
accrue to Government Servants an accountof
service renderedtointemational orgamsations
are not payable to them concurrently with the
salaryfromgovernment Suchbenefits wilibe
payable tothe officer concemed alongwith his
pensionary benefits when he finally retires from
sarvices Forthe penodof assignment, allow-
ances as pertheterms of appointment/deputa-
tion are admissible

(b) Atpresent one IAS Officereach of 61
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and 62 batches are on deputation with interna-
tonal orgarsations IRS 18 not an All Indha
Service However, information regarding IPS
and Indian Forest Sevice (IFS) 1s being col-
lected.

Bharat Heavy Electrical Limited

6949 SHRI RAMASHRAY PRASAD
SINGH Willthe PRIME MINISTER be pleased
tostate

(a) whetherthe Bharat Heavy Electncals
Limited hasdmalkadmﬂanysh’ﬂagyforée@g
upafinancial services company and acquinng
some holdings in power generation firms to
operate in the growingcompettive environment
ofthecountry,

(b)ifso the details thereof and

(c)theprogress made sofarnthis regard?

THEMINISTEROF STATEINTHEMIN
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI) (a)to (c) BHEL isconsidenng
setting up of a financial services company and
acquinng minonty holdings insome power gen-
eration firms as a marketing strategy in wew of
the presentcompetitve ervronment Thecom-
pany has received some proposals in this re-
gard and had preliminary discussions with the
concemedparhes

Self Financing Scheme for Govemment
Employees

6950 SHRI SRIBALLAY PANIGRAHI
Willthe Minister of URBAN DEVELOPMENT
bepleasedtostate

(a) whether the Government propose to
mniroduce a Self-Financing Scheme in Delhifor
retring Govemment employees,

(b) it 80, the details thereof, and



197 WhttenAnswers

(c)ifnot, the steps taken/proposed tobe
takenbythe Govenmentto prondehhousestothe
retinng Govemmentemployees?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPPMENT AND
MINISTEROFSTATE INTHEMINISTRYOF
WATER RESOQURCES (QHHI PK
THUNGON) (a) The DDA has reportedthatno
such proposalis underconsideration

{b) Question does notanse

(c) The applications frm the retired/retinng
public servants registeredwith DDA undervan-
ous housing schemes are invited fromtime to
tme Thelastsuchapplkcations were nvitedin
August, 1991 from the registrants who have
retired and/or are hkelyto retire by 31st Decem-
ber, 1993 The applicants who werefound eh-
gible have been allotted/alioted flats

[Translation)
Public Sector Employees

6951 SHRIRAMPRASADSINGH Will
the PRIME MINISTER be pleasedtostate

(a) whethertheclassficatonandpayscales
of the employees of same category in all the
Public Secttor Undertakings are uniform,

(b) ff not, the reasons therefor;

(c)whetherthe Govemment areformulat-
ing any scheme to remove this dispanty,

(d)ifso , the details thereof, and

(e) not, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIES DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI) (a)No, Sir,
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{b)to(e) Theclassihicationandpayscales
uponthe IDAor CDA pattern andspecialwage
settiements like West Bengal Engineenngunits,
Textiles, Cementetc However payscalesand
classification of other central public sector
enterpnses are generally determined inwage
seltiements keepingin mind abroad degree of
rationality in total wages for similar types of
work since uniformity per-se s not possiblein
all the classiications among all the Central
Public Sector Enterprises

Subsidy To Sulabyinternational
Shochalya

6352 SHRI THHEDI PASWAN Will the
Minister of URbAN DEVELOPMENT be

pleasedtostate

(a) whetherany subsidy is providedtothe
Sulabh Intemational Shochalya dunngthe last
threeyears,

(b) 150, the details thereof,

(c) whether any review has been madeto
ensure that the subsidy provided by the Govemn-
ment s utiised properly, and

(d)if so, the details thereof?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOQURCES(SHRIP K THUGON)
(a)and (b) Sulabh intemational is anon-govem-
mental organisation The Ministry of Urban
Development has not provided any subsidy to
thisorganisations’

(c) and (d) Quastion does notarise
[English]
Earthquakesin Delhi

8953 PROF KV THOMAS Will the
PRIMEMINISTER be pleasedtostate
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(a) the number of earthquake feltin Delhi

dunngthe lastoneyearandintensity of each of—

theseearthquakes

(b) whetherany earthquake of senous na-
tureis expected in Delhiin thenear future, and

(c) whetherthe Government have made

any study onthe stability of the busidings n Delb
onthe eveofearthquakes?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHR!
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RANGARAJAN KUMARAMANGALAM) (a)
Alistof earthquakes feltin Deltidunng the last
oneyearandintensity ofthese earthquakeisin
statement

(b) Atpresent there is notechnique avail-
ableanywhereintheworldwhichcanpredictthe -
earthquakes in time, space and magnitude
However, judged by past occurances, there Is
significant probability of an earthquake of mod-
erate II‘IanSﬂy to occur in future in the
neighbourhood of Delh

(c) The Bureau of Indian Standards has set
upcnitena forearthquake nesistant designfor
structures for different seismic zones of the
country including Delh
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[Transiation] ‘ oftheamountsospent,and -+
Amount spenton Khadiand Viilage (c) the total value of products exported

itiustries

8954 SHRI RAJENDRA KUMAR
SHARMA Wil the PRIME MINISTER be
pleasedtostate

(a) the total amount spent on Khadi and
Village Industnes under the Khadiand Village
industnes Commission dunng 1991-92 and
1992.93

dunngthe penod?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRY ANDAGROAND
RURAL INDUSTRIES) (SHRI M
ARUNACHALAM) (a) Thetotalamountspent
dunng 1991-92 and 1992-93 on Khadi and Vil-
lage Industnes underthe purview of Khadiand
Village industnes Commigsion (KVIC) is as

(b)thetotalproductingachievedasaresult  under-
199182 Funds released (Rs inCrores) 1992-93
Grant Loan Grant Loan
Khad 6236 "7 8855 4740
Village
Industnes 3582 7614 3445 7253
Total 9818 8785 12300 11993

Thefigures for 1992-93 include Imprests also

(b) The total production achievedin KV| Sector dunng 1991-82 and 1992-93 s as follows -

(Production (Rs in Crores)

1991-92 1992-93 Provisional
Khad 32864 36500

‘ Villageindustnes 226413 249000
Total 25077 285500

(c) Thetotal value of KVI products exported dunng 1991-92 and 1982-8318 asunder -

Year Value of Exports (Rs inCrores)
199192 661
198283 700

{Provisional)
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Scheme for HECL, MAMC and BPCL

DR D VENKATESWARARAO
SHRIBOLLA BULLIRAMAIAH

6855

Willthe PRIME MINISTER be pleasedto
state

(a) whetherthe Government propase to
formulate any scheme for securing supply or-
dersforthe Heavy Engmeenng Corporation Ltd.
BharatPumps and Compressors Ltd andthe
Mining and AliedMachmery CorporationLtd in
core sectors ke steel and power

(b) if s0, the detals thereof, and

(c)theextentto which these undertalangs
are likely tobe benefited

THEMINISTEROF STATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI) (a)to(c) Theresnoproposal
underthe consideration ofthe Govemmentto
formulate any schemefor secunng supply or-
dersfortha Heavy EngineenngCorporationLid ,
Bharat Pumps and CompressoresLid andthe
Miningand AlhedMachmnery CorporatonLtd in
core sectors likesteel andpower However, as
andwhenspecific requests are made by these
PSUs for Government assistance in secunng
supply order, the matter is taken up with the
concemed Departments of the Govemment of
India/States atthe appropnate level

Houseunderindira Awas Yojanain
Gujarat

6956 SHRISOMJIBHAIDAMOR Wilithe
PRIME MINISTER be pleasedtostate

(a) the salient features of the indira Awas
Yojana; and
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(b} the number of houses constructedin
Guyaratunderthe Indira Awas Yojanasofarand
thetargetfixedforthe year 1992-93?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI RAMESHWAR THAKUR) (a) Informa-
tionis enclosed is statement

(b) Upto 1992-93, 36,900 houses are con-
structedinGugarat. For 1982-93, atargetof4,651
houses was fixedfor Gujarat

STATEMENT

Sabentfeatures of the Indira Awas Yojana
(1AY)

(1) Thescheme ismtended forthe construc-
tion of houses free of costin rural areas forthe
poorest of the poor belonging to Scheduled
Castes, Scheduled Tnbes andfreed bonded
labourers Sincetheschemeisintendediorthe
poor, the basis of indentihcation will be the
poverty critena. Over-nding pnonty shouldbe
given tothe freed bonded labourers who are
being rehabilitated under the vanous schemes
Similarly, victims of atrocities need special
prorty Theorderofthe pnonty s, therefore, as
follows -

(1) freed bonded iabourers,

(v) SC/ST households who are ictims of
atrocthes,

(m) SC/ST households below poverty ine
headed by widows and unmamed
women,

{v) SC/ST households affected by flood, fire,
earth-quake and simidar natural calams-
mr

(v)Other SG/ST households below poverty
kne
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The allotment of houses shouldbeinthe
name of the female member of the beneficiary
household

(1) 6% of the allocation of JRY is ear-
markedforlAY Thisamountatthe national level
1s distnbuted among the States inaccordance
withthe proportion of pooramongst Scheduled
Castes, Scheduled Tribes and freed bonded
labourers iving below poverty ineinruralareas
outofthetotal rural population belongingtothis
group ThelAY funds are also distnbutedamong
the districts on the basis of the population fo
Scheduled Castes and Scheduled Tnbes ina
district The fundsunder IAY willbe operatedby
the Distnict Rural Devellopment Agencies/Zila
Panshads orany other suitable organisation
identified by the State Govt atthe distnct level

(i) The cost cellings of IAY houses were
initillay fixed at Rs 6,000 for construction of
house alongwith Rs 1200/- for construction of
sanitary latnne and smokelesschullahandRs
3000for infrastructure and common faciliies
Takinginto accout of the increase inthe price
levels the cost ceiling for each house was
revisedw e f 1980-91 asfollows -

(1) Construction of house - Rs 8,000/
() Construction of sanitary

latnneand . Rs 1,400/
(m) Provision of infrastructure
andcommonfacilities Rs 3,300/-

Indifficult areas includung the hill areas,
unfavourable soil conditions or remote areas,
thecostof construction of the houses canbe upto
Rs 9,800/-instead of Rs 8,000/-

Incases where the houses are notbuiltin
clusters onthebasis of microhabstata approach,
theamountof Rs 3,300/ avallable forcommon
facilties and nfrastructure can alsobe utilised
forthe constructionofhouses Thisamountcan
be usedtora larger outiay onthe same house or
foradditional houses
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Whniten Answers 208

(IV) Thehouses under IAY, asfarasprac-
ticable, should be built on micro habitat ap-
proach or in a cluster, so as to facilitate the
development of infrastructure such asinternal
roads, drains, drinking water supply etc and
othercommonfaciliies Careshouldalso be
taken to see that the houses under |AY are
located close tothe villlage and notfaraway so
astoensuresfety and secunty, neamesstowork
place and social com unication Heowever, in
casethis approach cannotbe adoptedbecause
of non-availability of cluster of plots or the
benehcianes having theirown house plotts scat-
teredinthe village orthe existing houses have
tobe replacedthe IAY houses canalsobe builit
inindividual units .

(v) Thelayout, size andtype designofthe
housewilldependonthelocalcondtions Hence,
potype designis prescnbed forlAY exceptthat
the pintharea ofthe houses should be around 20
Sq mts The houses should be designed in
accordance with the desire of the beneficianes
keeping in view the climatic conditions andthe
need to provide proper space kitchen
ventillaton, santaryfaciles, smokelessclullah
efc and also keepinginviewthe community
percephons, preferences and cultural attitude
Notype designshouldbeimposedontheben-
eficiary

(VI)Nocontractors allowedforthe con-
struction of IAY houses

(Vil) The payment should be made to the
beneficianes ona staggeredbasis depending
on the progress of work The entire money
should not be paid in lumps Instaliments of
paymentcan be laid down by the State Govtor
at distnct level to be linked to the progress of
work

(VIll)While fixingtechmcal specifications,
efforts should be made to utilisedto the maxi-
mum extent the local matenial and low cost
technology developed by vanous institutions.
Technology using bncks, cement and steelon
large scale shouldnotbeencouraged Asfaras
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possible, cementshouldbe substituted by ime
andlime surkhimanufacturediocally Dueto
increase in pnee of bnicks, twouldbe desirable
tosubstitute bumtbricks with sun dned twouid
be desirable to substitute bumt bncks with sun
dned bricks of earth/soill cement Bnckmanu-
factured by the beneficiaries themselves in-
steadof ispurchase may alsobe undertakenfor
reductionorcost andbetterwage employment

[Transiation]

Schemes/Projects of Madhya Pradesh
withWorld Bank Assistance

6957 SHRIMAHENDRAKUMARSINGH
THAKUR
SHRIRAMESHWAR PATIDAR

Will the Mimister of PLANNING &
PROGRAMME IMPLEMENTATION be
pleasedtostate

(a) whether the State Government of
Madhya Paradesh has sentanumberofprojects/
schemestothe Union Govemmentforinclusion
in Eighth Five Year Plan,

(b)fso, the details/thereof andthe names
of the projects/schemes which have been
clearedforinclusion inthe Eighth Plan, and

(c) the details of the projects/schemes
which are proposed to be launched with the

VAISAKHAB, 1915 (SAKA)
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World Bank assistance?

THEMINISTEROF STATE QI THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a)and (b) The Proposalsofthe
Governmentof Madhya Pradeshforthe State's
Eighth Plan amountto Rs 15000 crores An
outlayof Rs 11100crores was agreedfor the
Eighth PlanoftheMadhya Pradesh Thedetails
ofthe proposals ofthe Government of Madhya
Pradeshare available the Eightplan (1992-97)
and the
Annual Plan (1992-93) document of the State
Government which/have/been placed in the
Parhament Library Major Headwise details of
the outlays as proposed by the State Govern-
mentand as agreed bythe Planning Commus-
sion are given in the enclosed Statement

(c) The details of the Projects under formu-
lation for World Bank aid are given below
However, the finaltying up with the World Bank
willdepend on detalled project preparation, do-
nor preferences and commitment availability
(1) Agricultural Development Project (i) Inte-
grated Forestry Sector Project () National
Level Health Programme including Leprosy,
Blindness, Malarna and Tuberculosis control
(iv) Second Urban Development Project (v)
Integrated Child Development Services Project
(vi) Narmada River Basin Development Project
(vn)Madhya Pradesh Barr and Rajghat Canal

Projects
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[English]

intensive Sanitation Project of
Kamrup, Assam

6958. SHRIPROBINDEKA. Willthe PRIME
MINISTERbepleasedtostate

(a) the details of the intensive Sanitation
Project of Kamrup distnctin Assam submitted
by the State Governmenttothe Union Govemn-
ment; and

(b)the acton taken by the Union Govemn-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) Govern-
ment of Assam had submitted a proposal for
intensive Santahon Projectin Kamrup distnct
atatotalestmatedcostofRs 30 13crores The
projectisto beimplemented in aphased man-
ner The programme aims tomake santtationa
feltneed of the paople through adequate motva-
tion and develop a strategy for self sustenance
and expansion, utlizing the financial impute of
the people, ansing out of demand createdfor
sanitation facilites The broad details of the
Projectare as follows -

1 Developmentofaself helpprogramme
with full involvement of the community

2 Integrated Sanitation Programme by
constructingsmokeless chullahs, bathing/wash-
ingplatform, soakage pitand garbage pits and
addrionto sanitary latnnes for 40% of the total
rural households of the distncts

3 About50% of the target group are esti-
matedtooptforsanitary faciiibes by depositing
100% of the cost, the balance beneficianes to
provide 50% of the costin advahce andbalance
50% in 12 equalinstaliments free of mterest

4 inadditiontobenshciary contnbutions, a
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revoivingfundtobe creatad with Government of
India, Governmentof Assamand UNICEF con-
tnbution

5 About 141440 households will opt for
household santary latnnes and other santtary
faciities

6 Massive motivationcampaigntoaccel-
erale the tempo of implementation of the
programme

(b) The Central Governmenthas accordedtech-
rucal approval forimplementaton of the scheme
inpnnciple Phase | of the schemeto be imple-
mentedintwo years has been approvedatan
estimated costof Rs 441 31 lakhs Itis pro-
posedtoconstruct, 21,000 householdtollets and
63,000 other santtary facilihes at a total cost of
Rs 411 5lakhstobe shared as follows -

(Rs. in lakhs)
Assistance from Urited
Nation Children Fund 3040
Central Govemmentshare 3040
Govemmentof Assamshare 3048
Beneficiary contnbution 32029
41157

The UNICEF will alsocontnbute another
sum of Rs 29 74 lakhs towards advocacy,
training, administration and establishment

charges
Seniority List of Section Officers

6959 SHRIMOHAN SINGH (DEORIA)
Willthe PRIME MINISTER be pleasedtorefer
to the reply given on December 16, 1892 to
Unstarred QuestionNo 3919 regarcng Semior-
ity Listof Section Officers and State the progress
madeinthus regard so farand the State at which
thematterstands atpresent?
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The Minister of State in the Ministry of
Personnel, Public Grievanges and Pensions
and Mimstiy of State in the Ministry of Parhia-
mentary Affairs (Shnmati Margaret Alva) The
Supreme Courtgranted extension of ime upto
31stJanuary, 1993 tofinalise the semonty listof
Section Officers The hstwasfinalised on 29th
January, 1993

| Translation)
Colour Picture Tubes

6961 SHRIPRABHUDAYAL KATHERIA
Willthe PRIME MINISTER be pleascedtostate

{a) whetherthe Goveremnthave stopped
thedimportof colour picturetubes

(b)if so, whetherits requirementis metby
the firms manufacturingthese pricture tubes in

SNo

1 JCTElectronics
Limited

2 UptronColour
Picture Tubes Limited

3  SamtelColour
| imited
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the country

(c)fso, the names of those firms, and

(d) the firm-wise details of annual produc-
tion of these prcture tubes?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGAL AM) (a)
No, Sir Only and20and 21 'size colour TV
picture tubes aie covered 1n negative list of
imports Allothertyoes oftubescanbetieely
imported

(b)to(d) Therequirements of CPTs1s
being metLy the follwuingthree firms
Nameoffirm Productcnof
CFTs dunng 1J32

0 38 million nos

0 14 millionnos

0 38 milhonnosw

Prices ofinsulin

6962 SHRIMAHESH KANODIA, Willthe
PRIME MINISTERbe pleasedtostate

(a) whether there 1s an increase in the
deaths of diabetic patients duetothe shortage
and high price ofinsulin

(b)ifso thefactsthereof and

(c)the steps taken by the Governemtn to
 tiing down the prices of insulin andmake easily

avallabletothe needy?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDOFALEIRC)

(a) Noinstanceof increaseindeaths of
diabetic patients due tc the shortage and high
price of insulin has come to the notice of the
Goveinment

(b) Doesnotanse
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. (¢) Inordertomake Insulin availableata
more resonbable prnce, Governemtn has re-
ducedthe excise duty on Insulinbulk drug from
5 75%tonilangthe customs duty onpancreas,
whichisthe mainimportedintermediate usedn
its manufacture, from 25%to mil

' [Engish]

Allotement of Surolus Landto SC/s
STsinAssam

6963 SHRIDWARAKANATHDAS Will
the PRIME MINISTER be pleased to referto
reply givenonMarch 31, 1993tostarred Ques-
tionNo 488andstate

(a)the percentage of landless SCs & STs
in Assam and the respective percentage of
beneficiaries to whom land has been allotted,
and

(b)whetherthe percentage of beneficianes
of SCs and STsfalls below the actual percent-
ageoflandless SCsand STs, and

(c)if so, the reasons therefor?

THEMINISTER OF STATEIN THEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR)

(a)to(c) Thetnformation s beingcollected
the state Governemtn of Assam and will be
placed onthe Table ofthe House

[ Translation)]

Houses Built in Uttar Pradesh Under
Indira Awas Yojana

6964 SHRIRAMNIHORE RAI Willthe
PRIME MINISTER be pleasedtostate

(a) whetheralarge number of houses built
inUttar Pradesh underthe Indira Awas Yojana
aren adilapidated condition,
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(b)sf so, whether this1s mainly dueto the
useof substandard matenalinthe constSruction
ofthese houses, and

(c)1f so, whether the matter s proposedto
be nvestigatedby the Technicla Department?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT
(DEPARTM,ENT OF RURAL DEVELOP-
MENT)(SHRIRAMESHWAR THAKUR)

(a)to(c) _Informationisbeingcollected
and will be laid on the Table of the House

[Enghsh]

Target of Distribution of Surplus
Land

6965 SHRIKASHIRAM RANA Willthe
PRIME MINISTERbepleasedtostate

(a) whether the target of distnbution of
surplus land s not betng achieved,

(b)itso, the reasons therefor, and

(c)the state-wisetargets fixedlastyearin
the country andthe achievements thereof?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMETN)
(SHRIRAMESHWARTHASKUR)

(a)and(b) Annualtargetsfordistnbution
of celing surplus land are fixed in consulation
withthe state ;. ~vernments/Urnion Temtones
by the Ministry of Rural Development for the
statesand Union ATermtones wherelandceiling
laws are being implemented The achieve-
ments vary fromstatetostate Inthefinancial
year 1992-93anarea of 87280 acresoflandwere
distnbutedagqainstatargetof im50720acres
thathad beenfixedforthe year Thestates of
ANdhra Pradesh, Bihar, Gujarat Karnatakam
Manipur, Onssa, Rajashtan, Tamil nadu, Uttar
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Pradesh, Westbengia andithe Union Territory of
Dadra & Nagar Haveh had achieved above 90
percentof thetargetthathadbeen setforfhem
andhave been placed nthe very good category.
Stateof Punjabhas achieved 89 percentandis
ingoodcategory. the perforamnce of the states
of Assam, Haryana, Jammu & Kashmir, Kerala,

APRIL 28,1993
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Madhya Pradesh, Maharashiraand Pondicherry
have been rated pooron account of the factthat
ithasbeenbelow 80percnet. Nonofthese states
have reported reason forunder achievement.

(c): Statewisetargets and achiegvemetns
forthe year 1991-92 aregiveninthe staterent.
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Jawahar Rozgar Yojanain Maharashtra

6966 SHRIDHARMANNAMONDAYYA
SADUL Wilithe PRIME MINISTER bepleased
tostate

(a)the details of Jawahar Rozgar Yojanamn
Maharashtrawhichwereinforce forthe years
1990-91to 1992-93 andamountprovidedthere-
for;

(b)its utihsation foreach year, separately,
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(c) whetherthe Govemnemtn are consider-
ingtoenhance the allocation forthe nexttwo
years and fnot, the reasons thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT
(DEPARTMETN OF RURAL
DEVELOPMETN) (SHR! RAMESHWAR
THAKUR)(a)and(b) Amountprovidedtostate
of Mahrashtra for impemetnation of Jawahr
RozgarYojana, amountutiksed andmandays of
employmentgenerateddunngtyhepenod 1990-

and 9110 1992-93 are asfollows -
Year Amount provided(including Amountutiised  Employment
States share) (Rs inlakhs)  generated
(As inlakhs {mandays mnlakhs)
1990-91 19624 19 19254 92 79593
1991-92 1621958 18124 1 771 64
1992-93 2504979 12348 65 511 32*
*Upto February 1993
(c) Yes, Sir

Promotion Quota of States inlAS/IFS/IPS

6967 SHRIMATIDILKUMARBHANDARI
Wili the (PRIME MINISTER) be pleased to
state

(a)whethe5r some quota fro nomination of
IAS/IPS/IFS has been fixedfor each state and
union Terrtory,

(b) fs0, the detailsthereot state andUrion
Terntory-wise based on Civil services Exami-
nationof 1992,

(c) whether the Governetmn propsoe to
increase this quote for some states and Union
Terntones, and

(d)fso the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF PERSONNEL, PUBLIC
GRIEVANECES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA) (a) Yes, Sir

(o) Nominations to IAs/IPS/IFS s not
made through Civil services Exarminations,
promotion Quotain eacgcadre s giveninthe
enclosed Statement

(c) Nosuch proposalis under consider-
ation of the Government

(d) Doesnotanse
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[Translaton)

Stock of Newsprint

6969 SHRIMATISUMITRAMAHAJAN
Willthe PRIME MINISTER be pleasedtostate.

(a) whethera huge stocks of newspnnthas
been piled up wiht the indigenous newspritn
mills in the wake of the newspnint pohcy of the
Govemment,

{b) whether the Govememtn are formulat-
ingany scheme to clearthe stocks, and

(c)¥ s0, the details thereci?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMETN AND
DEPARMETN OF HEAVY INDUSTRY)
(SHRIMATIKRISHNASAHI) (a) Thenews-
prntmilis had astock of about 20,000 MT as on
31393

(b)and(c) Theres nostatutorycontriolon
the pnce and destribubon of newspnt. However,
pohcy measures to rpovide rebef to the industry
aretaken be Govemment as andwhenneces-
sary

[Engish)
Central Projects in Machya Pradesh

6970 SHRIBARE JATAV Wilthe PRIME
MINISTER be pleasedtostate

(a) the names of the Central Projects lo-
catedin Madhya Pradesh in which schemes of
expansion, diversificaton and modemisahon
are being taken up dunng the current Five Year
Plan,and

(b) the details of the investments kikely o
be made neach ofthese projects?

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHAN SAHI) (a) and (b) The details of
Central Projects costing formorethan Rs 100
crores under Central public Enterpnses which
areundermplementationason31-3-1962 are
gven in Public Enterprises Survey 1991-92
Volume-| at pages 43-48 placed before the
Parkamenton26-2-1983 Ths ncludes details
of onginal and anbcipated costs of projects
located in Madhya Pradesh also

Population Committes of National Devel-
opment Council

6871 DR Y S RAJASEKHARREDDY
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

pleasediostate

(=) whetherthe High powered Population
commuttee set up by the Natonal Development
council has submitted its report, and

(b)iso, thebroad sallent fbatures thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI G!RIDHAR
GOMANGO) (a) Yes, Sir

(b) The reportofthe Committee of Nahonal
Development Councilon populahonwas placed
before the Forthyfifth Meeting of NDC held on
April5, 1983 The Nahonal Development Coun-
cil, isyet to consider there report

Retention of General Pool Accommoda-
tion

6972 SHRISHASHIPRAKASH Wilithe
Minuster of URBAN DEVELOPMENT be

pleasedtostate

(a) whether Central Government employ-
sos are allowed 10 retaun general pool accom-
modation as andwhen they getemploymentn
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the High court of Delhi,

(b) if so, the number of employees who
were thus allowedto retain general pool accom-
modation dunngthe last sixmonths,

(c)whether personal staffofjudges of High
Courts, Delhi are entitled to get allotment of
general pool accommodation on prionty basis,
and

(d)fso, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATERRESOURCES(SHRIP K TUNGON)
{a)and(b) The Deltw HighCourtisan eligible
office andits staff are allotted accommodation
from, the GeneralPool Therefore Central Govt
employees who are posted in the Delhi High
Courtcan retain General Pool accommodation
allotted to them, if any No separate data s
maintained about such cases

(c) There s no quota for pnonty allotment
of residential accommodation to the personal
staff of the judge of the High Court

(d) Does notanse

Export Commitment by Foreign Compa-
nies

6973 SHRAIR DHANUSKODI ATHITHAN
SHRIPRAKASH V PATIL
Willthe PRIME MINISTER be pleasedto
slate
(a) whetherthe condstion of exportcommnt-
mentis notimposedonforeigncompanses while

granting them penmissionto make investment -

inthecountry,
(b) i so, the reasons therefor, and
(c) the expected foreign trade deficit in

1992-93, vis-a-vis 1991-92, 1890-91 and 1989-
a?
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-

+ MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) (a) and (b) Proposals for
foreign direct investment are subjectto export
commitmentasunder -

1) Proposals envisaging manufacture of
items reserved for small scale sector
bylarge scale units are subjectto the
condtion that atleast 75% of production
shouldbe exported,

n) Proposals envisagingmorethan24%
foreign share-holdings insmall scale
unitstormanufactureof temsreserved
forthd small scle sector, are also sub-
jecttothe conditionthat atieast 75% or
productionshouldbe exported of tems
reservedforthe small scale sector, are
also subjecttothe conditronthat atleast
75%of production shouldbeexported,

m) Proposals envisagingsettingup 100%
exportonented units aresubjecttothe
conditron thatthe production shouldbe

exported, and

w) Proposals envisaging manufacture of
specified consumer goods are subject
tothecondtionthat remdtanceof dvi-
dend on foreign mvestmentshouldbe
balancedthrough exporteamings

(c)The bgure;gof foresgn trade deficit are given
below -

Year Trade Deficitin US$ Million
1968990 4643
1990-91 5043
1991-92 1546
1992-93 3504

(Apni-February 82-93)
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Jawahar Rozgar Yojana Funds Through
Panchayat Raj institutions

8974 SHRIMOHAN RAWALE Willthe
PRIMEMINISTER be pleasedtostate

(a) whether the amount given by the Union
GovernmentunderjawaharRozgar Youjanais
releasedthroughthe Panchayat Rayinsttutions,

({b)whetherthe Govemment areawarethat
large sum of money under the scheme do not
reachuptpthe beneficianes,

(chfso thereasonstherefor, and

{d)theefforts madetotoneupthe Panchayat
Raj institutions to make the Jawahar Rozgar
Yojanaasuccess?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI RAMESHWAR THAKUR) (a) The
amount givenbythe Union Govemnment under
Jawahar Rojgar Yojana are releasedto State
Govemmentwhichafter pooling cormesponding
Stateshare releasesthesefundstotheDRDAs/
ZPs then release the funds to the village
panchayats as perthe guidelines of JRY

(b) No, Sir
(c) Doesnotanse

(d) With a view to confer constitutional
status and dignity on Panchayati Raj institu-
tions, the Parhament has passed the Constitu-
tion (Seventy Second) Amendment Bill, 1991
This Billhas become an Act, Atter ratiication by
States and assentby President of Incha With the
enactment of the a ova Bill, durability of
Panchayat Raj institutions will be ensured
through elections and imtstosupression The
PRIswill also have adequate powers and func-
tions properdevolution of finances willbe se-
cured through the mechanismof Finance Com-
migsion The above measures willimprove the
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implementation of JRY through PRIs

Machine Developed For Sea-Bed Mining

6975 MAJ GEN (RETD) BHUWAN
CHANDRA KHANDURI Willthe PRIME MIN-
ISTERbe pleasedtostate

(a) whether a new machine for sea-bed
mining has beendeveloped withinthe country

(b) whetherthe Govemment have camed
outtnal of this machine for its commercial use

(c)if so whether the machine has been
foundsurtablefor sea-bedmining and

(d)ifso the detailsthereof?

THEMINISTER OF STATEINTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) (a)
to (d) As a part of the polymetallic nodules
programme of the Department of Ocean Devel-
opment, the R&D work forthe developmentofa
Deep Seabed Mining system isbeing carmed
outatthe Central Mechanical Engineenng Re-
search Institute (CMERI) Durgapur CMERI,
Durgapurhas developed aprototype of acollec-
torunit, and abucket-in-pipe Ifting systemso
far Attheinitialstage thesesub-systemsare
beingtested remotely under-waterinashallow
basingspecially constructed for this purpose

Production of Halon Gas

6976 SHRISANAT KUMARMANDAL
Willthe PRIME MINISTER be pleasedtostate

(a) whether the Union Government are
encouraging the production of halon gas which
1sbeingphased outindevelopedcountries as
reported in the Business Standard Calcutta
dated Apni2 1993
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(b)ifs0, the facts thereof and the reaction
of the Govemment thereto; and

{c)the reasons forencouraging the produc-
tionandstorage of halon gas having its adverse
effects onthe environment?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRQ): (a)to(c). Indiais
asignatorytothe London Amendments tothe
Montreal Protocol. This Protocol deals with
substances that depletie the Ozonelayer. Forthe
developedworld, the base yearforfreezingand
cultingdown production of Halon gas is 1982. By
1995 developed countries will reduce halon
production/consumption1o 50%. Thefreeze year
for developing countries is 2002. An effective
substitute for Halon has notyet been developed.
Thus production of Halon is continuing to teke
place.

Bullding Constructionas industry

6877. SHRI DHARMABHIKSHAM: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
recognise Building Construction Sectorasan
industry; and

{b) if s0, the details thereol?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b). Thereis nopro-
posaltorecognise Bullding Construction Sector
asanindustryunderthe provisions of industries
(Development and Regulation) Act, 1951,

Units of Burn Standard Company Limited

6678. SHRI HARADHAN ROY: Wil the
PRIMEMINISTER be pleasedtostate:

(a) the amount of profit eamed or loss
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incurred by M/s Bum Standard Company Lim-

#edduring 1991-82withbread up of engineering,
refractory and ceramic divisions;

(b) the reasons for losses in the refractory

(c) the total amount spent by M/s Bum
Standard Company Limited in itioationand or
forlegal expanses duringthe last three years
uplo31.12.19927

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY)(SHRIMATI
KRISHNA SAHI): (a) Dunng 1991-92the Bum
Standard Company Limited incurred a loes of
Rs. 902.33 lakhs. The Break-up of iosses is as
under:-

(Rs. inlakhs)
() Engineering Units 54891
(i) Oft-shore Division 30051

(i) Refractory and Ceramic 5201
Diwision

(b) Themain reason forioss in engmneering
units during 1991-82 was industrial relation
problems in its Howrah works. As regards off-
shore division the loss was mainly dueto low
value added items fabricated furring the year
despite higher production as comparedto the
also affected the profitability of the off-shore
division. The obsolescence of technology, ob-
solele plantandmachineryandlactof orders are
the main reasons forlosses in refractory units
of BSCL baring Salem unit. Which has been
saming substantial profits and has contributed
in reduction of overall losses of the refractory
units.

{c) Thedetalls ofisgal expenses during the
lastthree years upto 31-12-82 are as under:-
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(Rs. inlakhs)
1966-80 8.40
186091 1542
199182 278
1-4-921031-12-92 1156
Solar Water Pumps

©979. SHRIGEORGE FERNANDES: Wit
the PRIME MINISTER be pleasedto state:

(a) whetherthe Govememtn have taken
anysteps tosncourage the manulacture of solar
Water Pumps in the country;

(b) whether Government propose to pro-
vide any incentives in this regard; and

(c)if so, détails thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF NON-CONCENTUIONALENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMARI): (a): Yes, Sir.

(b)and (c): Aproposalforthe deployment
of 50,000 solar pumpe over a5 yearperiodhas
been prepared by the Ministry of Non-conven-
tional Energy sources. The propceal envisages
anexpansion inthe manutacture of photvoltaic
modules and pumping system, reduction in
coats andprovisionoffinancing arrangementfor
manulacturers andusers of solarpumps. Initialy,
itis proposed to introduce 1,000 solar pumps
during 1993-94 alorig with afinancing arrange-
ment. Manulactures and users will be eligible
forfinancing at cancessional rates of interest.
Govemnment has recently reduced customs
"duties on several imported materials and com-
ponents usedinphotovotaic systems manutac-
ture. These sysioma are also exempiedfrom
excive duty. '
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Price indegpfMedicines

6980. SHRI B. DEVARAJAN: Will the
PRIME MINISTER be pleasedtostate:

(a) whetherthe price index of various medi-
cines reflects the corect pricgincieaseinthe
costol medicines; *

(b} not, the reasons therelore; and

(c) the percentage of increase in pirice
index of medicines since 1985 til date and how
itcompares withactual increasain the prices of
these medicines?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDWARD FALEIRO): (a) and (b). The
cumently operatedwholesaleprice index series
with Base 1981-82 was compiled onthe basis of

, therecommendation made by the social work-

ing Groupsetupunderthe Chairmanshipof Dff_
CRangarajan, thethen Dy. Govemor, RBI. This
working Group was constituted on 1st April,
1982 andthe cumentseries was introducedw.e.
July, 89. The worid regarding revision of the
cumentseries has been initiated by the Ministry

of Incustry.

(c): The Wholesale Price Indexof drugs &
madicineswas 111.5and 170.3 (provisional) for
1984-85 and 1982-93 respectively. Thewhole-
saleprice Index of ali commodities was 120.1
and 228.5 (prov.) forthe coresponding years.
Theincreaseduringtheperiodhas been52.74%
incase of drugs & medicines and 90.26% incase
of all commodities.

Board for Revivais of Sick Small Scale
industries

6981. SHRI PRAKASH V. PATIL:Wilithe
PRIME MINISTER be pieasedto siate.

{(a)whetherthe Govemmentpropbes toset
up a Board for the revival of sick small scale
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industnes,

(b) if 50, the time by which the Board 1s
Iikely tobe constituted,

(c)whetherthe Governmenthave empow-
eredthe state Governments alsoforsettingup
of such Boards and

(d)#so, whetherthe Governmentpropose
to acceptthe recommendations ofthese Boards?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENTOF
SMALLSCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M
ARUNACHALAM) (a) Atpresentthereisno
proposalto setupa Boardforthe revival of sick
smallscaleindustnes

(b) Doesnotarse
(c) No, Sir

(d) Doesnotanse

Amount From U.C.G. For Bhopal Gas
Victims

6982 SHRISYEDSHAHABUDDIN Will
the PRIME MINISTER be pleasedtostate

(a)thetotalamountrecervedsofarfromthe
union carbide as compensation for the vichms
ofthe Bhopal gas disasterin 1984 indollars and

inrupees,

(b)the total amount pard to the individual
victms of the gas disaster sofaruptoMarch 31,
1643,

(c) the break-up of the amount paid to the
vichms by purpose,

(d) the amount paidto the state Govern-
ment or to the Bhopal Muricipal Authonties for
the improvement ofthe environment,
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(e) the amount yettobe pard by the union
carbide underthe terms of settiement, and

(f) thetotal amount earmarkedforthe relief
and rehabiltation of theindividual vicims and
forthe improvement ofthe environment, sepa-
ratety?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND
FERTILIZERS (SHRIEDWARDFALEIRO) (a)
US $420milkonand Rs 68,99, 19,509 00 In
addition, $ million US $ was paid through the
Amencan Redcross

{b)Rs 3,79,84,540 34

(c) The entire amount has been paid for
claims fordeaths

(d) Asum of Rs 1494 72lakhs has been
spent onimprovement of environment This
amount has beenfimancedform Gowvt budgetary
resources

(e) Nl

(f)Assumof Rs 163 10crores hasbeen
earmarked under the Action plan for vanous
rehabiktatron schemes and includes a sum of
Rs 17 75crores for enviroentmnal rehabilita-
tion This amount has alsobeenfinacedfrom
Govemmentbudgetary resources

Mode of Payment From Cash ToHire
Purchase

6983 Wilithe Minister of URBAN DEVEL-
OPMENT be pleasedtostate

(a)the number of letters revised by DDA
dunngthe preceding 12 months requestingfor
change inmode of paymentfrom cash downto
hirepurchase,

(b) howmany of these were accededto,

{c) the reasons for not acceding the re-
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quests inthe case of others,

(d)whetherthere s any proposal, topermit
the Govemnmentservants nservice andthose
who have ratired the option of hire purchase
keepingtheir financial status in view, and

(e)1f not, the reasons thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOMENT AND MIN-
ISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P K
THUNGON) (a) 141

(b)and(c) TheDDAhasreportedthatthe
requests for change of mode of payment from
cashdowntohire purchasewere notaccededto
mainly becausethey were notfoundtobejusti-
fied and also because, since 13 10 92the Au-
thonty has resolvednottoallowsuchchangein
order to protect the sanctity of draw of lots anb
ensure quicker realisation of DDA's dues

(d)and (e) No, Sir, inthis context ofthe
resolution passedbythe DDAon 13 1092, to
protectthe sanctify ofthe drawof lots and ensure
quicker realisation of DDA's dues

Small Scale Drug Manufacturers.

6984 SHRIHARISHNATAYAN PRABHU
ZANTYE Will the PRIME MINISTER be
pleasedtostate

(a) whethersmall scale drugmanufactures
are hkely to be adversely atfected by the pro-
posed new drug policy,

(b) if so, whether the Government have
revived any memorandam this regard,

(c) if so, the reaction ofthe Government
thereto, and

(d)the action taken by the Govemmentto
protectthe interest of small drug manutactunng
units ?
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO) (a) ABackground
Noteon Review of Drugpolicy 1986 hasbeen
laidonthe Table ofthe Houseon'12 8 1992 and
thematteris expectedtobe discussedsoon in
both the Houses of parliament

{b)Onthe vanous issuesmenhonedinthe
BackgroundNotethe Government has received
observations/comments fromanumberof as-
sociations of Drug Industry including those of
small scale drugmanufacturers

{c)and(d Afinal decisioncanbetaken
only afterthe matter s discussed inthe parha-
ment

Prices of Bulk Drugs

6985 SHRIANNAJOSHI Willthe PRIME
MINISTERbepleagedtostate

(a) whetherformulators apply forfixation/
revision in pnece df formulations after giving
purchase invoices relatingto purchase of bulk

drugs,

(b) the names of products whose pnces
have beenfixed or revised withoutpurchase of
invoices underDPCQO, 1987, and

(c)whetherwhentheformulators pay pnces
higherthan notified pnce they also furnish de-
tails along with their requests for revision of
pnce fixaton?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILZERS
(SHRI EDUASADO FALL IRO) (a) and (c)
Yes, Sir, Applicants whenever seeking price
fixation/revision of their formulations are re-
quired to enclose copies of nvoices alongwth
thewrapplications Wherethe notfiedpncesand
lorthe DGHS weighted averageimportpnce of
abulkdrugsfoundtobe lowerthantheprnice
claimed, purchase invoices even 1f submitted
are nottaken into accountinpricing of formula-
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tions.

(b): Inrespect of celling price packs when-
everthere:s a revision in the notified prices of
bulkdrugs, Suometo price revisions are consid-
predwithout waiting for appiicatiofls supported
by documents including purchase invoices.
Where purchase nvoices are not accompany-
ing the application, the price dala as available
with the Govemment is suitably considered.
Thisis an ongoing exercise.

D.S.C.Centres

6986. SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleasedto state:

(a) the locations of the Defence Security
Core (D.S.C.) Centres functioning under hh
Ministry, statewise;

(b) whether there is any proposal to shift
any ofthes.e "entres paricularly those located
in Southem states; and

(c)ifso, the detauls thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(&) There:s only one DSC center functioningin
the country which is located in Cannanore,
Kerala.

(b) No, Sir

(c) Does notanse.

[ Transiation]
Banon Moyement of Saltin Madhya
Pradesh '

6987. KUMARI PUSHPA DEVISINGH:

Willthe PRIME MINISTER be pleasedto state:

(a) whether there 15 a ban on banging
common salt in all the districts of Madhya
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Pradesh from outsidethe state;

(b) ¥s0, whetherthe UnionGovemetmnare
providing full quantity of iocised saltto Madhya
Pradesh in accordance with the demand/re-
quirements of the state;

{c)it not, the reasons thersfor; and

(d)the steps takento supply the common
saltto those districts in which there is no def-
ciencyofiodine?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b). Yes, Sur.

(c) Does notarise.

(d) There is a total ban on the sale of
common salt in the entire state of Madhya
Pradesh. Therefore, the question of supplying
common saltto some districts does not arise.

[English}

Gold Recovery From Ores Through
Blotechnology

6988. SHRI GOPI NATH GAJAPATHI.
Willthe PRIME MINISTER be pleased tostate.

(a)whether anewkind ofbiotechnology has
bmduvalapndmmbw.mdgddmovery
fromrafracmgores

(b)if so, the details thereaf;

(c) whether this new process of the apph-
caﬂono!bbtedmglogyhnbunpmdaco—
nomical; and

(d)if so, the facts and details thereof?

THEMINISTEROF STATE INTHEMIN-
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ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT
ANDMINSTEROF STATE INTHEMINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) (a)

(b)to(d) Questhondoesnotanse

Eligibility of SC/ST Assistants for
Promotion As Section Officer

6989 SHRIRAM VILAS PABWAN Wil
the PRIME MINISTER be pleasedtostate

(a) whether the elkgebiiity condion of sched-
uled castes/scheduled Tribes Assistantsis four
years service forpromotiontothe post of sechion
officer;

(b) whetherthe SC/ST Assistants are elt-
gibletoappearin Departmental Examination for
sectionofficer Grade aftercompletingfive years
ofservice, and

(c) if so, the reason for keeping five years
service conditionfor appeanng inthe Depart-
mental Examination of sechon officers Grade?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES ANDPENSIONS ANDMINISTEROF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALWA) (a) Forpromotion by seniority tothe
grade of sechon officerthe elgibilty condrhions
8yearsservice inthe grade of Assistant how-
aver SC/ST Assistants who have rendered not
lessthan 4 years approved service nthatgrade
are also considered for promotion, if they are
seniorto any Assistant being considered

(b) To be ehgible to appear in Limited
Departmental Competrtive Examination of sec-
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tonolficar grade an Assstant should have rend
rendered 5 years approved and continuos ser-
vice in the Assistants’ grade but if his appont-
mentto the grade was made onthe basisofa
competitive Examnation held notless than 5
years before the crucial date he need have
rendered only 4 hears of suchservice

(c) #twas considered thatsome penodof
service as Assistant was necessary before an
ndniua could appear in the Department a, Ex-
aminahon andthe penods of service required for
ehgibiity are shipulated n the regulatons framed
for the examination in consutation with union
public service commussion

Petrochemical Projectsin Bihar

6990 SHRIRAM TAHAL CHOUDHARY
Wilithe PRIME MINISTERbe pleasedtostate

(a)the number of on-going petrochemical
projectsin Biharat present,

(b) the detauls of the projects at present
underconstruchon orproposedtobe constructed,
and

(c) the time by which these projects are
Iikely to be completed?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRI EDUARDO FAILURE) (a)to(c) The
petrochemical industry is spread overorganised
as well as small scale and tiny sectors The
number of such units 1s large Furthermore,
petrochemical industry has nowbeen by and
large de licensed Data on all such units in
operatonisnotcomphed The gestationpenod
for major petrochemical projects normally
rangesfrom2to5years

Letters of Intenthave been issuedto Bihar
state Industnal Development corporation for
setting up Caprolactam project and polyster
hlament Yam projectin regard to which further
actions requiredto be taken by the corporation
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andthe state Government

Manufacturing of Petro-Chemicals
Products

6991 SHRIK MURALEE DHARAN Will
the PRIME MINISWTER. be pleasedtostate

(a) the details of the private agencies to
which licences have beenissued forchemical
products in Kerala during the lastthree years,
and

{b) the products manufactured/ikely tobe
manufacturedby each ofthese agencies?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIBDUARDOFALEIRO) (a) Asperavail-
ableinformation nolicense has beenissuedto
anypnvate agency in Keralaforthe manufacture
of chemical products duningthelastthree years

{b) Doesnotarise
Industrial Statistics

6992 SHRI SHRAVAN KUMAR
PATEL Will the minister of planming and
programme Implementationbe pleasedtostate,

(a) whetherattention ofthe Union Govern-
ment have been drawn to the news item cap
tioned' Juggling Industnal statistics, CSO style’
inThe Pioneer dated January 3, 1993,
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(b) it so, the actual figure of industrial,
agncultural and over all growth rateincluding
rate of increase in per capita income during
1992-93 (first 10 months) overthatin 1991-92

and 1990-91 respectively, and

(c)the steps taken by the Government to

setnghtthe system resulting infictiious projec-
tions?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRIGIRIDHAR GAM-
ING) (a) Yes, Sir Theallegation of* Juggling’
madethereinisbaseless Themonthlyindex of
industnal production ofthe CSO1s penodically
revised at subsequent points of tem with the
availabiity from reporting agencies, of produc
tion data with wider coverage This in-built
process of revision cannot be termedas ' Jug-
gling”

(b) Information on the index of industnai
production s avallable forthe first nine months
of 1992-93, based onthis, the industnal growth
rateduning Aprilto December 92 overthe cor-
responding penodof 1991-92 overthatin 1990-
9115 3 6 percent against-0 6 percentinthe
samepenodof 1991 92 overthatin 1990-91
Statement showing growth rates of sectoral
Gross Domesticproductandpercapia Income
1sannexed

(c)Doesnotanse
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Growth rates of sectoral Gross Domestic

Net National Product) At constant (1980-81)

product(GDP)andpercaptamcome (percapta  pnces

Sector 1990-90 1991-92 1992-93
1 Sectoral Gross domestic product

(1) Agnculture 49 ()18

(n) Mining & Quarrying 49 40

(m)Manufactunng 75 )23

(v) Electncrty, gas and water supply 69 80
2 TotalGross Domestic

Product (GDP) 52 12 42
3 PerCapttaincome

(perSapita NetNational 30

{-) 1 1Product) 22

Note *Quick Estimates
# Advance Estmates

Joint Venture Company for Develop-
ing and Marketing of Computer Software

6993 SHRI MANORANJAN BHAKTA
Wilithe PRIMEMINISTER be pleasedtostate

(a)whethera 100 percentexportonented
jointventure company has beensetup atBan-
galore by the Hindustan Aeronautics Limitedn
collaboration with the Brihsh Aerospace of the
United kingdom for developing and marketing of
computer software, and

(b) it so, the detaiisthereof?

THE MINISTRER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN) (a)and(b) Yes Sir Bachel
software pnvare kmited, a 100% exportonented
jointventure company, withanauthonsedcapi-
talof Rs 10crores, has beenincorporatedin
Bangaloreon9 2 93 Theequity participationof
49° by Hindustan Aeronautics Limited (HAL),

40% by Britsh Aeronautics (BAE) and 11%by
Indian financial institutions

[Translaton)
Losses Suffered ByD.W.S.&S.D.U.

6994 SHRIMADARLAL KHURANA Wil
the Minister of URBAN DEVELOPMENT be
pleasedtostate

(a)thegrosslossandthe metloss suffered

by the Delhiwater Supphes and Swear Disposal
undertaking (DWS & SSudumngthe year 1992-
98,

(b) the details thereof dunngthe lastthree
years,

{c) Whether the Governmentproposedto
increase the rates of waterin Deltu, and

{d) ff so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTTRY OF URBAN DEVELOPMEDNT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K
THUNGONY) (a) The Delhi water supply &
Seware Disposal Undertaken has reportedthat
they donotmaintain aprofitand Loss Account
However, asper the revised Budge Estimates
for 1992-93dehcitis Rs 8416 10lakhs

(b)Defictdunngthe year 1991-82wasRs
10559 B6lakhs Information regardingtheyears
1989-90and 1990-91 1s being collectedandwill
belaxdonthe Table of the House

{c)and(d) Aproposalisunderconsider-
ahon

[English]

Exportcapabilities of Smali Scale
Industnes

6995 DR KRUPASINDHUBHOI Wilithe
PRIME MINISTER be pleasedtostate

(a)whetherthere s aneedto develop the

export capabilities of small scale industnal
sector,

(b)#so, theschemes drawnupinthe Eighth
plan inthes regard, and

{c) the extent to which they are likely to
boost the exportcapabilities of this sector?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE IDNATRES AND AGROAND
RURAL INDUSTRIES) (SHRI M
ARUNCAHALAM) (a) Yes Sir

(b) Theschemes drawn up to developthe
exportcapabdities of small scale units during
the Exghth plan includes conducting training
programmes on packaging forexports, partic-
pabon nintematon Exhibitions, Management
Tramingprogrammes etc Besides, the small
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scaleunts are beingassistedto modermize and
upgrade their technology Government has
allowed equity participation of 24% in SSi sector
with a view to boost exports

{c) The vanous export promotion schemes
drawn up in the Eighth plan are expected to
improve export capability of this sectorandthe
exporttargetis likely to be achieved

[Translation]

Beneficiaries Under IRDF In Tribal
and Drought Prone Areas

6996 SHRIRAJESH KUMAR Willthe
PRIME MINISTERbe pleasedtostate

(a) the number of beneficiaries living in
nbal and drought prone areag of the country
particularly in Bihar, provided with fifty percent
subsdiey underthe Integrated Rural Develop
mentprogramme duringthe lasttwoyears and

(b)theamount of subsidy providedtothem?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) Mimistry of
Rural Development does not monitor informa-
tion regarding number of IRDP beneficianes
Imngintnbal anddrought prone areas withinthe
stateseparately Itmonitorsthe information for
theentirestate The achievementofthe cover-
age of tnbal beneficianies ina state 1s however
monitored Under Integrated Rural Develop-
ment Programme (IRDP) the assistance as
Government subsidy 1sbeing providedtorural
poor families tor self-employment activities
Subsidy to SC/ST families 1s at @ 50% of the
project cost subjectto amaximum of Rs 5000
(raisedto As 6000w e f 1993-94)

{b) Under Integrated Rural Development
Programme Rs 10287 42lakhs as Govemetmn
subsidy was providedto 4 24 lakhtnbalfamihes
dunng 1990-91 and Rs 10932 88lakhsto3 81
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lakhs tribal families during 1981-92. InBihar
state Fis. 1445.521akhs as Govemetmn subsidy
was provided1o 0.67 lakhtribel families during
1990-91 andRs. 1451.07 lakht00.60lakh tribal
familles during 1991-82,

[Enghsh]
Growth Centres in Andhra Pradesh

0997.. SHR! HAMAKRISHNA
KONATHALA: Willthe PRIME MINISTERbe
pleasediostate:

{a) the details of the growth Centres sanc-

(b)the progress made sofar in settingup
ofthese growth Centres; T

(c) whether the state Governetmn have
proposadinastupagrowth centerat Narsipathem
to heip tribal andbackward people of that area;

(d)if s0, the reaction of the Union govem-
mentthereto”

THEMINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI): (a)and (b). Underthe Growth
centerachemeannouncedinJune, 1988, Andhra
Pradesh has been aliotted 4 growth Centres,
which areiobeiocated, one each, inthe districts
of Anantpur, Rhamman. Prakasam and
Vizianagaram. The project reports of these
arowth Centres have been approvedandasum
asumol Rs.8.50crores hasbeen released as
Ceniral sssistance.

{c): No, 8ir.
_(d)Dossnotarise.,
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[ Transiation)

Manufacture of Cryogenic Engines

698. SHRIMATI  DIPIKA H.
TOPWSALALA:
KUMAR) PUSHPADEVISINGH:

Wikthe PRIME MINISTER be pleased to
stale: '

(a) whether the Indian space research
inthe country which can play animportant role
in the fabrication of cryogenic engines form
satellite launchingrocket GSLV;

(b} if s0, the details thereof; and

(c) The expected pmdwhoncapacﬂy of
these units and the names of cryogenic engnes
likely 1o be manufactured by them?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a) and (b). The
Department of space is evolving a suitable
realisation pian for the indigenous menulacture
ofthe Cryogemc Engne and stage, consistent
withthe requirements of Geo-synchronous sat-
ol Launch vehicie (GSLV) projectschedule,
through interaction with industnes. For this
tified and necessary consuRations are being
held with them for finalising further course of
action.

{c)Since the discussions are at a prelimi-

nary stage, the finalisation of production units
willtake afew months.

“Enghet)
Unemployment Problem inMadhys |

8086. SHRISWAMISURESHANAND.
"~ SHRIRAMESHWARPATIDAR:
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Will the Mimster of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleasedtostate:

(a) whetherthe union Govemmenthave

taken stepstocheck unemployment problemin
Madhya Pradesh and Uttar Pradesh;

(b)if0, the details thereof;

(c)whetherthe funds have been allocated
for these programmes dunng the Eighth Five
Year Plan; and

(d)if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMETNATION (SHRI
GIRIDHAR GOMANDGOY) (a)to(d) Employ-
mentinany statemgeneral depends onthepace
and pattern of development in the states for
which mamly the state Govemnment s respon-
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sible. The Union Governmentsupplements the
efforts of the state Government in creation of
employment opportunities through centrally
sponsored/Central sector special Employment
programmes, importantamong which are the
Centrally sponsoredschemes of integrated Rural
Development programme (IRDP), Jawahar
Rojgar Yojana (JRY) and Nehru Rojgar Yojana
(NRY) and the Central sector scheme of seif-
Employmentfor Educated Unemployed youth
(SEEUY). Theseschemes are bengcontinued
in the Eighth pian in the two states of Mdhya
Pradesh bad Uttar Pradesh, as in other states.
Plan allocabon for the central sector scheme of
SEEUY isforthe subsidy which s released o
the beneficianes through Banks State-wise
allocation of subsidy is not made

Thefunds aliocatedtoriUttar Pradesh and
Madhya Pradesh for otherscheme sin 1982-93,
thefwstyearofthe Eighth plan, are givenbelow
The Exghth plan allocations will depend on alio-
cations inthe successive Annual plans

(Rs, mcrores)
Scheme MP up
1 IRDP 6472 13062
2 JRY 25750 49832
3 NRY 560 1426
(Central share released)
| Translation] (b)itso, the details ofthe decisions taken
toprovide morefinancialresourcestothestates,
Action Taken By National Develop- and

ment Council OniTS Previous Decisions

7000 SHRI RAJENDRA KUMAR
SHARMA Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION pieased
tostate

(a)whetherameeting ofthe N....onal De-
velopment Council was recently heidin Delhi,

(c)theachontakenin regarato non-imple-
mentation of vanous decisions taken in the
meeting hniddunng the lastyear andthe details
thereol?

THE MINISTER OF STATE OF THE
MINSTEROF PLANNING AND PROGRAMME
IMPLEMETNATION (SHRI GIRIDHAR GAM-
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ING) (a) Yes,sir

(b) Themeetingconsideredthe Reportof
NDC committee on Austenty Prowvision of
additionalfinancial resourcestothe states was
noontheagenda ofthe Meeting

(c) The NDC meeting helddunngthe last
yearconsidered andendorese the Eighthplan
(1992-97) Document which 1s being
operationalised throughthe Annual plans

World Bank Assistance For Water
Supply And Cleanliness projects in
Guyjarat.

7001 SHRIN J RATHVA Willthe Minis-
terof URBAN DEVELOPMENT be pleasedto
state

(a) whetherthe World Bank has provided
financial assistance to Gujarat forwater supply
andcleanliness project, and

(b)ifso the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPM ENT AND
MINISTER OF STATE IN THE MIISTRY OF
WATER RESORUCES (SHRI PK
THUNGON) (a)and(b) Worldbankassistance
had been provided under the closed Gujarat
watersupply and sewerage project for urban
water supply inthe towns of Anand, Jamijagar
Bhavnagar GodhraandNadia sevenregional
rural watersupply schemes covenngabout 255
problilemvillages rural watersupply schemes
for 110individual problem villlages additional
regional rural water supply schemes for
Sabarmati Narmada Baratract urbansewer-
age schemes for Rajkot, Nadia, Anand,
Savarkundla, Ahmedabad and low costsanita-
tionfor55towns

World Bank assistance s alsobeing pro-
widedunderthhe ongoing Gujarat Urban Devel-
opment Project, which includes five regional
rural water supply schemes at KhadirIslands,
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Bhhadar, Okha Mandal Una, Kandia-
Gandhidham Complex, indmdual ruraql water
supplly schemes foraminmumot 850 villages,
low cost sanitation in 50 small towns and vil-
lages, investment inwatersupply and sewerage
facilites in Ahmedabad, augmentation of water
supplyin Rajkot and Baroda

Rehabjlitation of Silum Dwellers

7002 SHRILAL BABU RAI Wiltthe Min-
isterof URBAN DEVELOPMENT bepleasedto
state

(a) whether the Government propose to
rehabilitate the slum dwellers in Deltu,

(b)ifso the details thereof,
(c)ifnot the reasons therefor; and

(d)the actiontaken by the governmentin
thisregard?

THE MINISER OF STAT IN THE MINIS-
TRY OF URBAN DEVELOPMENT ANDMIN-
ISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a) to (d) As reported by the
Government of National Capital Terntory of
Delhi The eligible families inJ J clusters on
dentified penotuy sites which were surveyedin
January, 90are to be taken up forrelocation on
the request of Thailand owning agencies ac-
cordingtotheapprovedguidehnes itisreported
thataprovisionof Rs 10crores hasbeenmade
forthe relocation ofslumdwellers for the current
financial year the physical target being 6600
units

Drought Control Measures
7003 SHRI VILASRAONAGNATHRAQ
GUNDEWAR Willthe PRIME MINISTER be
pleasedtostate

(a) the total amount spent particularly in
Maharashtra onthe drought controlmeasures
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dunngthelasttwo yeas,

(b) whetherany comprehensive proposal
1s underconsideration ofthe Government for
droughtcontrolinthe country,

{c)if so, the details thereof, and
(d)f notthe reason therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR) (a) Thetotal
amountspentinMaharashtra underthe ongoing
Drought prone Areas Programme (DPAP) dur-
ing 1991-92 was Rs 1294 23lakhs anddunng
1992-93upto February, 1993wasRs 848 90
lakhs

(b)and(c) - DPAP s already underimple-
mentation in the country since 1973-74 At
present DPAP i1s under implementation 615
blocks of 92 districts in 13 states of Andhra
Pradesh Bthar, Gujarat, Haryana, Jammu &
Kashmir, Karnataka Madhya Pradesh,
Mahrashtra, Onssa, Rajasthan Tamil Nadu,
Uttar Pradesh and West Bengal The basic
objectives of the Uttar Pradesh and West Ben-
gal object The basic objectives of the
programme are tominimise the adverse effects
of drought and to achieve ultimately drought
proofing of the drought prone areas The
programme seeks toconserve develop and
hamess land, waterand other natural resources
including rainfall of the droughtprone areas for
restoration of ecological balanceinthe long-run

(d) Questiondoesnotarse

{Enghish)
Irregulanties InDDA
7004 SHRIRAMKAPSE Willthe Mimis-

terof URBAN DEVELOPMENT be pleasedto
refertothe reply gvenon December 18,1991 to

VAISAKHAB, 1915 (SAKA)

WnttenAnswers 262
unstirred Question No 4469 andstate

(a)whetherthe matterin respect of auction
of plots in Laxmi Nagar has since been exam-
ined, and

{b) so, withwhat results and the further
actiontaken inthe matter?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P K
THUNGON) (a) Yes, Sir

(b) - Regardingthe plots in Laxmi Nagar
auction purchasers were offeredthe option of
refund of eamest money with interest of 7% or
paymentofbalance amount alongwith theinter-
est of 18% per annum, and failing both the
options cancellatonwas offered Accordingly
allthe five parties who purchasedthe plots in
Laxrmi Nagar Distnctcenter have opted forthe
refundasoffered

Drainage Scheme For Assam

7005 Willthe Ministerof URBAN DEVEL-
OPMENT be pleasedto state

(a)whetherthe Drainageschemefor Assam
under Biltateral Assistance programme from
Germany has been approved,

(b)f so, the details thereof and

(c) f not, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF

WATER RESOURCES (SHRI PK
ATHUNGON) (a) No,Sir

(b) Questiondoesnotanse

(c) State Govemment has not yet subrmit-
ted arevisedproject proposal
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Water Shortage in Towns And Cities
of Rajasthan

7006 SHRIMATIVASUNDHARA RAJE
Will the Minister of URBAN DEVELOPMENT

be pleasedtostate

(a) the cities and towns dentified in
Rajasthan which are facing acute water short-
ageprablem, and

(b) the stepstakentoensure and accelerate
dnnking water supply to those cihes and
towns?

THEMINISTEROF STATE iy THEMIN-
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ISTRY OF URBAN DEVELOPEMNT AND
MINISTEROF STATE INTHE MINISTRY OF
WATERRESORUCES (ShnP K Thungon)
(a) TheGovt ofRajasthanhas identtfied 125
towns and cities in 30 distncts as perte state-
mentenclosedwhich are likely toface dnnking
water problem dunng the summer season

(b) The state Government has already
sanctioned Rs 600 lakhs for relief measures
though a comprehensive contingency
programme, which nter-alia includes dnling of
172tubewells and openwelis, layingof 95 Kms
of pipeling installation of 579 hand pumps and
provision for transportation of water in Ajmer
andBeawar
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Coal-Based Fertilizer Plantsin
AndhraPradesh

7007 SHRIBOLLABULLIRAMAIAH
DR D VENKATESWARARA(

Wilithe PRIME MINISTER be pleased o
state

(a) whetherthe Govemmentproposetoset
upacoal-basedfertiizerplantin Andhra Pradesh,

(b)ifso thedetails thereof, »1d

(c) the states where such type of fertilizer
plants are working at present?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FAILURE) (a) No, sir

(b)Doesnotarise

{c) There are only two coal-t» 1sedfertilizer
plants inthe country, oneat Ram « j: idamin
Andhra Pradesh and the other at Taicher in
Onssa
[ Translation)

Productionof SODA ASH

7008 SHRI RANJNATH SONKAR

APRIL 28,1993
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SHASTRI Will the PRIME MINISTER be
pleasedtostate,

(a)thetotal production and consumption of
Soda ash in the country duning the last three

years,

(b) whether Soda ash has beenimported
during these three years, if so the quantity

therefo,

(c)the estimated import likely to be made
inthe Eightplan

(d) whether quota system and free sale
systemforthe distnbution of Soda ineach state
isdifferent and

(e)ifso, the achontakenbythe Govemetmn
to control the distnbution of Soda ash uniformly
inallthe states?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FAILURE) (a)and(b) The
details forproduction consumption andimport
of Soda Ashdunngthe lastthreeyears are as
under

Year Production

Consumphon Imports
(TPA) (TPA) (TPA)
1989-90 14,01,562 13,15,000 -*
1990-91 14,16, 272 13,26,000 836
1990-G2 13,27,910 13,00,000 674

Note *Figures forquantity of import of Soda Ash dunng 1989-90 has notbeen published aby
Directorate General, Commercial Inteligence and Statistics (DGCI&S)

{c) Importis notenvisaged as at present
production s more than the demand

(d)and(e)} Theresnostatutorycontrolon
distribution and pnece of Soda Ash

Amountof Funds/Grants of Annual
Plan of Uttar Pradesh

7009 SHRI SANTOSH KUMAR

GANGWAR Will the Minister of PLANNING
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AND PROGRAMME IMPLEMENTATIONDbe
pleasedtostate

(a) whether the Union Government have
released the fullamount of funds/grants sanc-
tionedforthe annual plan of Uttar Pradesh

(b) f so, the details thereof, and

VAISAKHA 8, 1915 (SAKA)

WrittenAnswers 286
(c)if not, the reasons therefor?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMTNATION (SHRI GIRIDHAR
GOMANGO) (a)to (c) Yes Sir the state
Govemmentwas given fullshare dueto tforthe
Annualplan 1992-93 Thedetallsareasunder -

(Rs crores)
ftem Funds Amount
allocated released

(1) NormalCentralassistance 11127150 11127150
plus additional central
assistance

(2) Planrevenuedeficitgrant 583 90 583 09

(3) Additional assistance for 115376 780 53"
externally aided projects

(4) Smallsavingsloan 111350 607 35"

* The external assistance Is released on the basis of reimbursement
“*Released on the basis of actual collection of small savings made by the stte Government

|Enghsh]
India-us Colisaboration in Biotechnology

7010DR R MALLU Willthe PRIMEMIN-
ISTERbepleasedtostate

(a) whetheramassive Immunisation R&D
programme was inthiated by the department of
Biotechnology incollaboration with US agen-
cies aboutfive years ago,

. (b)fso, thespecific planand programme
andwhetherthese objectives have been

(c)ifso, the details thereof,

(d)whetheranyindepth independentevalu-

ation has been made of this programme and
(e)fso, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLGY (DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPEMNT)
AND THE MINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM,) (a)
to (e) The Department of Biotechnology has
intrated abilateral R&D “INDO-US-VACCINE
ACTION PROGRAMME” in 1987 throughthe
signingof aMemorandum of Understandingand
grantagreementbetween indlaandUSA Joint
R&D projectshavebeentaken upintheareas of
viral hepathes, diarhoeal diseasedes, cholera,
typhodi, poil and acute respiratory infections
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Vanous components of the programmenciude
exchange wisits, procurement of equipmentand
axchange of iformation between indianand US
scenysts Consxerablenfrastructurehasbeen
established in India collaborating mstitutions
and number of scientists have beentrainedin
USlaboratones The progrme 18 underimple-
mentation and some leads ha have been ind:-
cated fordevelopmentofimmunodiagnostics or
possible candidate vaccine strans

The programme has been regularly re-
viewed byaJointworking Group The commut-
tee comprising eminert scienhsts from each
side Director General, Indian council of medi-
cal Research New Delhianda Nobel laureate
form US side are the two Co-Chairmen of the
committee An Apex Expert committee 1s
monitonng vanous projectsin india aiyntesvals
A midterm evaluation was carried out in May
1991 byanindependentcommittee consisting of
twoscientistsformeachside Thecommittee
observed thatthe scientific progress has been
very good and the Ind US-Vaccine action
programme Presenta model Bill Ateria coop-
eration

Strategy of Fertilizer Industry to
benefitthe Farmers

7011 SHRIDHARMAIKSHAM Wilithe
PRIMEMINISTERbepleasedtostate

(a) whetherthe Govenment have formu-
lated any new strategy for fertiizer industry to
benefitthefarmers and

(b)ifso thedetailsthereof?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRQ) (a) and (b)
Straight nitrogenous fertihzers, viz ures, cal-
ciumAmmonium Nitrate Ammonium chionde
and Ammoniumsulphate whichconstitutethe
manor portion of thetolal consumphion of fertil-
1zersinthe country are being providadtothe
farmers atasubsidisedpnce howeverbased

APRIL 28,1993
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ontherecommendation of the Jontparkamen-
tarycommittee on Fertifizer pncing, phosphatic
andpotassic fertizershave been decontrolied
wel258 1992“

Power From Animal Waste

7012 DR D VENKATESWARA RAD
Wilithe PRIME MINISTER be pleasedto sidte

(a) whether the Govemment of Andhra
Pradesh has submitted any planfor generation
of power/energy fromanimal waste,

(b) i so, the details therforand the action
takenbythe Govemment thereon,

(c) whether there 15 a large feasibilty of '
generating power/energy fromammal waste in
the state, and

(d) f so, the steps being taken by the
Government to uhiise this energy?

THEMINISTEROF STATEINTHEMIN
ISTRY OF NON-CONENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE(SHRIS
KRISHNA KAMAN) (a) No Srr

(b) Does notanse

(c) and (d) The feasibility cntena for
sething up of large plants includes avalability of
large quantrty of cattie-dung, preferably withth &
concermedbenehciary group/institution, water
etc Underthe Centralsponsoredscheme ‘com-
murdy, Instntuional and Night sokdbasad Biogas
plants Programme’ financial support uspro
wided for setting up of large size Biogas plants
based on ammal waste, including tiopr gas
ubhsationsystemforgeneratonof power One
Institubonal Poland has already beensetupin
the state at izage wuhapowermahq}
systemof 18 KVAunderihe aboveprogramme

Bharat Electronics Lid.

7013 SHRIGURUDAS KAMAT Willthe
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PRIME MINISTER be pleasedtostate

(a) whether profit eamed by the Bharat
Electronics Ltd (BEL) has decreased dunng
recentyears,

(b)d so, the details thereof, and

(c)thestepstaken orproposedtobetaken
bythe Government in this regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF DEFENCE (SHRI
MALLIKATRJUN) (a)and(b) Theprowisional

» figures of prohit before tax eamed by Bharat
Electronics Limited in 1992-93 and actuals for
thethree preceding years are as under

VAISAKHAB, 1915 (SAKA)

Years (Rs inCrore)
199293 4710
1991-92 6750
1990-91 5397
1989-90 4139

{c) Some ofthe stepstakentoimprove the
profitability are reduction of costs and overhead
expenditure decreaseninventones speeder
realisation of dues from customers, reduction/
redeployment of personnel, etc

Deposting of Amounts By Coopera-
tive Group Housing Societies.

7014 SHRIC P MUDALAGIRIYAPPA
Will the Minister of URBAN DEVELOPMENT
bepleasedtostate

(a) whether the Delhi cooperative Group
Housing societies Federation has urged the
union Govemnment to extend the dead-kne for
depositing the requsred amount of the land pnce
tothe Delhu Development Authority; and

Whtten Answers 290

(b) f s0, the reaction of the Government
theret?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROFSTATE INTHEMINISTRY OF
WATERRESOURCES (ShnP K Thungon)

(a)and(b) The DDA has reported that
some societies appliedforgranting extension of
time to deposit cost of land The DDA in 32
cases, granted the extension ofime to deposit
35% ofland premium by 20 3 1993 subjectto
paymentof 18% intereston belated payment

The DelhuHigh Courthasby its order dated
31 3 1993 extendedthe date of depositof35%
ofland premiumupto 30 4 1993 forallsocieties
which hadbeen offerediandin October/Novem-
ber 1992

[Transiation]
AmendmentinDelhi Land Act, 1954

7015 SHRIRAMPRASAD SINGH Wilt
the PRIMEM,INISTER be pleasedtostate

(a) whether the Government propose to
make anamendment to remove banon sale of
landinthe DelhiLand Act 1954

(b)ifso, the details thereof and
(c)if not, the reasonstherefor?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF RURAL DEVELOPMETN (DE-
PARTMENT OF RURAL DEVELOPMETN)
(SHRIRAMESNWAR THAKUR) (a) Thereis
no proposal to make amendment inthe Delhi
land Reforms Act, 1954 to remove ban on sale
ofagncultural land as there 1s noban onsale of
land underthe Act

(b)and (c) Questiondoesnotanse
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Number of Ex-Servicemen

7016 MAJ GEN (RETD) BHUWAN
CHANDRA KHANDURI Willthe PRIME MIN-
ISTERbepleasedtostate

(a) whetherthe Govemmenthad collected
separate data dunng the 1991 censures, for
ascertaining the number of ex-servicemen,

{b)if so, the number of ex-servicemen as
documentedinthe 1991 censusin each state,
district-wise,

{c)whetherthe Goverenmenthavegotthe
feed-back of datapertainingtothe registration of
ex-servicemen, startedin 1992, and

APRIL 28,1993
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(d) if so, the number of exd-servicemen
who have been registered so farn eachstate,
district-wise?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF DEFENCE (Shn Mallikarjun) (a)
and(b) Ex-senicementasaseparatecategory
was included inthe 1991 censurs conductedby
the Register General of India, Ministry of Home
Affairs The compiation and evaluaton of data
1s yettobe finalised

(c)and(d) Registrationof ex-servicemen
and widowsof Defence personnel has been
started through the vast net-work of Zila samik
Boards, n 1992 Thisis an on-going process
Thenumber of ex-sevicernen and widows who
havebeen registeredin eachstate upto 31-12-
9215 as perthe statement attached
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Lossea by Burn Standard Company (a) thenames of the ferthser plants inthe
Limited country manufactunngcaprolactum capacity-
wise,
7017 SHRISANAT KUMAR MANDAL
Willthe PRIME MINISTER be pleasedtostate (b) the estimated annual requirement of
caprolactumn the country,
(a) whether the Bum standard company
Limited awholly owned subaickary of the Bharat (c)thecost of production of caprolactumin
BhanUdyodmigamLid haspleduphugelosses  @achoftheplants,

andhas also wiped out the pad -up capital fully

(b)#so the reasonsthereforand

(c)the present kability of the company and
the steps proposedtomake it viable?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHIB) (a) Yes,sir

(b) Thepresent Bumnstandard Company
Limited (BSCL) was incorporated on December
1 1976 followingthenatonalsahonof erstwhile
companmies namely BumandCo andindian
standard Wagon company, whichwereinthe
private sector At the time of take over, the
companies had excessive manpower, outdated
plantandmachinery, and obsolete technology
Further the paid-upcapralof Rs 882 83lakhs
was actually in the form of concession of apart
of loan received by the undertakings pnor to
incorporation Thus, BSCL did notrevive thd
benefit of equity parhcipation in realterms

(c) Liabihes including prowisions aggre-
gatetoRs 9708 71lakhsason31-3-92 Vanous
measures have beentakentomprove the per-
formance of BSCL including diversrhcation of
the product-base, upgradaton andmtroduction
of modemtechnology, and renewal/replace-
mentof outdated plant and machinery

Manufacturing of caprolactum

7018 SHRIPARKASHV PATIL Wilithe
PRIME MINISTER be pleasedtostate

(d) whether the price of imported
caprolactumis cheaper than the pnce of ndig-
enously producedcaprolactum, and

(e)s0, the steps proposedtobetakento
protectthe mdigenous units against cheap im-
portof caprolactum?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRIEDUARDOFALEIRO)(a)
and (b) M/s Fertilizers And Chemicals
Travancore Ltd (FACT)and Gujarat State Fer-
tihizers Co (GSFC)are the only two manufac-
turers of caprolactum in the country, with in
stalled capacity of 50,000 tonkes per annum
(tpa)and20,000tpa respectively Theexpan-
sion project of GSFC withadditional 50,000 tpa
capacity 1s under commissioning The esti-
mated requirement of caprolactuminthe coun
try 1s around 90 000 to 100,000 tonnes per
annum

(c) Atpresent the cost of production of
FACT's caprolactum s about Rs 62,000MT
The average cost of production of GSFC's
caprolactum (aftercommussioning of expan-
sion project) is estmated at about Rs 61,700/
MT

(d) Yes, Sir

(e) To gwve rehef to the indigenous
caprolactum industry, Government have re-
duced the custom duty on import of basic raw
matenals Inaddition, anincrease in custom
duty onimported caprolactum has also been
announced
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Assisiance by Capartio Voluntary
Organisations

7018 SHRISYEDSHAHABUDDIN Will
the PRIME MINISTER bepleasediostate

(a) thenumber of voluntary organisations/
institubions in Bihar which have receved assis-
tancethrough CAPART sofar,

{(b)whetherthe CAPART hasanyndepen-
dent mechanism for monitonng the implemen-
tatonof the approved schemes by the voluntary
organssations,

(c)thetotalamountsanctoned andthe total
amount rqleasediowdlorgansam. and

(d)themajor schemes undertaken in Bihar
bythe CAPART?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) CAPART
has provided financial assistance t0480 Volun-
tary Organisations n Bihar till March, 1993

(b) Councilfor Advancement of People's
Acthonand Rural Technology (CAPART) hasa
system of monitonng of the Projects The
proposal received from the voluntary
organisations forfinancial assistance are care-
fully scrutirused before sanchion of funds for the
proposed actwity onthe basss of thements ofthe
proposal andthe capacty of the orgarsationto
implementthe projects The ubksaton of funds
so sanctioned and released 1s montored by
CAPART through Morstors deputedbythem Hf
irreguiantes in the implementation of projects
cometo nohce, they are dealt with appropnately
ncluding canceliation of grants, cnminal action
wherever warranted and debarment of the
organisationforfuture assistance

(c) TilMarch, 1993, CAPART hassanc-

VAISAKHA8, 1915 (SAKA)
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tonedanamountof Rs 19 18crorestovoluntary
orgamsabons andanamountof Rs 13 11 crores
hasbeenreleasedtothem

(d) The major schemes undertaken by
CAPART inBihar are Accelerated Rural Water
Supply Programme, Pubkc Cooperation, Cen-
tral Rural Sarwtaton Programme, Development
ofWomenand Childrenin Rural Area & Jawahar
RozgarYojana

Hazardous Chemical industries

7020 SHRIANNAJOSHI Willthe PRIME
MINISTER bepleasedtostate

(a) whethier the Government have taken
anystepstomonitor the growth of the hazardous
chemicalindustnes in the country,

(b) if so, the nse in the growth of these
industnes in the country dunng the last three

(c) the number of chermical mishaps/deaths
occurredas aconsequence thereof, state-wise

(d)the States havingthe highernumber of
hazardous chermcal ndustnes andthe number
of deaths occurmed durngthe last three yearsin
eachstate, and

(e) the steps taken by the Governmentto
mimmise such mishaps/ deaths in future®

THE MINISTER OF STATE IN THE
MINISTERY OF CHEMICALS AND FERTILIZ-
ERS(SHRIEDUARDOFALEIRO) (a)and(b)
Hazardous chermicals are undericensing un-
derthe industnes (Development& Regulaton)
Act, 1951 Nmmemndustnallicences forhazard-
ouschermcals have been granted dunngthelast
threeyears

(c)to(e) Thetme andlabournvoivedin
collecting the requisite information will not be
commensurate with the objectives to be
achweved.
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Aliocations under Jawahar Rozger Yojana
for Kerala

7021  SHRI  MULLAPPALLY
RAMACHANDRAN Will the PRIME MINIS-
TERbepleasedtostate

(a) the allocaton made to the state of
Keraladunng 1990-81, 1891-92and 1992-93
underJawaharRozgar Yojana,

(b) whether any complaints have been
received by the Government regarding corrup-
tionin the utihsation of funds inthe state, and

(c)ifso, the details thereof?

THE MINISTER OF STATE IN THE
MINISTERY OF RUALDEVELOPMENT (DE-
PARTMENT OF RURAL
DEVELOPMENT(SHRI RAMESHWAR
THAKUR) (a) Amount released forthe imple-
mentation of Jawahar Rozgar Yojanain Kerala
dunngthe penod 1990-91to 1992-931s given
below

Year Amount released
(Rs inlakhs)
{including States share)

1990-91 6076 38
1991-92 6594 09
196293 7689 30

(b)and(c) Governmenthave receivedno

complamts regarding corruption in the uiksation
of JRY fundsin Kerala

Crisis in Fertilizer industry
7022 SHRI GOPI NATH GAJAPATHI
Willthe PRIME MINISTER bepleasedtostate
(a) whether the ferhlizer ndustryisfacing
aseverefinancialcnsis,

(b)f 80, the reasons therefor, and
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(c)thergmedial steps taken/proposedby
the Government i this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
-(SHRIEDUARDO FALEIRQ) (a)to(c) There
arenoreports of anyferthzer unt manufactunng
straight nitrogenous fertlizers facing any finan-
oalcnsis as these fertihzers are coverad under
the Retention Pnce-cum-Subsidy Scheme
{RP8) However, consequenton decontrol of
pnces of phosphatic and complex fertilizers
with effectfrom 25 8 1992, the fertilizer units
manufactunngthesefertilizers are facing finan-
cial difficuthes m view of lower sales onaccount
of increase inpnces inthe open market and due
to availability of imported DAP at low prices
comparedtothe costof produchon of ndigenous
units

To bnng down the cost of production of
phosphaticfertiizers Govemmenthasalready
abohshed customs duty onimported phospho-
ncacd Payment of pending subsidy claims of
the phosphatic units 1§ also being given pnonty
withinthe availablefund Thephosphatcindus-
tryisalsoreported tohave filed appliccations for
mihagon of ant-dumping measures n respect of
the impbrted DAP

Allegedi irreguiarities In Purchase of Jute
Bags by Rashtriya Chemicals and Fertiliz-
ersLimited

7023 SHRIHARISHNARAY ANPRABHU
ZANTYE Wil the PRIME MINISTER be

pleasadtostate

(a) whether the Rashtnya chemical and
Fertilizers Limited, Bombay have committed
alleged rreguiarities in purchase of jute bags n
August, 1991,

(b)ifso, the details thereof,

(c) whether the government have con-
ducted/propose to conduct any inquiry inthis
regard;
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(d)1f so, the details thereof;

(e)ifnot, the reasons thereof;

(f) whether the Public Sector Fertihzer
Units are often flouting the provisions of manda-
toryjutebag order; and

(g)if so, the reasons thereof?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a) No irregular-
ity inthe purchase of jute bags by Rashtnya
Chemicals and Fertilizers Limited, Bombay in
August, 1991, has come to the notice of the
Govemment

(b)to(e) Donotanse

(f)to(g) Allureamanufactuningfertiizer
companies have been advised toensure com-
phance of the Jute Packaging Matenals (Com-
pulsory Use in Packing Commodities) Act,
1987 However, some instances have been
reported by some of the public sector fertilizer
companies where these companies could not
packureainjute bagstothe extentof 100%due
to problems faced in supply of jute bags, poor
quality of jute bags and also disruptions in
supply of jute bags due to stnke in the jute
industry

Schemes for Rural Womenand Children

7024 SHRIGEORGE FERNANDES Will
the PRIME MINISTER be pleasedto state:

(a) whetherthe Governmenthave anypro-
posalformore welfare schemesforrualwomen
andchildren,

(b) if so, whether the Government have
given pnonty to implement such schemes;

(c)if so, the detauls thereof; and
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(d)if not, the reasons thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHR! UTTAMBHAI H PATEL). (a) to (d)
Department of Rural Developmentandthe De-
partmentofWomen & Chilkd Development donot
have any proposalformore welfare schemesfor
uralwomenandchildren However, thescheme
“Developmentof Women and Children in Rural
Areas (DWCRA)" of the Department of Rural
Developmentis underimplementation in 291
distncts of the country Itis proposedto cover
50 distncts every year The Department of
Women & Children has continuing schemes
like

1) Hostelsfor Working Women

n) Supportto Employment Programme
) Trainng-cum- Production Programme
v) ShortStayHomes

v) CondensedCoursesforWomen’s Edu-
cation

v1) Socto-Economic Programme

v} Programmes of the Central Social
Welfare Board

vii) National Credit FundforWomen,
National Scheme for Quality Certification

7025. SHRIRAM VILAS PASWAN Will
the PRIME MINISTER be pleasedtostate

(a) whetherthe Task Force ontheneedfor
National Scheme for Qualty Certificationhas
made certain observations with regardtothe
boomingbusiness by the foreign quality certifi-
cationagencies resulting in large scale outfiow
offoreignexchange,
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(b) it so, the details thereof, and

(c)the remedial steps contempiated by the
Governmentinthisregard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI) (a)to(c) Aspernformation
available, quahty systems of about 30 compa-
nies in Incha have been certihed as per ISO 9001
oriSO9002standards Ofthese, the number
certihedby BISistwo Theothers havebeen
certified by private companies in certification
business Inthelattercategory, outgootioregn
exchangesnvolvedandabout Rs 1 25toRs
1 50lacs have been remittedforinal certifica-
tioninforeigncurmencyfor certification and audt
feealone Overandabovethis, expenditure has
beenincumedonintemational travel (which also
has a foreign exchange element) etc The
Governmentof India s notrequired tomamtain
the hstof Inchan companies certfiedunder ISO
9000 Senes of Standards by such pnvate sector
companies incenification business

There is a proposal to set up a National
Quality Councilwith three Accreditation Boards
under it, namely (a) National Accreditation
Boardfor Products and Quality System Certrhi-
cation, (b) National Accreditation Board for
Testing and Calibration Laboratones, and (c)
National Accreditation Boardfor Quality Man-
agement Personnel and Training Organisations,
which i1s under consideration of the Govern-
ment

Statue of Late Rajiv Gandhi

7026 SHRI B DEVARAJAN Will the
Minister of URBAN DEVELOPMENT be

pleasedtostate

(a)whetherthere s any proposal underthe
consideration of the Urwon Govemment tomnstal
a statue of late Pnme Minister Shn Rayv
Gandh,
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(b)its0, the details thereot;

(c) whether any demandnthis regard has
been made by some Members of Parhament
aiso,and

(d) if so, the details thereof?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a)to(d) Apetitonwas submtted
by some Members of Pariament to the Pnme
Minister for nstallation of astatue of late Shn
Rapv Gandhiinthe Capital The matter was
examined and ithas been decidedto nstal the
statue of late Shn Rajv Gandhiinthe corner of
the Parhiament House Annexe in between
Talkatore Road and Sansad Margat Govern-
mentcost

Surveyfor Population Below Poverty Line

7027 SHRI RAMA KRISHNA
KONATHALA WilltheMinisterof PLANNING
AND PROGRAMME IMPLEMENTATIONbe
pleasediostate

(a)whetherthe results of the latest survey
onestimation of population below poverty line
are expectedto be made available,

(b) #s0, bywhichtime the results are hkely
tobepublished,and

(c)the income crtena proposed for decid-
ingthe poverty ine?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a) and(b) The quinquennial
surveys on household consumer expenditure
conducted by the Anational Sampile Survey
Orgamsation (NSSO) are usedby the planning
Commussion for estimating the incidence of
poverty The latest quinquenmal survey on
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househoidconsumerexpenditureis forthe year
1987-88 Basedonthis survey, the number of
poorwasestimatedas 2376 7 lakhpersons

{(c) The poverty line used in the latest
eshmates of poor) e for 1987-88 was moqithly

percapita expendtureof Rs 131 8mruralareas
and 152 13inurban areas

implementation of Rural Development
Programmes
7028  SHRIMANORANJANBHAKTA

SHRIRAMCHANDRA DOME

Willthe PRIME MINISTER be pleasedto
state

(a) whether vanious rural development
programmes are notbemgmplemented as per
schedule,

(b)#so whetherditferent schemes under
the Jawahar Rozgar Yojana, rural santabonand
rural housing programmes are not ikely tobe
completed as per schedule,

(c)f so, the details thereof, and

(d) the remedial measures taken by the
Govemnmentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
 PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) No, S,
major rural development programmes,viz (1)
Integrated Rueeal Development Programme
(IRDP), (v) Jawahar Rozgar Yojana (JRY) (m)
Accelerated Rural Water Supply Programme
(ARWSP) are being implemented as per the
guidelines and as far as possible as per the
schedule

«  (b)to(d) Doesnotanse
Disinvestment of Sick Public Sector Units

7029 SHRIN J RATHVA Willthe PRIME
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MINISTERbe pleasedtostate

(a) whetherthe Government propose to
disinvest money from sick public sector units
and provide a part thereof as equity to such
entrepreneurs who want to set up industry in
backward areas,

(b) 50, the detauls thereof,

(c) the names of sick public sector units
bengconsideredfor disinvestment,

(d) the names of those industnes forwhich
mvestment s hkelyto be made,

(e) whetherthe Goverment are alsocon-
sidenng for re-deployment of the workers work-
mgnthese sick public sectorunits withthe help
of the National Renewal Fund, and

(1) ¥so thetotalmoneyaliottediothe above
fundandthetotal number of workers likelytobe
redeployed with the help of thus fund?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI) (a) Thereisno

such proposal
(b)to(d) Donotanse

(e)and (f) One of the objectives of the
Nabonal Renewal Fundisto provide assistance
to cover the costs of retraining and redeploy-
ment of employees ansing as a result of
modermsaton, technology upgradatonandm-
dustnal restructunng  The Fund has already
beenset upwith the ntial contnbutionof Rs 200
crores from the Gowvt of india However, the
Budget documents for 1993-94 indicate a
further Government contribution of Rs 629
crores Thetotalinumber of workers kkely tobe
redeployed shalldepend onthe revival/rehabd-
tahonplans/schaemes recommendedby BIFRn
each case of sick units that has been s being
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referredtothe Board,

| Translation)

Loss/Profitby Public Sector Undertakings

7030. SHRI VILASRAONAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be
pleasedtostate:

{a) the total profiteame.1by various public
sector undertakings during 1992-93 and the
accumulated profite 1medandloss sufferedby
eachundertaking during this period;

({b) whether the Government huve con-
ducted any review of the performan¢ of these
public sector undertakings;

(c)if so, the details thereof: and

(d) if not, the reasons therefor and the time
by whichitis likely to be conducted?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI): (a) Theaccountingyear 1392-
93has justended on31stMarch, 1993andthe
profit/ loss earned by various public sector
undertakings during 1992-93 areexpectedtiobe
knownwhenthe audited annual accounts are
made available in the month of September/
QOctober, 1993

(b)and (c) The review of the performance
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ofpublic sectorundertakings are done fromtime
totime besides havingperiodical review meet-
ings by the administrative Ministries on the
performance of public enterprises. The perfor-
manceis also reviewed through oeriodical re-
ports. Thaperformanceis alsoreviewedthrough
MOUs.

(d) Does not arise.
(English)
Production by Leather industry

7031. SHRIBOLLA BULLIRAMAIAH: Wil
the PRIME MINISTER be pleasedto state:

(a) the production iarget set for leather
industry during 1991-92, 1992-93 andduringthe
Eighth Five Year Plan;

(b) the various measures takento achieve
the production target; and

(c)thesteps contemplatedtoimprovethe
leather sector?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMTNT ANDDEPART-
MENT OF HEAVY INSJUSTRY ) (SHRIMATI
KRISHNA SAHI): (a)to(c). No production tar-
getsaresetforthe Leather Industryasasubstan-
tial percentage of production in: this industry
takesplaceinthe unorganisedsector. However,
exporttargets setfortheindustry during the 8th
Five Year Plan andexport achievements sofar
aregivenbelow:

. { Rupees in Million)

' Year O&ginaf Revised Target Achieverment Target

1990-91 20005 -~ 25538

1991.62 22831 35000 30762

199293 26149 . 38000
(Estimaled)

1993-94 29962

1994-85 34516

(Source: Councilfor Leather Exports, Madras).
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2 The Govemnment has furthersimplhied
the procedure for grant of advance licence as
input-output norms for 47 items of Leather/
Leather Products have been published in the
new” Handbook of Procedures " Volume I,
amendedupto31 3 1993 Withthese theex-
porters can automatically get advance licence
undervalue-based/quanttty-based schemere-
sultingmboosting of production inthe coming
years

3 Inordertofacilitate integrated develop-
ment of the leather sector aNational Leather
Development Programme has been launched
with UNDP assistance tothetune of US $15 05
mithon and Government inputs of Rs 28 43
crores Themain objectives of the programme
are human resource development develop-
mentoffootwearsector strengtheningthe R&D
capacrty to facthtate product and technology
development, improving support services
impilementing a strategy for poflution control

enhancing exports and introduction of systems
of effectvecoordination UNDP assistance will

facitate development of acomprehonsive plan
forthe sector which willinclude strategies for
reaching vanous target groups including
women, fordevelopmentof vanous segments of
the sectorincluding enhancement of the role of
pnvatesector The duration of theprogramme
18 four years and its implementation has com
menced with effect from 1stApni 1992

4 Thevanous steps contemplated toim-
prove the leather sectorare

Raticnaksation of theimport policy relating
tovanous matenals, components consumables
required for making leather products in the

country,
Liberalisation of industnal policy

Promoting foreign investment and joint-
ventures inleather and alliedindustries

Promotion of component industry in the
country
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Exportpromotional support

Promotion of capitalgoods chemical and
alied industnes 10 support ieather industry

Strengthening thetechnical trainingfacili-
ties inthe country

Development of environment friendly
chemicals andtechnology for leather process-
Ing

Investmentin M/s Burn Standard Com-
pany Limited

7032 SHRIHARADHAN ROY Willthe
PRIME MINISTER be pleased to state the
details of the capital investment made in differ-
ent units of Refractory Group of M/s Burn
Standard Company Limited after its
nationalisation unit-wise till December 31
19927

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
N AT DEVELOPMFNT ANDDEPART-
ME AT OF LA win kit
KRISHNA SAHI) M/s Bum Standard Com-
pany Limited tias made a capital investment of
Rs 3167 97 lakhs in its different units of the
Refractory Group afterits nationalisation till
December31 1992

The unitwise details are as under -

(As inlakhs)

Salem - 2 587 07
Rarigan; - 256 93
works

Gulfurban - 147 88
Jabalpur - 72 06
Niwai 104 03

3 167 97
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Rural Drinking and Sanitation Programme
‘ inUttar Pradesh

7033. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleasedtostate:

(a)thenumber of schemes receivedform
the State Government of Uttar Pradesh by the
UnionGovemmentunderthe rural drinking waler

_antisanitationprogramme andthe detalls thereck,

{b) whether the Union Govemmenthave
« .redthesaschemes, and

(c)itnot, thelime by which a final decision
is likely to be taken in this regard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (a) The State
Government of Uttar Preadesh had sent 107
rural water supply schemes for 105 villagesand
264 hamiets at an estimated costof As. 14.526
crorefortechnical clearance under Accelerated
Rural Water Supply Programme during 1992-
93. No scheme has been received for Rural
Sanitation Programme,

(b) 74 schemes for 56 villages and 144
hamiets have been approved atacostof Rs.
9.555crore. 4 gravity fed water supply schemes
were retumedtothe Stale Govemmentforcer-
. Certain clarifications were requiredfor 17 rain
water harvesting schemes, which have since

been received. The remainingschemesare

(c) The decision ofthe Central Govemment
willbe communicatedby 30.8.1993.

Electionto Deihi Legisiative Assemly

7034. SHRIMADAN LAL KHURANA: Wil
the PRIME MINISTER be pieasedto state:

APRIL 28,1963

(&) whether the work relating to delimite-
tion of seventy Member Delhi Legisiative As-
sembly as well as electoral rolls have been

(b)ilsothe reasons for delayin noxangne
mdmww‘g_p

. {c)hetimebywhichthe elections to Deihi
m Assembly are likely tobe held? .

THEMINISTEROF STATEINTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS: (SHRIH.R. BHARDWA.): (a) Yes,
Sir. T

[

(b)and(c). The work relating tothe delimi-
tation of Dethi Legisiative Assembly Constitu-
encies as well as intensive revision of electoral
rolis has been fully completed only recently. A
decision o hold the slection of Dethi Legisiative
Assemblyis, therefore , yettobe taken. Itis not
mmmnmmm
for elections in Delhi.

(Enghet)

Seminar on Housing Problems in Me-
tropolis

7035. SHRIMATI VASUNDHARA RAJE:
Willthe Minister of URBAN DEVELOPMENT

bepleasedtosiate:

{a)whether atwo-day seminar on housing
problems in metropolis was organised in New
Delhi recently;

it 80, the detiils thereof;

(c)theissues discussed therein;

mumamm
therein; and

(@)thereaction of the Government thereto
andsieps takenioimplementthem?
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THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THEMINISTRY OF
WATER RESOURCES (SHRI P K
THUNGON): ()10 () Theschoolof Planning
&Archatecturs, New Delhiconducted a National

Metropoktan Cities with relevance tothe 21st
Century Housingwas partof the discussion
The following are the reported major observa-
tions and recommendations,

Méyor Observations

1 Adstinctchange s bemgpercewvedin
the role ofthe govemmentin proviing shelterto
the urban poor from that of a provider to that of
afacitator Thischange, whichis expectedto
bemore and more pronounced durng the com-
ingdecades, appears tobe both pragmaticand
healthy

2 Accordingto avadable data, urbanhous-
ng 15 a mayor sector of our national economy
However, wbanhousmngis hardlyrecogresedas
such dueto the compiexihes and constraints
associated with urbanhousing market

3 Uniess supply of shelter alongwith aug-
mentation of Services mour metropoks 1s taken
upas ahgh pnonty sector, the postiveimpact
expected from the new economic pokces may
take very long time to occur

MsjorRecommendatons

1 The roles of institutions in the held of *

urban housmg needs to be re-examined from
time to tme, m order to mest the changing
demands of urban housing market For ex-
ampie, funchoning of institutions should reflect
the change i the role of the govemment from
Provider'to Faciitator’ envisaged dunng the
comingdecades.

2 The housing Sector s contnbution to
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urban economy in terms of providing employ-
ment, generating income and absorbing low
skilled labour force among the migrants must
beencouragedin achievingthus objective

3 Involvement of private developers in
supplying shelter in the metropolises shouldbe
carefuily monitored so thatthetr resources are
effectively harnessedto meet the urgentneeds
ofthe urban housing sactor

Inthe Natonal Housing Policy finalished
recently by Govemment and placedbefore both
Houses of Parllament, Housing has been
recoganised as major 50Ci0-aconomc activity
leading to satsfaction of the basic humanneed
forsheiter andamajor instrumentfor alleviation
of poverty andemploymentgeneration State
intervention s considerednecessary tomeet
thehousing requirments of amajonty ol poor and
vulnerable sections as well as to create an
enabling environment for accompolising the
goalot'sheltertor ali' on asell sustainingbasis
This has been referred to all State Gowvis for
prepanng Actions Plans andimplementation

Career Planning of IAS Officers

7038 DR LAXMINARAYAN PANDEYA
Wilithe PRIMEMINISTER be pleasedtostate

(a)whether the Union Government have
recentlyssuad any gudehnesto State Govern-
ments for systematic career Planming of IAS
officers regarding their aptitudes and capabih-
tes, and

(b) i s0, the sakentleatures thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF PERSONNEL., PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMAT! MARGARET
ALVA) (a)and(b) Asetofgudehnestorcareer
development of direct recruits to the Indian
Adminstrative Sarvice was issued on 17th
June 1976 No further guidelines has been
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1ssued since them

Acopyoftheguidelinesis placedasstate
ment

Statement

Governmentofindia/Bharat Sarkar
Cabinet Secretanat/Mantrimandal
Sachivalaya
Department of Personnel and Admin-
istrative Reforms
Karmik Tatha Prashasmik Sudhar

Vibhag

New Delht 110001 the 17thJune 1976

The Chief Secretanestothe Government
of alithe States {By name)

Subject - Guidehnesfor career development
of direct recruitstothe Indian
Administrative Service,

Sir

The question of devising suitable career
patterns for direct recruits to the Indian Admin
istrative Service in the interest of their system
atic careerdevelopmenthad been under con
siderationforsometime Apaperonthissubject
was chculated to allthe State Governments for
theircomments with this Ceppartment s letter
of even numberdatedthe 19th August 1974
Atter carefully examining the comments re
cewvedfromthe State Governmentsishasbeen
decidedthat asfaraspossible the guidelines
indicated below may kindly be followedin ar
ranaing postings of the directrecrutstothe IAS
Itis hopedthat the pattern of postings indicated
n the guidelines would develop an officer s
potential ies morefullyto enable himto give his
bestto the public services

2 Thefirsttwo years of service

At presentunder the sandwich pattern of
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training the IAS probationers spend the first
nine months (July to March ) at the National
Academy in afoundationalcourse (5 months)
supplemented by a professional course of 4
months and confirmatory examinations On
conclusion of this penod of training, the proba-
tioners are sent to the States of thewr alotment
toundergo practical training fora penodof one
year(ApriitoMarch) Aflerthecompletonoithe
practicaltraining the probaboners comebackio
the Academy and spendanother threemonths
of study with special reference tothe practical
problems brought by them from the vanous
States The Training Division are finaksingthe
revised pattern of practicaltraining of one year
forthe probationers n their States afterthe intial
9 months of training in the Academy The
suggestions recewved fromthe State Govern-
ments wouldbe taken into accountnfinaksing
thisrevised patternof traininginthe States A
separate communication onthis will foliow

3 2+ to 5+ years of service

3 1 Most of the State Governments had
agreed with the proposal that atthis stage of an
officer s career he should profitably spend
about 2to 3yearsinasub-divisionalcharge A
few of the State Governments had suggested
some alternative assignments, vz postscon
nected with development workinthe field orin
the secretanat These alternalive propdsals
were examined but twas consideredthatthese
would notbe adequate substitu*es for expen-
ence gainedinasub-divisionalcharge While
exposure to developmental work is desirable
andthe developmental responsibilises of Sub-
Dwvisional Officers do vary agreatdeal in differ-
ent States there 1s no other post atthis level
which combines all aspects of generatadmin-
istration of an area including responsibitity for
law andorder workincoordinationwithofficers
of otherdeparimentsjudical expenence tounng
inrural areas and revenue functions winch bring
the officer into direct contact with the rural
people Theimpactandthe laterutity of such
vanedexpenencedunngtheselermatve years
of an officers service cannot be over
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emphasised Themulti-functionalchargeofa
Sub-Dvisional Officer would developthe capa-
bilies of a young direct recrurt officer more fully
than a post dealing with any single aspect of
administration  Efficientdischarge of functions
inthe posts of Sub-Dvisional Officerwouldalso
give the required self- conhidence to a direct
recruit officerforassuming higher responsibili-
ties at district level or inthe secretanat Itis
therefore most desirable that soon after the
probationary penod a directrecruit 1AS otficer
should be placed in charge of a sub-division

3 2 After compietion of sub-divistonal
chauge an officer could be posted as ADM in
some importantdistncts ormay be brought over
iothe secretanatin depariments deal.ng with
social services/development works A short
spell of secretanatassignment would be useful
to accouaint an officer about the Rules of Busi-
ness Procedures of Work andthe arrangements
reqarding inter-departmental consultations in
formulatinggovernmentpolices Beforean|AS
officerisoostedtoadistnct he shouldhave afar
idea as to how polices are formulated and how
different departments are involved in taking
policy decisions at the secretanatlevel Ina
district the Collecotrfunctions as the coordina
lor of district level officers of all other depart
ments tleshould therefore havesomeidea
aboutthe organisation andfunctions of the arffer-
entdepartments of the Govt atthe state and
district level This can best be done by an
4ppiopnate secretanat assignment soon after
an officer had field expenence at the sub
divisionalievel

4 5+ lo 9+ years of service

41  This 1s animpo~ant penod inthe
careerdevelopmentof a direct recruit IAS offi
cer By this tme an officer s abiities and
aptitudes would have beentested and noticedto
"~omeextent Some of themwouldhave shown
aflair for executive work and could be put in
tharge of districts between 6 to 3 years of
service  Considering the fact that as Distnct
Collectors they have tocoordinate the work of
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Heads of all other Depann;ents. isdesirable
thatofficers wish adequate length of service only
are posted as Distnict Collectors Thosewho
have already completed about 4 years of com-
bined field expenence n the posts of Sub-
Divisional officer/ ADM or Collector, could be
postedeitherinthe state secretanat as Deputy/
JointSecreatary orinthe offices of the Heads of
Departments preterably dealingwith develop-
mental work or to more important districts
Some of them could also be deputed to the
CentralGovt atthe level of Under/Deputy Sec-
retary

42 Some States hadindicated difficulties
npostngof direct recruttIAS officers as District
Collectors dunngthis peniod on the groundthat
sufficient number of distnct were not available
Inthose states where the number of distncts are
few the posting of officers to district charges
couldbe suttably phasedfrom 6thto about 10th
yearoftheirservice Dependingonthe perfor-
mance andcapabilites of anofficer he couldbe
entrusted with a district charge eveninsuch
States early enoughinhis career 1 e 6thyear
orsomewhat later) e inthe 8thto 10thyearof
service

5 9+1o 18thyearofservice

51 Dunngthuisphase thepostings should
generally be inthe secretanat or as Heads of
Departments Someofthe officerswhohadno
occasion toserve atthe Centrecouldbe deputed
atthis stage as Deputy Secretary/Director after
they have acquiredthe requisite distnct expen-
ence Afewwhocouldnotbepostedtodistrict
due to non availability of such posts earlier
could be postedtoimportant distnicts thisstage

Problemaf specialisation dunng 9+ to 18th
yearof service

5 2 Any attemptto suggestcareerpatiems
forlAS officers maddrtion to Sub-Divisional and
district charge involves the problem of
sperclarsation Onthis aspectsomeconfhicing
considerations were enumeratedinthe paper
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cwculatedearher Mostofthe State Govis. had
substanthaily agreed with the approach thatwas
adoptedmthepaper itremasns necessaryto
provde aframework regulating the postings of
officers without restichng them to narrow
specialisms and ensunng a reasonably far
destnbution of opportunshes keepmgnview the
aptitude and capabihes of indndual officers.

5 3 Aprerequisite of career planning for
specialisation inany areainvolves broad clas-
sification of posts  Apart from the muiti-func-
tional posts of Sub-divisional and Drstnct Offic-
ers, otherpostscan convemently be classiied
under the 8 broad fields of specialisahon den-
tfied by the Adminstrative Reforms Commis-
sion For purpose of career planning for IAS
officers, these broad helds canbe arrangedin
the following three groups

Group'C' 1 Economic and Commercial
Adrmrstrahon
2 industnal Adrmsrstration

Themajontyolfl AS officersservenone
or more of the three regulatory fields under
Group'A’ and one ormore of therhwee develop-
ment areas under Group ‘B’ OUstnct charge
nself gives some expenenceto an officer nthe
fields comng under Groups ‘A’ and ‘B’ Oppor-
tunites to acquire expenence i the two fiekds
under Group ‘C' are less widely distnbuted and
areconsequentlymore soughtafter Itisdesir-
able that (1) opportunibes in one of the two helds
under Group‘C’ shouldbe more evenly distrib-
uted and (n) that officers should not be postedn
these areas untithey havebeentnedandhave
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provedthesr worth inposts faling under groups
‘ANor'g

5 4 Considenngthe variety of possible
assignmentsthatan ofhcer couidbe givendur-
ingthe penod 9+ to 18th yearof us sarvice, it
would be dithicult to chalk out a very precise
carearpatiern However, nordertoensure that
anofhcer'sabiibes are propert, developed and
utiised andthat opportunities of workin different
sectors are more svenly distributed, it appears
desirable to (a) attempt to give every officer at
leastone assignment m the fields of sconomic
or industnal administration and (b) to try to
ensure, as faras possibie, that no officer has
to work in more than 3-4 of the broad helds of
specialisation altogether, itwillbedesirableto
identify the fields most suited to an officer's
abiimes and inciinations as early as possible

andto plan s future postings accordingly

5 5 lthasbeen seenthat generally officers
aredecknedtoserve mareas of speciaksatoon
falingundergroup’A’ However, posts under
this eategory are of vital importance in our
admirustrative system andinthe careerpian-
ning of allIAS officers one spell of postings of
2/3yearsinthese areas of speciaksaboon should
be considered as a sine ouonon While heid
expanence in the post of Distnct Collector s
necessaryfor obtamngfirst hand knowledge of
theproblems of the rural areas, postings n areas
of ospeciahisation mentioned under group'A
arenecessary for gethng a gnp overour admin-
istrative system and the machenery of govemn-
ment Earlyexpenenceintheseareasgivesan
ofhcer greater admnstrative matunty and should
be provided as early as possible in hus career

56 While aspell of service m any of the
specialibes faling under group ‘A’ 1s very nec
essary, and should be compulsory for all offic-
ers, postings in areas of speciahsationfaling
undergroups ‘B’ and ‘C’ couki be for shorteror
longerintervais dapending on the apttudes and
capabilities of an officers Generally, postts
underspeciaisaton faling undergroup 'C'should
be sar-marked for officers who have shown
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sincerity and devohion 1o duty and have proved
their abilibes in any of the speciaiibies falling
under groups ‘A’ or'8’

6 After 18thyearof service

Bythis time, an officer’s abdties, aptitudes
and areas of specialisation would have been
largestinown Hewouldhavereachedthelevel
for hokkng sanior management posts etherin
thetieidorinthe secretanat The remaining
about 15 years of tus sarvice could be best
utihsed in much areas of admimstration where
hecouldgvehesbest Atthwsstageofanofficer’'s
service, specialisation n any of the three broad
areas-A, B,&C should beattempted Expectfor
exigencies of service, tanybe desirableto post
officersnoneofthethree areas of specialisation
While transfer of young officers at compara-
tively shorter intervals may help to add to the
vanety of thewrexpenence frequenttransfers of
senior officers at ugher management levels
wouldreduce thesrutity Thejobcomplications
athegherlevels aremore and semor officers are
expectad tochalkout pokcies keeping the broad
perspectivesinview Unless theycontinueto
hold thew pasts for long penods, they would find
itdhfficultto frame meaningiul policies  Those
who frame pohcres should also be able to
oversee thew successiulimplementatonovera
reasonabile penod of trme Frequent transfers at
policy formulation levels may nottherefore be
desirable For these reasons, the penod of
deputation of samor officers nthe Govt of india
15 15years State Govsmmrlns could also
considerfollowng this pattam for appointments
atseniorlevelsinthe States

7 In-service training

The properutiksation of in-servicetraining
opporturibies has three aspects,, (1) the trung of
trasrung, (v) the selection of officers for particular
trainmng courses and () uthseaton of the knowl-
edge acquired by themm the tramng by putting
themmappropnaid asmpnments. Thefollowng
gudehnes may be useful m respect of traming
programmes exceading one month n duration
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{) Everyolficarshoukiasfaraspossible
hevetwotraning spelis, edher nindia
orsbroad, between the sthandthe
18th year of service, One of these,
preferably the first, should be of a
relatively general nature, not neces-
sanly relatedto any parbcularfeld of
specialisabon Theotheronecouldbe
of amore speciahised nature, having
some relevancatoanofficer's areaof
specialisation

(i)  Afterthe 18th year of service, every
officer should as far as possible un-
dergotraining at an advanced level
relevant to one of the speciaiised
fheids nwhich he s working oris bkely
toworl

(m) officers should notbe nominatedfor
tramning courses of a specialised na-
ture unless they are likely tobe given
relevant jobs after completion ofthe
tranmg Preferably, an officerholding
aparticularpostshould notbe noms-
natedfora tranngcourse relevantto
the has aiready completed exghteen
months in the post, unless it 1s def-
nitely planned that hus next assign-
mentwouldaisobe inthe same broad
field

8 Institutional arrangements

ithad been suggested inthe paper circu-
lated earlier that it would be useful if the State
Govemments would create someinstitutonal
arrangements for the career management of
IAS officers by constituting a high level Commnt-
tee consisting of the Cheel Secretary twosemor
officers, and Establishment officertothe Govt
of India A few State Governments had not
agreedto the necessity of such anarrangement
while others had welcomedt The queshonhas
been carefully consideredagain twouldap-
pear that some type of mstitutional arrange-
memswouldbeusaful State Govemmerdsare
therefore requestedtio makesuiableamange-
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ments andsetupcareermanagement Commit-
teesintheir States Since the Establishment
Officer plays an mportantrolem the placement
of officers atthe Centre twouldbedesirableto
assoclate hmin the careermanagementcom-
mittees to be setup atthe State levels The
careerdevelopment of officors involves Planned
placements inthe States aswellas atthe Centre

Foreign trainingcourses are also arranged by
the Central Government onthe recommenda-
tions of the Central Establishment Boardorthe
Senior Selection Board The Establishment
Offices functions as the Secretary ofthese Boards

His association with the State career manage-
mentcommitteeswould therefore by veryuse-
ful

9 The Central Government would like to
reviewthe implementation of these quidelines
pernodically and assess their utility inthehght
ofthe expenence gainedthese guidelines could
be suttably amended

Receipt of this letter may kindly be ac-
knowledge

Yours faithfully
{U C AGARWAL)
ESTABLISHMENT OFFICER

No 1(3)72 CM Dated 17 6 1976
Acopy'sforwardedto the Ministry of Home
Affairs (Attention Shn K C Pandeya Joint

Secretary/UT){orinformation and necessary
action

(U L AGARWAL)
ESTABLISHMENT OFFICER

Disaster Control Device
7037 DR KRUPASINDHU BHOI Willthe
Minister of PLANNING AND PROCRAMME
IMPLEMENTATION be pleasedto state

(a) whether the Software Experts have
developed a unique disaster control device

APRIL 28,1993
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(b)dso, thetypes of disasterwhichcanbe
controlied by this advice

(c)the financialimplication of this device
and

(d)the steps takenby Government toputit
intouse?

MINISTER OF STATE OF THE MINIS-
TRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a)Yes Sir

(b) The National Informatics Centre (NIC)
underthe Planning Commissionhassetupa
Natural Calamities Relief Management System
(NCRMS) Unntatits Eastern Regional Centre at
Bhubaneshwartfor national levelcoordination ot
disaster relief management utiising its com-
puter-communication network NICNET The
types of disaster/whose managementcan be
controlled through NCRMS are Cyclone and
floods

(c) Thereis no special costforNCRMS as
the hardware andsoftware ntheformof NICNET
Geographic Information System Listnbuted
Database Management System etc haveal
ready been developed by NIC for servicinga
number of other zpplications No ¢xttaman
power s required for NCRMS as only the ser
vices of the existing specialists are utiised for
thisproject Fortheutiisation ot NCRMS by the
various State Government the cost of data
collection valdation andcreation of databases
1s required to be borne by the State
Government NCRMS 1s in the nature of a
service support by NIC to the State Govern-
ments andis a project inthe nature of afacilitator

(d) NIC has set up a Natural Hazards
Information System Division at its eastern re
gional centre at Bhubaneshwar withthe toliow-
ingobjectives -

1) To develop and implement Distrib-
uted Naturat Calamities Relief Man-
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agement System

n)  TodevelopaHYdro-meteorological
database to facihitate flood/drought
studies,

m) Todevelop on-lne Relief Plan simu-
lation of regularfloods in States

v) Todevelop Geographic Information
System (GIS) apphcationfornatural
hazards management and

v) Touse Remote Sensingdataapplica-
tion for analysis and forecasting of
naturalhazards

A pilot project for the implementation of
NCRMS for regular flood management inthe
districis of Dhenkanal and Cuttack m Onssa
was taken up by NIC Operations Research
models forconstructing models of hazardman-
agementcontrolhave beendeveloped Steps
are beingtaken forimplementationof NCRMS
fortheentire State of Onssa Dunngthe Eighth
Five Year Plan the services of NCRMS willbe
progressively extendedto TamilNadu Andhra
Pradesh andWest Bengal

Houses Under indira Awas Yojana

7038 KUMARI PUSHPA DEVI SINGH
Willthe PRIME MINISTER be pleasedto sate

VAISAKHA 8, 1915 (SAKA)
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(a)whetherhouses arebeingbuiltindtfer-
entStates underthe IndiraAwas Yojana(lYA),

(b)1f s0.the norms fixedforthe allotment
of such houses

{c) the number of houses built underthe
Indira Awas Yojana inMadhya Pradesh dunng
the last three years,

(d) whether the Government propose to
review the costand expenditure of houses under
the Indira Awas Yojana and

(e)itso, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWARTHAKUR) (a)Yes Sir

(b)Under Indira Awas Yojana houses are
constructedforthe famikies belongingto Sched-
uledCastes, Scheduled Tribes andfreedbonded
labourers inruralareas below poverty line 8%
of allocation of JRY 1s earmarked for Indira
Awas Yojana Thisamountatthe nationallevel
isdistrbuted amongthe States in accordance
withthe proportion of poor amongst Scheduled
Castes, Scheduled Tnbos and freed bonded
labourers iving below the poverty line in rutal
areas outofthe total rural populationbeloncing
tothis group Cost ceilling under IAY are as
follows -

o Constructionof houses Rs 8000/
{(n) Constructions of sanitary

latnne and smokeless

chuflah - Rs 1400/
() Prowvision of infrastructure

andcommonfacihties

In difficult areas including the hill areas,
unfavorable soil condiions or remote areas. the
costofconstruction of houses canbeuptoRs
8,800/ instead of Rs 8,000/

Rs 3 300/

(c) 98997 houses are built during the last
threeyears

(d}No Sir
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{e)Does notarise.

Top Fifty industrial Houses
Cusstion

7039 SHRIPRAKASHV PATIL Wilithe
PRIMEMINISTER be pleasediostate

(a)the names offopfifty ndustinal houses
inthe country as on December 31,1852 along
with the detaiis of thew assets, and

(b) the details of the asseats wiich these
ndusinal houses hadwiththemtenyears ago?

APRIL 28,1993
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI H.R. BHARDWA.)) (a) and
(k). Theprowsions refating to regstration under
sacton 26 of the MRTP Acthavebeen omitted
witheffectfrom27 9 1991 Assuchthereareno
companescoveradbythe MRTP Act atpresent

However, details regarding the value of
assets dunng 1989-90 (the latest yearforwhich
the data are available) ascomparedto 1980 of
thetop fifty industnal houses ranked by the size
of assets dunng the 1989-90, are giveninthe
attachad Statement
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Assembly Constituencies of Delhi

7040 SHRISYED SHAHABUDDIN Wil
the PRIMEMINISTER bepleasedtostate

(a)the names of 13 legisiative assembly
constituencies of the Union Terntory of Dethi
whose draft electoral rolls have been pubhkshed
onAprild 1993

{b) the total number of booths in each
consttuency

(c) the total number of electors constitu-
ency wise and booth-wiseinthese draft elec-
toralrolls

(d)the correspondingnumber of electors in
lastauthenticated electoralrolls constituency-
wise and booth-wise and

(e} the totalnumber of electorsinthe elec-
toral rolls of Delhi in the draft electoral rolls as
well as in the last authenticated electoral rolls?

APRIL 28 1993
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF L AW JUSTICE AND COMPANY
AFFAIRS (SHRIH R BHARDWAL) (a)and (b}

Thenames of Assembly Constituencies and
thenumberofboothsineachofthem are given
inthe Statement | whichislaid onthe Table of
the House

{c) The requisite information is given in
Statement Il which 1s laid on the Table of the
House

(d) Earlier there were 56 Metropolitan
Council constituencies whereas on account of
delimitation thereare atpresent 70 Assembly
constituencies Theold constituencies there-
fore donotcorrespondwithnew constituencies
Hence correspondingnumber of electors can-
notbegiven

(e) Thetotalnumber of electors inelectoral
rolls ofthe years 1992 and 1993 are 62 07 479
and57 54 840respectvely
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2
835
928
847
833
776
525
961
02
a7
524
612
692

No. of Electors

1
12

P.S. No.
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Amount Due Under Drug Price
Equalisation Account

7041. SHRIANNAJOSHI: Willthe PRIME
MINISTERbepleasedtostate:

(afthe amount due agamnst drug compa-
nies towards the Drug Pnce Equahsation Ac-
countunderthe 1879 DPCO;

(b)the amountrecovered sofar; and

(c) the time by whichthe entire amount 1s
Iikely to be recovered?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO) (a)to(c) Most
ofthe companes have disputed the computa-
tionsmade forrecovenes intothe D.P.E.A In17
casas, there are stay orders or other orders of
vanous courts which have effectively stopped
Govemment frommakingrecovenes Inmost
other cases the computed amount has been
challenged and heanngs are being given as

VAISAKHA 8, 1915 (SAKA)

WhnttenAnswers 622

mqt@atadlorbymdwmaloonmmes Asum
of Rs. 17 89crore has sofarbeen recovered

Useof Fertilisersin Kerala

7042 SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TER bepleasetostate’

(a) the quantum of fertisersbemgusedin
Kerala,

(b) whetherthe entire demandotfertihsors
in Kerala 1s metby the Fertiisers and Chemi-
cals(Travancore) Limted Always; and

(c)if so, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILISERS
(EDUARDOFALEIRO) (a) The consumption
andproduchon of Fertiisers in Kerata state n
termsof nutnents dunngthe year 1991-82araas
under-

(fgures in 000 tonnes nutnents)
Nitrogen Phosphate Potash Total
Consumption 8141 511 91.95 22447
Production 25620 15004 . 40624
(b) and (c). Whereas the requirement of Sick Drugsand Chemicals Unlts

particular states met asfaras possible fromthe
fertihser units located in that state, there are
many other considerations such as location of
the plant, the advantage in meetingthe require-
ments of the nesghbounng states fromthe plant
concermed, convenience of meetmgthe require-
ment of the state through imports etc Further,
Fertitser and Chemicals (Tranavanore) L im-
ftedonly produces Urea, Ammonium Sulplate,
DiaAmmonia Phosphate andcomplexfertiisers
{20 20 0) andthe state needs otherlentilisers
also

7043SHRIHARISHNARAYAN PRABHU
ZANTAYE Will the PRIME MINISTER be

pleasetostate

(a) thedetails ofthe pubhic sectordrugs and
chemicals manufactunng units,

(b)the performancae of these units dunng
cachofthe lastthree years,

(c) theuruts cutof the which are chromcalty
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sick;

(d}dﬂmmm

(o) the detalls of such sick units referred to
31FR;and

(f) the Policy of the Gowt. forsuch chront-
cally sick units?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDO FALEIRO): (a)and (b). Tothe
exientinformation avallable, the detalls of public
sectordrugs and chemical units are givenn the
siatementattached

(c) to (f). The four durg companies viz.
inckan Drugs & Pharmaceutical Lid. (IDPL). Ben
galChemcals & Pharmaceuticals Lid. (BCPL),

APRIL 28, 1963
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Bangal immunity Limiled. (BiL.) and Smith Stan
strest Chemicals Limited (SSPL) have been
incunringbothcash ss wellas netiosses overthe
yoars. The reasons for iosses of these sick
companies in pharmaceutical sector are aute
constarints of working capital, obsolescence/
oltechiogy and plant andmachinery, figh inci-
denceofinterest burden, excess manpowerand
subsequent mgh fixed costs, constraints of
marketing and organsationalin-adequacies eic.
Alithese four comparnses have, ncompliance
withthe provisions of the Sick industrial Corg-
panies (Spacial Provisions) Act, 1985, referred
theircases to the Board for indusirial and Finan-
cal Reconstruction (BIFR). A revival; package
isbaing preap{red foreach of these companies
The revival package mvolves réstructunng of
the capital, hugher production and sales targets,
adoption of aggressive marketing techmgques,
cost rationalisation, including reduction in ex-
CBSS MAnNpOwer.
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Ressarchon Super Conduciors (d) The aliocations by the Govemmentfor
superconductivity R & D s about Rupses 5
7044 MAJ. GEN (RETD) BHUWAN  crores per year during the 8th Five yearplan °
CHANDRA KHANDURL: Wlithe PRIMEMIN-  peviod.
ISTER bepleasedtostate:
' . (@) No, Sir, Not at this stage of develop-
{a) whather ressarch has been/ is being menL )
conductad in india on Super Conductors;
(1) Presently thereis nosponsoredR.& D
(b) it so, the state of its development; projectinthis areain India.
(c) whether its commercialisation 1 ex- Space Cooperstionwith Russia
pectedinthe nearfuture andif so, by when;
7045 SHRI GEORGE FERNANDES: Will
{d)theexpendituretheGovemmentorany  the PRIMEMINISTER be pleased o state:
other private agencies are spending on this
researchatpresent; mmmumwmm
) former Soviet Linion's contractual obligations in
(e)whetherthe Govemmenthaveanyplan  thecountry’sapace cooperation programmes;

toincrease theinvestment inthis fieid to expe-
dite the research; and

() the details of works being done on Super-
Conductors transformers presently?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRYOF PARLIAMENTARY AFFAIRS) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

{b) Several tamilies of High Temperature
Superconduting (HTSC) materials have been
syntesized and charactrized. Research i0s
continusing for indedtification of other
supercodnuciing maderials. Usinglowtempera-
MM{LTSGI materials, proto-
typesysiems have been engineered.

{c) LTSC materials based systers and
devices have showncommercialisation poten-
tial, HTSC materials basad devices orsystems,
however, are likely to remainin R& Dforafew
more years focome.

(b) i s0, the details thereof; and
icilfnol.mmmm

THE MINISTER OF STATE IN THE .
MINISTER'S OFFICE (SHRI BHUVNESH '
CHATURVEDI). (a) Yes, Sir.

[b}lnlamdﬂuﬂmbrahmm
signed in November 1988 between the then
USSR andindia, cooperation programmes en-

processingin space, solar system, research,
the study of cosmic materials atmospheric (in-
cluding metsorological) ressarch and other ar-
eas which may from time to time be decided
uponbymutualagreement between the Parties.

Theabligations by theformer Soviet Urvon
onthevarious cooperalive agresments are be-
ingmetby Russia. Theaeinclude those for the
leunchof IRS andtechnologytransfer and sup-
plyof cryogenic stages.
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{c)Does notarise.

[Transiation]
Loanto Gujarst Hosing Board

7048 SHRIN.J. RATHVA: Will the Minis-
terof URBAN DEVELOPMENT be please to
state:

(a) the details of the loans provided to
Gujarat Housing Board, Gujaratb HUDCO dur-
ingeach of the lastthree years; and

(b) tha terms and conditions relatedtothe
loans?

THEMINISTEROFSTAT:  IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCE (SHRI P.X. THUNGON):
(a) and (b). HUDCO has reported that it has
sanchoned loan amounts asindicated belowto
Gujarat Housing Board on the standardfinanc-
ngterms determined by Govemmentfromtime
to hme:-

Loansancthoned
(Rs. n crores)

Year

VAISAKHAS, 1815 (SAKA)

1990-91 2062

199182 2905

1892-93 2464

[Enghsh)

Closure of Small Scale intravenous
Fluld Manutacturing Units

7047, SHRIBOLLABULLI RAMAIAH: Wil
the PRIME MINISTER be plessedtostate:

(a) whether small scaie mtravenous (1.V.)

manufacturing units are facng closure due
lothe indifferant attitude of the Govemment and

WiittenAnswers 634
prelerential treatment to a Swiss firm and its
agents;

(b)it so, the facts thereof;

(c) whether there 15 a demand for with-
drawal of special facilities which are being
extendedto thes Tirm; and

{d)ifso, the remedial steps proposedby the
Government to savethe closure of indigenous
manufacturers of |.V. fuid?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNACHALAM): (a) to (d). Information is
being collected andwilbe placed on the Table
ofthe House.

Water Quality Testing Laboratories

7048. SHRI GOPI NATH GAJAPATHI
Willthe PRIME MINISTER be pleasedtostats-

(a) whether the Government have an y
proposal to sel up water Qualty Testing Labo-
ratory in each district; :

(b)d so, whensuch laboratones are hikely
tobesstup; :

(c)tha number ot such laboratones which
have already been setup at different distncts so
far,and

(d) the details of the programme of the

_ Govemmantinthisregard?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (8) Yes, Sir

(b) it expecied toprovide a Water Quality
Testing Laboratoriri each disinct of the country
by31.3.1997.
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{c)Outof 118 Santionery laboratories ap-
proved, 97 havabeensetup at different destricts,
18 nfobileaboratories have also been made
functional

(d) The programme of the Gdvernment 13
to set up districtlevel laboratories in aphasec
manner during 1963-94 to 1996-97 takinginto
mwﬂmespedﬁcnma\dpmposalstmm
States/Union Terftories. The facilities already
available with the State Governmentor other
agencies incltingacademic mstitubions willbe
fulty availed of Testingfacilities willbe avasiable
evenlothe general public. Thelevying suitable
charges for testing of samples will be intro-
duced.

irregularities in Allotment of Plots/House

7049DR. KRUPASINDHU BHOL: Wilithe
Ministerof URBAN DEVELOPMENT bepleast
tostate:

(a) whether the Govemment are aware of
the alleged imeguiarities inthe allotment of plots/
housesto the allottees by the Delhi Develop-
mentAuthority (DDA):

(b)if so, the numberofcases noticedbythe
Govemment during lastone year; and

(c) the action inihated against the con-
cemed officials thereaftgr?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURES (SHRIP.K THUNGON):
(a) and (b). DDA has reported that dunng the
penodfrom, 1.4.9210313.9347 cases of alleged
ireguianues in the aliotment of plots/houses to
the allottees by DDA have been noticed by
DODA's Vigriance and Housing Departinents apart
fromcentaincases of double aliotment.

(c) One Asstt. DiractorandoneUD C

havebeen suspended. Magor penally proceed-
ing have been mitiated against one

APRIL 28,1993
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w
Land Pricesin Delhi

7050 SHRIMATI VSUNDHRA RAJE Wil
the Mmister of URBAN DEVELOPMENT be
pleasetostate:

(a)whetherthere hasbeenaheavydemand
forthe reduction of land prices in Dethi;

(b) whether has taken any decision inthe
mattersofar; and

“ (c)ifso, the details theraof?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCE (SHRI P.K. THUNGON)
(a) to(c). While some group housing societies
and otflers have one tothe Court demanding
reductionm landpnces, DDA have reporiedthat
some allottes of alternative plots have
mplatssentedaganstenhancementofiandrates.
Theyssue of fixation of pnce of land forcoopera-
tive societies has been decided by the Court I
has notbeen found possibie to reduce pnceof
landfor allottees of alternative plots, in view of
the ncreased costof acquisition and develop-

. ment,

Scientific work by the Expedition Team

7051 SHRIMANORANJAN BHAKTA Wil
the PRIME MINISTER bepleasedjostate

(a) whether anew expeditionteamhad eft
for Antarcticain December, 1992;

(b) ifso, whather the teamin the icy cont
nent:s likely to undertafte scientific work mthe
heldoimmphamm meteorology, env
ronmental physiology etc. and

(c)itso, the details thereof?

THEMINISTER OF STATE IN THEMIN
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ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVELOPMENT)
ANDMINISTER OFF STATE IN THEMINIS-
TRYOFPARLIAMENTARY AFFAIRS)(SHRi
RANGARAJAN KUMARAMANGALAM): (a)
to(c). Yes, Sir.

Thetwalith Indian scientificexpeditionteam
leftfromGaoon5.12. 1892 andlandedin Antarc-
tica on28.12.1992 The expeditionteam, after
accomplishing assigned scientific tasks inthe
summer period, sailed from Antarctica on

18.2.1993and retumedtoindiaon22.3.1993. -~

The expedition hasleftbehinda winteringteam
of 25 members to man the Indian Scientifca
Stationin Amntaritcam ‘Maitri’ duringthe com-
ing Antarctic winter. This wintering team will
continue the various scientifictask and retumto
IndiainMarch, 1994, Detailed scientific objec-
tivesforthe 12thindian Antarctic Expeditionare
giveninthe attached Statement

STATEMENT
The Scientific Objective of the twelfth
axpediion are defailed below:-
(a) Atmospheric Sciences
Continuation of SODAR experiments and
if possible up gradation to the doppler system.

Takestepstoinstallthe laser heterodyne

systemin Antarcticafor the study of ozonelayer .

andminor constituents of the atmosphere.

(b) Metsorology

Continuation of the following on-going
Programmes atMaitrifor preparing claimatology
ofthe station and provision of weather services
forthe expedition.

(i) Continuous recording of various surface
hour observations. Also realtime transmission

VAISAKHAB, 1915 (SAKA)
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of main synop messages fourtimes a day over
Global Telecommunications Network.

(iiy Recording of surface ozone at Maitri. in
addition aboutfifty ozonesnods ascentsfor ver-
tical "distribution of ozone will be taken for
investigation of ozone-hole over AnfBirctica

(i) Radiation Budget Studies: Thiswillbe
supplementedby Radiometersonde ascents
duringthe expedition as inthe past.

(iv) Transmission of surface observations
from Data Collection Platiorm, i contactthrough
INSAT is available. ’

{v) Turbgidity Measurements for Aerosol

Study

(vi) Reception of cloud imageries from
Polar Orbitting Weather Satellites

(vil)Facsimile reception of weather charts.

(viii) Arangements forfieldmeteorotogiical
observationsfor helicopleroperationsandother
activities during summer.

(ix) Slow rising low level radiosonde as-
cents(one ascentpermonth) forsupplementing
the Boundary Layer Experiment programme of
NPL, New Delhi. ) .

(x) Pilot balloon ascents for upperwinds
study by optical theodolite 12 ascents.

(xi) Recording of surface and upper-air
observations duringonwardandretumcruiseof .
the expedition and transmission of data over
Gilobal Telecommunication Network.

Biology and Oceanography

1. Mooring of currentmeters attwoor three
places in the Polynya region for two months
(australsummer) tol know the advection pro-
cesses and measurement of surface meteoro-
logical parameters to estimate the heatbudget .
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oftha shore Polynay

(2) Deployment of water level recorde<s at
afew places along tha Dronning Maud L and
coast to find thesea a level variations in *hat
ragion and compaer with the earlier data >ol-
lacted at other places along the Antarctica
coast.

3, Collection of hydrographic data espa-

cially, temperature and salinity and surfasce,

mateorological; observations enoute \o
Antarction and back mainly between 30 degree

Sand70degirese Stostudythe thermachaline

structure in the Southwestem Indian Ocean
sactorof the Southem Ocean.

4. Studies wouldbe camied outin as many
hydrographic statiosn of nematodes will aled be
inatinted

(d) Earth Sciences

1, Continuation of Geological work inthe
Schirmacher ranges andtheinunataks.

2. Studyofthe geo-magnetic parameters at
Dekshirin Gangotri and Masitri area.

3. Densitication/extension of the existing
(controls provided during earlier expeditions)
geodetic control for the use of other scientific
activities and map making.

4.wmamm'

and magnetic cbaervalions for analysis ol earth
resources.

Probleme of Bee Keeping industry

7052. SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TER bepleasetostate:

(a) whetherthe Govemment have identi-
fledtheproblems of bee kegpersindustryin Jthe
Southem States; )

APRIL 28, 1993
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(b} s0 the details thereof; and

{c) the remedial steps proposed by the
Govemnmentinthisregard? ...

THEMINISTEROF STATE INTHE MIN-
ISTRY IF INDUSTRY (DEPARTMENT OF
SMALLSCALEINDUSTRIES ANDAGROAND
RURAL INDUSTRIES) (SHRI
ARUNACHALAM): (a) and (b). Yes, Sk. The
Bee-keepingindustry in the Southem States of
Korada, Tamil Nadu, Kamataka & Andhra
Pradsshcame underthe Grip of virus diseases
theisacbroodin December, 1991. Accordingto
KWVIC sources 129252 Bee-keeparswith242541
colonies are affected. About 80% of the bee
colonies nthe region have perished resullingin
ceastic reckiction of honey production.

{c) A Sub-Committee has aiready been
formed under the Chairmanship of Member
KVIC, South Zonewith the representalives from
Kerala State Bee-keaprs Federation, Kerala
State been Keepers Association, Kerala Agri-
culture University, Rubber Board, TwoM.Ps,
Kerala Stade KVI Board 7 various Bee-keepers
also members of this Commitiee. The KVIC
also has allotted Rs, 2 crores as grant for revival
otbeekeepingindusiryin Southem Stales. The
sub-Commiliee has submitied adetalled scheme
worthRs, 55lakhs & KVIC has aiready sanlioned
andreleased Rs. 34.88 lakhs for the purpose. It
includes Rs, 1.50 lakhs for the purchase of
exotic been colonies from the Northem india.
Action Plan proposed includes introduchon ol
Kalian Bee Apis Mellifera, isolation and muttipt-
cation of disease resistant apis corana colonies
andiraining inthe managment of apis meliilera.

Medium of Examinations Conducted by
Upec/SSC

7053, SHRISYED SHAHABUDOIN: Wil
the PRIME MINISTER be ploasedtostaie

(a)the names of examinations in which
Englishs the exclusive mediumof examinston
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conducted by the Union Public Serwice Com-
rssion and Staff Selection Commission;

(b) the names of examinations u: wiuch
English and Hindi are both permitted as media
ol examination;

(c) the names of exarminations in which
apartfrom English /Hindl other scheduled lan-
guagesare alsoavailable as media of examina-
bon;

(d) whether the Govemment have taken

noboe of the continuing agitation against the use
of English asthe medium ol examnabonby the
UPSC;

{e)themajordemands of the agrtators; and

VAISAKHAB, 1915 (SAKA)
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(f) the Government's reaction thereto?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNLE, PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTEROF
STATE IN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): (a)to(c). Astatement s enclosed

{d) to (f). The demand for introduction of
Indian languages as altemative medium i the
axaminabonsconductedby UPSC aswellasfor
descontinuance of the compulsory papern En-
ghshinthese exarminations whereverinforce
was relarradio the Expert Commattes headed by
Dr. SatishChandra The Govemmenthas not
takena final decision on the recommendations,
ofthe Commuttee.
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Amount due from former Prime Ministers
foruse of IAF Aircraft

7054 SHRIANNAJOSHI Willthe PRIME
MINISTER be please tostate

(a) whether some of the former Pnme
Miruster are to pay dues amountingtocrores o
rupeestothe Air Force on account of use of IAF
amcraftfor non-official jomeys,

(b) Fso, theamount outstandingagamnst
each of thethem, and

(c)the efforts made by the Govemmentto
recoverthe same?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a)and (b) Amounts outstanding againstthe
former Pnme Ministers on account ofthe use of
IAF arcraftfor non-official joumeys are givenin
the enclosed staternent

(c) Thebills in respect of non-official tours
of the former Pnme Minister were forwardedto
the PMO to progress the same with the con-

cemedagencies PMOisbemngremandedregu- -

larly by Air Hgrs and the Ministry of Defence for
recovery ofthe arrears

STATEMENT

The amounts due on accountof the use of
IAF aircraftfornon-official joumeys by theformer
PMsare
(a)late Shn Rayv Gandhi  Rs 2,86,17,280
(b)ShnV P Singh Rs 2,25,679
{c)ShnChandrashekhar Rs 5,981,31 475

Energy-sfficiently Housing Scheme
7055 SHRIGEORGE FERNADES Will

the Minister of URBAN DEVELOPMENT be
pleasetostate

APRIL 28,1983
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{a) whether any Energy-efhcient Housing
Schemais underconsiderahon of the Govem-
ment,

(b) f so, whether the Central Power and
Works Department has adopted some ofthe
Indka, institute Technology gundelines, and

(c)if 80, the details thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a) The CPWD hasundertakena
scheme for the construction of 135 type Il
quarters at Nehru Nagar, New Delhiunder Gen-
eral Pool Accommodaton for Central Govem-
ment employees apart from 2 proposais for
General Pool Housing in Sector X KR Puram
and at Mata Sundan Road, New Delli The
scheme in Nehru Nagaris based onaresearch
progect jontly sponsored and fundedby the Deptt
of Science and Technology and CPWD Shn
MM Bansal Chuet Scientific Officer otthe IIT
was oneofthe Co-Pnncipal investgators of this
study

(b)and(c) Thareis noorgamsation named
Central Power and Works Department

Contracts given by Public Sector Under®
takings

7056 MAJ GEN (RETD) BHUWAN
CHANDRA KHANDURI Wilithe PRIME MIN-
ISTER bepleaseto state

(&) whether any of the Public Sector Under-
takings under his Ministry are getting works
pertaining to their production items done on
contractbas:s;

(b) i s0, the particulars of such Public
Sector Undentakings and reasonsfor resorting
towork oncontractbasis,

(c)whetherthe Bharat Electrorcs Limited,
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Kotdwara s also resorting to such apractice,

(d) whether manpower is being rendlered
surplus as @ resuit thereof, and

(e) 80, the policy of the Government with
regardto such surpluses?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a) Yes, Sir

(b) All Defence public sector undertalangs
with the exceptionot Bharat Dynamics Lid, have
beengettngsome of thewrproduconwork done
onsub-contractbasis

Someofthe reasonsfor sub-contracting,
which s resorted to after full uthsation of the
available n-house capacily, are asunder-

-when the faciltties do not exist or inad-
equats,

-when the work s of ntermittent nature,

when it 1s uneconomicalto produce the
ntems in-house etc

(c) Yes, Sir, inaccordance with the above
mentioned approach andtoamarginalextent;n
1992-83thevolume of subcontrachng has been
aboutRs 2crones aganetthe year's tumoverof
Rs 54Crores

(d)and(e) Theapproachbeingthatnds-
cated in answer topart (b) subcontractng does
notenteil idhing of any man-power/capacity n
the defence pubbc sectorundertalangs

import of Antiblotics
7057 SHRIHARISHNARAYNPRABHU
ZANTYE Wilithe PRIMEMINISTER beplease
tostate:

(a) whether PenG Potis mporiedfrom,
monopolistc sources at infiated price andthe
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importers are adjusting imports of 6 APA for
export of antibiotic to avasl international market,

{b) ifso, the reasons therefor and action
taken by the Govemnment thereon,

(c) whetherthelanding cost of Pen G Pot
1s halt the pnce of indigenously manutactured
PenG-Potby IDRLand CHAL

(d) whether the Govemment propose to
evaluatepncngof PenG Pot, 6 APA, Ampuciiin
Anoxycilin and Cephalexin bulk drugs through
BICPtocheck such manipulations,

(e)1so, the details thereof, and
{f)f not, the reasons therefor?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDO FALEIRO) (a)and(b) To .
theextentinformation is available, Pen G Potas-
sium 1s imported from vanous intermnational
sources of supply No reports of mflatedpnce of
PenG and adjusting imports of 6 APA have
been recevedmttus Department

(c) Asper available informaton the current
averagelandedcostof Pen'G' IstCrystals s Rs
675/-perBUaganst Rs, 1021 perBU, notfiedfor
ndgenously produced matenal

(d) to (f) BICP has already undertaken
cost-cum-Techmcal study of these drugs/inter-
mechates.

[Transiaton}
Per Capita income in Gujarat
7058 SHRIKASHIRAM RANA Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION beplease tostate
(a)whetherthe percapitaincome of Guarat

hasdecineddunngtheyear 1991-82 as against
theyear1990-91,
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duringthe year 1990-91 and 1991-92; and

{c)theestimated percapilaincome of the
country during the first quarter of the current
financialyear?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) The per capita income (per
capita net state domestic product at current
prices) of Guarathasincreasedfrom Rs. 5850
n 1990-91 to Rs. 6425in 1901-82.

(b) The per capita income (percapita net
national product at factor cost at cument prics)

of iInciahasincreasedfromRs. 4834in 1990-91 *

toRs. 5529in 1991-82

{c) The percapitaincome inthe country s
estimated on annualbasis, and hence, is not

available for any quarier of the year.
[English)

National Capital Region Development
Finance Corporation

7059 SHRI MOHAN RAWALE: Wil the
Mmisterof URBAN DEVELOPMENT beplease
tostate:

, (a)whetherthe Government proposetoset
up the National Capital Region Development
Finance Corporation;

(b)ifso, the details thereof;
(c) whether the concemed States like
Haryana, Rajasthan and Uttar Fradesh have

shown thesr reluctance tocontribule thes share
of equity to the said Corporation; and

(d) it so, the reaction of the Govemment
thereio?

THEMINISTEROF STATE INTHEMIN-

APRIL'28,1983
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ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE INTHEMINISTRY OF
WATERRESOURC (SHRIP.K. THUNGON):
(a)to(d). TheNCR Planning Boardhas reported
thatthe proposal to set up the National Capital
Ragion Development Finance Corporationand
the equity participation of the constiluent States
oftheNCRLe. Haryana, RejasthanandU.P. was
disussadin the racent meeting of the Steenng
Committees held underthe Chairmansiup of
Chief Secretaries at the State thier Capitals
wherethe participation ot the State Government
andordevelopment agencies in the equity capi-
talof National Capital Region Finance Corpora-
tion has been agreedto. However, the Govom-
ment have not yet taken any final decision
wumwduw

[Transiaton]

CBI Equity into Civil Services Examination
1905-88

7060. SHRI SANTOSH KUMAR
GANWAR: Will the PRIME MINISTER be

pleasediostae:

{a) whether any caues of irreguiany inthe
main Civil Services Examination, 1985-86have
been brought to the notice of the Govemment;

(b) #s0, the details thereof,

(c) the action being taken in this regard;

{(d) whether any C.B.|. inquiry is being
conductedin the mater; and

(o) # 80, the detalis thereol?
THEMINISTEROFSTATE INTHE MIN-

ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND PENSIONS ANDMINISTER OF

. STATEINTHEMINISTRY OF PARLIAMEN-

TARY AFFAIRS (SHRIMAT! MARGARET
ALVA); (a) Yes, Sir.

(b) 10 (). On the besis of allegations of
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substitution of answer shoots of Civil Services
Main Exam., 1985 the CBl registered a case
against Shn Ratipal Saroj and Others After

nvestigation, & Chargeshethas been flednthe
competent Court The lewwilltake its owncourse

[English]
Renovation of Bungalows of Ministers

7061 SHR! HARIN PATHAK Will the
Munusterof URBAN DEVELOPMENT beplease
tostate

(a)the expenditure ncumed on the repair
renovation and decoration of the Bungalows
occupied by the Umion Ministers since June
1992 tildate,

(b)whetherthe Govemmenthavefixed any
imit of expenditure forfurshing the bungalows
ofeach Union Minuster;

(c) i so, the detauls thereof,

(d)ywhether the kmt of expenditure ixed
wasfollowedneachcase,

(e)#not, the reasons therefor; and

VAISAKHA 8, 1915 (SAKA)
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the action taken to recoverthe same?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRYOF
WATER RESOURCES (SHRI P K"
THUNGON) (a) The Central P W D under-
takes special repans in convenient blocks of
bungalows of Union Merusters in Delhs from out
of budigetary aliocations, #em-wise, chargeable
tospecic head ol account for which no separate
account s maintamned bungalow wise Tolal
expenditureonciviland electrical works mcusred
bythe CPWD dunngthe penodwas Rs 43 87
lakhs Details of expenditure incurred on ac
count of renovation , equipment issued and
fumiture supplied at residences of Urnion Mnis
tersduringJune 1981 to February 1983 s gven
mthe Statement

(b) Yes, S

(c) According to the Mirusters Residence
Rules, 1962, the Mimuslers are entitied to have
fumwture and electncal apphances atther res:-
dence freeofrent, uploacedngofRs 38, 500/

mthe caseof Cabwnet Mwusters and Minsters
of State & Rs 22, 500/- 1 case of Deputy
Mnisters

(d) Union Mnsters in whose residence

(f)the numberof Membersof Parkament  fumdure valued beyondthe prescnbed celing
against whom a huge amount of rentof resi-  wasprowded dunng June 1991 upto February
dence, electricity, water etc 15 outstanding and 1993 are as follows,

NameoftheMiister  BungalowNo Amount -

{n Lakhof Rupees)

SShn

1 AqunSingh 1,Race Course Road 22

2 KamalNath 7, Tughiaq Road 230

3 G VenkatSwamy 2, JanterManter Road 1R}

4 Bairam Singh Yadav

23, Tughlag Road

106
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(a) Onrequistions from Union Mrusiers,
fumitures and elachcal apphicanes in excedss of
the prescnbed calling are al,s 1ssued on pay-
ment of rent at the same rates as are applicable
toGowt. servants togetherwiththe departmental
charges

(fy Ddues of over Rs 50, 000 on account of
rentolresidence 18 outstamding against 3Mem-

APRIL 28,1983
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bers of PariamentBupto23 2 1993)NDMC
have reported that th erare 285 MPs against
whomarearsof over Rs, 10, 000/- on accountof
elactncity and watsrbilis are owtstandngforthe
peroduptoMarch, 1983 Billshavebeensentto
MPstomake pauy,entof dues non-payment
ofdues NDMCstakingachon, underthe Rules,
toreakse the cutstanding duesof electncity and
~atercharges fromMPs
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Drugs Under Drugs Price Control Order.

7062. SHRISWARUP UPADHY Y- Wik
the PRIMEMINISTER be pleasedto siate

(@) the critena adopted by the Unton Gov-
emment fornclusion of vanous durgs L nderthe
Drugs (Pnce Centrof) Order, 1967,

{b) whether thes critena 1s beng undormly
followedin alithe cases,

(c)whetherthe Governmentare aware that
certain drugs having atumoverofmorethan Rs
50lacs, but have notbeen included n DPCO
1987,

(d) i s0, the reasons therefor; and

(e) the remedial steps proposed in this
regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRI EDUARDO FALEIRO)
(a) Asper Durg Policy, 1986, the DPCO, 1987
contanstwocategonesofdrugs Categorylare
drugs used for vanous National Health
Programmes andwereselected m consultahon
with Minustry of Health-Category Il contains
other drugs as identified by an Expert Commit-
tee constituted for the purpose The Expent
Commitiee had developed its owncntenafor
selection of drugsforpnce control These are

(i} Exceide those drugs which are not pro-

duced in inda, provided that the consumptionts
not signthcant ether now orin the near future

(1) Toexclude those drugs thetumover of
which has been lessthan Rs, 501akhs in 1986

(i) To exclude all new drugs, for wiuch
process of manufacture were developed ndyg-
enously, fromthe pncecontrolkstatleastforthe
firstSyears

(w) Toexclude these fife-saving drugs and
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Pharmaceutical products whose availabiiity s
formoremportantthenthe pnceasthe nature
of demand 18 such that it 1s required less fre-
quently butits non-availability s fatal The no-
table examples of such categories are sera and
vaccmes

(v) Exclude those pharmaceutical prod-
ucts of drugs where the domeshic production
structure 15 so competitive that there 1s little
possibility that the consumers will be over-
chargedcomparedto the cost of producton

!naddalon toabove, the Commattee also
considered thatunderspecific circumstances,
d it 3prudent to nclude a drugpnce controleven
if tsatshes above exclusion principles, the put
underpnce control

Applying the above cntena the Expert
Committee screened419drugs on thebasis of
WHD kst of essential drugs numbenng 253 and
other 166 drugs onthabasis of therusage nthe
country

(b)to(e) TheGovernment has recewed
numerous representations in regardto oxclu-
sionfinclusionof drugs underpncecontrol These
havesince beenexamined andfurther acionis
rolected to the teview of Drug Policy 3, 1986
regardingwhich a Background Note has boen
placedfor discussion on the Table of the House
on128 1932

Probationers of Allindia Services

7063 PROF UMMAREDDY
VENKATESWARLU Willthe PRIME MINIS-
TER bepleasediostate

(a)the detais of probationers bolongingto
Allindka Serwices whowere rusticated expetied
ormeted outwith chscipinary actionatthe Lal
Bahadur Shastn Academy in Mussone duning
the last five years the service for which they
were being tramedwith all other relevant particu-
lars
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(b) whether any of the probationers has
appealedagainstsuch arbitrary measures, and

(c)the number of those who were restored
totheironginal status, with detauls thereof?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSNIONS AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIMATI MARG-
ARET ALVA) (a) Directorofthe Academyhas
no power to rusticate, expol or im even

* munor penathes onthe probationers of All india
saryices Thepowers vestedonhimareonlyto
nitiate disciplinary proceedings againstthe All
InctaSemcespmbahmaspetDDPT(GOI)_
letterNo 11018/6/83-AlS-lil, dated 5thNovem-
ber 1983 and Rule7 (1-A) of All India Services
(Disciphine and Appeal) Rules, 1969

Dunngthelast 5 years, disciphnary pro-
ceedings were inihated against the following All
India Services probationers

1 ShnB K Rabi, IPS (P)(1989)

2 ShnVad Prakash, IPS (P)(1989)

3 ShnP Kandawamy, IPS(P)(1589)

4 ShnDmesh Chand Sagar, IPS(92)

(b) Norepresentation againstthe penalty
imposed has been receivedsofar

(c)Doesnotanse
[ Transiation)

Supply of Waterto Rural Peoplein Uttar
Pradesh

7064 DR RAMESH CHAND TOMAR
Wiitthe PRIMEMINISTER bepleasediostate

(a) whetherthe Government have formu-
lated any scheme to tackle with problem of

APRIL 28,1993
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drought in the country particularly to supply
waterto the rural people of Uttar Pradesh,

{b) i s0, the details thereof, and
{c) fnot, the reasons therefor?

THE MINISTER OF STATE IN THE
MIN'STYROF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
{SHRIUTTAMBHAIH PATEL) (a) No sir

(b) Does notanse

(c) Such Schemes are formulated by the
States onyearto yearbasis dependinguponthe
problemsinthe affectedareas However, dnnk-
ingwaterschemes are taken upforwillages with
No Source or inadequate sources, including
those indrought affected areas, under the nor-
mal Minimum Needs Programme and Rajiv
Gandhi National Drinking Water Mission /Ac-
celerated Rural Water Supply Programme

uwmmu!mmﬂma.
7065 SHRI MOHAMMAD ALI
ASHRAFFATMI
DR LAXMINARYAN
PANDEYA

Wilithe PRIME MINISTER be pleasedto
state

{a) whether a number of legisiaton are still
operative in the country since the Bntish rule

thoughtherr utility 18 neghgble,

(b) the details of efforts made by the Gov-
ermnment to scrap or to make improvement
theremn and

(c) the measures taken (o simplify the
judicial system?

THEMINISTEROF STATEINTHEMIN
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH R BHARDWAJ) (a) and
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(b) The Constrtution of india underarticle 372

-provides that all lawsinforce inthe temtory of
Inchaimmediately beforethe commencement of
the Constitution will continue of force unti
altered, repealedoramended Anumberoflaws
enacted during Briish rule are, therefore, con-
tnuingtooparate The Govemment, whenever
required, 1s taking suitable steps from time to
tmetorepeal, repeal and re-cantoramendsuch
laws

{c) Vanous steps have beentaken by Gov-
emment from time to ime in this regard The
Code of Crwil Procedure and the Code of Cnmi-
nal Procedure were amended to simplify the
procedures Attemptshavealsobeenmadeto
decentralise the administration of Jushce andto
thatend, the Govemmenthaveconstituted spe-
cialcourts viz, Family Courts Emphasisisalso
placed on the expansion of Lok Adalats A
number of procedural andjunsdictional reforms
recommendedbythe Maimath Committee have
been cornmended for suitable adoption to the
High Courts/State Govemments

[English]
Repalrof Government Bulldings

7066 SHRIJEEWAN SHARMA Wilithe
Ministerof URBAN DEVELOPMENT beplease
tostate

(a) the number of CPWD officials found
indulging in aiding and abetbng the contractors
inthe use of poor/sub-standard quality of mate-
nalinthe repairof Government buildings,

(b) the details of the officials and the con-
tractors found quality as such,

(c)the actiontaken againstthem

{d) the number of complaints received
againstthe use of poor and sub-standard mate-
natinthe repairs orotherwise, and

(e)the actiontaken thereon?

VAISAKHA8, 1915 (SAKA)
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESPOURCE (SHRI PK
THUNGON) (a) Nosuch cas= has come to
notice

(b)and(c) Donotarise inview of replytol
(a)above

(d)and(e) Reparsworksforboth residen-
tal/nonresidentialbuidings are gotdone through
Department Labour and through Contractors
Complaints with regard poor and sub-standard
matenals are montoredthroughthe Complaint
Regesterat the vanous CPWD Service Centres
The complaints are attended to and remedial
achontakenwhereverrequired

Potable Water in Villages -

7067 SHRIMANIKRAOHODLYAGAVIT
Wilithe PRIME MINISTER bepleasedtoslate

(a) whether any survey has recently been
conducted in the country to identify problem
villages for potable watersupply,

(b)if so, whenwasthe first survey carned
outandthe numberof problemvillages dentified
particularly inthe State of Maharashtra,

(c)the number of villages covered till date
and the number of villages yet to be supplied
potable water; and

(d) the time by which these villages are
hkelytobe covered?

THE MINISTER OF STATE IN THE
MINISTYR OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH PATEL) (a) and(b) A
survey of status of dnnking water supply in niral
habitations hasbeen undertaken Thesurvey
consists of two parts viz Part | 1elating to
dnnking water stutahonin rurathabitations and
IPart |l about quality of dnnkingwater The rosults
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ofthe survey areyettobereceved. -

(c)Sincethe results areyettobe receved,
the details of the problem villages and the cov-
erage as ontoday are not available

(d)Alitheiden nedproblem villages are
proposed to be coverad durng 8th Five Year

Plan

Alleged irreguiarities in TARCO

7068 SHRITARACHAND KHNDELWAL.
Wilithe PRIMEMINISTER be pleasedtostate

(a)whetherlapses and financialirregulan-
ties of some Senior Officers of the Tennery and
Footwear Corporation of India Limited have
beennoticed,

(b) whether some of the officers were sus-
pended inthe recent past

(¢) whether reference to CBI has been
avoidedby the management, and

(d)ifs0, thefacts and detads thereof andthe
actionbeingtaken to gettheissuemveshgated
by andindependent agency ke CBI?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHANSAHI). (a) Yes, Sir, Certan financial
iregulanties by 2 Senior Officers of TAFCO
ware noticed by the Company.

(b) Yes, Sir
(c)and(d) Theconcemedofficers have
already been charge sheeted by the manage-

mmmmnm
Sothese cases havenotbeen referredto CBI

Employment Genaration Frogramme
7069.0R KRUPASINDHUBHO! Willthe
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Minister of PLANNING AND PROGRAMME
IMPLEMENTAIONbe pleasedtostate’

(a)whetherthe Nabonal Development coun-
cil has examined the vanous aspects of tho
employmentgeneration programme

(b) whether NDC has made any recom-
mendation for generating direct employment
through Centrally Sponsored Schemes,

(c) i not, whether any such matteris pro-
posed to be discussed in the next meeting
parculartytofindout asolutiontobndgethe gap
between the skull-base job seekers and the skill
required by the market, and

{d) ifso, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a)to(d) The Na
tional Development Conical had constituteda
Committee on Employment, under the Chanr-
manship of Shn Hiteshwar Saikia, Chuef Minis
ter, Assam The committee which examined
vanous issues relating to employment and un
employment has since submitted its Report
The Report 1s awating consideration of the
NDC

Science Parks

7070 SHRIMATI VASUNDHARA RAJE
Willthe PRIME MINISTER be pleasedtostate

(a) whetherthe Govarnment have a pro-
posal to set up some Science Parks in itfe

country; and

(b)ds0, the places denthediorthe location
of such Science Parks, State-wisa?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
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AND MINISTER OFF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS)(SHRI
RAGARAJAN KUAMARAMANGALAM) (a)
No Sir

(b)Does notanse

[ Transiation)
Schemes Withheid in Uttar Pradesh

7071 SHRI SANTOSH KUMAR
CANGWAR Wilithe Miruster of Planningand
Programme implementahonbe pleasetosiate

(a)thenumber of schemes of Uttar Pradesh
withheld due to financial crisis and the details
thereof,and

(b)thetime bywhich the financial approval
15 hkely tobe gramted to these schemes?

THEMINISTER OF STATE THEMINIS-
TRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO) (a) No scheme in the State of
Uttar Pradesh has been withheld for want of
finances as such within the approved outlay

(b)Doesnotanse

[ Translation}
12.00hrs

SHRI ATAL BIHARI VAJPAYEE (Luck
now) Mr Speaker, Sir |would hketo make a
submissionaboutthe fist of business Discus
siononthe Demands for Grants relatingtothe
Miruster of Defence has just concluded and the
hon Pnme Minster will probably reply to it
toady Therefore, the Demandsfor Grants relat-
ing to the Ministry of Home Affairs are to be
taken Thenthe Demandsfor Grants relabngto
the Mirustry of External Affairs will be taken
Unfortunately, the hon Mirwsterof External Af-
fairs 15 not keeping well Who will reply to the
debate pertamning to hus Ministry? If the hon
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Pnme Miruster rephes to the debate in respect
ofdermandsfor grants of the Ministry of Extemal
Aftairs as he did in the case of he Ministry of
Defence, twillbeamatterof greathappmessfor
me But itis not possible, | would ltke to ofter
asuggeshonthatthe Demands of the Minestry of
Agncutture should be taken n place of those of
the Ministry of External Affairs Thehon Mem-
bers would be also like to express their views
thereon and ff the demands of the Ministiy of
Extemal Affairs are nottaken for discussion, a
fullday can be allottedfor discussion on inter-
national sduation dunng whichthe hon Pnme
Minster may be available forreply thvs sugges-
tionmay kindly be considered

|English)

MR SPEAKER Yes, Mr Parhamentary
Affaurs Minvster, how do you reacttothwe sugges-
bon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRYOFPARLIAMENTARY AFFAIRS) (SHRI
RANARAJAN KUAMARAMANGALAM) (a)
Mr Speaker, Sir, itis afactthatthehon Minster
for External Affairs 18 not really keeping very
wefl andwe are allaware of that |thinkwecan
discuss this option inthe BAC #f possible orin
ameetingwiththe leaders. We have noaversion
tothus suggeshion, but wewould iketo discuss
andwe wouldlike to find out the convenience of
the Agnculture Minister and otherfactors May
be inthe aftemoon we can discuss itand settie
The next tem to be taken up s the Home

Ministry's Demands
[ Transiation}

SHRIJASWANT SINGH (Chttorgarh) Mr
Speaker, Sir, tis a very simple suffethion an
which decisioncanbe taken here that inplace
ot discussion on the Damands of the Mimstry of
External Affairs forwhichtime schedwledhas
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already been fixed the discussion onthe de-
mands of the Ministry of Agnculture shouldbe
taken

[English)

SHRISOMNATHCHATTERJEE (Bolpur)
Sir, duetothe unfortunate lliness of the Minister
for External Affairs we wanttotake up Agricul-
ture Ministry’s Demands Wewshtima speedy
recoveryandletushethathewillbe abletocome
justbefore the guiliotine

MR SPEAKER Ithinkwe can acceptthis
suggestion, fthe Government has no objection
Now, let us take up the reply to the Defence
Ministry’'s Demands Thenwe will take up the
Home Minsstry and then the Agriculture Ministry

Ifts 1s necessarytosit lateinthe mghtalsoto
allow the Members to speak on the Home
Ministry’s Demands, letus do that

SHRIRAM VIALS PAWAN (Rosera) Sir
now itis ' Zero Hour

MR SPEAKER If we are siting for 70
days, then 70 Zero Hours are used by the
Members and the resultis, you have notbeen
ableto discuss the Demands ofthe Mimisters
Today alsothisis broughtfo yournotice that we
have to discuss the Demands of the Defence
Minustry, Home Minestry, then Agriculture Min-
istry and if possible, External Affairs Ministry
also or any other Ministry forthatmatter So, |
request you, letthe reply tothe debate the given
by the hon Pnme Minister today and then,
tomorrowif necessary we will take tup

Iknow oneortwopoints arethere onwhich
Ihave already askedthe Minuster of Parlamen-
tary Aftairs to ask the Minister concemed to
makea statement Andthatstatementwillalso
comebeforeyouandlateron, youcantaketup

The point that you have raised 1s also
relevant |have askedthe Parkamentary Affairs
Ministerto collecttheinformation We cantake
Iitup tomorrow
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tfyoucooperate, wewill appreciate it very
much

Translation)

SHRI MADAN LAL KHURANA (South
Delhi) Mr, Speaker, Sir, | would like to say
something about the recent police-stnke and
incidentoffire Inthe All india Institute of Medical
Sciences because these issues pertaintomy
constituency

MR SPEAKER | justtold you about il
(Interruptions)

|Enghsh]

MR SPEAKER We willtake it uptomor-
row

Now Paperstobe laid

ShnH R Bhardwa)

12.05hrs

PAPERS LAIDONTHETABLE

[Engtish]

Notification under the Representation
of People Act, 1951 etc.

THEMINISTEROF STATE INTHEMIN
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS(SHRIH R BHARDWAJ) Ibegtolay
onthe Table-

(1) Acopy each of the Wllowing Nohfications
(Hindhand English versions) under sub
sacton (3) of section 169 of the Represen-
tation of the People Act, 1951 -

(1) TheConductElections (Amendment)
Rules 1983 Published inNotficationl
No S O 104 (E) in Gazetie of India
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datedthe 15th February, 1993

(n) The Conduct of Electrons (Second
Amendment) Rules, 1993 published
inNotficabonNo So 105(E)inGa-
zette of India dated n 15th February
1993

() TheConductof Elections (Amend-
ment) Rules 1993 publishedin No-
tficatonNo S O 124 (E)inGazette
of India dated the 24th February,
1993

[Placedin Library See NoLT 393/
3]

A copy.of the Report (Hindiand English
versions)onthe Tenth General Elections
tothe House ofthe People in Indsa - 1991
(Statstical)

[PlacedinLibrary See NoLT 3936/93]

(3) A copy of the Report (Hindi and English

0]

®)

versions ) onthe General Elechonstothe
House of the People from Punjab State -
1992 (Statistical)

[Placedin Library See NoLT 3937/93}

(1)  Acopyofthe Annual Repeat(Hindi
and English versions) ofthe Instrtute
of Constritutronal and Parhamentary
Studies New Delhi, forthesr 1991-
92, alongwith Audited Accounts

(n) Astatement(Hindiand Englshver-
gons) regarding Reviewbythe Gov-
emmenton the working of the Insti-
tute of Constitutional and Parkamen-
tary Studies, New Delhi, forthe year
1991-92

Statement (Hind: and Enghsh versions)
showing reasons for delay inlaying the

VAISAKHA 8, 1915 (SAKA)
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papers mentionedat (4) above

[Placetin Library See NoLT3938/83]

{6) Acopyeachofthefoliowing Notifications

(Hindi and Enghsh versions) under
sub-section (3) of section 642 of the
Comparuwes Act, 156 -

(1) TheCostAccounts Records (insect-
cides Technical Grade ) Rules, 1993
publishedm NotficatonNo G S R
258 (E)in Gazette of India dated thk
4thMarch, 1993

(n) The Companies Unpaid Divided
(Transter to General Revenue Ac-
counts of he Central Government)
{Amendment) Rules, 1993 pubhshed
inNotificationNo G S R 348(E)in
Gazette of iIndiadatedthe 31stMarch,
1993

[PlacedinLibrary See NoLT 3939/
%

(7) Acopyof the Chattered Accounts (Amend-

ment) Reguiations, 1992 ((Hindiand En-
glish vereions) publishad in Notification
No 1- CA {7)/ 19/92 in Gazette of India
datedthe 7thMarch, 1992, undersection
808 of the Chartered Accountants Act

1949, togetherwitha comgendum thereto
publishedinNotfication No 1-CA (7)/19/
92datedthe 28th November, 1992 .

[Placedin Library See NoLT 3940/93]

(8) A copy of the Twenty first Annual Report

{Hindiand Enghshversions) pertamningto
the Execution of the provisions of the Mo
nopolies and Restrict Trade Practices Act
1969 for the penod from the Ist January
1991 tothe 3ist December, 1991

[Placedin Library Sée NoLT 3941/83]

—r
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Reports of the Comptrofier and Auditor ter Sports, Batote, forthe year 1990-
General of india- Union GovernmentNo.9 9, togetherwith Audit Report thereon.
of 1992) and (0. 13 of 1992) Commercial)

(iii) Acopyolthe Review (Hindiand En-
THEMINISTEROF STATE IN THE MIN- glishversions) bythe Govemmenton

ISTRY OF INDUSTRY (DEPARTMENT OF the working of the Jwahar institute of

INDUSTRYAL DEVELOPMENT AND Mountaineering and Winter Sports,

DAPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHAN SAHI): ibegtolayonthe
Table of copy each of the following Reports
(Hindi and English versions) under article 151
(1) of the constitution:

(i) Reportofthe Comptrollerand Audidor Gen-
eral of India - Union Govemment (N) 9 of
1992)- (Commercial) - Nepa Limnted.

[PlacedinLibrary. See No. LT 3942/93]

(2) Reportofthe Compirolieran Auditor Gen-
eral ofIndia union Government - (No 13of
1992) (Commercsal) - Prage Tools Lim-
ited

[PlacedinLibrary. SeeNoLT3943/937

Annual Report, Annual Accounts
and Review onthe working of the Jawahar
Institute of Mountaineering and Winter
Sports Batote forthe year 1990-81 and
Statemnent showing reasons for delay in
layingthese papers.

“THEMINISTEROF STATE IN THEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
Ibegtolayonthe Table-

(1) (i) AcopyoftheannualReport(Hinchand
English versions) of the Jawahar in-
stitute of Mountaineering and Winter
Sports, Bators, Batote, for the year
1990-91.

(i) Acopy ofthe Annual Acoounts (Hindian
d Enghsh versions) of the Jawhar
thstitute of Mountaineenng and Win-

Batote, forthe year 1980-91,

(2) A statement (Hindi and English versions)
showing reasons for delay i laying the
papers mentionedat(1) above

[PtacedinLibrary. SeeNo. LT 3944/93]

Statement comrecting the information
inthe Annual Reportof Central Vigliance
commissions forthe year 1990 and annual

reportand review onthe working of
kendraya bhandar (central Government
Emolyees consumer cooperative socleaty
Limited)New Dethifor 1991-82etc.

THEMINISTEROF STATEINTHEMIN-
ISTRY OF PERSONNEL. PUBLIC
GRIENCANCES AND PENSIONS AND MIN-
ISTRY OF STEAE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALAVA): Ibegtolayonthe Table-

(1) Acopy of the statemeant (Hindi and Enghsh
varsions) corecting the information con-
tained inthe Annual Report of th » Central
Vigilance Commission for the year 190.

[PlacedinLibrary SeeNoLT 3545/93]

{2) (1) Acopyotthe Annual Report (Hindiand
Enghsh versions) of the Kendnya
Bhandar(Central Government Em-
ployees Consumer Co-operative So-
19081-82, alongwith Audited Acoounts.

(i) Astatement (Hindiand Englsh vor-
sions) regarding Reviewby theGov- -
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emmentontheworkingoftheKendritya Statement showing action laken by the
Bhandar(Central Government Em- Governmentonvariousassurances *
ployees Consumer Co-operative So- -provisionand undetakimgs given by the
ciety Limitad), New Delhil, for the year ministers during the various sessions of
1691-82. Lok Sabha

(3) A stutement (Hindi and English versions) THEMINISTER OF STATE IN THE MINIS.

showing reasons for delay inlayingthe ~ TRYOF SCIENCE AND TECHNOLOGY (DE-

papers mentioned at (2) above
[PlacedinLibrary, SeeNoLT 3946/93)

(4)Acopy of the Indian Police Service (Appomt-
ment by Promotion ) First Amendment
Regulations, 1983 (Hindi and English ver-
siond) published in NaticficationNo. G.S.R.
361 (E)in Gezefte of India dated the 2nd
April, 1993, undersub-section (2) of sec-
tion 3 of the All India Services Act, 1951.

[PlacedinLibrary. SeeNoLT 3947/93]

PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS) (SHRI

{1)A copy each of the following statements
(Hincii and English versions) showing
action taken by the Government on van-
OUS assurance, promise and undertak-
ings give by the Ministers dunng the
various sess:ions of Lok Sabha:-

(i) StatementNo. XXXINI

-TenthSession, 1958

i)

(i)

()

{Placedin Library SeeNo. LT. 3948/93)

Statement No. XXV -Twelth Session, 1968
(PiacedinLibrary, See. No. LT. 3949/93)
Statement No. XXV1 - Theteanth Session, 1969

(Placedin Library, See No.LT. 3950/83)

Staternent No. XX| -Fourteenth Sesmon, 1989
(Placedin Library, See Nolt. 3951/93)

(v) StatementNo.XX -Second Seesion, 1990
(Placedin Library, See NoLT. 3952/83)

(vi) StatementNo.XVi -Thrd Session, 1980
(PlacedinLibrary, See No.L1. 3953/93)

{viil) StatementNo. XIV ~Sodh Session, 1990
(PlacedinLibrary, See No.LT. 39954/93)

{ix) StatementNo. Xl First Session, 1991
(PiacedinLibrary, See No.LT 3956/93)

(x) StatementNo.IX <Second Sesson, 1991

(Piacedin Library, See No. LT 3957/33)
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[Sh. Rangarajan Kumaramangalam)
(xi) StatementNo. Vil ~Third Session, 1982

(Placedin Library, See No. LT 3958/93)

(xil) StatementNo.V -Fourth Session 1992
(Placedin Library, See No. LT 3958/83)
(xili) StatementNo. Il -Fifth Session, 1992

(Placedin Library, See No LT3960/93)

(xiv) StatementNo.| _ -SixthSession, 1993
(Placedin Library, See No LT.3961/93)

A copy of the Annual Report
(Hindi and English versions) of
the Sree Chitra/Institute forMedi-
cal Sciences and Technology,
Thiruvananthapuram, forthe year
1991-82.

(i A copy of the Annual Accounts
(Hindi and English versions) of
the Sree Chitra Tribunal Insttute
forMedical Sciencesand Tech-
nology, Thirvananthapuram, for
theyear 1991-92, togetherwith
Audit Reportthereon.

(i)  Astatement(HindiandEngiish

versions) regarding Review by
the Governmenton theworking
ofthe Sree Chitra Tnrunal Insti-
tute for Medical Sciences and
. Technology, Thirvanvanthapura,
fortheyear 1991-92.

(3) Astatement(Hindiand Englishversions)
showing reasons for delayin laying the
papers mentioned at (2) above
[PlacedinLibrary, See No 273962/93]

(4) Acopyeachofthefollowingpapers (Hindi
and English versions)undersub-section(1)

ofthesection 819A ofthe Companies Act,
1956:-

(i) Review by the Governmenton
the working of the Central Elec-
tronics Limited, New Delhi, for
theyear 1991-92.

(i} Annual Reportofthe Central Elec-
tronics Limited, New Delh, for
theyear 1991-92,alongwith Au-
dited Accounts andcomments of
the Compirolierand Auditor Gen-
eralthereon

[Placedin Library, See No LT
3963/93]

12.06hrs

COMMITTEE ON PRIVATE MEMBRS'
BILLSAND RESOLUTIONS

|English)
Twentieth Report

SHRIS. MALLIKARJUNAH (Tumkur): |
beg to present the Twentieth Report(Hindiand
English versions) of the Commilites on Private
Members' Bills and Resoluhons
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Committee Report

12.061/2hrs
ESTIMATES COMMITTEE

[Enghsh]
STATEMENT

SHRI MANORAJAN BHAKATA
{Andaman andNicobar Islands) |begtolayon
the Table statement (Hinai and English ver-
sions) showing actiontaken by Govemmenton
the recommendations contained i Chapter |
andfinal rephes in respect of ChapterV of the
Fourteenth Report of the Estmates Commuttee
(Tenth Lok Sabha) regarding action taken by
Govemmentontheir Fifteen Report (Ninth Lok
Sabha) on Mirustry of Finance, Department of
Economic Affairs - Board for Industnal and
Financial Reconsaton

12.07hrs .
PUBLICACCOUNTS COMMITTEE
Forty-fourth and Forty-eighth Reports
[Transiaton]
SHRI ATAL BIHARI VAJPAYEE
(Lucknow) Mr, Speaker, Sir,|begtopresenta

copy each (Hindi and English versions) of the
following Reports of the Public Accounts Com-
mittee

(1) Forty-fourth Report on Union Excise
Duties-Non levy/shortlevy of duty dueto ncor-
rect grant of exemption - Motor Vehicles

(2) Forty-esghth Reporton Postal Services
in Rural Areas

12.071/2iws
COMMITTEE ON THEWELFARE OF

SCHEDULED CASTES ANDSCHEDULED
TRIBES

[Engish
Reports of Study Groups

SHRIRAMSINGH (Handwar) | begtolay
on the Table a copy each (Hindi and Enghish

VAISAKHA 8 1915 (SAKA)Demands forGrants(Gen) 94

1893-94 Mirustry of Defence
versions) of thefollowing Reports

(1) Reporton Study Tour of Study Group |
of the Committee on the Welfare of Scheduled
Castes and Scheduled Tnbes on its visit to
Visakhapatnam, Hydrabad, Madras andMadurai
dunngFebruary, 1993

(2) Reporton Study Tour of Study Group i
ofthe Committes onthe Welfare of Scheduled
Castes and Scheduled Tnbes on its visit to

Trvandrumand Bangalore dunngOctober, 1992

12.08hrs

STANDING COMMITTEEONHOME
AFFAIRS
First Report
[Translation)

SHRI RAM VILAS PASWAN (Rosera)
Mr Speaker, Sir, | begtolayonthe Tableacopy
ofthe First Report of the Department Related

Pariamentary Standing Committee on Home
Affairs on Demands for Grants of the Minustry of

Home Affairsfor 1993-94

[Enghsh]

MR SPEAKER |think , we will take up
Matters under rule 377 pfterwards

Now, reply to the Defence Budget The
Pnme Minister

12.08.hrs

DEMANDS FORGRANTS GENERAL
-Contd

MINISTRY OF DEFENCE -Contd

[Englsh]’

THE PRIME MINISTER (SHRI PV
NARASIMHA RAO) Mr Speaker, Sir, | am
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Grants(Gen.) of Defence
[Sh PV NarasimhaRao] Having saidthis, onehastopaussbecause

indeedgratefultothehon Members whohave
participated in the Debate and | am sure, the
Government has immmensely profited by the
suggeshons and also the quesbons raised inthe
Debete

Sur, lwould firstkke tostart with a very bnef
resume of the securty environment locally and
alsomourregron, inour neighborhood - Allthese
haveanmpactonour ownsacunty environment
- and, therefore, inany debate onthe Defence of
the country, they become extremely important

Sir, It is said that there has been a great
transformation after the Cold Warcametoan
end and there is generalty greater nchnation
towards cooperaton, dialogue, consensus elc
mglobalmatters The START-Ii Treaty which
we all welcome has brought about , to some
extent, achange in the thinking and perhaps
broughthomethetactthat wherethere s poltical
will, itis possibletotake the path of worid peace
and for sake the path of confrontation The
chemicals weapons treaty agan s perhaps an
«leal treaty which couldbe emulatedinall other
spheres becausa s truly universal and mult:-
laterally negotiated agresment and t reaity con-
formstoall that indka has stoodfor m all matters
of dsammamentinciuding nuciear disarmament.
We havebeensaying, ime and agam, thatthe
wmmymumsm
dealtreaty, as astandardtowhich alitothere
treaties of asimiar nature could conform

Thenageinthere has been arecent devel-
opmentthatnthe 47 Sesaion of the UN General
Assembly, itadopted a transparency inama-
mentdesolabonwhich ledto the opening ol the
amms register Almost alfthe countnes have
subscnbedton, including india andletus hope
thet this new prooedure, new process, wil really
bnng mtransparency andmake all attempts at
bringmg about disarmament, reduchonincon-
ventional amaments sasier Thatremansiobe
seen overthe years Butiteal!, this is a good
development.

atthe globallevel, ailthese are weicomefea-
tures Butwhat has happened atotherlevels?
The mutual deterrents that had been created
dunng the ColdWar, they created giobally an
atmosphere of uncertamtyanda land offorebod-
mgthatany nuciearholocaustwill biowthe entire
globe to bits and no one country, whether it
wanted toenter the amns race ornotwouldbe
spared Thatwasthespecterof destructionon
specterof annilubitiation that awaited everyone
that stated everyone in the face But really
individual countnes were not affected exceptby
this psychological scenanothat hunted every-
one Inactualfact, inckawas notaffected , Pak-
stanwas notafiected. Smaller countnes were
notaffected But afterthe ecki Warended, the
effect has now come to the regional confhcts
Theywerealwaysthere Theywereevenbeng
fueledbythetigpowers Butthey hadtakena
lowerplace Now they have takenthe highes!
profile possible because they are rally the Ve
problems thatwe arefacingand, therefore while
onefeels satished that at the giobalieve! there
18 a modicum of peacsful atmosphere prevail-
ng, at theleveistherehs been an actualescalate
oftensionand, therelore, the Defence prepared-
nessof countnes ke Incka becomes even more
important andurgent and we have fobe abso-
iutely clear aboutit, thatthe ColdWarendinghas
notendedouttourbles thasperhapsn resoled
them Thisis whatwehavetoralhesand, lam
sure that the House will agree with me that we
havetobe onourtoes alithe time | assurethe
Members that the Governmant is very much
awareofthus and has always been aware

What has happened? One super-power s
no longer there. it has been dividednto many
countnes One dscipkned., military, industnal
compiex hasbrokenup Whats happeningin
each of these countnes and what happenec.
dunng the transformation 1s something whic,
we have raailly no way of assessingt Thatis
whywhen peopie talk of disarmament, nuciear
disarmament or any other disarmament ata
locallevel or & regronalievel, | fesl that thes s just
notpossible unioss youmake i giobal and that
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18 India’s stand. Disarmamentcan onlybe glo-

baltoday Infact, this situation is more clear,

more pronounced today than before. Atleast,

there was somekind of a discipline atthatime
Now, thereisnone

The House may recalithatevenwhenthe
Sowiet Union andthe United States weretaliong
against each otheron many othar matters, on
onematterthey weretalking the same lenguage
andthatwasthe NPT Whywasitso? Because
both of them wanted that except for that small
club, no one else should possess weapons of
mass destruction, nuclear weapons But, now,
whathas happened? We dc niotknow. Whots
possessing? Howmany mors & s abouttopos-
sessthem?Wehaveapolicy We haveaciear
enough policy thatwe arefor peaceful purposes
of nuclearenergy Inspite of ourcapabilty, we
havenotembarkedonany weaponsprogramme
Ithink this 1s quite clear and ths§ 1sgoingtobe
thepolicy

Now, the question s inthis atmosphere of
confusionwhatdowe do? itonly means thatboth
onthe diplomaticfrontandonthe Defencefrunt,
we have to be very alert, much more alert

than we hadbeen earherand | assurethe
House thatthis iswhat we are tryingtodo We
havenowimprovedourrelations, good reloakons
with allimportant countnes of the world inciud-
ingthose who can helpusinourdevelopemnt as
wellas Defence Oursourceshavebeen diver-
aified Today, withthe United States a Defence
relationship which has been started s very
promising | do notsaythat we are ourselves
building up any greatarsenals Butthe pontss
that India's Defence needs have to be met
India’s Defence Policy is very clear | wastold
yesterdayby ShnJaswant Singhthatthereisno
Policy Butlthinkthe Pohicy hasbeen veryclear:

“Qur Defence policy, clearly articulated
since Independence, is that ourmitary capabil-
y 1s to be directed to ensuring Defence of
nationalterntory over land, seaandair, encom-
passing among otheres the inviolabilty of our
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landborders, siandterntones, off-shore assets
andourmantmetraderoutes

Ithink this has been the articulated policy
since independence. Inotherwords we haveno
designstoconguerathercountries Wehaveno
aggressive designes in our Defence buildup
They arepurely the needs of defence wshichwe
are trying to meet and we will certainly meet
them Theseneedsarechanging Theseneeds
arechangngbecause of the environment, what
theneghbours have, whatthe others havewhat
stheapproachofothercountnes andwhatsthe
generalatmospherenregardtowarandpeace
mthewholeworld These arethe factorswhich
certainly willinfluence our Defence assets from
tmetotme But thereisalwaysaminimum,
what we can call figurahively, the dead-level
belowwhichwe cannotgogiven somany miles,
somany kilometres of post, so many kilometres
oflandborder Now, we haveto have acentain
pre-determinedievel of Defence preparedness
always, nomatierwhat Thathasbeenensured
The doubts that were created yesterday were
thateventhat hasbeen affected

1 would like to disabuse the minds of the
hon Members andtefithem, telithe Houss, tell
the nation, with alithe authonty atmy command
that, thatthe optmumievel of preparednesshas
not been affected and will never be affected
There will be vanations | do not feel as the
Defence Minister ofthecountrytoday, as lfeltin
1985, because the resource crunch 1s very
much there today, which was not felt to that
extentby the Defence Miusterin 1985orthere-
after for some years Therefore,while these
vanations will always be there, the neceary
preparedness forthe purposes of ourdefence
policy, in pursuance of the defence policy, will
neverbe allowedtobe lowered

S, now!cometosome of the conceptual
points - pomtsonforeign policy - raised yester-
day, andIwould ke to dispose of these points
One was about the National secunty Council
havmgbeenaliowedtowitheraway Now ithas
beenfelt that, in view of the need for speedy
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dicision making, conhdentiality and fiexibility
relating to strategic and secunty matters affect-
ing the nation, the sething up of aformal nstitu-
tional machansmsuchas the Natonal Secunty
Council may not prove to be very successful
Thismatter has been discussedback andforth
foryearsandyears | havecometothe conciu-
sion that for certain purposes, a Nahonal Secu-
nty Councilmay be agoodidea, although notfor
allpurposes Solhavetaken upthismatterfor
areview whichis going onandwe will come as
soon as possible, to Pariamentto reportonwhat
has been decided The need for a National
Securty Council for certan longterm purposes
1s being feitand | personally thinkthatthis has
tobe set up, this hastobe, onceagain resus-
ctated resurrected, if t has been allowed to
wither away and | will have more to say to the
House after sometime

Sir, there has been alotof misgiving, a lot
of anxiety and probably well placed anxiety
because of the fact that with the former Sowviet
Umon, we hadalong standing defence relabion
shipinregardtosupphes, manufactureetc and
afterthe disintegrationofthe Sowiet Union, our
posthion, asthe postion of those countnes which
had similar relationsiups with the former Soviet
Union, has become very very uncertain and
very very unsatisfactory |agreethatthishas
beenso Governemnt have been feeling the
uncertainty very much forsometime But,lam
glad to say that after President, Mr Yeltsin's
wistt, the situahon has changed verymuchforthe
betterand we have had lotofimprovementinthe
supphes position and aiso in the spare parts

posttion | would kketobnefty reportonthis The
supphes position Is as under - -

When inthe wake ofthe reorganization of
the Sowiet Urkon, twas percerved thatcontinued
and smooth supply of spares from the former
Sowiet Union was in Jeopady Seven Task
Groups cavenng the following areas were
constituted mJuly 1991 Armament Storesfor
Amy Vehicles and Engineenng Stores for
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Army, Electronics and Electncal Stores for
Army, Naval requirements, Alr Defence Enwi-
ronment and Armament for A Force, Army and
Navy; Aircraft and Asrbome Stores for Air Force
and Navy, POL and Flying Clothing

The Task Groups had detailed consulta-
tions withthe services and the produchion agen-
cies andidentified 19, 185dems of sparesasin
wigenisable

Thegroupsfoundthatinanother9275dems
it wouid not be possible to ndigenise etther
because the reguirements were smail or be-
causedrawings andothertechmical support was
notavallable Basedonthedentificationorders
forthe manufacture of 5132 items have been
placed on public and private sector units

So while we have been anxious on this
count, we have notbeen keepingquset. Wehave
doneallthatis possible by way of ndigerusation
andincase itisnotpossible- whetherwe canpile
upthestoresthat are needed wheraver they are
available tothe extentofthe ife of the hardware
thatwe have, forwhichitis meant- this has been
doneandthetaskgroups have succeeded

Meanwhile there has been gradual im-
provementinthe supply of spares from Russia
and Ukraine and the Services have been ad
vised to undertake imports and stockpthng of
spares as an approach parallel to that of in
digenisation whereveritis notpossible Atthe
time of President Yeltsin's vistt, assurances
were held out that supphes will be resumed
againstallpastcontracts Suchsupplies have
started and are likely to pick up inthe coming
months, oncethe problems with the production
agencies andfor shipping of goods at Ukrainian
ports are fully resolved Sowe are very much
betterthanwe werein 1991 Therefore | think
withthe passage oftime, this s going toimprove
further Notonlyinthis inali other spheres our
exports to the Soviet Umion had completely
collapsed, inciuding tobacco cashewnutand
manymanythings Nowtheyarelookingup We
are trying to actually reestablish whateve: rela
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tonship there was and | think we will succed
There will be a tme lag, it wil | not be just
overmight possibie to go back to the level of
supplies and the level of trade But low it is
possbietosay thatthe worstisoverandwe are
progessmyonthe nghtines

About Arun Singh Committee sreportsome
doubts were rassed that nothinghas been done
inimplementation of the report |wouldliketo
correct that impression The report 1s in six
volumes The posthion in respect ofeach ofthe
reportsis afollows Volume 1 recommended
whatthe size of the 8th Plan for Defence should
be Volume 2 is a report on the proposed
orgarusahon and structures in Defence decision
making Volume3contana reportonplanning
managerment and financialcontrol Volume 41s
anacquesihonandpurchasefortheamedforces
Volume 515 a reporton management of equip
ment, logeshics and support Volume 6relatesto
manpower , Govemment didtake adecision on
volume 1 However, the subsequenteconomic
cnsis necessitated a review which 1s on at
present. Some ofthe recommendations in Vol
umes 4,5 and 6 have been accepted by the
Goverenmentt andorders have beenissuedfor
implementation Itis mainly Volumes2and3
which have proposed major structuralchanges
intheformof Goverenment workingwhich are
underexamnabon Itisnotcomecttosaythatthe
whole report has been shelved This is the
posthon

Anctherveryimportant, wtal matterraised
was about Defence expenditure as percentage
of Central Goverenment expenditure It was
pointed oput that this has been dechninginthe
lastfive years |wouldhketosubmitthataccord
ingtothe budget documents presentedby the
Ministry of Defence, the percentage share of
Defence mthe total expenditure has been as
under

1989-90 15 5-thatwasthehighest afler
that 1990-91 14 65,1991-82 14 67 1992 93
(Revioised Estimates) 14 03 1993 94 (Budget
Estimates) 14 61
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Itmeans thatwiththe exception of 1989 90
the persentage share of Defence in the total
Central Goverenment expenditure has been
more orless stable Further as comparedto
1982 93, the percentage share shows ashight
increase Thisisallthatcouldbesaig Sir |do
notsay thatthisis a very satisfactory stuation
butthisis a stuationwhichisthe bestundarthe
circumstances giventhe resouice crunchand
the other difficulties we have come across

Now Sir the Infiow of capital equipmentis
decliningover the years whereas the budgetary
outflow s increasing Itwas raised andwe are
asked whythisis happening Now thesimple
answer to that 1Is  major acquisitions trom
former USSR as well as Westemn sources
invioved deferred payments whereby inflow of
equipmentwas confinedto a smallnumber of
year. Whateverwehavetoget wegotinthefirst
fiveyearsorthree years while payments were
spread overamuch largerpenod These pay
ments have increased In rupee terms on ac
countof exchange ratevanatons Whenthefull
requirements as contracteds supphedwithina
fewyears thecapal goods inflow will abviously
vary fromyeartoyear Moreover the aircraft
the ships equipments etc onecimperted will
beinusefor20years orso itisexpectedthat
the debt repayment obligations for equipment
acquiOtions of Western onginwill be substan
hally discharged within the next three toi fivo
years So this s the explanation to the point
raised

Aboutthe Navy also the samething has
beeniaised Theposition beMoreor
less the same, there has patbeen much ol a
vartion The Defence Budgetof 1993 94does
not cater for increase in rallway tanff hkely
inciease in POL prices and extra hability o
accountof unifiedexchangerale Bicthinthe
fields of transponiation and petrolcum products
Ministryof Defence and Services Headquarters
have intiated measuresforeconomy

Consequently the effectofincreasesor
Ikelyincreases 1 proposedto beoffselby such
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measuwres. | donatquite agree withthis. But. ttws
isthe only explanation which the Ministry has,
the otherexplanation which | woulkd i to supple-
ment s that we justhave nomoney , theretore,
ithastogodown. Thisis all verysimple. Wa wil
tryourbesttomake up. Butitmaynotbe possible
tomakeup 100percent. Some partwillbemade
‘' up; andtiet s why strenuous afforts are being
made for economisation and proibably ths s an
opportunity when we could pursue
economisationtoits logical end.

Sir, another very important pomt s about
the R & Dinvestment; and evidently, allsachons
ofthe House, every oneof us, wants thatthere
should be a substantial increase inthe R& D
investment sothat self-reliance s aclvevedas

quickly as possible.

Tothat, Si, thefigure that would ke to gve
tothe House isthatthe percentageshare of R &
Dmthe Budgetestimates of 1993-94 has been
increasedtofivepercentfrom4 1percent, that
15, Rs 952.098 croresin 1893-94 comparedto
Re. 720,64 croresin 1992-83, which, Ithnk, mby
any standards, a good, a respectable mcrease,
if nota substantial one.

Now, Sir, aboutthe manpower policy. There
is adifference between other countnes wiich
have been following other systems andindia.
There is a well-defined manpower policy for
which designed to attasin and maintain the
requestie force levels. Theforce levels are predi-
cated onthe threat configuration, the wamng
time available and the designated tasks. The
force levels of india's adversaries jave a dwect

bearingonmanpower requirement.

Since these factors are kabletochange, it
s not pragmatic to evolve a static policy on this
issue. Thereis arequirement of alarge standing

army in our context due 1o mandatory depioy-
ment of our live borders as also due to a large
number of formations bemg utiilsed for counter

NSLIENCY, OC.

switch to the other method of reservists etc.,
does notappeartobe feasible . That willtakera
long time to materialise, if af ail, but at the
moment we cannnot do away with the prasent
systom. We have lo kive with it and make
whateverchanges orwhataverabridgements
are possible. This is what | would like to submit,
Sir.

Theotherpont rassed was that the histones
of various operations are not published timely.
Aspecalmentionwas made about 19685 warand
OpPawan, eic Yes, itis alactthatftheyare
available , they willbe of agreatuse buttis also
alactthat hustones of indio-Pak War, , 1985 and
1971 have already been released for resincied
carculation to Category’A’ traming insttutions of
the Armed Forces. The history of the Chenese
Conflict, 1962 s ready for distribution to these
nsitutions. The writing of followsng operational
hustories willbe taken up shortly; Op pawan, Op
Meghdoot, Op Cactus, efc.

Now. Sir, onthe point of moderrusation, figr
which compiants have been made, to some
extentitwoukibe rightto say thatthe allocahopn
formodemisabon has nolbeen adequate. lonly
have to say that within the circumstances of
budgetary constrants the principal thrust has
beentowards meeting the deficiencies mam-
munitionreserves, upgradation ol criscal weapon
sysiems through overhaul, refurbishment and
technological improvements, introduction of
smmulators and the selective ntroduction of
strategecally important force multiphers, par-
ticularly m the field of electronic surveillance
andelectronic wariare.

So,asamsulofthe conceradeflorts made
todivert all savings and the addiional revenues
generaled bythe sale of surplus assets thas
been possible to sahely most of the pnonties
projectedbythe Amy Headquarters. Whatever
sawnghave beeneflectedinany Depastmentor
by any means have been ploughed nto the
channel ol modemisation. This agariisamatier
which couidbe called relative because | dothat
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modemesabondoes needmore funds andwhan-
everitpossile, | assure the House that we will
go back to the level wiuch s needed and fund
adequale

There wasone verygood suggeston thatn
orderto reduce the Pension Bl schema should
ba evolvedtforiateral induction of service per-
sonnel into paramildary andcivian jobs Thave
some experience ofthis, Sir Bothasthe Home
Miruster and as the Defence Minusterwe have
tnedtius tcanbedonetosome extent butonly
tosome extent because | amnot quete sure that
after 17 years of service the Army personwould
hke to go and join another Armed Services
Generally, #1s foundthat he just wants to settle
msomethingeise Buthecanbe avaslableand
we canmake it possible i anyone wants to go
and join, we can work out the detads The
reluctance of the retinng miitary personnetto
join paramilitary services andconbinue toserve
farfrom home, as | saxd, is one of the nhitwing
factors Andtheotherfactorsinadequate num-
ber of vacancies to maich the number of people
leaving the melitary services. Thisisalso oneof
the constramnts butthedea s very goodbacause
he alsohasalotoftramning, alot of percepbon and
soon Theideaisgoodandwewillsee if more
coulkdbe donethenwhatis besng done at present.

Agan, about the Defence R & D, | may
nformthe House that recentlywhen Shn Sharad
Pawarwasthe Delfence Minster, he orderedthe
mstituhion of a Commuttee to go into thus and
preparea 10 yearself-rekance plantor Delence
system

Thepoints that wereto be examsed were, n
the first phase, thefocus would be pnmanlyon
organising adequate product support for the
existing sysiem; the second or theintermediate
phase will invoive an enhanced level of indig-

inthethirdphasewould
betopianforthe maximum possible induction
ofncigencusly developed systems sothat de;
reducediothe
barestminimum. Sir, the Commitiee sofarhas
hadthe benefit of presentations by the Army,
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Navy and Arr Force on their parspective plans
forthenextdecade Seven Task Groups work
ngonndigensation of spares forweaponsys
tems, as | have submitted have beensetup A
Task Team of resource mobiisaton s studying
the aspects of bngng down defence expends-
ture through innovative economy measures as
well asposaibiity of generatmg resource through
fuller exploitation of defence assets in nahonal
andintemationalmarkets The Commtteewill
be shortly recenng inputs fromthe other agen-
oes andwe are axpecting the Reportby June
1993 ust abouttwomonths hence So, thishas
been a good step and we will know where we
standmore clearly, maybe after June, whenwe
recerve this Reportin the investmentof R & D

Now , Sir, about recruitment, certain com-
mentshavenbeenmade Itis veryeasytosay-
probably in some respects 1t s not totally
unfounded- thatthere is some kind of irreguiar-
fy, commuptionetc goingon butthe pattem s kke
this Testsareareconductedonafixeddateall
overthecountry applications once submitied
reman valid till a candidate becomes over-
aged, scresning of candidates is camedoulby
a Board of Officers which includes two Mem-
bers from the hcally statoned Units, a system
of independentchecks by a secound Medical
Offcerhas also been instituted, the merit list of
selected canckdates s displayed for public in-
formabon, candidates who areselectedbutdont
jomn are sent Registered letters as final call for
enrolment and bnly screened personnel are
posted to recrutment related jobs and their
tenure is restricted to two years This is the
pattem.

Now, thon Members have anysugges
hons, any further suggestions, improvements
relinements whatever to change this and make
it more transparent, less corrupt etc | would
welcome every bit of suggeston given by any
hon Member or any one in the country Be-
causs, there 18 no guestion of claiming that
everythingis perfect, humn naturebengwhatt
s But, there should be no defficulty in accepling
suggestions andmplementing them fromwher-
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everthey come and whatever extentthey may
help Sir,thisisanopenoffer, lwouldiketoimnte

suggestions

Now, Sir, aboutteethtotailratio imaygive
some figures which may not fuly satisfy the
membersforatleastthereisa gimmerof hope
thatinthe future, we willbe able to dobetter In
1970, theteethtotal ratiowas 62to 38, n 1980,
twas 651035, andnow, in 1990, itis 70t0 30,
which s aclearindication that, efforts have been
made to improve it and the improvement has
comeabout, maybetheres alimtbeyondwinch
it cannotbe improvedthings being whatthey
are But, then, wewillmake an utmosteffortto
dowhateveris possible, the bestefforts andthe
best resuits inthis respect, Sir So, weareon
the nghttrack andthis iswhat lwantedtosubmit
tothe House

Now, Sir, some questions were raised
aboutLCA, whyis it necessary, you have been
buying ail kinds of things, all kinds of aero-
planes, if one 1s enough, why do you go for
anotherandsoon Now, Sir,itis awellknown
factorthatasingle plane, asingle arcraft what-
everthe make, whateverthe capability, cannot
really meet all situations in airports

Ithink this 18 rudimentary People will know
thatthisisso Therefore, asperourrequirments
wehave hadto diversdy

LCAis replacing the Mig senes of aurcraft
whichform 70 percentof ourflest LCAhasto
carry out air combat close air support and
interdoiction roles The project has been ac-
cepted, Sir The Cabinet approval was given
onlyonthe2Gthof Apni Now, itis afataccomplt
We are going tohave it , Andtheideais dunng
1890-95, we have taken a decision on
productionisation Presently, alitechnoligy op-
tionshavebeenciosad Sub-systemfabncation
1snprogress, The Project isworkingtowards

Jirst flight of LCA n June 1893, and we take
decisions for productionisation in 1995 The
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inthal operational clearaniof the aircraftwilbe

soughtih2002AD The Airforce s fully commdt-
tedtothe LCA

About Jaguar, twas consideredasitisa
deep penetrationbomber; andthen Mrage 2000
air-to-airand air-to-ground combat support. Mig
29, arrdefence system, Migs 21,23, 27 again
with air internalvanation, air-to-airand closo ar
support including airto surface and LCAs a
multi-role high performance aircraft system,
whichwill replacethe agemngMigs So, leidon’t
think any great redundancy n all these senes
Migsare goingto bephasedout Therefore, by
thetime, they arephasedout, LCAwillbeonthe
field Thisisthe position .

Now, when the contract forthe Mirage 2000
wassigned, someof theweaponstobeusedon
it were still under development Hence the
arcraft was purchased withouta full, comple-
mentofweaponry Wheneeveranew aircraftis
nducted, fying training 1sto be gven for a year
or so to make the Pilot proficient in s use,
operational use of the aircraft will anse only
thereatter Allthe weapons hadbeen procured
intime forthe operational use of the awrcraft So,
the cticismthat was made yesterday thatinthe
first place it was brought without the weapon
system, the background is what ! have justnow
stated

Aboutthe AnunMBT ..........(Inferpaton}

[Transiation)

Youknowthat it wilimake my task easier
[Enghsh)

Atotalof 19 prototypesfor R & Devaluaton
- really onthis, there s 8o much of nvestment
of labour and alsotechnonogical expertise; 50
muchhas been done; this countrycanbe proud
of Anun Theres absolotely no doubt. - and23



708 Demandsfor
Grants (Gen.)

n 1993 have been very impressive and it had
beendecidedtoolanfortheinduchon ofrtcertam
regiments in the Army after a final round of
confirmatory usertrials in JUne, 1993. Prob-
ably, therewill be summer trials. Allocation for
the pre-producationmj senes of tanks are ad-
equately providedforinthe DRDO budget. The
reguiarmduction of MBT oncommencementof
talk. commercial production s likely to com-
mencefrom 1995-88. Thisisthe latestposttion.

Then aboutcopmpuisory military traming
,this pointisimportantbecause there has been
astrongly argued point that we should nothave
thes very big Army and we should have asmalier
Armywith alarge number of reservists and so
on. Many hon. Members referred to this.

Now the situation s that the Indian Ammed
Forces getenough people on a voluntary basts
andto train all able bodied citizens inmilitary
practices would be prohibitive in money terms
and also administratively impracticable.

We arenotable eventoincreasethe NCC
strength Formany Years we havebeentrying,
but it has been only margnally possible be-
cause the costs are lugh. But | do feel that at
some pointofime infuture we have tofallinwith
the othercountnies who are doingit. The only
thing 1s that the populatiokn of india and the
conditions hare do not admit of a very quick
changeovertothe new pattem. Butl agree that
the NCC andthe otherorganssations wouldhave
to be first improved, both quantitatively and
qualtatively and then we could think of whatts
tobedone

Aboutthe Temitorial Army there was a pont
raisedthat itis going down. We willlook into that.

Some pomnts have been raised aboutthe
cantonments. We allknowwhat theyare Very
fewtaxes are raised anditis a kind of allmoney
bengfoundbythe Govemment. lthink thathas
to change andincourse of time wewillhaveto
insiston some taxes being raised by the authon-
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These are some of the important poins
raised. In the end, | would ke to once again
resterate that no matterwhatthe constraints, the
necessary preparedness of the country wifl
always remain and the Govemment is deter-
mmnedonthis. | would like toassure the nation
thatthereis nolet up whatsoever

[ Transiation

DR. S.P.YADAV (Sambhal): Would you
bekind enough totellus aboutthe Bofors gun

SHRAIP.V.NAARASIMHA RAQ . I shall put
youbeforert.

|English]

MR SPEAKER: | shall now put all the cut
motions moved to the Demands for Grants
relating to the Ministry of Defence to vote, to-
gether, unless any hon.. member desires that
any of his cut motions may be put separately.

Allthe cutMohons were putand
Nagatived

MR. SPEAKER: | shall now put the De-
mands for Grants relating to the Ministry of
Defencetovote.

Thequestionis:

“That the respective sums notexceeding
the-amounts on Revenue Accountand Capial
Account shown in the Fourth Column of the
Order Paperbe granted outtothe President of
the Consolidated Fund of india, tocomplete the
sums necessaryto defray the charges that will
come in course of payment during the year
ending the 31st day of March, 1994, inrespect
ofthe heads of Demands entered m the second
Columntherecfagainst DemandNos. 161022
relatingto the Minsstry of Defence.”

The moton was Adopted
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{Enghsh)
MATTERS UNDERRULE 377

()Nsedto Establisha Civil Engineering
wing Divisionat Trichur, Kerala

PROF SAVITHRI LAKSHMANAN
(Mukundapuram) Mr Speaker, Sir,intunewtth
the:mportanceattachedinthe Eighth Five Year
Plan to telecommunications, | urge uponthe
Govemment for furtherence of otherunderde-
veloped areas ke of KeralaandMalabararea
Smnce 1978, no progress has been made inthe
civilengineenng developmental activibes, ex-
capt some smali projects Therefore in com-
mensurate with the targetworks onthe basss of
available offical stahshcs and onthebass of the
bare necessies of telecom network for the
development, | request the Government to ex-
plore the possibility of opening more civil enge-
neenng wing for constiuchion activities forex-
ecubng thebasic nfrastruchure fortelecombuld-
ings, cable ducts eic

The anhcipatedtotal expenciture for 1992-
93 was Rs. 3000 lakhs forcivil buliding construc-
tronworks in Kerala, outofwinch roughly Rs. 300
lakhs were earmarkedfor Trichur District Inthe
normmal conditions, these works which spreadin
TrichurDistt and partof Paighat Distt aretobe
exacutedbythe Cvil Wing Division at Emakulam
andCalicut.

|, therefore, urgs uponthe Central Govem-
menttocreate one civil wing division at Thchur
tocope withthe ncreased work load

(i) Need to provide more funds to
Maharashira Government for solving Acute

ninking Water Problemin Vidarbha Region
ofMsharashtra

{Transiation)
SHRI TEJSINGHRAO BHONSLE

Matters UnderRula 377 714

(Ramtek) Mr Speaker, Sir, duetoscantrain-
fall, absenceof dams, absence ofwells, borewells
andneglect of propercrop planning, thelevelof
groundwateris gongdownm Vidarbha Accord-
ing to the Governgnent statistics 30 per centt
villagesin Vidarbha have acute watercnsis, if
this speed continuad the possibiity of Vidarbha
becoming a drought-prone area can hardiy be
ruled out The posttion of the level of ground
waters terbleandthe construchon of dams in
Vidarbha for irngation has been announcad
only The constructionwork of Upper-Wardha
had started m 1975 which has not yet been
completed Mosikhurd and Lauhar Vardha
schemes havebeenannouncedonly Thesugar
factones were opened m Vidarbha mthe hope
that dams would be constructed, butthey have
beenclosed downone afterthe other Theres
needto dig borewell and wells for solving the
waterproblem Bankloan hasnotbeengivenior
diggingwelis Amongthe 30percentvillages
affected by the water problemin Vidarbhaupto
March 1983, there were 43 villages in Wardha
258nNagpur 164n Bhandara, 153n Chandrapur
and 36 m Gadhchirok and nJune 1993 these
have reachedupto 182 vilages in Wardha, 395
n Nagpur, 466 n Bhandara, 631 m Chandrappr
and 668 villages in Gadhcheroli

So, it 18 my submssion to the Centrdl
Govemment o ssue instruchons to the Distnct
Adminstration and State Administrabonimme-
chately forsohang this problem, and the Cendral
Govemment should provide more and more
hinancial assistance totackie this problem

{lii)Need tosetups Medical Collageat
Sagar in Madhya Pradesh

SHRI ANAND AHIRWAR(Sagar) Mr
Speaker, Sir,Dr Hari Singh Gaur University,
Sagerstheoldestuniversityof Madhya Pradesh
andoneotthefamous universies n the country,
whichwasfounded in 1846 by the great educa-
torust Dr Han Singh Gaur who donated the
money samedby hm. Thisis thaonly university
mthe country which hadbeen established by
donation from only one person This unmersity
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has allotherfaculbes except medical facuity It
was a strong desire of Dr Han Singh Gaurthat
there mustbe a medical coliege r: Sager This
1s along standing demand for whichcitizens,
youths and students have taken out demonstra-
tions severaltimes Chief Ministers who heid
office at drfferentimes had made assurances
tooforthe opening of amedical collage in Sager
Estabh shment of amedical collage n Sageris
amustin orderto provide medical facilites not
onlyin 5distncts under Sager division butalso
inother distnets of Bundefikhand Public health

1s responsibilty of awelfare State

So, | would ke to request the Central
Governmentto establish amedicalcollegein
Sagar immediately in the ight of the need for
extension of medical facihhes

13.00hrs

(1v) Need for construction of a new
Raliway Bridge at Bharatpur in Rajasthan

SHRIMAT!I KRISHNENDRA KAUR .

{Deepa)(Bharatpur) Mr Speaker, Str, Bharatpur
city inthe eastem partof Rajasthan s adjacent
to the border of Uttar Pradesh, but 1s quite
backward Theressaraitway bndgetoreachttus
city, bndge connects Dethwwith Bharatpur This
bndge has outhived its hife Both the hght and
heavy vehicles cannot pass bver this bndge, so
they havetotake a roundof 5Kms whichtakes
onehourmore The Governmenthas fundsbut
the work has notyet started

Solwouldhketo requestthe Central Gov-
ernment to start this work at earliest

{V)Need to Ensure that Fiscal Rellefon
Synthetic fibres and fiimentyarns is Passed
ontothe Consumer

|Enghsh)

SHRI KASHIRAM RANA (Surat) Inthe’
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Finance Minsster's Budget proposals for 1993-
94 ithadbeen sadthat as partoflong termpolicy
of bnngang synthetic fabncs within the reach of
thecommonman, he hadfelttheneedtoreaduce
the excise duty mthis sector The said conces-
sion given to the man-made Fibre yarn in the
budget proposals amountstoRs 318crores

However, the most signiicantpronounce-
ment on the excise duty segment from the
Finance Ministry comes from outstde the Bud-
get proposals The Finance Minister made it
clearthatthe excise duty concessions onsyn-
thetcfibres andfilamentyams was tobe passed
on.

The Ministeralso cautioned that theimport
duties would be slashed drastically to openthe
fiood gates of synthetic ibres and filaments
imports dthe local spinners tallediopass onthe
the reduction in excise duties to achieve the
aboveobjective

‘However, in case of man-made
yams(Viscose and Polyster) past expenences
have always been that the duty concessions
given atthe raw matenal stage have not been
passed on to the end consumers It 1s well-
known that the weaving industry of Surat 1s
consummng 70per centof total yams production
yearly and the spinners are making crores of
rupees from poorweavers and consumers by

theprofiteenng system

lurge uponthe Central Governmenttotake
smmedkate steps to pass on the fiscal reheftothe

consumers urgently

{vi) Need to Construct Rallway Cross-
ing on the way to Tourist Resort at Mong

pong, Darjeeling

SHRIJITENDRANATHDAS (Jalpagun)
Iwshiodraw the attention of the Governmentto
thefactthatthe Forest Departmenthas opened
of Tounst Resort at Mongpong in Danjeeling,
West Bengal, on 18th December 1922, with
entertainment facHities such as niver rafting,
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paddie Boating, Elephant nding, picmicking etc
Alarge number of peopie visit thus spot duning
week days and holidays Butonthewaytothe
spotatadsstance of morethan haf-a-kiometre
there is a metre guage rallway track to cross
Peoplocann’tbnng their vehicles upto the spot
forwhich visitors are facing much difficulty in
accompanyingtheold, chidrenandhandicapped
andin carrying other necessary matenals with
them

1urge upon the Central Gopvermmentto
take immedhate necessary steps to erect a
temporary raliway crossing to enable the visi-
tors to bnng their vehicles up to the spot

(vil)Need to Modernise sone Canal irri-
gation System in Bihar

[Translation

SHRI RAM PRASAD SINGH
(Bikramganj) Mr Speaker, Sir, underthe Rule
377 iwould like toinform the House thsatthe
Sone Canal Irngation system buwit at Dehn
Indrapun ,in Bihar State has become 117 years
oid This was constructedby the Bntishersin
1875 Thisisone ofthe bigimgation schemes
of the country, whichimgates 24 lakh acres of
land in Rohatas Bhabhua, Buxar, Bhojpur,
Aurangabad, Gaya, jahanabadand Patna dis-
tncts of Bihar In absence of repair work, this
scheme has almostcometoanend Mostofis
g and smali canals have been damaged and
canal beds are filled with silt With the resuit,
they are unable to release as much waterasis
thesrcapacity Atthesame time, twobigimga-
tonprojects have been constructed nthe upper
partotthe Sonecatchmentarea, resultinginthes
scheme notgetting adequale water inabsence
of rain andinthewake of drought and heavy ran
causingfioods, crops of thetarmersinthis area
are damaged every year, butfarmershaveto
pay " reverue
For asolutionto these problems, farmers of this
region have been collectively demandmngthe
modemisation of Sone Canal. They hadbeen
staging dhama and taking out demonstrations
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fromtimetotime

So, iwould urge uponthe Central Govem-
ment to modernise the Sone Canalimgation
systemintheinterest of public and the country
Bihar, Madhya Pradesh and Uttar Pradesh
should be given water in accordance with the
Bansagar-Rihandagreement, andtheKadavan
reservoir project, which is connected with this
scheme, should be constructed immedrately

(vill) Need for construction of an under-
ground subway at Charihi Dadri Rall-
way Crossing in Haryana

SHRI JANGBIR SINGH (Bhiwari) Mr

Speaker, Sir, under Rule 377 | would hike to
nformthe House andthroughyoul would kketo
drawthe attention of the Central Governmentio
the problems of the residents of Charkhi Dadn
townunder myconstituency Bhavarwin Haryani

CharkhiDadnisstuated on Rewan-Bhatinda
railway kne whichs baing converted into broad
guagefrommetreguage Adjoiningthe raiiway
ine, there is aunitof Cement Corporation of india
nwhichthousands of lahovrers areworking, in
this areathere s afood grain market and Gandht
Nag er Colony s also there, but the railway
crossmg joining this area remams closed all the
tmebecause of shuntng Dueto closure ofthe
raiway crossing, the residents of this area,
School-going students, customers and traders
coming to the food grain market face a great
hardshp daly Sometimes senous pahents
have towaitforiong for the opeming of the raiway
crossing, whichcreates afearof accidents and
several accidents have already occurredthere

So, lurgeuponthe Central Govemmentto
construct a subway for pedestnans, cycle
nkshawas and scooters who may movefreely
solongasthe workof convertingthis rasiway ine
miobroad gauge goes on

[Enghsh]

MR SPEAKER Now, theHouse stands
adjioumedtomeet againat2 10pm
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13.08hrs.

The Lok Sabha then adjournedforLunch
till 10 minutes past Fourtesn of the Clock

14.16hrs.

The Lok Sabha re-assembied after Lunch at
Sodesn
mnutes past Fourtesn of the Clock

{MR DEPUTY SPEAKER mthe Chair|

DEMANDSFORGRANTS (GENERAL)
1993-94 - Contd
MINISTRY OF HOME AFFAIRS

(Enghsh)

MR DEPUTY SPEAKER TheHousewil
now take up discussion and voting on Demand
Nos 421046 and 941099 relating 10 the Mrustry
of Home Affairs for winch seven hours have
been allotied

Hon. Members presentinthe House whose
cut motions to the Demands for Grants have
beencucutated may, f they desse to move thes
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cut motions, send slips tothe Table within 15
minutes indicating the senal numbers of the cut
mohions they would like to move Those cut
motions only will be moved

A list showing the serial numbers of cut
motions treated as movedwilibe putuponthe
Notice Boardshortly incase anyMemberfinds
any discrepancy in the list, he may londly bring
ittothe nohice of the officer atthe Table without

delay

Thetotal ime allotted 1s seven hours

MR DEPUTY SPEAKER “Thatthe re-
spechve sums notexceeding the amounts on
Revenue Account and Cenodal Account shownin
the Fourth Column ofthe Orderpaperbe granted
tothe President, outofthe Consolidated Fund of
Incka, to complete the sums necessary to defray
the charges thatwill comein course of payment
during the year endingthe 31stday of march,
1994, in respect of the heads of Demands en-
tered i the second Column thereof against
DemandNos 42 to 46 and 94 to 89 relabng tothe
Ministry of “Home affairs”

The mohon was adopted
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SHRI GUMAN MAL LODHA (Pah) Mr

Deputy Speaker, Sir withyour lund permussion
| would ke to submit something about the
Budget proposals relatingto the Home Mirustry
Firstofall, lwould hke to draw the attenthon of the
hon mamberstothe falures ofthe department
of Home with regard to the Kashmir Today not
only we but people throughout the world, who
have attachmentswith Incha, whohavemIndian
landandwho respect mother Indea, areworned
overit Butthesadthingisthatover Kashmier
1ssue, we, the Union Home Minister and Gov-
emmentofindiaaresilent Theydo notknowas
to what policy has to be adopted How the
Kashmir problem hasto be solved by bnnging
the public in national mainstream Govemnors
havebeenchangedone afterthe other itisvery
unfortunatethat Shn Jagmohan was removedat
the time when he had improved the situation
there

Sir, now ShriSaxena has been called
back itwas said that our Ministry of State for
home s more active than the Ministerof Home
affairs himself or in otherwords he s

[Enghsh]
more pious thanthe Pope himself
| Transiation]

Efforts weremade tomake him more infiu-
ental Inthewake of disagreementbetweenthe
two Ministers the difficulty of people has further
ncreasedbecause the Home Ministry has not
givenany reheftothem Anannouncementwas
madethatanew Govermnors beingsentandwith
thatwouldleginanewera inkashmir Apoltical
process is baginning there and efforts wouldbe
madetohold electionsthere Mr Farook was
called fromforeigncountry Hewentonaplea-
suretnptoDallake Hegaveamterviewtothe
Telewisionand press stating thathe wantedto
serve the nation Hedidnotdo so andinstead
wentto aforeigncountry aftertwodays Ashe
came sohewentback Kashmirconundram
became more complicated Today police Is
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patroling in Kashmir valley and Lal Chowk for
the last four to five days Curfew has been
clampedthere Curfew hasnotbeenclampedto
check miltancy but to see that police may not
revoltorindulge in viclence Life has become
disruptedthrough outthe Kashmirvalley Police
tookuparmsandB S F peoplehadtostepback
Legal provisions are being defied there contmu-
ously Thereisjunglelawthere ShnRajesh Piiot
hadgonethere to restore normalcy? Whatdidhe
enwvisage for doing so? Was 1t his only dream
whichhehadrealisedthere? He hascome back
afterfurther detenorating the situation there |
would ke to know what does he intend to do
there He may please tell us as to what is his
planning, whatis hisintention whatway heis
going to adopt to solve the kashmir problem

Howdoesthe Govemmentwanttoimplementt

Afew days backafamous doctor, knownas
Guru, wasmurdered Miltants havendulgedin
wiolence more actively after Shn Farooq has left
forforeign country than they did earlier Lawis

beingwviolated openly

When Shn Rajesh Pilot came back from
his Kashmirwisit, he said he hadmet the youth
there Hesawdhetoldthemthatthe Government
believed in democracy anditwantedto resore
democracy Hesaid he would make effortsto

bnng peacethere

Youmay recall that when Pt , Jawaharlal
Nehruwas Pnme Mimister, he Keptant-national
elementsiodgedn jail Now the Govermnment
wantstobnngthe pre 1953 stuation Doesthe
Govemment wants that there 1s a separate
Prime Ministerthere aseparateflagisthere,a
separate constitution s there andinthe nemeof
autonomy the State 1s given the status of a
separate State ? Itis a reactionary and anti-
nationalplaninthe name of pre-1953 stuation
Iwouldlike towam the Minister thatnotonly the
people of Kashmir and Jammu butthe people
of the country would not accept it , Both the
Minister of state for Home and the Mimster of
Home Affairs should clear t Dr Shyama
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PrasadMukerjee sacrificed his ife for its unity
and said that there would notbe two Constitu-
tions, two flags and two Pnme Ministers inthe
somecountry The situation in Kashmiris quite
grave which can be guaged from the way the
B S F forces have been withdrawn, terronsts
have forced therways in mosques, they have
made them their hide-outs, they are attacking
B S F personnel, peoplehadbeenkilledonLal
chook and violence and arson arecausingworry
toentirenation Inthe present situation a Gov-
ernor ike Gagmohan shouldbe sentthere who
trnied to bring normalcy there Ifheis notsent,
then Kashmir problem cannotbe solved if Mr
Farooq 1s called for two days from a foreign
country andthen sentback The Home Ministry
hasbeen atotalfailure in tackiing this problem
and as such both the Minister of Home Affairs
andtheMinister of Statefor Home Affairs should
realise that a radical change Is required for
solvingtheproblem Thiscan happenonlyifthe
confidence ofthe peopleiswon and tcanooly
bedoneiftheB S F andotherforces arenot
demoralised in their service to the nation In
suchastuation peopiefromoutsidefight agamst
them in the name of human nghts and they
institute civil cases begain tothem Theyare
given nght to change that situation there
Suchsituationshould bechangedtotally These
forces should be givenfuliopportunity andnghts
totake any actonforthe secunty of Kashrmirand
Goverenment should extend its full support to
them They should neverbe demorahsed

Atthe same time I would like to subrmit that
whilke on one hand Kashmir problem s getting
grave, our HomeMimistry and Minister of Home
Affairs have completely failed in solving the
problem of infiltrates from Pakistan This infil-
trationfrom Pakistan hasbeencontinuing As
per statistics of our Government and Inteili-
gence Bureau of Indian Police and officers there
arenearly 17,000 Palustaniinfiltrates who have
come herewithvisa Though the penod of ther”
visais over, yel Govemment is unable tosend
them back to Pakistan afteridentifying them
The Home Minister and the officers of Home
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Mirustry has any nghtto stay inthe respective
offices after expressing such an inability? I
evenacouple of suchinfittratrors enter Amenca
or Israel or any other nation, they take strct
action, the entire nation nses and police be-
comes vigilant, many such examplescome to
hghtevery day butour Home Minister has made
this nation notjusta Dhamshala but a pingre pool
aswell People from bangladesh are coming
andthese people spreadinmanyplaces Their
names are registered inthe voterslists, they get
ctizenship nght, ration cards are alsossuadto
them They constitute a vote bank This Is
harmful to the interests of the nation These
people are notthree inlakhs in Calcutta, alone
butthey arethatthey arethe inBengalandeven
in Bombay where colonies Bangladeshi refu-
gees have come up Government had estab-
Ishedgood relations with Bangladesh, wewant
tomaintain good relahon s with all the countnes
butnot atthe costof ourownnation If any nation
takes such action againstanothernationthen
action should be taken to send Bangladeshi
refugees back ButourHome Minister, Home
Ministry Government of Bihar and Government
of Bengalaliare doing this anti-nationai work for
their petty vasterinterests and vote banks and
are encouraging Bangladeshirefugess {would
ke to submut that this is a fangerous

work  (Interruptions)
[Enghish]

SHRI SYED MASUDAL HOSSAIN
{Murshidabad) Sir, thisis highly objectionable

SHRIHANNANMOLLAH (Ulubena) Sir
heisblamingthe west ABewngal Government
inthe name of Bangladeshirefugees Herein
Delmany people arebeoingilitreated Alithis
isbecauseofB J P (Interruptions)

Sir, this should not go onrecord
MR DEPUTY SPEAKER Ifitisnbjection

able , | + «i remove it if the word usud 15
objectionable |willexamire andexpunget
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SHRISYED MASUDAL HOSSAIN The
han Member:s siatingthat the Govemments of
Bihar an Bengal are doing this intentional work
forvolabank, (interruptions)

SHRIGAMANMAL LODHA Iwouldhke
tosubmitthatthey are encroachingthere The
present situabon will have dangerous repercus-
sions This is not aquestion of oneindmwidual |
wouytks kketo sunmit that Government should
formulate a clear pohcy with regard to
Bangladeshirefugges Sotheywantthatlakhs
or crores of people come here from across
Bangladesh? Populahon s already aproblem
here, our resources are hmited, tis clearthat t
15 notjushified to keep them here msuchalarge
number Itisvery hardtogetcitizenship nghts
m other countnes If some one wants to visit
Amenca andneeds avisa, hehastotacecross
examination to a greatextent Even afterthat
visa s give and that too for abmtted penod At
the expere of that penod, he person hastocome
back. Midkons of people from Bangladesh are
comng to ths country and no action s being to
gsend them back The braked wires used to
controi the rally of patnots here arenotusedto
check the entry of Bangiadeshi people There-
fore, | submit that the hon Minister of Home
Affairs may clarify it and if he exercises and
shght laxity on the question of defense of the
nahon, then | would submit that ir dangerousto
thenahon

Another quesbon winch s concernedwith
it1s very important Apart from Bangladesh,
temronsicamps are orgaresedin ali other estemn
states namely, Nagaland and Tnpura, which
are situated esther on Bangladesh border or
Burma barder Inthese camps training 1s 1m-
parediothem Afterbemngtrainedtheseterror-
1sts induige n insurgency In the course of
agnahon by ULFA, the workers of this
organisation received training and then killed
Assumes Simiarly, nother 5-8eastem States
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training ts given to terronsts and weapons are
alsogventothemwhoresortioviclencenthese
States Thosewhoareinduligedin such activi-
tes in Bangladesh have beenindentified. But
ourHome Mristers notwomed at ail. He s only
concerned with thefact that we should notbe
allowedto hold rally at Boat Club Hes wormned
that BJP should nothold rally n Calcutta Hers
worned over any opposition party which gains
ground and gets massive public support buthe
s notwomed aboutthenation's secunty

Iwouid bke to submt that thisis the reason
thatmanybombblasts have occurmed in Bombay
and Caicutta, tonnes of explosives has been
brought here from outside andtraitors blasted
bombs in Bombay at 12-13 places onthe 12
thousands of peopleto meetunbmely death and
worth lakhs of rupees was destroyed Explo-
sives were brought from Dubai or other
places The mabbermwinchthese lasitshave
been made 1s the indicahon that hon Home
Minister will have take some stem steps

Themcdents ol Bombay and Calcutia are
notisolated ones. ltmay be Memons or Rasheed
Khan, alithese people have polibcal imks and
polincal interests andbecause of that, theres
cncrmunalisation of polits, it 1s the duty of the
Minustry of Home Aftawrs totake strgent achon
agamstit mwmmm
whuch s Consideredio be animpartial newspa-
per, while reportng on 21stMarch, 1993 about
Caloutta and Bombay bamb blasts, sad-

[Enghsh

CPi(M) papers weresezedfrom . *Salla
don admuts fundmng CPHM)
[Transiation]

Onthesamedayi e on21 3.93,thena-
tional Hearaldreported

‘Notrecorded
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[Enghsh] great influence over the Government of

Huge funds admitted to be given to
CPI(M)”

MR DEPUTY SPEAKER Nameswilinot
goonrecord

[Translation]

SHRI GUMAN MAL, LODHA Sir
cnminalisationis going on

[English)

MR DEPUTY SPEAKER Mr Lodha, you
are depending upon the news temwhich ap-
pearedinthe newspapers Doyouauthentcate
thatstatement?

({Translation]

SHRI GUMAN MAL LODHA This
criminahsation

TheMaxistParty (Inferruptons)

SHRISYEDMASUDAL HOSSAIN Sir, 1
haveinformationthatthe incidentthattookplace
incaicuttawasalso fundedby * (Interruptions)

SHRIGUMAN MAL LODHA itisthe duty
ofthe Ministry of Home Atfairs to lookintoitto
findoutthe reality aboutwhatsortof relations are
these and with whom and what sort of
cnminalisation of politictans took place and
appnsethe Houseaboutt The Muustryhasthe
intelhigence Bureau and all sorts of resources
butithas notbeen contradicted Iwouldiketo
submitthat Bombay-and Caicutta bomb blasts
created such asituation mthe country that we
have to think about it The Ministry of Home
Affairs hasfailedbadly in regardto the security
ofthe country Itis notanissue relatedtoany”
partyorthe State | have stated about Bikarand
West Bengal Dubaibasedsmugglerdonhasa

Maharashtraandinfact, heis rulingthe State

It 1s saud that the this smuggler has links in
Calcuttaalso HehasalsorelationswithMemon
brothers in Bombay and explosives worth bil-
konsof rupees weresent fromthere notoncebut
manytimes After supply of explosives tmeand
againits planning hasbeenmadebut | would not
like to go into it When my colleague Shri
Kapase will give details about Bombay incident,
hewlitellt itisasignal ofdangerandweshould
think aboutttus ganger Ifwe don tunderstand
thegravity of the situation intime Bombay and
Calcutta incidents may be repeated in other
partsofthecountry Therefore ttisthedutyofthe
Ministry of Home Affairs totake action against
trators and differentiate astowho s atratorand
whoisapatniot Butinrealitywhathappensis
thatthe conductofthe Stateis totally contradic-
torynsomerespects Thehon Memberofthe
House Shn Vinay Katharwas arrestednotonce
ortwicebutseveraltimes Earlier whenhewas
arrested onthe charges of participatingin the
incident of 6th December, the magistrate re-
leased him honorably andrespectfully andwhen
he reached home, after sometimes warrant
were issued against um under the National
Secunty Act Theaccusedofthe Bombayand
Calcutta incidents are roarnng about openly i
Dharmtalla on the roads of Calcutta and in
Dhawrangi Lane, but Shn Vinay Katihar has
beenarestedagamunderthe Natonal Secunty
Act and the advisory Council of High Court
exammedtand afterthat, the Advisory Councit
saidthathe was notinvolved in any crime and
heshouldbe releasedandhewas releasedafter
twomonths Afterdecision ofthe Judges of High
Coun, thesituatonsthat Goonda Actis being
usedagamstthel ;n Memberofthis House Is
thedefmionof the SoondaActisthataMember
representinbig 25iakhs people electedtothis
House is prosecuted by the Home Ministry
underthe Goonda Act?

Sir, Iwouldbketo know as tohow long this
tacistmethods willbe used? is there dernocracy

*Notrecorded.
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mthiscountry? Itis Nadirshatwthat Goonda Act
1s being used to suppress the opponents of the
Govemmentinthis country Such practicewas
commondunng Brtishpenod Dunng the Brit-
1shempire, weanngawhite cap dunng aproces-
sionwasnotallowedandwhenapersonworea
white cap in aprocession, Govemment banned
tundersection 144 andwhensuchacasewent
to the Privy Council, it removed the ban on
weanng of white cap (/nterruoptions) Pnvy
councilsaid that the Government may be over-
thrown, but the law will have to be upheld
Section 144 cannot be applied on weanng a
whitecap The Chief Commussioner of police,
Calcutta banned the rally of BJP under section
144 thatthe ncidentof 6th Decembercannotbe
referredto and no speechcanbegivenandno
assembly allowed Iwouldiketothankthe judge
of Calcutta High Courtthathe removedthe ban
on the rally in the same manner as the Pnvy
Council had removed ban onweanng awhite
cap Calcutta High Court gave penmission for
ByP rallythere Article 19 of the Constitution
provides nghttospeech andthatcannotbetaken
away Rallywasorganisedthere Permissionto
hoid rallywas givenat8p m andnextdayat2
p m 11/21akhpeople assembled andsuch an
unprecedented rallyin Calcutta was asymbol
thatthe people of India cannottolerate attack on
democracy (Innferrupbos)

(Engiish)

SHRI NIRMAL KANTI CHATTERJEE
(DumDow) Weatndeby High Courtjudgment,
butm UP youdonotabide by the Supreme Court
directions Thatisthe difference

SHRAIGUMANMALLODHA Doyouknow
that Shn Namboodaripad was punishedforcon-
temptof courtby the Supreme Court? Doyou
know that’? Was thatan actof abiding by the court
judgment?

MR DEPUTY SPEAKER You putforth
your own views, you nead not answer them
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[Transiation]

SHRI GUMAN MAL LODHA A case of
contempt of Court was filed against Shn
Namboodaripad

(Enghsh)

SHRIRUPCHAND PAL Wouldheelabo-
rate what was thessueinvolved?

MR DEPUTY SPEAKER Hels notyleld-

ng
(Interruptions)

[Transiation]

SHRIGUMANMAL LODHA Hesaidthat
hehasnofathinjudiciary Atthattime hewas
the Chief Minister of Kerala andthe Secretary
of the Communmist Party of india Even after
bemgprosecutedby the Supreme Court, hewas
not asked to resign and resignation is de
mandedfrom Shn Kalyan Singh whose only
fault wasthathe refusedto orderfinng 1sthere
anyfaultinit? (Interruptions)

Iwould ke to submit thatit has been said
thatkalyan Singh had not abided by the orders
ofthe Court Kalyan Singhhadclearly givenin
writing that he would not order to openfire A
person s freetotake anytypeof acton Even
today, he says thatthe officers are notrespon
sible forwhatever has been done by hum Soif
anpersonistobe arrested and detatnedforitthat
should be Kalyan| Singh Only Kalyan Singh
canspeakinsuch aclearterms His sacrifice
was for upholding his pnnciples

Hesaidthatthe will notbelie the hops of the
peopleand hewilltryto fulhiithem, and he mfact
fulfilled all such hopes of thepaople Butwhatis
thesituation today they have two different scales
tojudge someocne

Hum Aah Bhi Bharate Ham To Ho Jaste
Ham badnam Who Qati Biv Karte Hain T0
CharchanahinHota
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Mr Deputy Speaker, Sir, | have told you
aboutfourdecisionstakeninCalcutta Asthere
15 paucity of rme, Uma j will throw some hight
onit | would like to draw the attention of the
Miruster of Home Affairs towards Article 356 of
the Constitubon Theissue of Center-Staterela-
tions s averysenousone Thisisabove party
polices as it may sometime happen withcom-
munist party as well as janata Dal BJP and
Clongress too 1 would like to state that by
makng rackcal changes in Article 356, the mis-
use of this Article should be stopped The
Govemment's power in this regard shouldbe
curtaiied

[Enghsh}

It requires aradical change forcurtaiing
the powers of the Govemment, Which are arbs-

trary
[Transiahon]

Sir, after decision given by the court in
respectofMadhya Pradesh, itis clearthat how
the Government is misusing this power Today
this 28thof Apnlandanannouncementregarding
holdingelectons in UP should have beenmade
bynowbecause it requires apenodof 35clear
days before the date of election Ifthe date of
holding eleckons s SthJune, the announcement
regarding holding election should have been
madebynowbutthetreasurybenches aresient
Inthe name of Uttar Pradesh they are rendered
shil as they do notwant toface the public The
Mirvster of Home Affairs should tell asto why an
announcement regarding elections s notbeing
made. Article 356 provides the President, rule
nthe State forapenod of 6 months, the penod
of skmonths mthes case ends on 5thJune Hfyou
do not make an announcement inthis regard
thentmeans thatthere will be noelectionson
theSthJune Similarly, no announcementre-
gardingelectionsin Rayasthan, Madhya Pradesh
and Himachai pradesh alsohas beenmade it
means that there will be no election in these
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Statestoo Mr Deputy Speaker, Sir the half of
thepopulation of India iveinthese States The
democratic nght of 35-40 crores of people have
beendeniedtothem The Sarkana Commussion
has repeatedly recommendedforachangein
the post ofthe Governorandtomaket indepen-
dent The Sarkana Commission had aiso said
thatbefore usingthe Article 356, the Govem-
mentshouldgiveachance ashowcausanotice
but no attention is being paid to these recom-
mendations

Mr Deputy Speaker, Sir, Dr Ambekarhad
initiated this Article 356 inthe Constitution and
at that time 1t was opposed by Shn Kamat,
Kunjru and Saxena But in response to this
opposition Dr Ambedkarhadcommented that
this Article wouldbe there asadeadong Butthe
fatherofthe Constituion couldnothave thought
evenin his dreamthatthe pious Constitution
would be misused like this for some on vested
interests He said that he had expected the
Article 356 of the Constitution to remain as a
dead letter

[Englsh]
Itwouldbe adead letter
[Transiation]

Butthis Article was misused 89times in
this way they murdered Ambedkar, the indian
Constitution as well as the democracy in the
country Youaretalkinghereinsuchamanner
Recentlythe President, Machya PradeshCon-
gresswassaying thatthere:s agroup of murder-
ersanda dacoits who kills peoplewhohadalso
killed Gandhip |wanttotell youthatitisclearly
wniteninthebookof Dr RamManoharLohiaand
justiwanttoquote Atthetimeofpartition Dr
RamManoharLohia had opposedtheidea of
partition durning a meeting of AICC and only
Gandhijihad supported hisviews He hadsaid
to divide nation and Mother India under two
nationtheory butinspite of all this all, the other
congressmen opposed him and passed this
resolution
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(Sh. Guman MalLocha) the rejection of the two nation theory. Gandhi

This book 16 htled * Guilty men of India's
partition’. Ha has clearly written in R that thase
Congressmen and Nehru, who thereafter be-
camethe Pnme Minsster, had remarkedihat this
idea of Lolua's 15 a useless one and thereisno
mdﬂmwm Atthattimethe
Calcutta was underfire duetotwo-nationtheary.

(Enghsh]
The great kiling of Calcutta
[Transiabon]

Atthat ime, our colleague who are sitting
have can very well tell as to what they were
saying. Lateronfearstncken, they saidthatitdd
nothave any meaning and we should rather go
fortwo-nationtheoty andthentheyacceptedthe
twonahontheorywhichledtopartiion. Dr Loha
has written itclearly sometimes | think that
why ourforefathers were notsostrong. Dueto
their weakness only some outsiders invaded
india He ment-ioned the names of Babar,
GhazruandGhon Aftermentioningthewrnames
he has written in this book-

[Enghsh)

“Inhke manner Hindus and Mushkms would
commonly recognize in such as Ghazni, Ghon
and Berber marauders and mvading Barbar-
ians "

[ Transiaton)

The word ‘invading Barbearian ‘has been
usedbyDr Lohvaandihave gotthisbookissued
fromthelibrary He hassaidthathefesis sory
that ourcoward generation hadaccepted itand
now iquote

|Enghsh)

“when Lohia opposedpartition, Nehruwas
enragedsays Lohia thus ‘| had made a pointfor

endorsed twhich made Nehruthrowafit. Tohim
this continued harping of Hindu and Muslim
beingbrothers

[Transiation]

| would ask my fellow congressman to
checkthewnote

[Enghsh]

orone nation - appearedianastic as also
contnuation of debatewithMr. imnah  The draft
resolution contained no reference to rejechon of
twon. « ontheory or chenshing undivided map
of India ®

MR DEPUTY SPEAKER:Mr. Lodha, the
time allotted for BJP 15 one hour twenty five
mnutes. There are already fournames.

SHRIGUMANMAL LODHA Iwilinottake
more than two minutes

MR.DEPUTY SPEAKER. Youaredeny-
ing the opportunity to your own brothers.

SHRIGUMAN MAL LODHA: | quote:

“Whena Hinduis notcuttvated in the sad
lessons of lustory, abaffledrage overtakes him
atthesight....anothertaith.”

[Transiaton)

Dr. Lotua has written that there is acontro-
versy about the disputed structure of Babn
Masyd.... (interruptions) Dr. Lohiasaidthatwhy
ourfore fathers were soweakwhen i met Patel
and asked himtotalkto.Jinnah with a lathi—

[Engheh}

“Lohia puts it Patel also told us that he
henceforthwouldtakto.Jinnha with alathiupon
which | reminded him that he had a year earker
promised to talk 1o him with a sword.”
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If you gothrtough it you will findthat | have
already quoted from Mr Gadgil's Book, who
was a Minister and the father ¢f the present
Gadgl, he has clearly written that the ideas of
thatpenod are not acceptable atpresent Tnday
it 1s said that a mosque will not be built at the
place of Garbhgrih n Ayodhya 1would hketo
recite afew lines of apoet —

“Bhadra Purushomaaf Kamahaimen
bhashabhadesh AbNahnsahpayega
tustikaran yeh hind desh Babn ke
malkbe mien marethedocharhi, Raon
masjd ke neeche datan hogi con-
gress *

[English)

SHRIANILBASU (Arambagh) Youhave
circulated the staternent outside the House

Textof Cut Motions

[English)

SHRISUBRATAMUKHERJEE (Raigan)
Ibeg tomove —

“That the demandunder the Head Ministry
of Home Affairs be reducedtoRe 1~

/Failure to enrollthe names of the Inchan
Citizens whose names were deletedfromthe
voters ksts onthe plea of being Bangladeshis
(1)

/Failuretostop atrocibes committed by the
BSF personnel on the peaple of the barder
distnicts of the country /(2)

[Failure to protect the Bangal speaking
People in Delthiwho arebeinge discnminations

inthe name of Bangladeshis/(3)

{Failure to restructure Centre State rela-
tions for strengthening the federal structure of
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the country /(4)

/Failuretocheckcommunalclashes inthe
Country /(5)

“Thatthe demand underthe Head Polica be
reducedtoRe 1"

[Faduretoconstructproperfencingtocheck «
infiliration from Indo—Bangladesh broader /
(1

SHRI SOMANTJH CHATTERJEE
(Bolpur) 1begtomove —

“Thatthe demand md.ermeHsacermy
of Home Affairs be reducedtoRe 1"

/Fanlureto protect Babn Masjid inspire of
the clear assurances given by the Pnme Minis-
ter and us commitment to the Nation /(41)

/Failure to prevent construction of make-
shifttemple atthe site of Babn Masjid /(42)

{Failure to take necessary steps in the
contextof recommendations of the Report of the
Sarkana Commission, to provide foradequate
financial resources to the States /(43)

“Thatthe demand underthe Head Minustry
of Home Affairs be reducedtoRe 1"

[Failure totake firm measures agamnstthe
propagators of communal ideologees inthe coun-
try /(50)

[Failureto effectivelyimplementthe ban on
communal organizations /(51)

/Failure to protect the Bengah speaking
Indian ctizens who have settied in or around
Delhiand prevent their wrongful harassment
andewvichon /(52)

[Failure not to preventthe eviction of Lin-
guisticminoritieswiz Tamils Tellugus, Bihans,
Bengalis, etc , dunng the communalflareupin
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Bombay /(53)

‘Thatthe demand underthe Head Ministry
of Home Aftairs be reducedto Re 1"

/Failureto enact alawto prevent gommu-
nalforces from exploting the poliical and elec-
toralprocess inthe country (60)

/Failureto accept the constructive recom-
mendations of the Sarkana Commission to
improve the Center—State relations /(61)

“Thatthedemand under the Head Ministry
of the Home Affairs be reducedby Rs 100

/Needtofurtherstrengthenthe secunty and
inteligence agenciesinorderto decisively meet
the challenge of the disintegrating and
destabilising forces in the country /(63)

SHRIRUPCHAND PAL (Hooghly) Ibeg
to move -

“Thatthe demandunderthe Head Ministry
of Home Affairs be reducedtoRe 1"

/ Failureto protect Babn Maspdin spite of
the clear assurances given by the Pnme Minis-
terand hiscommitment to the Nation /(54)

/Failureto preventconstruction of amake-
shifttemple atthe size of Babn Masjid /{55)

/ Failure to take necessary steps in the
contextofthe recommendations ofthe Reportof
thelandlords andupper—castes andlandowng
people /(56)

Thatthe demandunder the Head Ministry
of Home Affaurs be reducedtoRe 1"

/Failure to protectthe interest of the tnbal
people and weaker sections from the attack of
thelandlords andupper—casterandlandowing
paople /(57)
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/ Failure to protect the Bengah speaking
Indian citizens residing in Delhi from police
harassment in the name of identfication
Bangladeshis /(58)

/ Failure to protect the interests of the
hnguistic minonties inthe country /(59)

SHRIMATI GEETA MUKHERJEE
(Panskure) Ibegtomove —

*“Thatthe demand underthe Head Ministry
of Home Affairs be reduced By Rs 100

/Needto preventillegal infitration of for-
eign nationals across the border /(64)

SHRIRAM VILAS PASWAN (Rosera) |
begtomove —

“Thatthe demand underthe Head Ministry
of Home Affairs be reducedtoRe 1~

/Failure to enact a suitable legislation to
preventcommunalforces from explotting the
political and electoral précess in the country /
(65)

/Failure to accept the constructive recom-
mendations of Sarkana Commission to im-
prove Center— State relations /(66)

/ Failure to take effective measures to
check propagation of communal ideclogies in
the country /(67)

/Falureto check unabated atrocrhes per-
petratedonthe SC/ST communrhes and pecple
belonging tothe weaker sectons of the society
inthe country /(69)

/Failure to reserve the Rarmjanmbhoor
dispute peacefully and armably /(70)

“Thatthe demand underthe Head Ministry
of Home Affairs be reducedbyRs 100"

/Needto strengthen the intelhigence and
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secunty organizations to meet the challenges

posedbythe divisive forces engaged indisinte-
gratingthecountry /(71)

/Needtotake effective stepstopreventthe
growing custodial deaths in vanous parts of the
country /(72)

/Needtotake effective stepstoidentiythe
foreign nationals overstaying in the country
without valid visas and to deport them to their
country /(74)

SHRIMOHAN SINGH (Deoria) |begto
move'—

“Thatthe demand underthe Head Ministry
of Home Affairs be reducedtoRe 1"

/ Failure to take effective measures to
check propagation of communalideologies in
the country /(75)

/Failuretoeffectively mplementbanonthe
communal organizations in the country (76)

/ Failure to enacta suitable legislation to
prevent communal forces from explodingthe
poliical and electoral processinthe country /
(77)

/Failure to accept the constructive recom-
mendations of Sarkana communibes andpeople
belonging to the weaker sections of society /
(79)

{Failuretosolve the Ram Jananmabhoom:

Babn Masjyid dispute peacefully and amicably
/(80)

/Failure to bring outa political solutionto
the Jammu and Kashmir problemn /(81)

/ Failure to prevent demolition of Babn
Mas;hid at Ayodhya on 6 December, 1992/(82

/Failure to prevent the eruption of commu-
nal riots in the country particularly in Bombay
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resulting in the heavy loss of ife and property
/(83)

“Thatthe demand underthe HeadMinistry
of Home Affairs be reducedby Rs 100"

/Needtoprowide better hygienic conditions
and medical care to the pnsoners lodged in
varnous jails inthe country /(90)

/Needto effectively check the illegal mi-
grationof people intothe country fromthe neagh-
bonngcountries /(91)

/Needtotake sutable effectmeasuresto
cheek the growing smuggling activities atthe
Indo—Pakborder /(92)

/Needtotake dutiable effective measures
tocheckpolice brutalihes and use of third degree
methods to obtain confession from the sus-

pects /(83)

/ Need to strength the Intelligence and
Secunty Organizations tomeetthe Challenges
posedby the decisive forces engaged indisin-
tegratingthe country /(94)

/Needtotake effective stepstopreventthe
growmng custodial deaths invanous parts of the
country /(95)

/Needtotake effective stepstoidentifythe
foreign nationals overstaying in the county with-
outvalidvisas andto deportthem to the country
oftheirongmn /(96)

PROF MALINI BHATTACHARYA
(Jadavpur) libegtomove —

“Thatthe demand under the Head Ministry
of Home Affairs be reducedtoRe 1’

/ Fallure tocheck the nse inthe attocities
againstwomen /(84)

/Failuretobnngtobookthe culpnts ofthe
1984 nots in Delhi /(85)
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“Thatthe demandunderthe head Ministry
of Home Affairs be reducedbyRs 100"

/Needto checkcnmenaksation of politics
197)

/Needtogive speedy rebef and rehabilita-
tion to victims of 1993 riots, /(98)

/Needto preventharassment of Bengah
speaking Indian citizens settted in Deltw /(99)

/Needto prevent ntemnationaltraffic ingin
children /('01)

/Needtoimprovelawand ordersituationn
Delhi /(102)

PROD RASA SINGHRAWAT (Ajmeer)
Ibegtomove —

“Thatthe demandunderthe Head Ministry
of Home Affairs be reducedtoRe 1"

/Failure to curbthe growsng anti - national
tendencies of regionalism, terronsm, provin-
ciahsm nexalism, and inguistic chauvinismmn
the country /(105)

! Failure to take effective steps to check
increasing terronsm, communalism andsepa-
ratism 9n the country particularly in Kashmir
1{106)

/ Failure to allow construction of Shree
Ram Temple atthe presentstewhichisthe seat
of Ramlala, by RamJanm Bhoomi Trust after
arnving at an amicable solution of Ayodhya
dispute andto constructthe Masyd outside the
PancheKosi Pankrama./(107)

/Failure to It the illegal ban on the nation-
alist organizations suchasR 8.5, Vishwa
Hindu Panshad and Bajrang Dal /(108)

/Faduretodentify and deport Pakistarwand
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Bangladeshtinfiltrators and remove theirnames
fromthe voterslist (109)-

{ Failure to install popular Governments
after holding general election in the States of
Uttar Predesh, Rajastan, Himachall Pradesh
andMadhya Predesh /(110)

/Fallure to strengthen the intemal secunty
andtomprove overall law and order situation in
thecountry /(111)

/ Fallure to check smugglng, infiltration
andterronstactivites in'Rajastan on Indo-Pak
borderbuconstructingbarbed - wire fencing /

(112)
[Transiation)

KUMARIMAMATA BANERJEE (Calcutta
South) Mr Deputy Speaker, Sir,lam grateful
toyoufor giving me anopportunitytospeak 1nse
tosupport the demands forgrants ofthe Mirustry
of Home Affairs

Indias acountry where the people of every
caste, rehgion and belief reside, thatis why the
greatsmnger, LataMangeshkarhas sungasong
that

Ae mere vatan ke logo, Zara abkh main
bhario par, Jo shahid hue hain unki, zara yad
karocurbani Thatis whyinnercountry, equal
tights have been grantedto all people whether
they are Hindu, Mushm, Sikh or Chnstian

Mr Deputy Speaker, Sir, Home Ministry
1s animportant Ministry which is responsible for
thesacuntyof the country liwouldbke tosupport
the demandfortgrants of the Minisiry but{ would
also like to say that It should work efficiently
After the demolition of the Babn Masjid , the
situation has taken asenous turn all over the
country and the incidents of communal nots
bombblasts and plane—hiackings havetaken
ptace which have shaken the peopie's conf!
dence TheHomeMinistry saysthatthelawand
orderis astate subject anditcannotdoanything
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Underthe prevaing crcumstances in the coun-
try, the Home Ministry cannot remain a silent
spectator Itisnecessarytobemoraeffectiveto
deal with the danger looming large over the
country |would like to support the provision
made i the Budget for modemzation of police
force but would also ke to say that more allo-
cahon shouldbe madeforthis purpose sothat
communal nots could be checked
effectively Umay and myself have witnessed
communall nots in-Caluctta Such nots have
taken place alloverthe foundry Innot-affected
areas ordinary person can go but police men
cannot gothere because they have only lathies
ntherr hands whereas the cnminals have most
sophsticated weapons ke AK-56, AK- 37 and
AK-47 nfles Duetonon-avaiabiity of modem
weapons, police force cannot check nots effec-
tively

[Enghsh}
Iwanttocongratulate the Arm

The Army has played an effective role
dunngthe communal nots which out police force
could notplay because it is not well equipped
Therefore the modemization of pokiceforces
very essential and it should be fully equipped
withmodem egqupment's

Mr Deputy Speaker, Sir, lamamemberof
the Standing Commuttee of the Home Ministry
where | have raised amatter thatthe fundworth
Rs 139 50lakh was releasedtoWest Bengal
Govemmentforthe year 1991-92butthe utihza-
tion ofthatfundis il The Home ministry should
ensurethatthe tund releasedbythecenter does
notremainunutiised Sofarasthe questionof
law and order s concemed, it is notenoughto
say that 1t s a state subject More allocation
should be made forpolice force andbesides that
it should also be seen whether the funds re-
leasadby thecenter are properly ubzed ornot
Whytis notbeing utlized? Andforwhat purpose
1l1s being spent? It 1s also importantto ensure
thatthe policeforce work impartially
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(PROF MALINIBATTACHARYAnthe
Char)

Madam, Iwouldiike to say onemorething
aboutbombblasts Themcidents of bombblasts
havetaken places at Bombay and Calcutta If
there 1s Pakistan's involvement in Bombay
bomb blasts, why our Home Ministry has not
taken stnct action If any country poses any
threat it ourcountry, itis ourdutyto take action
againstit Palustan may notthink thatwe are
weak Indiawas neverweakand twill neverbe
weak |f Pakistan s abettingterronsm i India,
we shouldtake actionagainstit Iwouldliketo
sayonethingabout Calcuttabombbiastalso As
the CPlhas raisedthe matter of Bombay bomb
blast | would like to raise the matter of Calcutta
Bombblasts Morethanhundredpersonswere
killed in Calcutta bomb blasts The State
Govemment s conducting inquiry into itbut the
voicy has been ra.sed against local Govem-
ment andsome political parties ifthe Govem-
ment allows the pecple connected withthese
incidents, to conduct nguiry them, therewilibe
no outcome Therefore, an impartal inquiry
should be conductedintot sothatstnctaction
could be taken against any person who is in-
volved init imespective of his party affilation
Culprits have been arrested but | donotwantto
mentontheirnames here because they are not
membersofthe House, butl would defintely say
thattherr passports and Bankaccounts should
beseized Ifitis donethe Government wili get
clue as towho was involvedinthe conspiracy
The Central Govemmenthave conductedan
inquiry into Bombay bomb blast but it has not
donesoincaseof Calcutia |havenothingtoway
agamnst Home Ministry But it is my submission
thatthere should not be any discnmnationand
hke Bombay blasts, inguiry should also be
conducted into Calcuttabombblasts Thereis
noquestion ot relationshipand ifapolitical party
should have any relationship with criminals |
wouldlay emphasis on it that if apolical party
has any relationship with any anti - social ele-
ment, sinngent achon should be taken aganst
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him Thehon Home Minister s presentinthe
House andlwouild ke to requesthimtoconduot
an impartial inquiry into it If my demand 1s
wrong, actionshouldbetaken againstmeand if
1tis justihed, justice shouldbe done Wewant
onlyjusticefromyou Recently Rs 35lakhhas
been releasedfrom Prime Minister’s Rekeffund
butitis not known where thatmoney has gone
andwhetherithas reachedthere ornot Iwould
hke to know as to whom that money has been
paid? If tis still with the Central Government, it
should immediately be released to West Ben-

gal

1 would hike to make submission about
infitraton We have good relation with
Bangladesh, thatiswhy our Govemmenthave
handed over ‘Teen Bigha'to Bangladesh But
the lakhs of Bangladeshe migrants have come
to India which 1s a big burden on our country
Therefore, the Government should settle this
issue with Bangladesh Govemment sothatthe
migrants couldbe sentback respectfully totheir
country The migrants comingfrom acrossthe
border are used for political gains They are
issuedfakerationcards Afterfulfilingpoltical
objectivesthey arednvenaway Therefore, the
Govemmentshould seas to howthey couldbe
sentbackrespectfully | knowthateariermal-
treatment was meted out to Bangladeshi mi-
grants and they were driven away from they
country like animals

They were driven away from here like
animais which | don'tthinkis proper many way
Ourcountry has been following the pnnciple of
humanism, therefore, we shouldlook uponev-
erything from humanitanan point of iew

| wouldalso like tomention onemore thing
which | have not referred to everbefore The
police behawvior | recovered, was very unfortu-
nate, however | would notlike to mention name
of any individual | have notbeet able to get
justice from the Ministry of Home Affairs till
today and that 1s why Ii would hke to make
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referencetoaspecificincident inthis ragard If
|wantto get aworkdoneinsome Government
office, | may receive an indifferent atitude and
maybeashedtocomelater Buttherelssome
musconception inthis regard which | would hke
toclearand | would ke whatever | sayinthis
regard to go recorded A deaf and dumb girl
cametomeon 7thJanuary, she hadbeenraped

She couldnerther speak properly norhear With
regardtothatcase | soughtan appointmentwith
the Chief Mirusterfromhis P AHe assuredme
ofanappointmentwith imithecoulees Atthat
time | was aMinuster inthe Union Cabinet |said
thattwouldbetterf got an appontmentwiththe
Chief Minister, but it was not possible | would
like totalkto his Secretary

[Enghsh]

SHRI ANIL BASU (Arambagh) Lether
concentrate onthe Demands for grants

KUMARI MAMATA BANERGEE Why
areyou afraid?

[Translation)

There afterwhen |wentthere, |couldhave
beentaken into custody orsenttojail, there s
nothingnewaboutit EveryMemberhasgotthe
privilegeto meetthe ChuefMinister Buttheway
| was treated, was very shameful Iwasputin
underthe custody of some special police offic-
ersandbeatenuphasbythem Thereafteriwas
takeninapolice van and pushed out mercilessly
atmidnight Isitjustfiedtotreatan MP inthis
manner? Despite all this, | farledto getjustice
Iltthisisthebehaourwiththehon Members, it
canbewellimagmedwhat hardshipsthe com-
mon people would havebeenfacing | did not
wanttoreveal the matterimmediately because
Iwas wartingfor anappropnate opportunity in
the ightofwhat happenedto me, | wouldlike to
askwhether!amacnminal Whylwashanded
overtosomespecial officers, beatenandpushed
out at mdnight? Why | was taken in police van
pnortoit? lcanneverforgetthis incidentinmy
Ife andwhenever | getan appropriate opportu-
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nity, | would take revenge of 1t i would not sit
peacefully tilithen

[English]

SHRIANILBASU Itis mostunfortunate
shewas removedfromthe Cabinetminstership
by the Pnme Minister himself

[Transiation}

KUMARI MAMATA BANERJEE The
hhion Member us well aware-of the incident
Now |wouldhketosaysomethung with regard
to atrocities being committed onwomen in this
countruy (/nterruptions) | would wam the
Goverrnment that such a treatment won't be
tolerated Everybody knowsthat!amnotatfault
since | was maltreatedthat s why lwould ke to
raise the 1ssue here inthe House

Mr Chaiman Sir, atrocties onwomenare
increasing these days— whether it i1s Bihar,
Tripura Bengal or any other State
(Interruption)s) Let meconclude first

[Englhsh)

SHRI SUDARSAN RAYCHAUDHURI
(Serampore) Itis not a fact that in spite of
repeated actions of atrocities in Tripura, the
CPIM has never asked for promuigation of
President s rule Only when the Assembiy’s
tenure was over, the Govemorhasgotnoother
altemative Itis perciselyduetothe breakdown
of the constitutional machinery thatpresident s
rulewas promuigated Italwayshappens

[Translation]

KUMARI MAMATA BANERJEE Why
was President’s Rule imposedin Tnpura? The
hon Members canseethe record Objection
mauyb be raised if | am wrong everybody s
aware of the fact The hon Members them-
selves raisedthe matterinthe House They may
please remamberwhattheysadinthe House
afterelectonsweradeclared Thelawandorder
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situation had detenoratee in Tnpura after The
annourcementof elections The new Govem-
ment has already taken over | would hike to
congratulate the Chief Minister forthe efforts he
hasmade inthis connection Heassuredtobnng
the situation under control, however, he has
farledinthis regard, sofar The Chief Minister
ofthe State was himself shockedoverit About
35persons lost theirlives after elections were
heid, this situationis notgood Tnpuraisasmall
state A personwas murderedsobrutellythere
thattwas difficultto seethat Suchincidentsare
apartofifenourState Panchayat Elections
are about to commence and a candiglate has
been murderedwhile the other has been kid-
napped Therefore, |wouldiketosubmit tothe
hon Munisterof Home Affairs  (Interruptions)

[English)

MR CHAIRMAN MsMamataBaneree,
willyou kindly concentrate onthe Demands for
Grants?

SHRII P C CHACKO (Tnchur) Thisis
alsoarelated subjecct

KUMARIMAMATA BANERJEE Youare
inthe Chair You have to alllow me to speak

(Interruptions)

MR CHAIRMAN | am allowing you to
speak Please rememberthatwe arespeaking
onthe Budget (interruptions)

[Transtationi

Iwouldhketo submittother hon Minister
of Home Affairs thatincidents of a trocities aré
increasing there Incidents of brutal kilings
rape, molestation, eve teasing etc have be-
comemostfrequent About 3-4daysago, agir
studentwas passingthrough in Calcuttawhen
acidwas thrown on her, dietowhichshelother
sight In this manner, nsk to the hves of girl
students isalsoon theincrease Therefore, |
requesttotake aninihiative to formulate acom-
prehensive Action Plan with the assistance of



751 Demandsfor
Grants {Gen )
the state Govemnment

Madam, horror and terrorism, there in
Tnpura Thehon Mimsterhadpromisedtogive
astatement this regardinthe House, buthe has
notgven his statementsqfey, (intemuptions)

[Enghsh

SHRIANILBASU Madam, only yester-
day Shn Sontosh Mohan Dev, in a lecture at
Durgapur, saidthat Shn Joyt Basiis a nahonal
leader and he has il pnse for him

KUMARIMAMATABANERJEE Please
donotinterruptme Now, youdo notwantthe
resignation of Shn SontoshMohan Dev 1am
satsfiedthatthe hon Members are nowforget-
tingit Theyare notaskingforthe resignahon of
Shn SontoshMohanDev  (interruption)

[Transiaton]

Beswdes, | wouid alsolie to know categon-
cally the states where police force has been
giventrade umon nghts and also those where
they have not been grven trade union nghts and
alsothosewhere they have notbeen gventhe
same Itisveryessenbalforthe policeforceto
bempartial If awoman isphysically assautted
while in the police custody, she finds it difhcult
evpntolodge an FiRf she s notthe member of
anypoliticalparty whysitso? ititnotshameful?
The police 1s there to restore laws and order
Sttuation Thework relatersto developmentand
wefare ofthe society should be entrusted tot
If the police force acts at political consider-
atlons, the country cannot be saved from de-
struchon, itisveryessentalforthe admimstra-
tionto be impartial to save this country ifthe
objective of the polices 1s to fulfill polihcal
considerations, thewelfare of commonmasses
canneverbedone

SHRISYED MASUDALHUSSAIN We
havewntnessedimparbal working from 1875to
1977
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KUMARI MAMATA BANERJEE The
numberof persons killedfrom 197510 1977 was
only 100 whereas the number of those killed
from 1977 to 1993is abouttwothousand There
is no account as to how-many incidents of
atrocities on women took place and how many
persons died while 1s lock-up

Madam, a person named Rajam died n
lock-up n Tamil Nadu due to which the then
Chwef Ministerhadtoresign However, about81
persons deed in police lock up m our State, and
noachonhasbeentakensofar (interruptrons)

i mewantto say something, you people
knowhowtoopposeonly (Interruptions)

MR CHAIRMAN Letherspeak. Yourtum
will also come

KUMARI MAMATA BANERJEE They
don'twant thatthere shouldbe democracyinthe
country Theydon'twantthat people shouldiead
apéacefulife Inthe matter of law and order
situation, there should notbe an discnminaton
betweentwo States If myanyincidentoccursin
a State, the Ministry of Home Affairs has anght
tolooknto it

Isupportthe Budgetofthe Ministry of Home
affairs Atthe sometime, lwouldhketosaythat
the Mirsstry of Home Aftairs should not acttke
apuppet. Today cnminaltendency is Increasing
manumberofthe States Poliics has developed
arelationship withcnime The general public/
cannotsayanything The entire house shouid
take uptheissue Therearealarge numberof
people inthe rountrywho move withamms and
blast bombs openly One should inform the
authoribes, f one comes to know about any ant-
socialactvihes The Government shouldraise
the strength of the urgent taste force if itis
neadad

Withthese words | supportthe Budgetofthe
Ministry of Home Affairs | would kketosaythat
womenchildren and general pubhc of the coun-
try should be provided secunty so that the
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SHRI RAM VILAS PASWAN (Rosera) :
Madam Chairmnan, [risetooppose the Demands
for Grants of the ministry of Home Affairs. | feel
theteafterthe 6th Decemberincident, the Ministry
of Home Affairs, atleast, if not the Govemment
of India, has no moral rightly to come to this
House. | would not like to go into the details of
the 6th December incidentbecause it has been
discussed atlength manytimes nthis House.
Onthatday, the constitution of India andthe rule
of the law were violated. Today we may call
ourseives ‘Bhartiya’ with pride abroad butwe
cannotclaim ourseives secularthere.

One of my hon. friends, Shri Joshi ji jad
received aninvitation from Australia. But he did
notgothere because he was to speak on secu-
larism. He said, will he be able claimthere that
Indiaisasecularcountry? Today the pecple who
are iving abroad are leading their ives with fear.
Many pecplefeesl anguished when theycometo
known that tempies are being demolished in
foreign contries. Butwho is responsible forit?

Thefirstand formstsissue beforeusisthat
everybody is equal bafore law. Remember,
partiality i1 applicability of law spreads violence
in the country and the country disintegrates.
Today, | am afraid that the incidents that oc-
curredin Kashmirand Punjab after 6th Decem-
bermay take the countryto thatpathin next4-
Syears. The House mustconsideritaeriously.
To day, itseemsto methat we are nottakingit
szerously. itseemstomethattherearetwolype
of laws. Some pople are above the aliow and it
does notapplytothematall,

This House enacts laws. Today political
parties are beingtested. The peopie in political
parties are being puttotest. Today the Pariia-
mant and the judiciary are being puttotest.

LodhaSahebhad beenajudge. Hamade
some submiesions about Madhya Pradeeh to-
day-the judiciary has also been puttotest. We
halftosee ss towhat judgmentthe judiciarygive
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feelverydistressedwhenbannedorganizations
aregivenprotection openly by some State Gov-
emments. When the Central Government dis-
misses them, the judiciary terms it improper
andillegal. | don'twani to criticize the judiciary
astowhatis legalandwhatis notiegal. Ifeelthat
whatever the judiciary says, it says comect. Is
it not the duty of judiclary? Today there 1s a
question-mark before the judiciary. Should the
Government that safeguards banned organiza-
tions be dismissed oriiot? Should any organi-
zation or individual who violating the iaw derhol-
ighes a temple, a mosque or structure be pub-
lished ornot. The courtshould clarify .  poor
andgeneral pubjic get justice through Pariia-
mentary democracy, they will repose faith in
degocracy. Insuch a situation, the cut of vio-
lencewillneverspreadoutinthe country. Butthe
daythe judiciary becemes partial whetherinthe
name of religion or caste, it will create cut of
violence this country.

Today, the people discuss Kashmir issue.
When india became free Kashmir issue was
raised. The Muslims of Kashmir along with
Sheikh Abculishhwere in favor of remainingin
India. The people whowere the supporters of
Hindu Nationideology usecito say that Kashmir
willnotcontinue as a part of India. When India
became free Shelh-kh Abdulth saidthat Kash-
my was anintegral partof India. He wasimpns-
oned,

Todaythereis Punjabimbrogho. Taking
thelawits hands, the Govemmenthadsentarmy
intothe Golden Temple and orderedfiringif a
crimina! remained there. Akal Takht was de-
molished. Onthectherhand, some peopledothe
sameworkand move openty intha country and
call themselives patriots. There shoukdbe no
double standerd. Onthe one hand, the Govem-
mentsearches Meman Brothers. Butanother
personinciuding in similar activities is siting in
Bombay. He issues fatva'inthe name of Shiv
Sena. Why doesthe Govemment shiver by his
name? Why do not Shri Sharad Pawar, the
Prime Minisier and the Minister of Home Affairs
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utter Evan aword againstShivSena ShivSena
1s above the law The Govemment has not
spoken even a single word against Meman
Brothers who causedbloodshed pitting religion,
law and everythinginjeopardy Hasthe Gov-
emmentbecomedumb?

| hadraised an issue relatingto Shabana
Azami and Dileep Kumar in the House some
days ago On 23rd and on the occasion of
‘Pakistan Day’ Dileep Kumar, 8habana Azarm
andHangal, were presentin Bombay Ademand
was madetobantherrfiims |saidinthe Paria-
mentthat Ram Vials Paswan hadgonethereon
23rdonthe occasionof Pakistanday Ifanybody
hasthe courage, lethim demand achon aganst
um Waydoyounotnseyourvoiceaganst me?
ShnK R Narayanan, the Vice -preseident of
India had also gonethere Why don'tyou pros-
ecutehim?

lfthey havethe courage, they shouldmake
such a demand against Dr Murli Manojhar
Josy He took tea with us there Dr Josj had
gonetheretotaketeaon Palsstandayonthe 23rd
Marchandto establishrelationshup withthem
if somebody from their side establishes rela-
tonship, theressnoharm Butwhenagreatartst
ke Dilip Kumar does so, itis asinl wentthrough
a statement made by Shn Dilip Kumar that
appearedintheJanatafourdaysago Hewasm
tears when he said thathe was 71 and some
people are questioning hus patriotism only to
mahgnhim Thoughhedidnotgothere, isfims
are only to mahgn him Though he did notgo
there hisfirhs are bemgbannedeveryday On
the otherhand, no action s bengtaken aganst
a person who disturbs peace in Bombay and
dictates openly to perpetrate misdeeds He
boasts that he has removed the stigma Ifhe
really wants towas out the strings inhis style
the buriding m which we are sitting should be
demolished Theparkament Housewasalsonot
constructsd inourtimebutinpre-independence
dayand if it seems tobe a stigma, it shouldbe
demolished Since the House inwhichwe are
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sitting has notbeen notbuiitby us, butby the
Britishers, it becomes a stigma similarly, the
President’s House s also astigmaandall the
Buidings buiit before 1947 arestigmas Hence
theytooshouldbe demousued Allpecplebom
before 1947 arestigmas Hence they shouid
killed .

Why should they live? Only the new gen-
erationshouldive Everypost-independentthnig
shouid live and only new India should ive Our
Hon fned $hn Ghuman Lal Lodha wasusing
the word Bangladeshagamngandagain Whyto
say ‘Bangladeshis? it shouldalso be foundout
astowho arethe Pakistanis Everyforeigner
shouldbedentfiedsentbacktohis respective
country lfthe Govemment really wantstosend
themback all foreigners should be sentback
Moreover, people belongingto all parties should
bexdentfiedfromthusangle WhyBangladeshis
alone aresingle beingledout? Everyforeigner
1s afterallaforeigner Oneshouldnotlosehis
moral value justfor polibical gams The Govern-
mentshouidtake stepstodnveallforeigners out
ofthis country |willsupportt, butisitadvisable
to harass the Mushims alone in the name of

foreigners?

| would like to thank Shn Atal Bihan
Vajpayee whowas thefirst persontonse when
some hon Members of Parhament his party
said that themselves would go and dnive all
Bangladestis out of Dellw Hetoldthemthatit
was the duty of the Govemment and not theris
Onthe one hand, ttis said thatthere shouldbe
no poltics of votes and there should be no
appeasementpolicy Butiwouvidkketoknow as
towhois adopting the politics of appearment
TheB J P wantstoreachthe Red Fortthrough
the policy if appeasement, Dotheythingthatthe
Hindus of India are so foolish? While we taked
of Mandal Commussion and the 52 per cent
reserveation for backward classes, Oid any
Mushm oppose us? Did any Sikh or Chiristian
to oppose us? Qur crtics were thiose very
Hindus who had given all to peopletobudd the
temple These very Hindus will constructthe
temple TheirBigleaderMs UmaBhartwillgo



757  Demandsfor VAISAKHA8, 1915 (SAKA)

Granis (Gen )
toconstructthebuilding But ifthe people give
the slogan ofthe Mandal Commussion they will
beblamedbecausetheywill categoncally claim
that these persons are backward Therefore,
boththings cannotgotogether

ltthe question of nghts comesthere are 25
percentdowntrodden Adivasis Whois killing
them? Recently in the month of March three
Dalits belongingtothe Scheduled Casrieswere
shot dead in Badanvelu yn Karnataka It s
because they were going to enter a temple
People of our communituy are no less mad,
Theystruggletoenterintoatempleas ifitwas
the Pahament House Onthis Account three
persons were killed by police while taking a
protestdemonstration two days back on 26th at
Nanjangud, avillage 23 kilometres from Mysore
| wanted to raise this 1ssue during the Zero—
Hour,butthehon Speakeraskedmetoraiseit
tomorrw Moreover, tthe condition of other 10
personsissenous Whowerathepersonskilled”
Asmyhon colllegues from Maharshtramight
beknowing thatwhen a kotwal entendthe cam-
pus of thetempie to protect imsaeif from rains,
hewaskilled

Hewas kiolledbecause hewsa Dalt Who
15 killing them? Onthe one handthe slogan of
Hinduism s being given, onthe other hand, the
Hindus are being killed Whowerethekillersin
Kumbher? Werethey killedby Those werethe
Hindu who killed the downtrodden peoplethere
Iwould Itke to know whether thare was aMusim
oraHindu behindthe killings n Thunder? You
state up any incident Who was behind the
incidentin Mathura or the incident in Kanpur? |
hadgoneto atiahabadrecentlyand retumedthe
daybeforeyesterday Hadwenotgonethereon
the 28th March, a youth named Girsh Passi
would have been shown as killed in a police
encounter Hismothermadearequesttous.His
mother nameisvimladevi VimalaDewi's was
killed in aback police encounter Herfatherin
hand and brother - n - law wera killed in back
pokice encounrter Her another son, Ginsh
Passi's Yourbrother readsinB A Wnehwe
reacgedtgers early inthe moming, wecameto
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who belongedto Schedulted castes four days
ago Thepolicetookhim fromone pohce station
toanotherto know asto which SHOwas prepard
todotheact when Ireachedthere we learned
allthesethings Thereafter, |talkedtotheS S

Poverphone Iwouldnotiketorefertohisname

ShnShashiPrassad, M P and ShnBhagwan
Prasad,M L A hadaisocaccompaniedme Both
ofthenwenttotheS S P andaskedtumasto
whatwas this fun whywas he not releasing um

He said that he did not now anything i
told himto take whatever action he may like but
if he cnes to kill um in a police encounter, we
won'tleavethatplace Thereafter ltwas said
thathe wouldbesenttojail Whenwe retumed
fromameetingatKondaat 12p m twothousand
students surrounded us and told us that there
wasaplantokilitheyouthat 12p m andhehas
notbeensenttojl Formthe everyplacetalked
tothe Commussioneroverphone The Comimus-
sioner told me that he was not aware of it

Thereafter | talkedto His Excellency, the Gov-
ernor Shn Satya Narayan Reddy over phone
and appnsed him of these happenings | also
cautioned humthat # such incidents continueto
take place, | would raise my voice againstitin
the current session of Pariament, Thereafter,

heinterfered and we came to know thatthe boy
had been senttojail After your days be was
granted bail You may ask why the naxaiite
activibes are increasing Ifthe poorlose their
farth, the minonties lose their farth in the admin-

istrationthe emergence of Naxaltes is anatural

phenomenon, | know very wellhowthesebrave

peoplearewhogrvethesloganof HinduRashtra ?

Why do not they goto Punjab and Kashmirto
give the slogan of Hindu Rashtrathere? They

gwethesloganwherepeacesprevaiing Noth-

ing shouidbedonetobreak the lawandorder
situation The day ourconstitution will breakit
willbe aurdoom’sday It mustbe remembered

that bomb blast takes place not on any slum
clusters Bombblasttakes place atbusiness
centers hke Air India and also in prominent
business centers in Calcutta Once Isaidina
public meeting that the momentthe phrase ‘Ja:
Shn?Ram' s uttered, there will be bombblast



Demands for
780 Grants(Gen )
[Sh Ram Vilas Paswan]

if there bombs blast who will be its victims
Businessmen have not started realisingnow
They now acceptthatitis very senousthing A
very deplorable thing is taking place

Madam Chairman, | therefore, wouldike to
request that the laws and the constitution drafted
by Baba Ambedkar should continue The day
laws andthe constitution aresolatedthe rule of
law will cease to exist here andthen nobody will
remainsafehare it mustbe rememberedthatit
lawis distorted and injustice 1s made throughtt,
terronsmwill spread Itgave nsetoterronsm
in Punjab | have no heaitationto say thatthe
Sikhs have been subjectedto excesses ltthe
excessespreparedin November, 1984 orthat of
the Golden temple, excesses were committed
onthem TheMusiims are beingill- treated and
the action taken by the Govemnment has not
punished anyculpnt 90 persons werekilledin
pohcefinng Iwantto askas towhynotasingle
Mushmwaskilledin Bihar InBiharl warnedif
people come out onthe streetstoprolest against
the demolition of masyid the police should be
vigiiant enough to stave off any untowardinci-
dent ButinNagpur, the areawiuch ShriWasnik
represents, three women were put inside a
houseandiulied Suchthngswillhaveadverse
effects lfnoMushms saying anythingtoday, it
should notbe construed that they are scared
they logged therr protest till they felt that they
havesomenghtonthecountry Todaydtheyare
notsaynganything therr august s smouldenng
like a volcano and it mustbe rememberedthat
when a volcano erupts the roch atthe botiom
comes up onsurface andthe rocklying onthe
surface goesdown Itis a very dangerous situ-
aton |, therefore, would liketosay that people
belongingto all parties had sought permission
fromthe Govemmenttocelebratethe Ambedkar
anniversary onthe 14thonthe BoatClublawns
It 1s the Government which soulid have
celebrateedit Pt Nehnu'sbitthannversarywas
cbservedwith greatenthusiam andgiaety The
anmversaries of all other leaders were cel-
ebrated, But dunng Ambdkar anniversrywhich
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lastedforthree years, nothing substantially was

withB J P andtoldthat since the Govemment
hadnotpermittedthe B.J P , wetcowoukdnotbe
given permussion Moreover, Baba Sahebwas
compared with Bal Thackeray and ShnAdvan
{Interruphons)

|, therefore, would hke to state that the
Government’s policy 18 very dangerous
Moireover, | would hke to State that the country
doasnothave any threatfromanythingeise The
country will be endangered only when ts citi-
2zensare notgiven therrduehonour Thedaythe
people ofthe country lose thesrconfidence on the
country the country will dis-integrate Today
only ahandful of people of the country are ruiing
The Backward class people are 52 percentthe
Dalit Adivasis tnbals are 25 percentandthese
two categonestogethercompnse 77 percent
Theminonties are 16 percentthusthey account
foratotal of 93 percent. The remaming very ittle
percentage of pecple whobelongtohwghercastes
are posted in hugh postion

The rest of the people have their hold in
every sphereof lie andnowthey are feelkngthat
their supremacy1s decreasing

Sir tistrue thatin Bshar, ShnLoloo Prasad
and in Uttar Pradesh, Shn Kalyan Sing have
come to power but these are isolated cases
people like Jagannath Mishra, Narayan Dutt
Tewan, and Shukias, Joshl’s and other igh
castes have aiways remamnedinpower Pres-
ently, excapt Jayalalita, no other high caste
leader:sthe Chuef—Mmister Thatiswhythese
peopie are annoyed itistruethatif we demand
thatthe President and Vice—Presidert should
be among fromthe covercasies people the get
annoyed  (interruptions) Therefore, | would
like to submitthat Govermment should not follow
adusipolicy RajiviLKongowl Accordwas sgned
but why is Government not implementing It?
Uttar Pradesh 18 presently under President’s
rule We had implemented Mandal
Commission’acommenciabons butthe Kalyan
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27 percentreservationforthebackwardclasses
Now this state 15 under Central Rule Why s
Centre notimplementing Mandal Comrugsion
when Supreme Court has already given its
verdict? Why does not the Governmentenacta
law providence for 6 months purishment for
those officers who do not fill the reservartion
quotatnbal people? Government only sheds
crocodile tears on the phght of the poor the
Govemmentshould Give 10% reservationtoall
minonties in employment including Mushms
Until and unless people share power, there
cannot be the rule of the law There is lot of
difference between the Acts andfacts Lawand
realty aretwodifferentthings Ovf tersarequite
tactful andthey do astheywish Wedonothave
officers belongingtolowercastes wherethen
the poormay gettheirgnevances redressed A
person who is lowest in caster is the poorest
economically He has nerthera leaderinpolibcs
nor has any officerin administration The op-
pressor is hacking high status in the society
people from his community will become Pnme
Minister, they will remaininpowerandwill also
have the employment opportunities in hand
Howcanthenthe poor hopeto getjustce? Home
Mirustry has got aresponsibiity buttodaythere
snosuchthing as Home Minstry This Govemn-
mentis a headlees Government Itis workung
ke a puppet The Home Minister has got the
responsibility to protect hernghts of the Sched-
uled Castes, the minonties and the backward
classes Iiisthe responsibiity of this Mimistry
todefendthe constituhon But discnminatory
treatment s beingmeted outto SC/Sisefc Hfa
person of uppercaste dies, theniitis the Home
Ministry which takes care and if a person be-
longing 1o Scheduled Castes dies, agrantof Rs
2'akhisgiven and apersonbelongingtolower
castedies agrantof Rs 10,00015gwven Gov-
ernment s adopting dual polcy
e ]

Therefore, Mr Chairman Sw, 1 see the
dangerlarking nthecountry Thesiuationisif
asafety value of acookers we working The
cooker expiodesif values does not work prop-
erty inthe sameway, workers the downtrod-
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den, the tnbals, backward classes and people
belongingto minonties whowanttohive alfe of
dignity, would revolt, ifthey do not getopenings
Earlier generation might have tolerated injus-
tice butthe present generation wouldnottolerate
it The new generation may wait for food and
clothes for 10 yearsbutitis notgoingtolive a
Iife without dignity fora minute even The day
their self respectis hit, people would revoltin
every nook and comer of the country Govemn-
ment s encouraging such asituation Theen-
ermses of the country were there previously also
but why did the bombs did notblastthen? Who
pavedthewayforthesencidents? The ncidents
of 6th December have paved the way forterror-
ism The bullet of a gun does notdifferentiate
between castes and religrons Whethercomes
ntswayisfimshed Theretore Iwouldlikethe
Government totake this matter senously

Lastly, promotion of Indian languages is
alsothe responsibility of Home-Msnistry Pecple
have been staging Dhahran of many yearsin
frontofthe UPSC officetogetpermessiontotake
thewr examinabions m Inchan languages, notJust
in Hindi but in all the languages which are
included in the fight schedule of Constitution, 1
e Tamil, Telugu, Malayalam, Bangla, Punyab,
/assameesetc Butinourcountry only Engish
dominates Everythingss dominstedby English
culture and Enghsh language English s the
symbol of capitalism employmentetc Alithe
top posts would goto people who have stuched
English Class IV jobs wouldbe giventothose
whohave recenved theireducationm theirmother
ftongue, ifonlya handtulof persons would rulethe
country how a feeling of self-respect and
swadeshicanbenculacted? Oficial Language
Act has certain shoricommngs Govemment
should resolvetoamendnt

Mr Chasrman Sw |lamsurpnsedthatout
police force can control a really of 25 lake
people But the same police force could not
controlten persons because they hadnomnten-
tontodothat We remember ancoweaskedihe
Prme Minister whether he hadtold the Sadhus
tobuiidthetemple he replied th athe hadtold
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them todotheirduty Sowhatstherrduty? Their
duty isto build the temple

SHRISAIFUDDIN CHOUDHURI (Katwa)
Theyunderstand everything Mr Chawrman
Sir, Iwoulid ike to requestthe Home Ministry that
tshouidtake the responsibillity of secunty of the
backwardclassesandthe poorsenously Ifthis
responsibility s notfulfilled twouldbe of nouse
topass TheDemandstorGrantsof Budgetmay
got be passed but the Home Ministry cannot
fulfihits duty of defendingthe unity and integnity
ofthecountry Boththe Ministers are present
here Iwouldnotsayanythingtothem Butsince
lamthe representative of people |wouldhigh-
fight the problems of the peopie | strongly
oppose the Demands of the Home Ministry lam
alsoamemberofthe Standing Committee ofthe
Home Ministry | request that people of all
rehgions andcastes should be taken n Rapid
Action Force We have beennformedthat eight
ortencompanies have beenraised Aforceof
8 000to 10 0001s,not enough even for Delhi
alone how would it be enough for the whole
country? Sothe number should be increased
andwhenevercommunal riots take place any-
where this Rapid Action Force shouldbe sent

there

[English]

SHRIMATI SUSEELA GOPALAN
(Chirayinkil) Madam Chairman, this annual
reportandthe Budget presented hereis aclear

evidence of the Governmentindealingwitha.

very tense situation inthe country Recently
therewas an attemptbythe Governmentandthe
Pnme Minister to create animpressionthata
situationonce agamncharged andeverythingis
combingto normal and we are reaching stage
priorto December 6th Thatis the imprassion
which they are trying to create Is it actually
correct? Notonly the minonties, butthe whole
nation remains shaken after December 6th

Anxiety and fearis there throughoutthe nation

Alithese eventsthreatenthefulure of India its
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unity, s integry, its very survival as anation
astemerged afterindependence December6
has substantially changed the stuation inthe
country Theentrenationralledbeingthe Pnmed
Minister and the Parties gave him all support
and asked him totake any actionto protectthe
Babn Maspd In this report, Government is
statingthat the Govemmentof Uttar Pradesh did
notdots dutyandcouldnotprotect Govemment
of Uttar Pradesh didnot do its duty and could not
protect BabnMaspd Whatwastheduty ofthere
Central Govemment? ltwas very clearfromthe
beginningthatthere willbe dangertothe Babn
Masjpdstructure

lamnot going intodetails because every
body knows them But by its classic inaction
Govemment miserably failed in protectingthe
Babr Masyidstructure and as a result of that
what happened? Communal nots were there all
overthecountry nearly 6,000to 7 000 people
died and how many thousands have lefttheir
places? Did the Governmentinguire into this?
How can you create confidence among the
people? Thousands otpeopleleftiromto Bombay
toUP Bihar Tamil Nadu, Kamataka, andKerala
BothMushkms and Hindus actually leftthe place
Didthey returnback? What happenedto their
livelihood? Are they alive? A what are they
doing? Nothing ofthatsort Howcanyoucreate
confidence amongthe people? This actually
creates frustration and, as a result, many of
themmaybecome anti-national Whenwewent
to not affected areas, wetalked to the women
Many of themwere actually indifficultes They
were tnying to find out a solution Butmanyof
themwereveryangry Theyasked, “Isthis our
Govemment?” Anybody cangetsome of these
people ands create confusion and difficutties in
thecountry Areyouactuallyconscious ofthese
difficulty there? Even in relief work, Govern
ment mishandled the situation andcommunal
agencies weredoingthe reliefwork Asaresuit
ofthat, communal divide s still being anttained
Youcould not do something and create confi
denceandbnngthembeckiokie even afterthe
not BabnMasyid1ssue i notonly affectingindia
but also other parts of the world EveninEn



s éitadel ofdemocracy, even
edestroyedandallthe Arab
passed a resolution seeking
theinthesome place.

appening. We are getting Rs.
hraglexchangemthiscountry
ople are staying and working
Ilhappentothem” Is the Govern-
aboutthese things - tyoc cee
thatevenyttung < noomar The
ed. An agreemeny < eached.
gtonormal Uthe: probiems are
the situation? Even the report
ste confrontations are increasing.
‘ increasing due to caste conflicts.
tthe situationandsave the coun-
e BabriMasjidissue, actuallly, that
enover. Butwhere are yougoingto
temple? s clear even now? Is the
. preparedtosay wherethetemple
0 be built? What is the plain of the
will youcreate confidence among
s here unless and un those things
ified? Thisistheirland andthey willbe
mpleprotectionthey shouldfeel andthat
lly notbeing done.
the reference of Ayodhya tto the
Court, itwas made under Article 143
ionsEven if the Supreme court
decision, itis notat alibinding. Why was
( entreluctanttoreferitunderArticle
of !he Constitution? Why are they much
tanttodoit? Also, the other pending cases
1 lgh Courts could have been refereedto
,‘u eme Court. Instead of doingthat, single
treference has been made tothe Supreme
Itis notgoingto solve the problem. It will
tethe condition. So, the betterthingisto
draw that and refer all the cases to the
reme Courtunder Article 138 of the consti-
nand wait forthe decision of the Supreme

OnNsSti

- Now, lcometo the banning of the commu-
parties. In banning the communal parties
s the Government serious about it? They
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know how to do it. In 1964 our party was not
banned. Onlytheytermedus as Chines agents.
Inthe dead of night, at2.30 p. mWhenwe were
sleeping, myself, my husband and ..y child
were arrested. My husband came after three
mothstoKeralaandmydaughterwantedtosee
him. She was thén eight years old. So, we went
there There was Central Committee meetingthe
C.P.1.(M)there atthattime. Allthe people were
rounded up. Thousands of people throughout
India were takeninto custody. Thatwas a pre-
ventive detention. ltwas nothingmore thanthat.
So, tKey know howtodoit.

When | wenttothejail one lady by 1..me
Shrimati Sharadamma, the Secretary of Distric
Women’s Organisation wasthere. Shewas an
eight-monthsoldpregneentlady. She wastaken
alongwithherone-and-a-halfyearoldchild. Her
husbandwas also arrested in her house Later
andyearnedtheyhadtoleague with anoldlady
Srdadamma. asked how could she come and
who willlook afterthe children. But the police
saidthatshe hadtobe arrested andtakeninto
custody. She was also termed as a Chinese.
agent. Gowriamma’s motherwas seriously sick.
Actually, she was on the death bed. But,
commowriamma was taken to jail. We, the
Chiainese affects were all putto jail. Whatlam
telling is that it the Government wants, they
know to deal with such things.

Comingtothe subject of banningthe orga-
nizations, afterfive days, | wentto Trivandrum.
the people were telling on that day the order
reachedKerala. Afterthat, they sealedthe office.
Therewas nothingin the office. Alithe account
were transferred. Nothing wasthere inthe office.
The seal was put; the police came. Then, the
press photographers came anditwas sealed.
Do you actually wantto ban these communal
organizations? You are notserious atall. They
are allowed the full rights to function normally.
They cankillanybody, includingthe Congress
people. They are given all liberty. you are now
tellingthat you have banned all these organiza-
tions. Whatkind of abanning have you done? It
ismerely ajoketofool to countrymen that you
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have taken some steps againstthese reaction-
aryforces. InKerala, therethe Congress;art, the
Muslim League the RSS andthe B.J.Ptogether
rulingtwo Panchayats, thatis, Kasaragod dis-
trict. How®an people believe you?

16.00hrs

At least in kerala they will not

believe.. .(Interruptions)

SR SUDARSAN RAYCHAUDHURI
(Serampore) : Inthe Hownah municipal elec-
tions. congress candidates have withdrawn
their candid to ~llow the BUP alone to

conest

SHRISUSEELA GOPALAN. Thatis nor-
malthingin Keralathatwe have seenandthey
will give full support. (Interruptions)

SHRI A. CHARLES (Trivandrum): Has

any candidate withdrawn in Keralainfavorof -

BJP? You should notdistort the fact. (Interrup-
tions)

SHRIMATISUSEELA GOPALAN : What
happenedin Badger? Have youbad any candi-
datethereinthatconstituency ? Yousupportthe
BJP candidate.

SHRIA. CHARLES : Notatall. (Interrup-
tions)

SHRIMATISUSEELA GOPALAN : How
canthe people believe that you are not an anti-
communal force? Where are you in the anti-
communal campaign? Nowhere. | have g9ne
through allthese areas where the communal
riots have taken place. (Interruptions)

SHRI A. CHARLES: What about
Trivandrum?

SHRIMATISUSEELA GOPALAN: | know
what happened whenyoudiscussed about the

19843-94 My, .
of Ho‘(i;é/’/li ;g)ré K‘g
anti—communalcampaign. Youbeteachthese
and dispersed?

PROF.P.J. URIEN (Mavelikara): Doyou
know, BJP is very thankful to you? They were|
only two earlier? Do you know whathappened |
when you supportedto Shri V. P. Sing? (Inter-
ruptions) ‘

SHRIMATI SUSEELLA GOPALAN: Do
notforce metoquote allthe cases. (Interrup- i
tions)

H
SHRILATISUSEF LA GOPALLAN: Who |
hasallowed SHILLAY AS atthe disputedsite? |
Why should you provoke me? Weneverhadany |
aqutmrv twith these people;. Atthe fime ol |
mergonny we acwally pswed with the Jan
wrlr)nha AUSE Exery nghtofthepeoplewere |
eurdurde iy you. Andwesaythatwascorrect
atthattime. But never, we had any adjustment !
with the BJP orankcommunalforce. Andeven 3
now one forceis with you, the Muslim League.
How canyou have your codentials amongthe 1
people? (Interruptions) d
1
j

PROF. P. J. KURIAN : She is my good
friend and | respect her very much. Butsheis |
distorting the history. Who allied with the com-
munal

1603 hrs
SHRISHARAD DIGHE inthe Chair

Party forthefirsttime in Kerala? (Interrup-
tions)

SHRIMATISUSEELA GOPLAN: Atthat
time communalism was notabitdangerinthe
country/. Nowthe situationis changedyoucan-
nothave any alliance withthe communalforces. .
Youhavetofightitout. Otherwise, disintegration
of the country is going to take place. The Gov-
ernment is not at all serious about fighting
communalelements. They will havetotakereal
steps. *
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Some national committee for protecting
the chidren who were affectedbythe nots was
setup Whatisthesrrole ? Actually, nowherewe
see that As far as hundreds of children are
affectedby not21 s claimed that this committee
wil give stipend is given inthe report Butthis
committee has notdoneanything They did not
actually gveevenasingletne Rs 425stipend
to the students for study Though they pro-
claimedtheywillgive Rs 425as stipend

Where 18 the Commrttee? Is talive? Are
they domg anytiwng? In none of these things,
Gowvt snotreallysenous Whiecombatmgthis
communalsituation in the country whichhaws
developednio greeted proportions, they haveto
take stnngentmeasures sute the Govemmentis
not at all senous aboutthat

Itis a good thing that Punjab has retured
tonomalcy Butlaskthe Govemment, howcan
they be satisfied thought has retumedto nor-
malcy without solving their problems. Without
impiementingthe Longowal— Rapv Agreement,
the problem of Punjabv cannotbe solved Oth-
erwise, twil siowly develop onceagamnandthat
will be very much dangerousforthe country So,
immecdhate steps have to be taken forfindinga
politcal solution to the problem overthe State
Capital All these issues should be taken up
immedhately it will not be correct to say that
Punjabhas come backtonormaicyinthe real-
ness Punjab problem can be solved only by
implementing the Ragwv— Longowal Agree-
ment.

Now, | will come to the Kashmir issue
What actually ts the Kashrir issue? Itis still
buming and thals whalreponis say Actually,
Kashmircontinues to be a trouble spot with no
endin sight o the predicaments facedbuy the
Peopie ot the state and the country with the
replacemant of Governor Saxena, combined
with the fact that no further extension of
President's Rule can be made and the state-
thents that elections are essential during the
Ppenod, whatis sought tobe suggestedsthatthe
Stuation m the Valley has retumedtonomalcy
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and the time 1s npe for mhating the political
processes The denouncemeniof Pakistan's
interferenceinKashmir, bytheU S andU Kand
the supportitindiathat has come from Russia
they are allweicomethings Butthatdoes ot
imply that Pakistan has given up tts proxy war
nKashmir Theaspiratrons of the kahmin peaple
havetobe actually futtiled A dialoguethatwil
have to be intiated can be on the basis of
protection of the identity of the Kashmire people
andby meeting theirjust demands Thenghts
ofthe Statethathavebeeneroded smnce 1953 wilt
havetoberestored Suchamessagethatwould
inshil conhdence in the people indicating that
theswr“iture isseciire in a se~ular India will have
te ke seenmihe iaht theday Hthn Conn
Governinent niangs incercetfort-mth die ~
tion apolitical solution can befound

It has to be cautioned that the present
situation may be allowed to continue for long
onlyatthe penlofthecountry Giventheshghtest
opportunity, Pakistan will again intemationalize
theissue putting usinfurther difficutties Allthe
polihcal forces in the country will have to be
sezed of this reality and to solve the Kashrmir

problem

So themainthingisthattheidentity of the
Kashminpeople Shouldbeprotected Alitherr
powershavebeentakenaway onebythe Central
Govemmentsince 1953 onwards

Sotomstall confidence more powers should
be giventothe Kashminpeople and theidentity
oftheKashmitipeople shouldbeprotected Only
inthis way the problem can be solved Itis not
onlythe question of the law andorder Withthe
edministrative measures alone the Gavern-

- mentwill not be able to solve the problem In

Kashrmireffective measures shouldbetakenby
the Govemmentto solve the problemn Itisgood
thata 20 member commuttee s formed todeal
withthe problems of Kashmir

TheJharjhandssue s not solvedbutitis
comingtothatandthat iswhatthe Govemnment

says Itcanbesolvedby gnngthemthe regronal
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autonomy WHenever regional organisations
mobiinse themselves, thecentral Government
willcome and give themhelp thatis howthey
are nurtured and developed Eveninrespectof
Tnpura District Council, autonomy forthe Dis-
tnct Council was asked for, buthowlongdidthe
Governmenttalk tocometoa decision? such
prot iems can be solved only buy giving au-
tonomy So Jharkhand problem also can be
solved by giving regional autonomy within the
State ifthe agitation for aseparate Statewhich
was actually helped and abetted by the Central
Governmentwas notthere, itwould havebeen
solvedlongbefore

Aboutthe police force Actuailythe police
forceIs not capable of performingtheir respon-
sibiity inthe presentsituation Everywherewe
areseeingthat Policeforceisunabletotackie
suchproblems, Sometimes they themselves
are apartytomany ofthesetroubles InAyodhya
we haveseenthat Weknowwant PAC also
Stillthe Central Government has nottaken any
stepstoform aseparatepoliceforce Moreforce
shouldbe theretotackie impartially such prob-
lem Many of them are caste and communal
minded Thereshouidbeonentationclasses
andspecial trainingfor the police totacklethe
communal situatton Custodial cnmes and
custodial rape areincreasingdayby day, butthe
Governmentisunabletodoanything Evenif
any cnme by police 1s detected, no action 1s
taken InTnpura aganst Assam Riflesthere
was a case in the Supreme Court and the
Supreme Court tself directed the Government
totake action againstAssam Rifles Butdidthey
take any action? Actually by disciphning the
policeforce and giving them some onentation
classes andwith making themconscious about
social problems it would not be possible for the
police force to tackle the situaton The
modernisation of the police force and other
things are necessary More amountshould be
given The mgst important thing 1s the social
objective ofthe policeforce Thenonly willitbe
possible forthe police to tackie these issues
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Iwanttotalk sbxaut one more issue, about
the relief measures taken in the not affected
areas When we went and saw the women
dependants veryfew weregwenthe amounts
entitiedfor them for the people who have died
Onty veryfewweregiventhe amountontheplea
that mostofthese bodies could not bedenthied
Is there not any possibiity to find out as towho
alldied? Some investigatoncanbemade But
1l date, that has not been done There are
hundreds of people who didnot getevena smgle
pie onthe pleathatthese bodies could notbe
dentied Whatis the way out? We presented
amemorandumtothe Prime Minister seeking
his help and also to intervention in the matter
Andyetthisprevails Theyhadproclammed from
housetops thatthey wili give them employment,
they will help them to restart theirempioyment
Alithesethings hadbeen memtioned Butwhat
hagbeendone? Whenwe wentto Bhopal, The
Chief Secretary saidthat a list of 126 names,
whosefamilies hadbecome destitute, was given
Butthe police after venfication, said that only
eight people could be given jobs as the others
arenotftforemploymentanddonotpossessthe
required education So ifthe parents ofthese
poorinnocentvillage people, die, whatcanthey
do? They havenotpassedanyexarmination Out
of 126 persons, only eight are eligible for jobs
What does t mean? Some sort of relaxation
shouldbe there to give them employment Like
that, many otherthings are there whnch haveto
be rectified

Onthe whole, thecountrysfacing avery
difculistuation Wehavenowseenthatplanes
are hijacked forthe thirdtime  Where 1s your
inteligence agency? Theycouldnot preventthe
Bombay/bombblasts Manythingsare happen-
ingthroughoutthecountry Fromoneplaceto
another, explosives are being transported
Everyday we getsuchreports Ithasgoneto
Karnataka, Kerala from Bombay What will
happen? What do the people think? Where s
yourintelhgence agency? Theycannotdoany-
thing When we goto the airport the sacunty
peoplewillcome andsearchus Butwhenthe
real culpnt went in with guns they gould not
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detect Thisistheinteligence agency we are
having Their functioring will have to be im-
proved Ourpoliceforce istailingin allthese
things We are actually sleeping on avoicano
and the Government is actually complacent
overthis Asenous situation s actually devel-
opinginthecountry The Governmentisnotal
all conscious about t  So, | appeal to the
Govemment that ifthese are not rectiiedimme-
diately thenthereis averygreatdangerforthe
country

Iwould like to raise many otherpoints But
duetopaucityoftime lamnotgoingintothose

Sir inregardtonfiltration of Bangladeshi
people theborderhastobesealed Thathasnot
been done effectively But in the name of
infiltratton Bengal people are attacked invan-
ouspartsofthecountry InDeltiiselftheywere
attacked So,propertenaingofthe bordershould
be done to prevent this infiltration and the
Bengalis, who are innocent should notbe ha-
rassedinthenameofinfitrahon  (Interruptions)
| oppose this demandfor grants ofthe Home

PROF PJ KURIEN What about your
suggeston?

SHRIMATI SUSEELA GOPALAN The
supportcan be given only when yourways are
changed police 1s changed Till that ime
oppositionwill be there infull swing
16.20hrs

STATEMENT BY MINISTERS

(I} The fire in the all india Institute of
Medical Sciences

[Enghsh

THEMINSTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)

I wish tonform the House regarding the
unfortunate fire which broke outinthe Teaching
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Block in the All Inda Institute of Medical Sci-
encesyesterdaymoming Soon afterthe fire
wasnoticed, thefirebngade was contacted and
necessary measures intiated tobnng thefire
undercontrol The Fire Service personnelwere
abletobnngthe fire under control around noon
While itistoo earlyto assess the of damage at
this state the fire affected five fioors of the
Teaching Block where the Departments of
Anatomy, Physiclogy Biochemistry and Phar-
macology arelocated There s no reportofany
injury to any person Hospital service were
manainted and twas ensuredthatpahentcare
was not affectedin any way

Sincethemcidence offire inthe prestgious
AIIMS 1s a senous matter | have already or-
deredaninquiry withwide terms of reference |
have entrusted the enquiry to a Committee
compnsingSHRIC V Vaidyanathan former
Union Health Secretary asthe Chairmanand
two Chief Engineers of the CPWD in charge of
Electncal and Civilworks the Fire Adviser of
the Ministry of Home Affairs and Dr
Roychoudhary aformer professor of pharma-
cology atthe Post Graduate Institute of Medical
EducatonandResearchasmembers Besides
ascertaining the cause of the incident, the
Inguiry Commuttee will also look into the ad-
equacy of fire safety measures as well as ar-
rangements for dealingwith such emergencies
in the future The Committee is required to
submit areport within one month andappropn-
ate action willbe taken thereafter

DEMANDS FOR GRANTS GENERAL
1993-94 Contd
MINISTRY OF HOME AFFAIRS -
' Contd

{Translation}

KUMARIUMABHARTI (Khajuraho) Mr
Chairman Sur, atthe outset i wouid hke tosay
thattheword  (/nterruptions Shrmati
does not mean only amarned woman, Iterally
connolesprospenty Solhavenoobjectionif
this wordis used m relation tome but fthis word
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1s used keeping inview iis prevalentmeaning,
then | take a serious objechontort Mr Chair-
man Sir an hon Member of the House has
taken objection to the use of this word while
addressmgmebecausethe prevalentmeanng
otthewordis amarmedwoman

A iittle while ago, an hon Member Shn
Ram Vilas) has said such athinginthe House
that despite having all regards for im, I would
startfromthere Weknowthattherearetraining
campsin Pakistantoaid and abetterronsmin
the country orthere are some othercountnes
which are jealous of ourcountrys- theyardand
abetterronsmnourcountry Butafterhstening
suchspeechestime andagamnfromleaders ke
ShnRam Vilas PaswanthatMuskm Youths are
annoyed and enragedthen, wethinkthatthere
1s no need of aiding and abetting terronsm by
Pakistan |Ifsuchspeeches are beingmadeby
such leaders amidst the public thenthereis no
need of Pakistan to aid and abet terronsm,
leaders like ShriRam Vilasp are sufficientto do
t

| would liketo make another submission
Lord Shn Knshna 1s adored by Hindus Heis
saidtobeamasterofanumberofarts Heused
toplay offiuteas well as grve sermons of the Gita
and used to kill the enemies with the help of
SudarshanChakra |wouldiketosaythat when
any youth irrespective of any community will
come on the roads to spread terronsm in the
country lord ShnKnshna whocanplayonfiute
and give sermons of Grta, can also take to
Sudarshan Chakraandther th+ .swhodaredto
spreadterronsmwouldbeforcedio retreathke
ratestotheirholes Iwouldiketotiaboratemy
pontbecause indirectly thasbeenalieged that
youths supportingthe Bhartrya Janataparty had
come ontheroads againstMandal Commission
report {thinkthatthehon Memberof theHouse
cortamnly woukd be knowing that when foundation
stonewas laidon9thNovember, 1989in Ayodhya
forthe Ramtempie, the first stone (Shila) was
ladby Kameshwar Chaupal ayouth belonging
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toaScheduled Castes from Biharandthat Shn
Kameshwar Chaupal also contested election
agamet ShnRam Vilas Paswan Therefore, he
knows tbetter “Though, lhave nottospeakon
the speech of Shn Ram Vilas Paswan yet |
would like to say that once Hitler said that if any
he s repeated many times, twould appearto
betrue Butfyou repeattheliathatthe BJPis
againstthe nterests of Harjans andthe Consti-
tution, even then the people would notbelieve
this e because our conduct and ouractions are
theretobehe thuslie

Mr Chairman, Sir, first of all | would hke to
dwellonthe Kashmirissue Thoughlamcertan
thatwhen | would startspeaking several hon
Members would be temptedtointerrupt me but
as|heardthe speech of each Memberpeace
fully, my submussion is that | should not be
interrupted andif would be interrupted, time
allotted to me as well as the time of House will
go onincreasing So throughyou, lwouldhke
to submittothe Housethat as Members of my
party hstened speeches ofallhon Members
similairly my points should also be heard un
interruptedly Recently, the Government de-
claredthat it would take some new inthatwves in
regard to Kashmir | think there are some
confusion withinthe Ministry of Home Affairs
about these new inthatives Under this new
nihiative, first of all the Govemor of the State has
beenreplaced Perhapsitisdoneunderthisnew
initiative Presently, situation al Lal Chowkin
Kashmirhas suddenlytumedexplosive Ifthis
1sthe new initiative about Kashmir, | think it wil
provefatalforthestate Whatwasthe stuation
of Kashmir in 1890 andnow whateverhappened
there, stuation is worsening at Lal Chowk and
terronsts have gathered inside Hazrat Masjid
andour armedforces surroundedthe Mosque
butthey were compefledtolftthe seize andas
farthe Kashmir police s concemedthares as
apprehensionthatthe situabonwill worsennow
Irequesttothe hon Home Mmisterthatwhile
replying tothe debate he should reply tamyone
question-what isthis newinibative? What new
pohicy has been formulated under this newini
hativa? Please dotry to slucidate whatthus new
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mitmtve 1s? Donottrytokeepttasecret Iwould
also hke to ask whether there 1s any scheme
included inthe new intabve to ensure thatthe
21/2lakh Hindu refugees migratedfrom Kash-
mirto Jammu retumn safely totheir homes and
hearths andkve therewith honour? Kindlymark
my words because theycanbe sentback forc-
ibly These 2 1/2 lakh Hindus had to leave
Kashmirfor saving thewrives and the honourof
theirwomenfolk This uprooted Hindu Popula-
tonhastobe rehabitatedtherewithhonourand
safety andthen only we willfeei that any policy
ofthe Govemmenthas provedtobe successful
aboutKashmir

Iwould notlike to discuss about Arhicle 370
because alot ofdiscussion has alreadytaken
placeonitin the House lamalsoboundbythe
time imit  Even then, | would like to say that
special status has been gven to Kashmirunder
Article 370 Thereis aquestion in the mind of
the people as to why this special status 1s given
to Kashmirand whatisthe reasonforgivingta
special status? If this status has been givento
protect the cultural hertage of the state, then
Rajasthan, Kerala Kamataka andWestBengal
have their own cultural identity They should
alsobe givenspecialstatus Ifspecialstatusis
given to Kashmir only because it 1s a Mushm
predomenant state, thenare we notstrengthen-
ing the idea of two nationtheory? Aninjustice
isbeingdonethere JammuandLaddakhare
alsointhestate 70percentareaofthe state of
Jammu and Kashmir falls only under Jammu
butitis a matter of regret that there s only one
parkamentary Consttuencyof 14 lakhpeopiem
Jammu whereas in Kashmir, there 1s one lakh
of populationforeach Parkamentary Constitu-
ency PeopleofJammuregionthink thatallthe
fund allocated inthe name of developmentis
gven to Kashmir region  Still f we go into
statistics, we would find that we have more
eamings only fromthe tounsts visiting Vaishno
Dewviin Jammu than from the whole valley of
Kashmur 8ut we have been in the gnp of a
supersttions obsession about Kashmir Com-
plaints have come from Laddakhi Samititime
and again that peopie of Laddakh are being
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converted into Islam and this conversions 1s
being done on the behest of the state Govern-
ment Theirdaughters arebemngconvertedand
forciblymamed Schools and hosprtals arenot
openednLaddakh Peopie, generally, thinkthat
Jammu and Kashmir means Kashmir Valley
only and Jammu as well as Laddakh Is ne-
glected Therefore, if Government wants to
improve situationin Kashmr, thent shouldalso
consider feelings of the people of Jammu and
Laddakhregionsaiso Weneednotleamabout
human rights from any Human Right
Orgamsation The Cuiture andtradtionofthis
country aresuchthatwhena Hinduchidwakes
upin the morning he istaughtthat he should
greetthe earthbecause itis his motherandthis
cultural tradition ts found in all

Sir, we need no sermons about Human
nghts Terronsts are encouraged by Human
Righisorganisations andthe secuntyforcesare
demoralised by faisely alleginghmeandagam
thatsecuntyforces arecommitting atrocihies on
terronsts, their associates and supporters in
Kashmir valley and they are killing innocent
people Lastyear|alongwith40Memberofmy
party under the leadership of Joshy, wisited
Snnagarto hoistthe nationalfiag atLal Chowk
On that occasion also, the people there had
informed me that it was being taught in the
primary schools of Kashmir that Kashmirwas
acountry whwch is surroundedby incka, China
andiran Thisisthe kind of fesingandthinking
that 1s being inculcated in the minds of the
childrenof Pnmary Schools We havetoreap
the consequences of thislateron

Sir, iwould, therefore, liketo ask the Gov-
emmentandthe hon Mimisterof Home Alfairs
toexplainastowhatdoesthe newniatve of the
Govemment mean? A good beginning was
made tosoivethe tangle of Kashmir dunngthe
tenure of Shri Jagmohan as Govemor Shn
Jagmohan was not concerned merely about
mantawnng law and orderin Kashmar, rather he
left nostone untumedto ensure construction of
roads, schools, hospitals, wherever they were
required Moreover, he alsotnedto provide
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employment to the poor Butthe reasons for
which ShriJagmohan was removed fromthe
officeareallveryclear The losscausedbythe
removal of ShriJagmohanwillhavetobe borne
byusforalonglongtime Therepresentatives
ofthe Govemment keep on making statements
inthe country andabroad, inthe Press Confer-
ences and public meetings that elections ih
Kashmirwould be held Holding of elections
certainly proves, attimes successfulinsolving
the problem but everything depends uponthe
motivebehindthe elections Electionwas held
inPunjab andthisindeed proved much helpful
insolvingthe problem of thatState Butwillthe
repeated assurances1egarding holding of elec-
tions in Kashmir alone be able to solve the
problem ofthe State or whether othersteps will
also havetobetakeninthis regard? Different
announcements regarding elections weremade
lastyear Sometime itwas saidthatelections
inthe State would be heldin October thenin
January thenagainin June ElectioninPunjab
were also held following the Rajv -Longowal
Agreement butsiuationin Punjab hadfurther
worsenedinsteadof improving Soelectionat
imes makes the situation worse rather than
improvingit 1would therefore liketoimpress
uponthe Governmentto explain astowahtisits
policy its new inhiative to solve the issue of
Kashmir |would alsolikethe Governmentto
state whethertwo and a half lakh Hindus who
have feed Kashmir to Jammu would be
rehatiitated in Kashmirwith due protection and
honour The Human Rights Commissionbe

comes totally dumb anddeafwhentcomesto
the question of secunty of the Hindus The
Commussiontumsadeafeartothe heart rending
criesofthetwo andahalf lakh displaced Hindus
The Government should be careful that the
morale ofthe secunty forces postedin Kashmir
shouldnot godown Ofcourse the prowision of
punishment must be there when the innocent
persons are madeto sufferand when injustice
andatrocihesarecommitted Butitisnottairto
discourage the security personnels by making
sweeping remarks againstthe entireforce

Mr Chairman, Sir { would also like to
speak about internal security The former
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Pnme Minister Shn Chandrashekharhad said
toShn Rejesh Piotm this House aboutthe rally
on February 25 thatthe Govemmentshould not
keepon weanngbangles) e shouldnot remain
a silent spectator and should resort to finng
Where was Shn Chandrashekham when
Bombay hadto witness bomb-blasts Iwill ask
Shn Chandrashekharpwhen | meethim asto
how the Memonbrothers managedtoflee the
country? Why were they not arrested? Why
couldthey notbe arrestedin Dubaiand how, from
there theyreachedpakistan? Ithasalsobeen
reported that they have undergone plastic sur-
gery and as such they cannot be recognised
now Why ShnChandrashekhardoes nottalk of
offenngbangleshow Heshouldnowcometothe
Housewithbanglestooffer (Interruptions)

Mr Charman S |amnotyielding 1will
have my say There was a bomb blast in
Calcutta One BashirKhanwasarrestedinthis

regard (/nterruptions)

HairKishore Sing)) please sitdown You
people had raisedthe matterof bangles Shn
Chandrashekhar jiis not present here at the
moment, but! would like totell that bangles are
thesymbol of ‘Suhag towomen Theseare not
the symbol of cowardice males have onlyiso-
latedthewomen by frequently refemngtowear-
ing of bangles |1wouldhke toremindthatthe
hands that wear bangles take swords when
required MaharaniLaxmiBar inhallywearing
bangles, tookaswordin has hands whenneed
arose The handsthatdo not wearbangles may
yetscaredbutwhenthehandsthatwearbangles
take sword, they mustfinishthetrators There-
fore, you mustnotthunk thatthe hands thatwear
banglescannottake up swords

Sir Memonbrothers have managedtoflee
anditis heardthatthey have undergone Plastic
surgery and that now it 1s difficult to recognise
them Anctherpersoninvolvedinthe incident of
Bombay blasthas in Bhopal **

Mr Chairman, Sir, it 1s good that Sanjay
Duttwas arrested " People fearthe powerful
andsuppresstheweak (interruptions) Sir,lam
not opposing the arrestof Sanjay Dutt

—_ **Expunged as orderedby the Chatr
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(Barrackpore) Mr Chairman, Sir, hon Mem-
bershouldnotbe allowedto say anything she
wants (Interruptions)

SHRISOMNATHCHATTERJEE (Bolpur) Mr
Chairman, Sir, no such things about any hon
Chief Minister should go onrecord (Intermup
tions)

[Engish)

The name should be deleted from the
records AMemberofthis House onthebasis
of suspicion, 1s saying thatthe Chief Minister of
West Bengal is having connections withsome-
body Is the Chief Minister here to defend
himself, reply toit? (interruptions)

MR CHAIRMAN Will you allow me to
say?

(Interruptions)

MR CHAIRMAN The wild allegation
agamstthe Chief Minister of West Bengalwillbe
removedfrom the record

(Interruptions)
[Transiaton)

KUMARI UMA BHARTI Mr Chaiman,
S, thereis asayingin Enghsh  (infermuptions)

[Enghsh]

SHRISOMNATHCHATTERJEE They
havenosenseofshame (/nfenruptrons}

MR CHAIRMAN |have removedthose
allegathonsfromtherecord Please speakon
the Home Mirusiry'sDemands Donotievelwid
allegations aganst thase who are notmembers
ofthws House

KUMARI UMA BHART! This 1s Home
Minstry’'sDemands thatis why lamdiscussing
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overit  (Inferruptions)

[Transiation]

There i1s a saying in English that “Truth
hurts” Thewaythas hurt, showsthatwhatever
|havesaidis absolutely correct The culpnits of
Bomaby blast fled, the accused in Caicutta
blasts are being given political protection And
now the incidents of hijacking of areoplanes
have started A gentleman from Haryana hi-
jackedan areoplane by showingahar dryerand
some students hyacked aplane ontheirexarm-
nation issue Similarly, a young man from
Kashmirenteredthe plane by putting plasteron
s legandsttting onawheelchairand hjacked
it All these incidents show as if there 1s no
control over things inthe country One of our
ancient ‘ethicist’ has saidthatagoodstateisthat
where wickedfear andthe noble personsfee(
protected Butastateisadeadstatewherenoble
persons have no secunty and the wicked get
poitcal;_)atmnegeandareauowedtohavemmr
say

There shouldbe good relations between
rulers andthe people Inthe absence of such
relations Government has falled to provide se-
cuntytothectizens of thiscountry wouldlike
togiveyouanexample |hadbeen toAsssam
Iwas to deliver a speech at Siichar Afterthe
speech the local students of amedicalcollege
took me to medical college to meeta girl |
visted herinthe Medicalcollege Shewasthe
daughterof a Police Officerand was lyngona
bed Shewasgangrapedbytwentyinhitraters
from Bangladesh and twas inthe knowledge of
the whole village Butthe villagers could not
daretostopthemastheywereallarmed When
those outrageous intraded into the house the
brother of thegirl went to every house in the
willagiebeggingtosavethe honour of hersister
The villagers said that as the intruders have
arms with them they will kill all of them The
willagers also licked the brother of the sister in
aroom Inthemeanwhilethe outrageous raped
the gil.and fled away Later on the villagers
gatheredandgotthe giadmitted inthe Medhcal
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Coliege Thatgulsagraduateandiyngonabed
inthe hospital The Bangladseshiinfittraitors
areposing athreattothe honourof ourmathers
andsisters The Chuef Mimster of Assam had
admitted in Assam had admitted in Assam
Legsslaturethat 30 lakh infiltrators have intruded
intoAssam Theremaybe adispute regardng
the number of the mfiktrators butthes 1s a disputed
factthatthey are gomgtocreate aproblemforour
country Justnow, Paswanj mentioned about
mfiltrators  But there 1s a great difference
betweeninfiltrartors and refugees |wanttotell
you In this regard that infiltraitors come like
Saroopnakha while refugees come hke
Vibhishan Iftheycome as Vibhishanthey will
be given abefitingtreatrment Therefore, there
is agreatdifemce between infiltaitors and refu-
gees Tuisidasy has said,” Jo sabhit Abha
Sharanonay, Rakhon Tani Pran KiNai " Lord
amsaysthat onewhocomestoseekshelter He
\mllsavahmavenatmémdmymwme
one whomduiges himselfin bagudement should
bekilled The personswhotrytograbourland
& properties or tryto cishonour our womenfolk
should notbe given any protection

Today the Assam Govemment is admit-
tingthis fact that infiltraitors have becomea big
probiemforthem Some people have migrated
toIndrafrom Sindh and ShnJyot Basu himseit
hasmigratedfromBangladesh Shouldweoust
themn from West Bengal, by labeling thern as
infitradors? if Advaniphas migrated from Sindh
then should we also call imaninfiltrator The
1s agreatdifference between an mfittrastor and
arefugee |hopethatthe hon Memberofthis
House are able todrawa ne between annfilrastor
and a refugee as this is going to become a
problem forthe country

Mr Chairman, Sir, incompansontoU S A.
and Canada, incka 15 a weak and poor country
Ihavebeentol S A andCanada |havemysell
seen thatwhenever apesonsmmgraies, heis
subjectedtomtansivainquiry Afterthe expiry
of his Visa he 1& not parmitted to stay in the
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country even foran hourandis sentoutof the
country

[Enghsh]

MR CHAIRMAN Please wind up now
Yourtime is over

[Translation}

KUMARIUMA BHART! Wedonothaveas
much assests and property as Amencahas
Iwould request my colleaguesto give mesome
oftherrhime The people of Amenca donot ke
mfiltrators A great Journalistof our country
Shn Arun Shoune has wntten anarticie nwhich
hehasaskedaquestionthatwhatshouldhecall
thiscountry, acountryoradustbm? Becausethe
way, the infiltraitors are infiitraiting into our
country That day 1s not far away when a
Kashmir like problem will anse in Assam,
Tnpura and West Bengal # we do notcheck
them AsBhasmasurwasblessedwithaboon
andin the last he tried to kill the one who had
blessed hvimwith aboon hkewise they are also
blessing Bhasmasurs and when these
Bhasmasurs willbecame adangerforthemthen
they will repentontheirearerdecision butthen
twill be very late

Mr Chairman, Sir, inthe last | wouldike to
raisemy fourth pointthat our party has issueda
white paperandpnorio its awhie paperwas also
issuedby the Govemment Buttwasmorea
diary of routine events than a white paper a sit
gave routine mformation like the time of break-
fastandthetime of goingtobedetc Therears
two things one i3 in the ines and another is
‘betweenthelines’ Thewhite paperdoes not
containthefacts Ithas notbeenmentionedin
the white Paper that when the Prime Minister
met Vamdev and othar sants he had stated to
them thathe himself was a devotee of Ramand
he aiso said that the sometimes he goes to a
stateof Samadhy Onthis Vamdevy asked that
¥hewas gongiothe Stateof Samadhi atpresent

Lateron hetold themthathewould be forunate
snough d he could soive the Ram.Janam Bhuil
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Mr Cairman, Sir, | would like to say one
morething, Ayodhyaproblemis such a
problemwhich can aggravate the already per-
sistingcommunal disharmony and tcan also
create the feeling of communal harmony  If
handledproperty Butlfeelthatike earier the
Governmentstil have malafide ntentions about
the Ayodhya msue which s clearfromthe recent
Billibated by the Governmentwhich provides
that Mandir and Masjid will be buili at that site
sidebyside Throughyou, iwouldiiketoaskthe
Miruster of Home the reasons forleaving open
the Centre place where the idols of Ram Lala
havebeenplaced Youareperhapsdomgtwith
the idea thatwhen a Hindu visits that place he
may feel this that there mustbeatemple over
here and similarly when a Mushm wisits that
place he may also have the same feeling that
therewasaMosque atthatplace AMandirhas
notsofarbeenconstructedthere itmeans, you
donotwanttosettie downthe Ayodhyassue

Mr Chairman, Sir, onemorethunganatmo-
sphere of communal harmony could have been
created through this Ayodhya problem The
people consider me an immature and these
people have buitmy mage as of an enemy of
momortmes bu the fact s that thencident of th
December which has referred to by the hon
Membershouldnotbecondemned *

[Enghshi

MR CHAIRMAN You are ignonng the
Chaircompletely Do notrecord anything now
Stop recording anythingnow  Itis besngspoken
without the permission of the Chair Now, [ call
ShriSat

SHRI EBRAHIM  SULAIMAN
SAIT(Ponnani) Mr Chawman Sir, thesituation
today inthe country is most alarming Sucha
stuation never existedinthe country evir since
independence. Todayeverybody hasseenthat
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the dignity of the Constitution hasbeen shat-
tered, the nule of law has been thrown overboard,
togetherwithtiis the integnty of the country and
thesolidanty of the country standbuned Asfar
as communal harmony i1s concerned, it has
already takenthe funeral nthis country

| must say today therefore that for this
stuationthe fascistforces siting onmy nghtand
the Congress Govemmentstingonmyleftare
equally responsible They haveto share the
responsibiity for the stuabon that s existingin
thiscountrytoday When|saythis, | have got
veryvahdreasons What s very clear s that
today there 18 afeeling of complete insecunty
throughout the length andbreadth of thas country
Today people feel that anythingcan happen at
any tme People fesl that Bombay can be
repeated at ditferentciies of this country

Togetherwiththes | must say the ahenation
ofthe minonties, particularly Mushms, by the
Congress Govemmentiscompletetoday There
s nodoubtaboutit. Neverbelore was there such
an abenation of the muinonhes by the Govemn-
ment of this country Today the alenation s
compiete | mustsaythat forthelastsomany
yearsnojushcs has basn doneto the minonbes
because the mnonbes have not had protecton
forther irle, honour and property m this country
Togetherwith thus the minontes had notbeen
given social justice at all  There has been
chscriminabion whach nobody can refuse You
knowfullwellthat we arem this country about 15
percent, butwhat arewensernces? Only2to
3 percent Therefore, there 1s compiete dis-
cnmunahon andsocsal juskce has notbesndone
toustoday. Foriheimustsaythe Govemment
isresponsible Thegreatestiragedytodatofthe
lastso many centunes 1s the demolition of the
BabnMosque Theswasthe greatest iragedy
thattook place on the blackest day of the hustory
onthe6thol December itisveryclear Every-
body aciknowledgesit Notonlythat, theyhave
destroyad our own Constitutions they have
destroyed seculansmmthe country theyhave

———— ——— b —— o ———
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destroyedthe communal harmony inthe coun-
try, ourface has beenbadiy tamishedthroughout
the length andbreadth of the world

ANHON MEMBER YousayBJP

SHRIEBRAHIM SULAIMAN SAIT Yes,
youare alsoresponsible Youhave alsojoined
the BJP indemolioshingBabrnmosque There
isnodoubtaboutthis Icanseethis veryclearly
I know the fascist forces are growing in this
country Theywerejusttwointhe8thLokSabha,
87inthe9thLok Sabhaandtoday inthe 10th Lok
Sabhatheygrewto 119 Havethe Govemment
done anythingto suppress orisolatethese fas-
cistforces? They havedonenothing | mustsay
thatthis cnme hadbeen committedwith all the
powersintheirhand Theyhadthesupportofthe
judiciary, they had the support of the Cabinet
they hadthe support of the Parhamentand ofthe
NIC Butwhenthe mosque was beingdemol-
ishedthey were just asilentspectator Notonly
a silent spectator but a silent collusion was
there batween the fascist forces andthe Gov-
emmentofthiscountry Otherwisethe mosque
would not have beendemolished Thereisno
doubtaboutit The Governmenthas allpowers
attheircommand Judiciary was ontheir side
Theyhadintelkgence andtheyhad reportedthat
this was going to happen The intelhgence
informed the Government that it 1s going to
happen But stllthe Governmenttookno action
atall Evenonthe6thDecember,whathappened
was thattheycametoknowthatat 11 30a m the
Mosqueisgoingtobedemohished Butstll the
Government said that it will nothappen The
funniest part of itis that Mr Kalyan Singh had
alreadyresignedat5 30 pm andthenonlyyou
wistremovedthe ChiefMinister Thisisthefunny
thing Thisshouldnothave happened Cnething
isveryclearhow TheBJP hadproposediohave
arally on 25th of February Atthat tme, the
Centrecame outverystronglyto crushthatrally
Every stationwas sealed everybusstopwas
sealed even the houses of the MPs were
searached Suchastemnactionwastakentoput
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down the rally Why? That was becausethe
throneof ShnP V Narasimha Raowas shaking
atthat time When Babn Masjid was being
demolished, nothingwasdone If suchstem
achonhadbeentakenatthattime, thenthe Babn
Maspd would nothave beendemolished There-
fore, | say that there has been some collusionin
thepast

Whathadhappenedafterthe demolisionof
BabnMaspd? Riots started nghton 7th Decem-
ber Itwas not nots, it was just, one can say
police action togetherwithfascistforces In ten
cities-Surat, Ah nedabad, Bhopal, Kanpur
Vamasi, Gulburgas, Culcutta and Mysore- atall
these places atonetime nots hadstarted 1 must
say, itwas nota Hindu-Mushmriotatall When
Mushms came outjust on the road, they were
shotdownbythe fascistiorces andthe police
togetherthe Statearmedpolice InSeelampur,
Delhi, youknow Sirhow the houses were bumt
Theglanngfactor s thatthe honnourof mother
and sister was destroyed everywhere by the
fascistforces and armed police force of theState
Thatis very clearn Surat, Bhopal, Kanpurand
Delhiinparticular When allthese things were
happened, the Government was just a silent
spectator Herelmustsaythat Bomaby citywas
buming continuousty fortentofourteendays
We, the Mushm leaders, went to the Pnme
Minister and pleaded with hin to restore nor-
malcy andtp control the situation, and tosee that
thelives ofthe peoplearesate We pleadedwith
the Pnme Minsterto hand overthe Bombay city
tomilitary The deployment of Army was our
demand Butwhatwasdonewasiustaflagmasch’
andnothmg more thanthat The Pnme Menister
toldusthat he had sentthe Home Mirister and
the Defence Minister andthey arelooking into
thematter Wecaretoknow afterwardsthatthe
Defence Minister and the Chief Minister were
fighting among themselves when Mushms
werebeing kiled Thisisaverysadfact We
are ashamedtosay this The Muslims were
being killed and massacred everywhere and
their houses ware destroyed and it had never
hapapenedbefore. When alithesethings were
happening, the Detence Minister andthe Chief
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Minister were fightingamongthemselves This
wasarealty AtthattimeitwasnotNail's rule,
itwas Bal Thackray’s rule in Bombay Even
today he wants ustogetoutof the country But
the Govamment did nottake any action against
him Theycannotarresthim Theydidnothave
thegutstodot

17.0Chrs

Ontheother hand, atasingleword, hecan
betakenand putbehindthe bars under TADA
This was happening thatif a minonty member
says something, immediately he will be ar-
rested and put behind bars under the TADA
Here, onwhatallis said, noactionis beingtaken

Again, Sir, we have beentalking somany
times about how many people are suffenng
today being putbehind bars underthe TADA- -
young men, poor people, hawkers, all these
people forsomanyyears, arebehindbars under
TADA Todaythere is abombblast itiscon-
demnable, TheblastwasthereinBombay but
itis justsufficientto see how many youngmen
are being taken and putbehindthe bars even
today, and thattoo underthe TADA All thisis
happening today Is it not atrocious s this a
justice in this country for all our sacrificed for
running this country? We want peace in the
country, we wantthecountrytoprogress butthe
Governmant is bowing down before the anti-
social Fascistforce Ithasbeenanadvantage
forthe Fascist forces and the Governmentis
responsible foreverythingthathas happenedin
the past so0 many months in the country Itis
really painful, Sir

Therefore, we se that there Is a reign of
terror even today inthe country andthere 1sno
justice Wewantjusticetobedone Nowithas
comeout TheBab nmosquewasdemolished
and the Government did not save it, but they
could have saved it After that this Central
Government of Mr Narasimha Rao has done
nothing to assuagethe feelings of the Muslim
minonty sofar Any CBlaction wouldhave just
satisfied the Muslm community Butno Noth-
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inghasbeendone Therewasapackage What
was that package? That s acquisition of the
place ofworship Idonotunderstandit butitis
atroctous tisabadpiecedent (twasalways
promised in the Parliament that no place of
worshipwouldbeacquired Itisafact Then Sir,
tisaganstthe spintofthe Consttutionbecause
allpeople do nothave the freedom to worship
Herethere s absence of freedom of worshipin
the place ofworship Today youare acquiring
amosque tomorrow youwtll acquire a Church
day aftertomorrow youwll acquirea Temple,
then you may acquire a gurudwara Whatis
happeninginthe country? Its supposedtobe
secularcountry butithas givenup its secular
fabric A place where a mosque stood was
abolished, thatwastobe acquired Youknowfull
wellthatsofarasweare concemed weconsider
the mosque to be properly built upthere Once
itis acquired forchantable purpose forreligious
purpose thenitbecomesthe property of Allah
andso aplace wherethe mosque standsisthe
property of Allah andthat property s firsttobe
convertedinto a property of the Government of
India How can you reconcile with all these
things? It 1s impossible Now you say the
Governmentwillcometoconstructatempie and
alsoconstructamosque Allthisisamockery,
nothingmorethanthat Amosque wasthere
worshipwas there and a mosque to be built
anywhere else as analternative arrangement
cannot be accepted So we cannot accept
mosgueatanyotherplace Themosqueshould
beconstructed where it was because wa shill
considerthatmosque still evists there because
itis the place where Mushims woishipped and
this 1s what the Musiim Law th * Shanat has
decided andthisis the opinionexpressedalso
nourdelegation of Musims meeting Thisisthe
position andwe canneveracreptmosque atany
other place Itisfor themtoaccoptour point of
view wo want mosque at the same people
nowhercelse andweare agan for the acquisi-
tionofthe mosque We are very muchagainst
constructingthe mosque anywhere cise Itis
justamockery

Youwere referringthe case earher uncler
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Article 143 Whatisthis? Theywantto decide
the entire matter under Article 143 of the Const-
tution Thats, they destroy all our nghts and
everything s destroyed anditis a vague and
wide referece whether atany bme a structure or
character existed there ornot, a Hindu temple
existed there or not 5000 years ago or 10,000
yearsago Therecannotbe areference ofthat
kindatall So, why alithus? Moreover, Sir, you
knowfull weiithat as per our Constitubon a Jain
1s a Hindu, a Buddhistis a Hinduand a Sikhss
aHindu itisnotaccepted Butaccordingtothe
Constitution aJam s a Hindu, a Buddhist 1sa
Hinduand aSkhisaHindu Youknow fullywell
that so many Buddhist temples have been de-
stroyedmthepasl. tisareakly Somethmgmay
befoundanywhere ofthoseternpies Theymay
say thatthetemple existed aroundthat place

Itis not a reference that when in 1528 Mir
Bagubuilt the mosque, whether Hindutemple
existedornot That snotareferenceatall The
references s whether and Hindutemple existed
or building of Hindu character existe at any
pont5,000yearsago, 10,000yearsagc '« wt
justice Moreover, tisanopinion Whatwillbe
given by the Supreme Court 1s an advisory
opinon Thatis alland it s nothing more than
that

MR CHAIRMAN Youcancointinue your
speech after the statementmade by the Home
Mirester
17.05ivs

STATEMENT BY MINISTER
[Enghsh]

(i) Verma Commussion of inquiry

THE MINISTER OF HOME AFFAIRS
{SHRIS B CHAVAN) Hon ble Mambers would

recall that the Report of the one-man Commis-
sion of Inquiry, headedbyjustice J § Verma,
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together with aMemorandum cf Action Taken,
was tabled n Parhament on 23rd December,
1992 Sincetherewasnotenoughapportunityfor
the House to consider the Report during the
Winter Session, the Govemment coninuedto
review certan crtical references thereintothe
Central Govemmentandits agencies inpar-
ticular, the Commission had held that the with-
drawal of SPG cover to the late Shn Rayv
Gandhiwas acontnbutory lapse and had gone
ontorecommendthatthe threat percephontoa
personin pubhc office anses out of s actions
during office and remains undimmished after
demotmg office, then the secunty covertohim
should continue undiminishedthereafte: The
considerations involved in the withdrawal of
SPG proximate cover to the late Shn Rayiv
Gandhi have since been further reviewed

itwould be recalied that the late Shn Ragiv
Gandhi demtted office in November 1989 and
SPG covercontinuedtobe availabletohimup
to31stJanuary 1990 intermsofthedecision
takenaround 1stFebruary 1990, twasdecided
towithdraw SPG cover from the late Shn Rajv
Gandhisincethe Actenabling such secumyto
be provided did not cover ex- Pnme Ministers
Fresh gudelnes were issued, whichtookcare
of vanous secunty needs and were considered
adequate to provide protection to the late Shn
Rapv Gandhi provided these were strictly en-
forced by the State Police However, the fact
remams thatthe non-avadabiity of SPG cover
to the late Shri Rapv Gandtu had resulted in
some chiution in the quality of his proxumate

security arrangements

insubstance, the decmwon was tocontinue
the security to Shn Ragv Gandhi largely at the
samescale while m Delhiby the Delh Poice
andwhile inthe States by the concemed State
Govemnment Areview ol these arrangements
aferthe Reportwas tabledin Pardiamentshows
that the inteligence Bureau were uneasy with
the arrangements made, espacially those relat-
ngioproxsmate security, andconbinuedio draw
the atiention of the Central Goverhmert as well
asof the State Govemnmenis tolapsesbythe



78 statementbyMinister

concemed agencies inregardtothesecunty of
the late Shn Rajiv Gandhi  The operational
arrangements setin place by the then Govemn-
ment did not, however prove as effective n
prachce

Keepingmwew the aforesaid recommen-
dations of the Intelligence Bureau Govemment
1s of the view that the decision of the then
Govemment regarding the nacture andscale of
security which was made available tothe late
Shn Rapv Gandhifrom February 1990 proved
tobe quaittatively nadequate to meet the envis-
aged requirements

Inthe context of the above stated position,
thestatement underpara 4 of the Memorandum
of Action Taken, tabled on 23rd December 1992,
stands modihed

Governmenthas amendedthe SPG Actto
provide the required secunty cover toformer
Pnme Minister and their famihes

(interruptons)

SHRI MANI SHANKAR AIYAR
(Mayiaduthurai) Thisis mostinadequate |
would hike to know whether we will have an
opportunity to discuss this matterbecause | am
afraid, there are a number of very important
1ssues which are not being discussed here

SHRIS B CHAVAN Youcan have full-
fledged discussion There s no
difficulty{/nterruptions)

{ Transiabori

SHRI RAM VILAS PASWAN (Rosera)
The report of Verma Commussion cahnot be
changedinthenameofSP G (internupbions)
Thesame Governoris shilthere President's
rulewasthere Wasthe Governornot respon-
sibletothe Govemnment? (Inferrupbions)
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supporting the Candra Shekhar
Govemment?  (interruptons)”

[Enghsh]
(intermuptions)*

MR CHAIRMAN Nothmggoes onrecord

(Interruptions)”

MR CHAIRMAN Members can ask for
discussion in the House You can see the
Parkamentary Affairs Minister

(interruptions)

MR CHAIRMAN Lstthe Advisory Com-
mitiee decide to have the discussion Nodis-
cussioncantakeplacenow Discussionwilibe
fixed by the Busmess Advisory Committee

DEMANDS FORGRANTS (GENERAL)
1993-83
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SHRI IBRAHIM SULAIMAN SAIT
(Ponnani) Therefore, asfarasthepackages
concemed, thys package gets completely re-
jected (Interruptions) Instead of acquismion
youshouidhavetaken overthe area lemporanty
under custody and referred alithe consoldated
casestothe Suprame Court, whichis the hughest
yudicalbodyinther xntry Weprsfertodothat
Wewantasettiome nt. ffitcannotbe expedited,
takeitiothe Alishabad High Court. The Govem-
mentcan directto dot expedibously andcome
toasettiementverysoon Hthatcannot bedone,
yourelerittothe Sureme Courtunder 138 We
arenctagansianysetiiement Wewantpeace
Once it 18 mandatory, it does not soive the
problem Therelors, itis rejectedin your pack-
age Weareagainstacquisiion We amaganst

SHRINITISH KUMAR (Rarh) Whowas
“Notrecorded
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construction of the temple and the mosque
Judical verdict of the Supreme Courthastobe
taken Youmustunderstandit veryclearlythat
wewanttoabidebythelaw Wewantimmediate
prosecution againstoffenders Wewantpeace
and communal harmony inthiscountry Butif
you are going to accept the domination of the
Fascistforces, of Hindu Rashtra, t will destroy
the solidanty of the country, it will harm the
country Theyarealsotalktallungofchanging
the Consttution Theycanchangethe Const-
tutionalso Theycan throw it overboard As
minonties we love the country and we want
peace in the country As far as we are con-
cemed we havetakenadecision Whateverthe
situation, we are not going toleave the country
We aregoingtolivemnthecountry Whateverthe
threats fromShnLalK Advamand others we
arenotgoingtoleavethecountry Wearegoing
todieinthis country Weliveinthiscountryand
we want thatjustice shouldbe done We want
honoourable existencee mthe country

Wehave anidentity Everysection ofthe
populatien desirestoprotectits own identty We
areforprotectingouridentity Thatis whatour
fniends on all sides should understand The
Govemmentshouldunderstandthis

Asfaras Kashmirisconcemed accession
wasvoluntary Thepeople of Kashmiracceded
to India voluntanly with theirownsweetwill But
todaythere 1sanalienation Theras wide gulf
Why? Youhavetothinkitover ThepointisShn
Jagmohanwasthemamcauseotit Thereisno
doubtaboutit Asfaraskashmirisconcemed,
Article 370 was a constitutronal commitment
So when you go back from your commitment,
theresa suapicion about you, about yourcom-
mitment Youhave committed yourseif to Ar-
ticle370 The erosionof Article 370 meansyou
arecreating asuspicion nthe kinds ofthe pecple
of Kashmir You have given itaspecial status
You have given Article 370 to the State of
Jammu & Kashmir Youhave giventhat nght
Allthesethings arethaere Now, bytryingtoerode
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1, you are going fo create a difficult situation ,
The situation will detenorate, twilinot improve

Youwillhavetotake adecion Youhavetogo

backtothe 1953 position

SHRI MAN!I SHANKAR AIYAR
(Mayiladuturas) Youwill acceptthatour Gov-
emmenthas notgonebackonArticle370 There
has been noerosion pf Article 370

MR CHAIRMAN Nolnterruptions please

{Interruptions)

SHRIEBRAHIMSULAIMANSAIT There
is acomplete erosion of Article 370 there It
shouldberestored Thepronises givenalready
mustbe restored You should buildup confi
dence ofthepeople Theatrocities oftheforces
muststop Whatis happeningtoday? Thereis
arevoltofthe policethere Whatisthe situation
prevailing there? Who 1s responsible for all
thesethings? | haveseenthe situationthere |
havegonethere |have studiedthe situation |
know aboutit Thereis acomplete alienation
Moreover, the Mustims are suffenng Thecom
munal nots aretakingplace TheMuslimsare
butchered mercilessly Their women were
raped Howareyougoingtocontroithe stuation
Could you control the situation after the demo
tionof the Masyd? Willyoucompletely control
thesituation? Bombaywasburningfor 12days
Youhavefailed tocontrolt Whatmessageare
you going to convey tothe people of Kashrmir?
Therrhousesarebumt Thetorces areworking
with the object of economicannihilation You
mustdojusticetoeverysection ofthe population
ofourcountry ltcannotbedoneoneway What
wewantisthatthe Government shouid under
standthe situation There s complete alien-
ation, as Itoldbefore Thereis money power
musclepower There s nothingmorethanthat

SHRI MANI SHANKAR AIYAR Do you
agree with ShnJagmohan? Please givemea
minute Hehasgiventhepenmmissiontome Sir

SHRI CHAIRMAN He cannot ge the
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SHRI MANI SHANKAR AIYAR | have
asked for his permission (Interruptions)

SHRAIEBRAHIM SULAIMAN SAIT |will
tell you | must say that now a free and fair
electoncannotbe heldthere (interruptions)

MR.CHAIRMAN There should notbe any
dialogue likethis Please addressthe Chair

SHRIMANI SHANKAR AYIAR He has
given me the pemussion to ask aguestion

MR CHAIRMAN |donotapprove ofthis
procedureatall Lethwm adddress the Chairand
when yourtumcomes, youreply Thisway, we
cannotgoonwithourbusiness

SHRIMANISHANKARAIYAR lrequested
himtoyield He hasyelded

MR CHAIRMAN | will not allow hum to
yield
{Interruptions)

SHRIMANI SHANKAR AIYAR Then |
have to accept your ruling but under protest
When heis ready toyield why cannotlaska
queston?

MR CHAIRMAN It 1s not the way to
conductthe debate ke this

SHRIMANISHANKAR AIYAR lamonly
askinghimtoyweld Hehasagreedtoyield

MR CHAIRMAN [willnotallow him This
s notcorrect
e (Inte

MR CHAIRMAN Shn Ebrahim Sulaiman
Satt, please windupnow There are several
Members who wantto speak

(Interruptions)

SHRIEBRAHIM SULAIMAN SAIT Asfar
asthestuation m india s concemed, regarding
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elections, the muscle powerand money power
play animportantrole Therefore wewanta
change inthe electoral system Wewantalst
system of elections The present electoral
systemdoes notreflectthe mind andthe char

acterofthepeople Thatiswhythereshouidbe
achange Eitherthere shouldbe alistsystem
or some other system There should be this
systemorthatsystem fifty percent this system
andfifty percentelections Youmustconsider
the change of electoral system Thatis very
much essential because the presentelectorat
systemdoes not reflect the mnd of the people

(Interruptions) '

SHRIMANISHANKARAIYAR Itisthe
same systemthat has elected you

SHRIEBRAHIM SULAIMAN SAIT Yes
Butthatis defective Itis because with 30 per
cent votes the BJPisrulingin U P (interrup-
tions)

MR CHAIRMAN Pleaseconciude

SHRIEBRAHIMSULAIMANSAIT There-
fore itdoes not reflectthe mind of the people
Justice hastobe done The minonities inthe
country must have social justice and also they
musthave relife honourandproperty Kashmir
dispute should be solved by going back com-
pletely and re-establishing Article 370 and giv-
ingthe status

" Asfaras elections areconcemed, we must
review the electoral systemandtrytohave any
electoral systemthat can give justice andthere
should be afairplaytoall

[Translation)

SHRI SURYA NARAYAN YADAV
(Saharasa) Mr Chawrman Sir our party is
never given tme to speak The Members of
Janata Dal (Ajit) never getachance to partici-
pateinthe discussion Therearetwenty Mem-
bersin our party and notevenasingle member
has sofarbeenprovidedchance tospeak
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[Enghish]
MR CHAIRMAN Youwiliget achance

SHRIJAGMEET SINGHBRAR (Fandkot)

lam grateful forthe opportuntty giventome |

stand to support the Home Ministery’s De-
mands for grants

Atthe outset, lwouldketo congratulate the
Governmentoniwo veryimportantissues One
wasthe longstanding problem ofthe Bodo area.
Whichhas beensolved The Ministery andthe
Government deserve all appreciationfor that
Andwould ike to pointoutthat in Punjab the
confidence of the peopie whichwas notthere for
the last 12 years has been restored by the
Government Thesecuntyforces aswell asthe
Government has done acommendabie job |
think withthe sohving ofthe Bodo areaproblem
the local aspirations have been fulfilled The
great vision andthe statesmanship which the
PrimeMinisterandthe Govemmenthas shown
1s remarkable and outstanding

Iwould ke tocongratulate the Govemment
on extradition treaty between INDIA and the
GreatBniain 1thinkthatant-india propaganda
launched by the vested interests continuing for
years has beenchecked andhas almostcome
toanend

Ihave avery revelantobjectionwhich lwant
topointout regarding the Home Ministry s report
whichhasbeencirculatedtoditheMembers On
page 5 ofthis repont, there 1s adwordwhichis a
derogatory and severely hurts the feshings and
the sentiments of the community towhichthas
been referred The Home Ministry’s report
onlaw andordermentonedthatinthe Punyabthe
activities of the Sikh extremsts continue
unabetted though there was consider able de-
crease inthe number of violent incidents

| have an abjection on this word ‘Sikh
extremsts' For thelast 12 years inPunjab, we
foughtforthecaussthatatemonsthasnorehgion
andateronstshouid notbe calledachnstianor
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aMushmorSikh So, |pomntthis objectionwith
agony and pan bacause the people of Puryab
andthe Sikhscanneverbeterronsts Theyhave
always sacnficedthesr kfe for the cause of nation
wheneverandwhereverputontest. Thisisabg
insultto the great Sikh freedom fighters of the
country ke Sardar Bhagat Singh, Shn Kartar
Singh Srabha and Sardar Udham Singh and
servral others wholaid thewr kvesforthe country
This sarelevantobjectionwhichlam making
| would hke to request the Home Ministery
through youMr Chairman that thes word should
be omitted On the other hands it has been
mentioned on page 9 regarding the relief and
pensic 1 tothe victims of notsin different parts
of the country by the Government | have a
humble suggestiontomake onthis Ithasbeen
mentioned that the nextkun of persons killed in
the nots would be paid Rs 1 lakh and those
permanently ncapacitated wouldbe paid Rs
50 000each

17.25lws
[MR DEPUTY SPEAKER inthe Chair]

Sir 1would ke topointoutthatforthe last
nineyearsthewchms ofthe Delhi specially the
widows of the 1984 Delhimassacre theyareon
anagtatonalpath andthey havecome ontothe
roads Scoresoltimetheyhavemetthe perosns
concemedinthe Home Ministery as well as the
Pnme Minister But thus grant has not been
gventothewidows of the 1984 notswhichisa
senous lapse and causes heartburrungin the
Minds of the minonty commundy So, | would
hketopomtoutto my Govemmentandthe home
Ministerthatthe delay in gving this grantand
rehef to the vichims, this indecision and this
delayedjusticedm, singling out the 1984 nots
victims can prove to be coiunter productive for
the state andthe country

Sir, before me, | have memorandum of
settlement winch | have canghully stucked s a
historic memorandum of settiement on which
colisagues frommy party andiromthe opposi-
tion have spoken several times and on diferent
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occasions in the House ,This is a document
whichwas signed by two greatleaders onthe
24thof July, 1985 andis known as the Rapv
Longowal accord Thisaccordwas signedby
the late Pnme Miruster and ourdearleaderShn
Ragv Gandhiand SantHarchant Singhlongowal
Unfortunatelyboththese leaders are notwithus
now Therearelipomts inthis unfulfled memo-
randum, | would ke to hugh hght these points
beforethe House Sir

No, onessthatcompensatiuonto innocent
persons killed after 19982 as promised inthe
accordhasbeenpaid Armyrecruitment-the
secondpomtinthismemorandumhas notbeem
fulfilled Thethirdpointis aboutthe enquiryinto
the November ncidents by justice Ranga Nath
Misra whichwasto beextendedto thedistur-
bances atBokaro and Kanpur, thathas notbee
fulfiled Fourthis aboutthe inhasilitton an of
these dischargedforthearmyandthatalsohas
notbeen implemented accordingto the spintof
the memorandum Evendisposalof pending
causes andafterthattheterrntonal claims have
not been fulfilled The 7 1 clause in Rapv
Longowal accord says thatthe capital project
area of Chandigrah will go to Punjab This
accordwhensigned was weicomed by oneand
all notevenasingalpointotthis accordhasbeen
implemented So, | would ltke to point out that
with the non-mplemention of this accord, what-
ever we have achieved mour state, thatis in
Punjab 1sgoingtobe negatedandreversedin
thetimestocome ButSir,lwamandsaywith
fult responsiL.iity that we will repentiateron As
weare aware Sir, there was aconspiracy across
theborder todestnbute Punjabandthe country

The people of the state suffered and almost
every but oue was affectedin one orthe other
manner It hasbeenmentionedintisreportof
the Home Ministry as how the peaple with therr
full dedication, commitmentt andsacrifices fought
forthe country 1 would hike to point outthat it
wouldhave been appropnate occasion hadthe
Hame Mimisterwhohadjust now leftbeenhere
inthe houseforsometimemore ShnChavan
the Honble Home Minister onthe 27thof Apnl

1992 made astatement at Fatehgarh Sahib,a
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tustonc town where the two small sons of Shn
GuruGobind Singh aged 7 & 9 sacnficed their
ivesforthe causs othumanty Hemadewasa
statementthereon27th Apnl, 1992 addressing
thousands of people and later the press The
HomeMimisterShnS B Chavan evensaidthat
the Pnme Minister would announce a political
package dunnghisvisitto Punjab in etherMay
ordune 1992, ansinglots of hopes inthe minds
ofthepeople Thisstatementwas madelastyear
bythe Home Minister of this country |wouldlike
to point out that no political package or fresh
inthative on Punjab hasbeentaken up tillnow
| have regards for the Home Minister of our
country butasforthe situation andthe question
of my state 1s concerned, | would like to point
anothervery important lapse and political im-
matunty Againthe Home Minister onthe 10th
of Apnl, 1993 made astatementthe head line of
the Newspaper carnied the statement Chavan
goes backon thepackage Is thisthe reward
gwventothe people of Punjab forbnngingback
normalcy thenews comrespondentscommented

The Union Home Minister backtracked on
thessue of announcing a political package for
Punjab This has become a mockery This
reminds me of great Lebauanese poet Khahl
Gibranwhowroteinhisfamouspoem, f/eand
You", Weare sons of sorrow andyou are sons
ofjoy "Todaythe peopie of Punjab afterfighting
12years againsttemronsm and after and crush-
ingtheewvildesignsof ant India forces acrossthe
border ask and { point this out in this August
Housewhichisthe mostimportantassembly in
the country where democratically elected repre
sentatives representthe will of the and sent:-
ments ofthe nation, if no poltical intiative were
tobetakenwhythis announcemoenty. 151!
bythe Home Mimster Eventhe editc i alne t
of the important newspapers stated that thisis
an outofpackage™T! nbunetheyhavopomlad
outandlwouldlﬂwtoquotaoneunelhat Aimost
one year ago Shn S B Chavan spoke of a
imminence of apackage for Punjab and after
beingbanded aboutbythe media alithesedays
he disowned ittormally of thrusday ‘Thisisa
tragedy for Punjabthatwhatev  nnc moa
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mentswere made Theywerenntimplemented
Icall tbetrayal of fath with people of Punjab Sir
Afterthis Iwould ke tocome to a pointthatafter
normalcy has returnedto the state the Chief
Minister of Punjab andthe opposition parties
whoseleaders sacrificedforthe cause of Punjab
andthe nation to bnng back normalcy mustbe

congratulated

Butiwould like to requestthe Prime Min-
isterwho asastatesman asaleaderandasa
visionary ordered Assembly and parhament
elections in Punjab latgr on Municipal and
Punchayat elections were also held and there
was 70to90percentpoling |wouldrequestthe
prime minister to visit Punjab immediately to
further strengthenthe nationalforces Thisone
question is being repeatedly askedbythe lead-
ers of the other political parties that normalcy
and peace has returned in the state why the
Pnme Minister has not visited Punjab

| would like to point out one or to very
importantpointswhich have been mentioned in
the report of the Home Ministry inthe demands
forgrants |would hketo speak onthe human
nghts commissionwhichwasannouncedbythe
Ministry sometime back |would like tosay that
commussion shouldconsistof menandwomen
knownfor their integnty and impartialty of judg-
ment | would also like to point out that its
members should be independent of Govern-
ment having proven expertise of competencein
the tizlu of promoting and protecting human
rights and should be drawn from a venty of
background Onhuman nghts!have another
pointto make thatthe Commussion should be
directed to establish effective cooperationwith
the non-government organisations with first
handinformation about the reports of the human
rightsviolation The third very important point
that i would ike to make n this connechonis that
the commussion should be empoweredtoinves-
tigate the conduct of the police as well as the
army and paramibtary forces in all the Indian
States Itshould haveadequatefacihestocarry
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outonthespotinvestigations Thecommission
should haveimmediate andunhindered access
toallthe places where detained persons are heid
or are suspectedto be heid and officials should
be obligedto cooperate withthe commssionon
theinveshgations Ithink thisisgoingtobe avery
positivestep If nationalhuman nghts comms-
sion is set up this willbe a great step towards
those people in the country who have been
harassed those people who have been shot
deadinfake encounters andthose people who
havebeenbookedinthe TADAandothercases
withoutrhyme or reason inhaving some plat-
formto expresstheirviews

On human nghts commussion | would not
ke to etaborate But | have a point in this
connection TheJammuand Kashmirsituation
hasbeenmentionedinthe reportnthe Demands
forGrants

Sir Iwould like tocongratulate the Govem-
ment and the secunty forcesfortheirconstruc-
tive andpositiveroleinthevaliey Thereisone
time pontwhichoccursinmy mind thatisavery
nasty incident, a very tragic incident, which
happenedinJammuandKashms Andthatwas
thesoporeblaze were72peoplewerekilledand
bruntalive 1would liketopaintoutthatthe role
ofthe secunty forces has to be checked by the
Ministry As the details of the Wednesday's
incident come out in bits and pieces, the plot
becomes moremystenous Thiswas reported
inaveryimportant newspaper |would iketo
quotethat Itsays

“The townstolk told this reporter that BSF
hadgoneamuckontheday Theybumtdownall
the houses and builcings and shat down people
indiscnminately "

Some even suggested that this achwity of
this BSF was non provocative andthere was no
provocation before |think, these acts are a
hindrancetothe normaicy of the state, andthis
role of the Armed Forces should be checked if
ultimately peace and normally has 1o return
back inthe state
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Sir, |havetwo otherpointstomake Like

my othercolleagues inthe opposition like my

sanyasinsister |wouldnottake muchtime ofthe

House Butlwouldliketopointoutthataformer

Justice whoisnowamMemberofthe BJP Shn

Gumanmal Lodha has narratedafamous Urdu
couplet Thatis

[ Translation)

Hum aah bhi bharte hein to ho jate hein
badnam who katal bhi carte hein to charcha
nahinhat

[Enghish]

Hewaspointing outtomy Govemment As
he hasbeenaformerJudge Iwouldliketotell
one veryfamous Urdu coupleton this occaston
onhim Thatis

[Translation]

Jopeshpeshrahaharguahmienyar usne
talab kiyagunahgaron ko

[Enghish]

A national tragedy had happened on 6th
Decemberin Ayodhya |would liketopointout
oneelevantpoint onthistothe Government if
they can listenme ¢nthe 6th Decemberinci
dent AsaMember!haveanghttoexpressit
Whathadhappenedon25th February? The BJP
Rallywas stopped itwasbanned Alitheforces
and he might of the Government were thereto
stopthatRally Andifthis arrangement if this
police Bandobast would havebeendone onthe
6th Decemberin Ayodhya |thinkthis national
tragedywouldhave beenaverted Here wehave
tobe answerable tothe nationandiothecoming
generations of this nation

There1s amention of Justice Sarkana s
Report on Centrre-state relations and the De-
mands for Grants of the Ministry Sir Justice
Satkariacommission workedforfiveyears It
was sot up in June 1983 and the 1eport was
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presentedinJanuary 1988

I would hke to point out the first major
recommendation Itsays

The imposition of President s Rule and
the deploymentofcentralarmedforces should
bedonespannglyandonly atthespecial request
ofthestate inthisconnection the commission
came down heawvily on the bulk imposition of
President s Rulein 1977 and 1980

Thesecondimportantrecommendationis

Thoughthe general recommendations tilt
towards the Center - advocating the unity and
integnty of the nation - thecommission suggests
thatArt 258 (the Center's nghttoconfer author
ity to the states in certain matters) should be
used hiberally by the center

The commission points out at the frequent
misuseoftheGovemor Itrecommendsthatthe
Governor should be a non political persons
appointedin consulation with the Chief Minister
concemed

Aboutthe transfer of High Cout judges, t
suggests thatthe High Court judges should not
betransferre againstthewrwill Inter statecoun-
cil and other matters were discussed in this
sarkana commission Report |wouldmakea
requesttothe Governmentn letter and spint

Aboutthe transfer of High Courtjudges it
suggests thatthe High court judges should not
be transferred against their will Inter-state
Council and other matters were discussedin
this Sarkana commussion Report |would make
arequesttothe Government thatthe sarkana
commission Reportshould be implementedin
letter and spint

Ihave onemorepainttomake |wilinottake
much time That s regarding the misuge of
TADA

Sir today inmy state of Punjab only more
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than 20,000 peopie are langushingin jads under
the TADA | donotrundif a person has commit-
tedacnme Heshoukibemvestgated,|amnot
supportingtheircause Butlwould liketopoint
outthatthis Terronsts and Disruptive Activities
{prevention) Act isthathe blackest of black laws
enacted by pariament The Acthas madea
confessionbeforeapokceman admssible, which
has given nse tomcats abuse of human rights
and brutalise the police which in the state of
Rajasthan and Punyab, have resortedtotortures
inmass quantities Sir, tnals in camera have
made the procedure established by law amock-
ery and Articles 21 and 22:llusory

Sir,onthe floor ofthe Punjab Vidhan Sabha
last yearthe chief Minister of our state admitted
that there were 15,000 peoplewho are languish-
ing in jails under TADA The prowision of
anticipatory bail has been taken away and,
therefore, iInnocent persons are vichmised by
thepolice So,|would requestthe Government
that thus TADA whichis being grossly misused
andwith the police Mafia inthe country coming
up this TADA should notbe givenfurtherexten-
sion so that in this TADA should not be given
further extension sothatinthis country democ-
racy mustflounsh

Sir, Iwlitake onemoreminute Iwouldhke
tomake one more pointandthatis regardingthe
hyacking There have been 7-8 hyackings since
1977 up tilinow |think this problem had ansen
afterthe Anti-Hyjacking Actwas made bacause
the hiyackers were not booked under this
antihycakingAct | knowoneofthe cases where
the hyacker said that ‘| would like to talk one of
the cases where the hijacker said that's would
Iike totalk toa very importantand very respect-
abiepersonwhom | hoidinhigh esteem, whois
avery dedicated leader of the nation, Mr Atal
Bihan Vajapayee, andthennegohate’ |have
come to know that that person has not been
booked underthe Anti-Hijack Act 1982 Here
there 1s a discnmination because there are
certain people whohave novoice andare lan

APRIL 28,1993

1993-94 Mirustry 808
of Home Affairs
guishingin jadls forthe last 9 years in Aymer and
Lahorejails The Governmentshould notact
discnmnatory while taking action againstthese
ant-natonalactivies So, lwouldhketopointout
tothe Government tothe concemedMinister,
thattius Anti-Hyacking Act should notonly be for
the people who have no voice and there is
nobodytotake uptheircause, but alsoforthose
peoplewho have hijackedtheplanes Thelaw
oftheland should operate equally

With these words, sir, | thank you very
much and | supportthe Demands of the Home
Ministry

[ Translaton}

SHRIRAM SARAN YADAV (Khagana)
Mr deputy Speaker, Sir, | am gratefulto youfor
giving me an opportunity to speak

The Ministry of Home Affairs 1s respon
stble for providing justice to all as also proper
governanceofthecountry Sofarasmyknowl-
edge goes, allis notwell with the police depart-
ment, people visiting police stations are mal
treated and pohice officers behave inavery rude
mannerF | R of evenaninjuredpersonbleed-
ingprofusely 1s not registered without receving
bnbefromhim The Govemment should look
intot Whatwillhappenwhen protectors ofthe
people have become so callous Recently
police killed 8 persons in Bihar, butthey were
shown killed in police encounter Oneperson
who was playing cards was caught and shot
dead. Another man who was sleeping with his
childrenwas alsoshotdead A personnamed
Harballabh was murdered in 1980 in Bihar
infect, laws are not equally applicable in out
country lleapoormanisinacnminalcasesuch
as murder of dacorty etc , his properties are
attached and members of his family are ha
rassed to the extent that this house 1s demol
1shed by the police Harballabh Yadav was
murdered by apolice officer Shafi-Alamwhois
halding tha post of ASP (khagana) atpresent
A case was registered against him at the in
stance of the court in 1980 and attachment
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yearsof the ncident he has notappearedbelore
theCourt Iwouldbiketo knowwhetherthere are
separate laws forlim ShnRam Vilas Paswan
has nghtly said that the Constitutional prow-
sions are differently apphedto differentsections
ofthesociety Solongas constitutional prowi-
sions are differently applied to the different
sections of the people, they will continue to
becometerronst and they continuetotake law
into their own hands If the judiciary and the
administration fail to provide justice to them,
they willbeforcedtobecometerronst |cansay
tothe extentthat today judiciary has also be-
comepartial Somepersonsgetbadevenatthe
judge’s residence at midmght or on the road
also Butthe poormandoesnotgetbail This
shows how people are discnminated in our
country under the samelaws Law enforcing
officers misuse laws in arbitrarymanner Itall
depends on their sweet will as to who wili be
released on balorwhowillbeputbehindthe bar
There 1s no rule of law in the country If the
Govemmentfaistotake appropnatemeasures
intime terrorism which is already on the in
creasemPunjab Assam, Kashmiretc Would
reacheveryhouse & heartinthe country andthe
Govemmentwili notbeinapositiontocontrol it
Therefor the Govemmentwill havetothunk over
thismatteronpnontybasis prowisionwillhave
to be made to impose some restnctions on
judiciary and steps should also be taken to
prevent misuse of powers given tothepolice In
ordertokeepawatchonthem someseparate
provisions should be made onlythen justice
canbe metedto the people and peace restored
inthe country When people lose faith in judi-
ciary theyresorttoterronsmbecause noother
altematvesleftbeforethem Thatisthereason
why | am acquammting you withmy views

You know that flood water in the nvers
emerging from Nepal causes havoc nourcon-
stituency Khagairaeveryyear 1wouldlikethe
Central Govermnment to make a separate provi-
sion for this area to provide rehef to the people
there 1am notbeggingatms fromthe Central
Government it 1s the responsibility of the
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Govemmenttoprotecttheborders of astate if it
isinvadedbyaforeigncountry ltisinfactasort
of foreign invasion that the water from Nepal
causes destructioninourareaeveryyear The
central Governmentshouid pay attentiontort

Inmyconstituency people have beenren-
deredhomelessforthe lastforty years duetosoil
erosion caused by the nvers Ganga and Kosi
But no measures have been taken for thewr
rehabilitation Ewven children in their families
have grown young andreached marnageable
agebutno steps have beentakentorehabilitate
thewrfamiles The Govemmentacquirediand
butthe acquistion of land is stayed by the High
Court Howiromcal ttis thatthe High Courtand
the Supreme Courtdonotissue stay ordersifhe
Government acquires land for construction of
Highways and railway ines butthey dogrant
stay orders when the land s acquiredfor reha-
biltation of people This dual pobey should not
beadopted TheGovemmentshouldenactiaw
debamng peopie togetstayordersfromthe High
Courtsorthe Supreme Croutonsuchcases The
peoplewhose houses are destroyedinfireinci-
dencearegivenameageramountof RS 150as
compensation which has been invague since
the Brtishrule ThismeageramountofRs 150
istooadequatetomeetthecostofevenbamboo s
required forreparesofthehouse Therefore |
requesttoincrease the relief amount by making
necessary amendmentin the relief code

There has been a growing tendency to
fomentcommunalismn the name of religion in
thecountry Thereiscommunaltension alioves
the country Everything 1s being done inthe
nameof thetemple orthemosgue Ontheother
hand hospitals arefioodedwithpatients beitthe
AlIMS or Ram Manohar Lotia hospital people
are suffenng from vanous diseases | have
never seen an athng man cured of his iliness
simply by gomng to a temple or a mosque orby
worshippingthere Then why people are so
much concernabout the religious mattersand
the whole country s burning in~oimmunalfire

Just now Uma Bhartipmade a mention of
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‘Saroopnaka’ acharacterofthe Ramayanaepic
| was surpnsed how a woman could use an
nsultinglanguageaganstanotherwoman After
all, whatcnme did saroponkhacommit? didshe
use any weapon against Lord Rama®? She had
justput a before marnage proposal Lord Rama
andtwasqurte natural Attractonbetweenman
andwoman s anaturalthingand saroopnakha
didnothingunequal while proposingbefore Lord
Rama

Ramdirected herto his brothar Lakshman
andrepliedthathewas already mamedandhis
brotherwas stillabachlor,gotohum Whatiwant
tosayisthat Ram uttered a lie at that moment
beyor Saroopnakaha though we call him
Maryada Purshottam and Lord Rama, | would
like to know that whatcomplled himtotellahe
andwhythenoseandears olawomenwerecut
Was itgracefulforsuch agreatmancalledLord
Ramtodoso? Itwas notgoodto cutnoseand
earofaladybytelingahe (/nterruptions)

SHRINITISHKUMARI Youaskhmasto
whatwas spokenby sarcopnakhaandwhether
he was presentatthattime (Interruptions)

SHRI RAM SARAN YADAV | am not
ctingtonmyown butithas been mentioned
n Ramayana (Interruptions)

SHRI RAJVEAR SINGH (Aonla), This
version can be more authentic because he
belongsto the same family (Interruptions)

SHRI RAM SARAN YADAV No, | am
refernngto Balkmik Ramayana Thisreference
hascomeinalltheRamayana AllRamayana
arethesame Inthismanner, thedeedsof cuting
nose and ear of a lady by entanghng her end
cratinglusioncannot betermed‘Maryada' Do
you alsowantto dothe same thing inthe name
of rehgion and mislead people? Do youwantto
refertothe same reine Inwhich daughters were
offeredas 'Devdas’, inthetemples? Doyouwant
tointroduce the same reline inthen county/ Are
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youasupporterof such region inwhichaHanjan
was humikated by hanging a bellin his neck and
aseparate route was earmarked for hm and
peoplewantedtoavoidhis shadow even? What
nght you haveto call yourself a Hindu?

‘Humanism should be the religion of all of
us When'Varnasharam Dharama’ was intro-
ducedbyManu, aquestionwas raisedthatwhich
Vamu'isthe lowestamongalithevarnsas At
one place he has stated - as has been saidin
Ramayanaby Tulsidas that-

‘Jo Vrma Adham Teli Kumhara Supath
Kirash Kaul Kalwara

Where do youwanttotake the counteryin
the name of Shn Ram? Youcall, him Maryada
Purushottam who gotthe nose andearof alady
amputated Canyoujustiytiisactothisandcall
himareligious, judicious and tair minded per
sons?

Youwanttodestroythe countryinthename
ofRam Doyouwanttoreintroducethat religion
inwhich child of a poor, daitl was sacrificed at
the atar of God as hog deers sacrificed now-
a-days? Ifheresisted notto sacrifice him he
was advised not to worry as he was directly
beingsenttoGod Doyouintendtobnngthat
religion?

“Dhor, Ganwar, Shudra, Pashua Aur Nan
Ye Sab Taranke Adhikan "

Thisdivisionwas made byyou Youshould
feel, ashamed when you call for Hinduism
Whom doyoucallHindu? Isthatapersoncalled
Hindu whom you don't allow to enter into the
temple andperformpoojaatthe altar Haveyou
any night to all im a Hindi? All these things
shoauledbe consideredbyyou Don'ttrytoruin
the country inthis manner

Mr Deputy Speaker, Sir, | would like to
appeal my Hinduand MuskmbrethrenthatGod
orAllahisthesamething Godisomnipresent
Thatis whydonotfightwith eachother Iwould
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a modern hospital in place of constructing a
temple or mosque there so that all diseases
could be cured and ? In which all Hindus,
Muslims, Sikhas Buddhists, Jains and
chnstians maytaketreatment Amodem hos-
pital open the pattern of All India Institute of
Medcal Sciences may be constructedthere
Now-a-days differenttypesof diseaseare erupt-
iIng in our country Inthat hospital Ram and
Rahimbothmaybetreated Inthismanner, gods
relating to both the communities will remain
there Don'tfight Bothwillbesafeguarded God
does notdwellintemple only, but he remains n
theheartsofalithepeople Don'truinthecountry
inthe name of Hindu religion Al of us will be
allowedtotaketreatmentthere

Mr Deputy Speaker Sir,|wouldliketoask
which temple ormosque has arrangementto
curethepatient? Thousands of peoplearesick
today They are crying for medical ad No
facility has been provided to them for their
operation tll now That is why, Mr Deputy
Speaker Sir thoughyou, | wouldhketosayin
the House today to stop the fight relating to
temples Don'tthrowthe country nturmodand
saveitfrom ruining

Mr Deputy Speaker, Sir, since you are
ordenngmetoconclude |wouldhketorequest
that the Government should performit s duty
properly Ifthe Govemmentworks propery all
ofus will supportitandititdoes anywrong i will
opposeit Thisisnottheopinionof myparty, but
|am expressing my own view point

Mr Home Minster, Sir | would ke to
requestyou againto streamiine the police Ad-
ministration and this House should do some-
thungto keepiudiciaryinorder andsome checks
should be imposed on all these so that all the
people could getjustice

18.00hrs.

DR LAXMI NARAYAN PANDEYA
(Mandsaur) Mr Deputy Speaker, Sir, lwould

VAISAKHA 8, 1915 (SAKA)

1993-94 Mirustry ~ B14
of Home Affairs

like to support the cutmotions putup by thehon

MembersofB J P onDemandsforGrantsofthe
Ministryofhome Affairs ~ The Pnme function
of the Ministry of Home Affairs 1s to make
security arrangements inthe county, establish
integration and develop amity among the people
and it1s accountable to provide protection to
every person andmaintain law and order situa-
tion, inthe country But the Ministry of Home
Aftairs has netherbeenable to performts duty
inregardto ,maintainingnational securty noris
safeguarding thecommonman Thecommon
manisworned

There s nosecunty if you travel by railor
busorbyarcraft Secunty assuchisnotthere
Ithas become a matter of graveconcern Itis
very essential to get nd of this situation

Theterronsm extremism naxahsm and
inflow of infiltrats are increasing in the country
due to mefficiency and incapabiltty of the
Govemment (Inferruptions)

[Enghsh]

MR DEPUTY-SPEAKER Would you
ke o say something, Mr Minister?

THE MINISTER OF STATE IN THE
MINISTTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMETN OF YOUTH
AFFAIRS AND SPORTS) ANDMINISTEROF

 STATEINTHE MINISTRY OF PARLIAMEN-

TARY AFFAIRS (SHRI MUKUL WASNIK)
Thereare manyspeakers Wemayextendthe
House for sometime The list cannot be ex-
haustedtoday (inferruptions)

SHRI NIOTISH KUMAR There is one
speaker inthus House

SHRIMUKULWASNIK Therearemany
speakers to speakonthissubject Wellhave
tocontinue the discussiontomorrowalso you
may extend the House forsome time today

MR DEPUTY -SPEAKER Isitthedesire
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of the House that we continue for some time?
[Transiaton}

SHRI NITISH KUMAR Mr Deputy
Speaker, Sir aslong as youdesireto runthe
House, youmaycontmuet Wehavenoobjec-
tion Butalongwithit! would lske to urge upon
the miruster of Parhiamentary Affairs to ensure
quorumm the House

DR LAXMINARAYANPANDEYA Some
days agoreports regarding Biharhad appeared
innews papers Accordingto, Bangladesh
infilrators have been settied in 12 distnicts of
Bihar Theyhavegotthewrnamesenteredinthe
kstofvoters Theyhavecontestedelectionsofa
panchandSarpanchaiso litistrue ifeel twll
causeasenousthereattothecountry Infiltrates
whoenteredinto someareas of Calcuttaarenow
demandingforseparateland The Mmistry of
Home Affairs 1s not taking any action in this

regard

Whendidtheycome whatwas theirnum
ber? Somebody says that thew number had
reachedtwocore Somebody says thattheir
number reached 50top60lakh |wouldliketo
knowfromtheHon Ministerwhat istheirexact
number afterall how didtheycome andwhether
anyarrangement has beencheck them or not

Recently areport has been receivedform
Gujaratthat some Pakistans are intrudinginto
Kutch area also and they wantto capture the
entire Kutch border by intmidating people |
would ke to urge that itis a very senous 1ssue
and it should be though over properly that i
somebody migratesto ourcountry andsetties
here andbecomesavoter tisnotgood Even
Delhns notunaffectedbyt Todayculpritsare
mmowving scotfree Rajasthan s also notun-
touchedwithit The intruders have not made
some special hide-outs Theywantto disturb
securty, peacs and hanmony of the country by
intrudingintothe country The Muustry ofHome
Affaws shouldtake stemn action inthis direction
Al intetligence agencies of the Government
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have provedatailure

Ontheone hand we have the problem of
foresgn intruders, On the other hand some
where there is the Bodi problem the Goikha
Land problem, the Jharkhand problem or the
other After allthe congress generated prob-
lems perhapsitdoes towanttoovercomethese
problems Itiscreatingnew problems eachand
everyday Theproblemofterronsmisalsoits
ourcreation Theproblem of Naxaltess also
the creation of the Congress Thecongressis
the mother of all problems Itis creatingprob-
lemsone aftertheother Effortsshouldbemade
tofindoutsolution Its love solutionisthatthe
moststnngent measuresshouldbetaken We
always demand for the fencing of borders with
barbed wires but this i1s not done Rather
fceneing with barbed wires 1s done only to
preventthe B J P rallyonthe 25th Februaryon
whichspendituretothetune of morethanRs 30
lakhwas incurred From Border secunty point
ofviews Government mustbe vigilanton bor
ders butithardly botherstodo sothere What
the Governmentthinksfittobe wigilantisthat the
hon Pilot makes an 1enal survey aboard a
helicopterofthe 25th Februaryally andwatches
everythingfromthetop The Goverr ntis
makingdesperate bids Perhaps the 1
menthas started reahzing thatits very existc
is indanger Therefore it acts whattt &
because Whom God would destroy he t 1
makesmad Thusthe Governmenlisactin jn
arnimpropermanner Thepeopleofthe Bharatiy 1
Janataparty were ctizensof india They had
come to the Government to express therr feel
mgs Theyhadcometodemandthatthedemoc
racy in the country be safeguarded Butthe
police personnel of the Government used water
cannon agamstour National President Dr Murii
ManoharJohsiduetowhichhefelidown Shn
LalK Advarn ShnMadanlalKhuranandmany
otherhon Members fromamongst who are
sittinghere werelathicharged Whenwewere
arrested and seated we were agamn pushed
aside andAgainlathwcharged Some sustained
head injury white some other sustamedlegor
handnjury that causediracture Whalwerethe
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reasonforbanningtherallyolthe25thFebruary?  dismessedtheMadhya Pradesh, Rajasthanand
We are citizens of india and neither we are  Himachal Pradesh Govemments by misusing

foreignintruders, notmiltants Thepeopleofthe
country had cometotellthe Governmentsome-
thing Had they demonstrated atthe Boat Club,
noharmwouidhavebeendone Whatwerethe
reasons behind banningthem? Whythe raliyto
be processed onthe Ambedkar's birthanniver-
sary wasnotaliowed? Theyshould have been
allowedandwetoo Everybodyenjoysthis nght
here The farmers expressed their opinion
behindthe Red Fort itisnotnght Iwouldhke
to subrmut something about Kashmir

Evenafterthe passage of somuchtime, the
Govemment assures everyday thattis finding
outsolutionto Kashmirproblem Whatsolution
hasbeenfoundoutby Government? Nosolution
hasbeenfoundouttilldole Wasthe Govem-
mentdiscussingitwith Dr Faroog Abdullahwho
isatrator? Some daysback | wenttothe Bladra
war, kishiwaterand Dodaareasof Kashmer The
people of Kistawar were openly raising pro
Pakistansiogansonthe 14th August Whatwas
thenteligence agencyof the Govemment doing
at that ime? What were other Government
sarvices doing at that tme? on the 15th of
August the terrorists and extremists sneaked
intoBhadraws Thefinngcontinuedof 16 hours
Women, children and common people were
strandedintherhouses The BorderSecurity
Force and the Paramilitary forces were not
empoweredioopenfire Theywerefinngonly
n their self-protection, otherwise they might
havednvenoutthetemonsts TheGovernment
1s gnving relaxation there deliberately andthus s
thereasonbehindthe presentsduatonthere if
the Government at all wants to take action, it
does so aganstus Whomdoesitban? The
R S S office s sealed andwhatwas s reper-
cussion” Tha High Courtgave verdictthatthe
Govemmentwas wrangnseahng tandordered
#touniockit Recently the office of Suruchi
Prakashan which pubkshed booked m Dallu
wassoaled Theymovedthe HighCourtwinch
saxdthatthe Govemmenthaddonewrongand
the sealshouldbebroken The Govemmenits

the Article 356 of the constitution itis amatter
of great shame that the High Count gave its
verdictinthe Madhya Pradesh casetorestore
the Vidhan Sabha and the Government The
dissolution of the Legeslative Assemblies 1s
wrong Appealshouidbe mate against twithin
fourteendays Otherwse s orderwilibeimple-
mented Nowthe Govemmentsnot abidngby
the courts decsion It would be better i the
Governments were restored, the Legislative
Assembhes were restored and the democracy
wassaleguarded Butthe Govemmentdidnot
do TheGovernmentisnotprepared evennow
toannounce thedate of elechons. However, the
penodof 6 months s already passing Ithink,
itthe Government does not bning any motion
here n a day or two, a constitutions cnsis will
anseagan |amoftheopiwonthatthe Govem-
ment 18 kkaly to brng tand t might be prepanng
forit, buttwillbnng tonthe verylastday The
Govemmentshould acceptthe Sarkana report

Iwouid ke to draw your attention on totwo
or three pomts mentioned particularly about
present situationinthe report of the committed
onthe Minstryof Home Affars and conciude In
the reportrecommendabions have bsenmadeto
increase the number of paramilitary forces, to
wmport training to para-miltary forces, andto
provide proper accommodation facibes o them
Ithas alsobsenmenbioned that deployment of
paramitary forces-be t indo-Tihet Border Force
oranyotherforcesiiketheC R P F orothers,
inthe mantenance of intemal secunty every
now and then, will demorahse them and dimin-
ishthersihciently Formthis pointofview also,
thewr traurung and other amenrties are essental
Theresneedofprepanng oneortwosuchforces
asmaybe keptpreparedformamntaningpeace
andsecurtyonly Thesepara-militaryforces
shouldnot be dapioyedfor thispurpose They
donot have any sophistcatedarms  The siu-
ahonhas worsenadto such anextentthatmany
times they become unable to protect them-
selves Therefore theysuch amenities should
be prowdedtothem
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The tendency of the Governmenttoban
meetings rallies sometimesby instructingthe
Tamil Nadu Government sometimes by inter-
actingthe Kerala Government, sometimes by
intructing the Kerala Govemetmn orthe West
Bengal Government andtherebytodepnvethe
citizens of their democratic nghts andto sup-
press their voice and to violate their constrtu-
tional and Fundamental Rights willnotbe proper

After all whatwillbethe etuation? Wher-
averthe Governmenttakes steps thatamountto
violation of the Fundamental nghts of people the
court high hghts suchtendency Whilehononng
alithosecourts |would kketoappreciatethem
thatdespte all suchcircumstancesthey have
given their impartial verdicts Recently Shn
Bnibhushan Sharan Singhwas releasedbythe
order of the court He s anhon Member of
parhament Butthe govemmentagainamested
hisunderthe GoondaAct Ourhon Member of
parhiament Shn Vinay Katiyar was arrested
hon ShnLalK Advaniwasarrested Whatwas
the ultmate result? Shn Joshi was arrested
What came out? Shn Advaniwas kept firstat
Agra thenhewastakentoMatatila The High
Courtwas of the opinion thatthere s no pnme-
facie case against him hence he is released
unconditionally Ultimately the Government
had to yield Be it a case against hon Shn
Advani orShnJoshi oragainsthon Members
of Parilament oritiscaseofimposmionofaban
onmestings orofthe sealingofthe offices of the
R S S the Bajarang Dal the Vishwa Hindu
panshad orthe dismissal of Government the
Govemmenthadtoface defeinalisuchcases
Therefore if should be taken seriously The
Government mustthink overthe present situa-
tion Today cnmes are being poliicisd The
culpnts of the Bombay and Calcuttabombblasts
are enjoyngthe patronage of polticians

Today Assamisdisturbed Howeverthere
issomepeace in Punjab Butthe ncidentthat
occurred in Kashmirdunngthe lastiwo orthree
days have become a matter of grave concem,
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though | do not want to go into details of such
incidents Such situation must be improved
TheKashmis refugeeshavecome here whoare
ourown fellow-countrymen andourbrethrenand
forwhomthere s noarmangement of theirsecu-
ty, accommodation careandhealthcare must
be resettled properly Sothatthey mayfeelonce
againthatthey are safe here andthattheres
peace and that the law and order situation1s
good Special steps should be takentoensure
alithis andto win people s confidence

Withthesewords | conclude

SHRI BHUBANESHWAR PRASD
MEHTA(HAZARIBAGH) Mr Deputy Speaker
Sir Insetooppose the Demands fora Grants
nrespectof the Ministry of Home Affairs India
isavastcountry Country sunityandaintegnty
15 In danger ever since the incidents of 6th
DecemberandbormbexplosionsinBombayand
Calcutta Ithasalsoposedathreattocountry s
intermal secunty

Sir, as you know the Babin Mas)d was
demolished onthe 6thDecember |would ke
totslipeoplefrom BJP andsame othercommu-
nalorganisations whetherthey belongto RSS
Bajrang Dal or Shiva Seenthat the demolrion of
BabnMaspd has disgracedthe country through-
outtheworid inchahasbeendefamedbyit Are
youaware of the fact thatafter demoltion of Babn
Masjid hundreds of temples have been de-
stroyed inforeign countries? Dunngthecom-
munal viclencethat broke outinthe country after
tha 6th DecembeSrincdent, thousand of people
werekilled, thousands of houses weare destroyed
and property worth crores of rupees has been
damaged this Government remained a nut
espectator to all these events The Central
Government talks of communal harmony but
the congress party s notiess atblanchethanthe
BJP When itknew whatwas gomgtohappen
onDecember6, s ntelligence departmentand
CID knew aboutit it did not do anything
Earberpeopie fromthe congress party saidthat
the BJP peoplewoulddemokish the BabriMaspd
on December8 Eventhenthis Government ded
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nothing and remained a mute spectator The
Uttar Pradesh Government was dismissed
laterbutitcouldhavebeendoneeariier Ayodhya
couldhave beensavedby controlingthe admin-
istration of the state by Central Government, but
itwasthedone Latertheyhavedismissedthe
Government of Madhya Pradesh, Rajasthan
andHimachal Pradesh Itwas anghtstep, |do
notopposeitbutlwould ke to askastowhatthe
Government did in Gujarat and Bombay in
Maharasthra Where thousands of innocent
peloplewerekiled Therewas no BJP Govern-
ment There 1s Congress Govemnment in
Maharashtrabutthe administrabonwas handed
overtoShivsenaandR S S forninedays They
massacred innocent people and looted prop-
erty TheMaharashtrapolice andthe Govem-
menthadbeen mute spectators Iwouldsayin
clearterms and as the newspaper also report
andonthebasis of statements made by Shn Bal
Thackarey that Shn Thackarey is the Chief
Mirister of Maharashtra Who 1s running the
Government at hus swest will and Shared Pawar
andhis predecessorhad no say inthe affairs of
thestate ShivaSenahasmassacredandiooted
innocent people on selective basis Action
should be takenagainstit Butithasnotbeen
donebecausethe ShivSenahasinendshipwith
the Govememtnof maharashtraandthus Shiva
Sena administers the Bombay eventoday |
wouldhke tosay that twas the moral duty ot the
Government to dismiss the Governments ot
Gujarat and Maharashtra also on the same
giound as it dismissed the Governments of
Rajasthan Madhya Pradesh and Himachal
Pradesh Maharashtraand Gujarat were more
affectedbycommunalviolencethanthesestates

Today the whole countryis under the threat of
terronstactivites BombexplosionsinBombay
and Calcutta have created a fear psychosis
amongpeople Travelingintrains, aeroplaens
creates fear of bomb explosion or hijacking |
would hike to ask, how the inteligence depart-
ment of Home Mmistry i1s working, What this
depaniment was doing when there were such
bomb explosions at 12 places and that too in
Bombay After some days the same type of
bomb explosiontook place InCalcuttaandthe
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inteligence departmentgotnocluetot The
Home Ministry makes a demand to raise its
allocations |would ke to knowthe justification
fortt Whateverincidents are taking placeinthe
country after 6th December whether it 1s the
communal disturbance, secessionist activity
terronsm orextremismthe Home Ministry has
fatledineverysphere Butthecongress Gov-
emment and its policy of delaying the matteris
responsibleforit S

Sir, today Kashmir and Punjabare hitby
terronsm Innocent people are being killed
there If you gointothe history of this problem
it will be known that itis quirt old, butnon form
the congress party has made anyeffortstosolve
it Hwilinotbe wrong, fwe saythat ,problem of
terronsmin PunjabandKashmiris the creation
ofthe Congress Govemmentandnowthewhole
country ] facing its
consequences (/nterruptions) be it Bihar,
Andhra Pradesh oranay otherplace, hanans
tanbals and backward people do not get social
Justice anywhere thoughthe Congress Gov-
ernment makes tallclaims in the regard

The Government only talks about the wel-
fare of backward class peapie but it has not
provided protectionto thermn againstthetorture
andatrocittes Be it Andhra Pradesh, Biharor
anyother placeinthe country, terroismwill keep
in rising till the poor and weaker sections are
given protection, their nghtful dues andstatus
Thisterronsmcannotbesurpressed atgunand
nflepoints Soitis necessary forthe Govern-
menttoprotectthemorgivethem freedtoprotect
themselves Everybodyknowthe ncidentsthat
tookplace in Bombay after 6th December Did
the Government ever thoughthow to solve the
Punjab Kashmir problems politically through

dialogue

Sir, today anhon Memberfromthe Con-
gress party hadcongratulatedthe Government
for solving the Bodo problem, but it is not a
permanent solution This problem will nse
again Regardingthe Jharkhanproblem, |heard
that the Government has agreed to provide
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[Sh Bhubaneshwar PrasadMehta] Jharkhand state would alsobeformed and you

council anda cralogue s goingon 1would ike
to tell the Ministry of home Affairs and the
Central govemmentthat Jharkhand problem
cannotbesolvedinthisway The Govemment
hasinvited a handful of people for discussionon
thisproblem Thus is an oldmovementwhich
has now become violent They have started
Economic blockade, bombexplosion anddam-
aging raiway ines and newthis Governmentis
givingadvice tothem |would like tosay that
gving advice 1s not the solution to Jharkhand

problem

You have hatched a conspiracy of making
consultations with afew selected people onthe
Jharkhandproblem Butyoushouidhave heid
consolations with the leaders of all the political
parties and regronal parbes regardmg Jharkhand
problem But the Government did not invite
either BJP orJanataDaloranybodyeise Inthis
way you are making this problemmore compl-
cate bymalking consulations with afew selected
people only

Sir, lwould ke to submitthat there s only
onewayforsolving this problem that aseparate
Jharkhandstate shouldbe constituted by merg-
ing Chhota Nagpur area of Biharand Santhal
paragon If tis notdone, terrorism may anse
there andthanthe Governmentwouldsendarmy
to cope with the problem, but it would notbe
resolved (inferrupfions]

SHRICHHEDIPASWAN (Sasaram) The
people are demanding aseparate county named
Jharkhand not a state called Jharkhand

SHRICHHEDIPASWAN (Sasaram) The

peopleare demanding aseparatecountrynamed
Jharkhand not a statecalled Jharikhand

SHRI BHUBNESHWAR PRASAD
MEHTA Thisisamisieadingstaternent People
are demancing a state called Jharkhand andthis
1salongstandingdemand many new states
havabeen creatad afterthe nse of this demand

cannotstopit Yourwrongpobicies cannotstop
this itwould notbe stopped evenbyformaton
ofacouncil

Mr Deputy Speaker, Sir, Pakestan tramned
terronsts arebeing sent to Kashmirand Punjab
afterimparting trairing, Newspapers are pub-
hshingthese reports bombblaststookplacein
Bombayandthehon Mmsterhasadmittedthe
fact that Pakistan was behind the conspiracy
and it has given shelter to Memn brothers
Thereafter the Incident of Bomb blasts took
placein Calcutta |wouldiketoaskastowhy
the Governmentdoes nottake hpthe matterwith
Palistaninabold mannerbecause Palastanis
attachingthe unity and itegntu of the country ty
and sabotaging our internal secunty Today
Palastanthreatenns totake allourintemal matter
toU N O Wealways foliowour agreements but
still st interferes in our mternal affairs We are
sitting silent  Where would we liked to our
country in his way? Palistan 1s conspiring
against the unity and integnty of this county
Government shouldtake aconcertstepinthis
regard and should tell Pakistan and other coun-
tnes clearly that f they would continue making
nterference inthe nterval aftairs of the county
theywould have tobearthe consequences But
the people in power do nothave the courageto
sayso

Today the problem of infiltrates is before
us People areinhitrabing from Bangladesh i
lakhs of refugees enter this county, what would
happentothis country? The Govemmentshould
take up the matter with the Govemnment of
Bangladesh andothercountnesinacourageous
way Weshouidshareaclearcutpolicyntins
regard

The natronal language Hinchis also one of
the issues and it 18 also under the charge of
HomeMinstry The Govemmenthas takenno
concrete step of make Hind: as national lan-
guagenghtformthebagnning. Alworkisbeing
done in Enghish and as such Enghsh has be-
comeournationailanguage Onlythe Enghsh
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examsie |AS,IPS Etc Thiscountryhas
nopiaceforthe peoplewhoare educatedthrough
Hinch or regional languages | would like to
submitthatdue status shouldbe giventoHindi
andotherregional languages

Iwould ke to submitsomething regarding
freedomfighters Todaylakhs ofapplications
ofthefreedomfightersarepending Thefilesdo
notgetclearedunlessbnbesarepaid Gener
ally the pension s are sanctioned to wrong
persons Thepeoplewhofoughtforthefreedom
of the county donot get pensiontherefore the
Govemnmaent should work sincerely and the
pendingapplications shouldbecleared Forthis
purpose a time-mit for three months or six
monthsshouldbefixed Thepeople runtoDeltw
from Bombay or Calcutta or Patna for this
purpose |wouldhke thatsuchanarrangement
should be made as no person should have the
needto runto Delhi for getting sanctioned hos
permision 1would also hketo submitthatthe
unity andintegnty of the county should be safe-
guard and the county shouldmarch on the path
ofprogressinasecuredway TheGovernment
shouiddothis workwithout hesttation otherwise
the country woulddisintegrate

[Enghsh)

SHRIB RAJARAVIVARMA (Pollachi}
Sir, Insatospeak onbehalf of AIADNK on the
Demands for Grants of the Ministry of Home
Affaurs '

Each year the expenditure of the Home
Ministrygoesup Substantially |canunder-
slandthereasons The Govemmenthastotake
thestuatonansing out of widespreadterronsm
Butfailto understand why the Center s indif
ferentto the genuine needs of Tamil Nadu %
goestothecredtofouthon ChiefMinistertha
thebuds of terronsmwere nippedinthe bud and
hetawand orderhas been maintain nanexem-
plarymanner EventheCeanterhas appreciated
the way out Chuef minister has tackedthe LTTE
inTarndNadu But tis veryunfortunatethata
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demand for over Rs 80 croes made for the
moderinsetion of police has notbeenfavorably
agreedbythecentre |takethisopportuntyto
appealtothe cetre one againto sanction this
amountimmeckately enabling Tamil Nadu Gov
emmenttotone up the police

Itisamatter of grave concern that ruling
pamry atthecenterhasalasalsothe Urion Home
ministry are silentoverthe incidents inthe Tamil
NaduLegslative Assembly createdbythe Con-
gressieader AND Lasthere justbecausethe
congress parry is In power at the Center the
congress leaders andMLAs in Tamil Naduthink
thatthey can commitany cnme andcreate law
and order problem and go scot-free

MR DEPUTY SPEAKER Ifyouwantto
make any allegations, you haved to give a
notice Formaltiesarethere Donotmakeany
unnecessary allegatrons  Whatare yourprob-
lems and what are the suggestions you are
making tothe Govemment? Betteryou concen-
trate onthat '

THEMINISTER OF STATEINTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTIMES AND
DEPARTMETNOF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) Al-
legations can always be made with proper no-
tice

SHIR B RAJARAVIVARMA (Pollach)
Letme say tonce again that our leader, hon
ChisfMirusterhas vowedto protectthe law and
order, nomatterwho s ruling atthe Center The
functioming of the Assembly and the state Ad-
ministration will not be allowed to be held to
ransom{forpoltical gain by the congress party
Since people have given amassive mandate to
our leader the Congress can never think of
disrupting the admurustration in Tamil Nadu |
warmonceagreement again ifthe Centerandthe
Congress do notiake necessary action if the
bnng sanity tothe activiies of its members in
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TamilNadu therraimwilibe defeated andthe
nuisance createdby them willbe putdownwith
aheavyhand

Sir itisamatter of deep regretandshame
thatthe congress party forthe sake of political
mileage is joining hands with the PMK which
glonfied the assassins of ShriRahiv Gandhi
Only in september last year the resolution was
adopted unanimously in the state Assembly
requestingthe centertobanthe PMK Butnow
the Congress finds the same PMK acceptable
foranelectoralaliance Even afterthis somer-
saultthe congressis afraid of facingthe elechon
inTamilNadu Thatiswhythey havenfluenced
the Election commission to cancel the bye
election to the Ranipe Assembly Instituency
Wewillnotbe surpnised even ifthe Palanibye-
electionforLok Sabhaiscanceled Because
thecongress knowthatwithout the supportofthe
AIADMK it is only a zero in Tamil Nadu The
veryfactthatthe Congress has notannounced
its party candidate ofthe palan Lok Saba bye
election confirthe appr8hensionthatelectionis
goingtobe cancelled

Sir even the minority congress Govern-
ment at the center repeatedly says that it will
completeits fiveyearterm butitisablackspot
on democracy that the Center threatens to
dismiss an elected state Governmenit without
anyrhymeorreason Inthewholeofindia Tamil
Nadu is the only state where law and order
prevails to the core There are many states
particularly ruled by the congress party where
law andorder have broken downietting the ant-
social elementstorupetheroots ButtheCenre
comes out with a fimsy reason to cancel
elaction inapeaceful Tamit Nadu

ifthe Home Ministry has any regardfor the
constitution and democracy itshouldstand by
the Tamil And Government and our Chief
Minsstertofighttheterronsm andthe communal
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forces Onlyiithe Home mirystry explicsty given
it support to the Tamil Nadu Government to
tackle the probiem being created by certain
vestedinterests inside andoutsu‘!ameAssem-
bly, tcan absolve itself fromwhat thasdoneto
TamiiNadu Otherwise, lwamthecenterwilifall
underits own weight

Withthese words | conciude
[Translation)

SHRIS M LALJANBASHA (Guntr) Mr
Depluty Speaker Sir I nsetoopposethe de-
mands of the Ministry of Home Affairs presented
intheHouse Todaypeopie havelostfaithinthe
police systemofthecounty Itappearsfromthe
police activities that it is increasing the terror-
ism everywrhe in the country there is wide
spreadcorruptionamongthepolicepersonnel s
While even in then police uniform they are
behaving ke communalfundament alists and
are encouragingcommunalism mthe country
Rampage andlooking have become attriion It
happened atthatthe occasiont e inthedeathof
Shnmati IndiraGandhiand Shn Rajeevgandhi
Thepolicepersonnel’'s we as inmviie dinlooting
the Andhra Pradedeh atthe time of death ofan
ML A Sothepeople havehavelosttheirfaith
npolice Theshops of those people whowere
not affihated with any of the political party were
attackedandiooted Asaresultofitthewictins
hadtostage demonstrationsonroads Allofthis
happenedwhothe congress party was npower
inAndhra-Pradesh WhenDr Chenna Reddy
was Chief ministerof Andhra Pradesh, hemade
astatementthat somacongressamenhadcon
spiredfor communat rots to remove him from
the chief Ministership  Dunngthese nots 4-5
hundreds Mushms were killed *~itis ms own
statement

SHR! KRISHNA DUTT SULTANPUR
(Shimal) Mr Deputy Speaker, Bir,lamona
pointotorder Thesewordsshouldbeexpunged
fromtherecord ofthe House

** Expunged as orderedby the chair
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MR DEPUTY-SPEAKER |willjust ex-
amineit ifitis unparliamentary, | will remove
t : !

SHRI RANGARAJAN KUMARA-
MANGALAM Parllamentary term should be
used (Interruptons)

[ Transfation]

SHRIS M LALJANBASHA Communal
nots were engineered through creating terror-
1ism This 1s a statement of the Chief Minister

Stilithe Congress isin power soall of tiswill
continue Ithasalsobeenobservedthatwhen-
evercongressis inpower communal notstake
place Whereverthecongressisinpower, com-
munal notstakeplace Whereverthe opposition
parties are Inpower communal nots have not
takenplace |amatalosstounderstanthepolicy
of congress inthisregard | havebeen elected
for the first ime to the Parhament from the
constituency of Guntur |findthatthententon of
the Congress Partyisnotclear Thatiswhythe
country is facing such a serve Cnsis and its
conditionismiserable Although the condition
has detenoratel after 6 Dec , yet the seculansm
1s alive andlamahvingexampleofit ShaN G
Rangais a greatleaderof Guntur another BJP
candidate contestedandgot23 000 votes, but
|was declared elected Similarly a number of
Muslim candidates got elected fromthe several
consttuencies nthe country They gotelected
not only through Mustim votes but alsothrough
Hinduvotes Thatiswhy | submitthat seculars,
1s still alive in this country

Mr Deputy Speaker Sir today thepolicy
ofthe Congressisthatan SP hasbeenauthnsed
toissue charactercertificates mmediately about
the raids conductedthere alognwithittheyhave
alsobeen authonsedtownteabout the commu-
nal notstook placethere Itis alsonecessaryto
dothus
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My another point 1s that a 15 point
programme forthemimstnes had beenlaunched
in 1978 whenthe Janata Party wasin power at
thecentre and aftetwards the Congress saidthat
thadlaunchedthis programme for Musbms but
they *said At that time late shnmati Indira
Gandhi cafled onthe Chief Ministers of all the
States and directedthemthat twasessentialto
implementthis 15 pointprogramme

[English)

M DEPUTY SPEAKER Youremovethat
-

[ Transiation]

SHRIS M LALJAN BASHA Butthat15
point programme has not beenimplemented
Theprovisionasbeen madeinthe programme
that an amount of Rs 50 thousand would be
providedto each person wherecommunal nots
occurredbutithas notbeendoneso about 500~
600 Muslims as well as people belonging to
othercommuniies were kiledin Andhra Pradesh
butnone has been provided Rs 50000 Ithas
alsobeenmentionedinthat 15pointprogramme
that Mushms would be recruited in army and
pohice accordingtothe rationof their population
butwhy thasnotbeen mplemented sofar Why
the Congress Government does notimplement
that programme? Wherever the Congresssin
power it does not give full powers to them
Therefore the 15 pointprogramme shouldbe
implemented properly The people have lost
faith tn police in rural areas, that should be
restoredagain Todaythe policemenhavebe-
come somuchcommunal thatthey themselves
provoke riots We should take steps to stop
conflict between Hindust and Muslims The
Government shoutd red mark the communal
policepersonnelproperly ifan| P Sofficeolra
constabletscommunal hemustbepurushedfor
it onlythenthe communal riots will certainly be
reduced and people can live happily in the
oountry

*Notrecorded
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The Govemment should provide betterand
sophisticated arms to police and should give
them maximum assistance Today you can
observe as to what sort of arrangements are
goingon inthe Police and Defencedepartments
forthe security of the country Despite alotof
expenditure being incurred on Defence and
Home thearmy personal andthe policeperson-
nelhave nosophisticatedarms andthe resultin
thatthey are the vcitims of eventualities due to
lack of proper arms We have to improve the
condition of Home Department firstbecause we
have not to fight with external powers If the
Governmentcalculates the number of soldiers
and policemenkilled itwillimmediately arnve
at the conclusion that the condition of Home
Departmentshould have to be improved first
Wecan t rule thecountry properly if the internal
situation will notbecontrolled Therefore the
police should be given its due nghts and simul-
taneously the communal minded policemen
should be red marked and anentrylo this effect
should be made in theircharacter certificates
andtheyshouldalsobe punished The Govem-
ment haveto improve this system and all this
should be done in sucha mannerthatthe inter-
ests ofthe country may be protected

With these words | conclude /

|English)

SHRI A CHARIES (Tnvandrum) Mr
Chairman Sir,1standtosupponthe Demandfor
Grains of the Ministry of Home Affairs for the
year1993-94

| have been hstening to the speeches of
almost all the Members My fnend, the hon
Memberfromthe AIDMK isnothere Hestarted
his speech by sayingthat every year the budget
amountisbeingncreased, itvery clearty shows
that he has notcared to ook into the proposals
atall Oneofthe salientfeatures ofthisyear s
budget s a slight decrease In the total budget
amountproposedforthe year 1993-84 Hesays

MR DEPUTY SPEAKER He s really
wild Hedoesnotliketo hearyourreply So,you
justproceed

SHRIA CHARLES Oneofthe mostim
portantdemands underthe budgetis Demand
No 42 intherewised proposals forthe year 1992-
93 theamountwas forRs 308 crorewhereasin
1993-94 the proposals are only for As 292
crore |findthere s ashightdecrease ongoing
throughtherecords Itisbecasethecensuswork
was being doneand new the workis almost over
andthe majonty ofthe staff has been redeployed
and therefore the expenditure forthe census
work will not come in 1993-94 So thereis a
decrease

Inrespect DemandNo 44 thatisforthe
police the total amountfor 1992-93 revised
estimates was Rs 2915 crore whereas the
present proposal is only for Rs 2730 crore
Thereisadecreaseof Rs 185crore obviously
because two items of expenditure undes 1992
S3donotfindaplaceinthisyear ThatisRs 150
crore given as a special grant for the State of
JammuandKashmirandanotherRs 292crore
gven as a loan to the State of Punjab | can
understand why the amountof Rs 292 crore
given as a loan to the State of Punjab | can
understand why the amountof Rs 282crores
given as a loan does notfind aplace Butthe

* special grant given tothe State of Jnmu and

Kashimrfor 1992-93 |amafraid shouldhave
been included this year alsotaking intoconsid-
eration the presentstate of affaurs in Kashmur |
requestthe hon Minister and Ministry gt look
intothis and see that order assistance ingiven
tothe state of Kashmir In theexisting political
situation when the peopie aretotally frustrated
the Central Govemment has a responsibility to
see that a sense of security 15 given to these
pecple Thathastobe lookedinto

Another point 15 about Demand No 45 -
Other Expenses wherethereisshghtincrease
In 1982-93twas Rs 507 crorewhereasinthe
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currentyearitis Rs 511 crores Thatis obvi-
ously because there has been anincrease inthe
pension of the freedom fighters that comes
underthis Demand lunderstandwhyihereisa
shght increase Only Rs 11 crores was pro-
vided for the modernisation of pnisons tc be
gventoallthe 25 States |feelsomethingmore
shouldbe givenforthis item

Having stated some of the points under
Demand Imaybegiven sometimetogomntothe
othermajorissues thathave beendiscussedby
my otherfindsinthe House Sir Whatwasthe
agenda of actioninthis country forthe lastfew
years? | am really sorry that Ayodhya and
Mandal took away almost 80 per cent of the
valuable time of this House andthe entireenergy
of the Govemmentwas unfortunately divertedin
protecting the whoith/ country againstthe com-
munalonslaught tensions andall undesﬁble
and unfortunate ncidents that took place

tamveryosrrylosalthat some ofthe hon
Members especially fromthe BJP saidthatthe
Kakyan Singh Govemmenthas only discharged
itsfunctions AMember of the status ofaformer
Chief Justice of aHigh Court sardthat Kalayan
Singh Governmenthas discharged ts functions
andfulfilled the mandate given by the people
What 1sthe mandate given by the people? The
Congress manifestiis veryclear The people of
this country has giventhe mandate to the Con-
gress to rule the counter for five years The
Congress s very clear inits manidesto thatitis
foranegotiatedsettiement Ifthatis not possible
the verdict of the court hastobe accepted |do
notthinkthe peopie of this country has given any
mandatethe ShnKayan Singhforthe demolition
of a place of workshup They may say tisa
disputed ructure but while participating in an-
other discussion, hon Member Shn Indrajit
Gupta has vary emotionally said that whether st
1S atemple oramosgue oradisputedstructure
itis aplace of worship So inallhumitity let me
ask them as to whetherthereis any justfication
in demohshing a place of worship 15 it the
mandate givenbythe peopie? ifso, why imme-
diately afterthe demoltion onthe 6th of Decem-

VAISAKHA B 1915 (SAKA)

1993-94Ministry 834
of Home Affairs

ber thehon Leader ofthe Oppostion ShnL K
Advani resigned his post of the Leader of he
Opposttion? ithas come inthe papers |donot
know whether he really meantit and ! do not
knowtowhom he has sen his resignation letter
Ifhe has sentthe properresignation lettertothe
hon Speaker ascontemplatedundertheprovi-
sions of the rules, the resignation letter would
havebeenaccepted Thisisalljusttogive an
impression to the whole country that some ofthe
leaders are also unhappy about he demolition
Butthe fact remains that all the leaders of the
BJP includingShnL K Advani |have great
respectfortum and|ampainedtosaythis were
physically presentin the operation of the demo-
Ition

SHRINITISH KUMAR Whythen doyou
have respectforhim?

SHRIACHARLES Sincehehappenstobe
the citizen of this great country | have respect
| have respect for all the citizens of this country

SHRINITISH KUMAR Do you have re-
spectforthose who have demolishedit?

SHRIACHARES thave respectforevery-
body (Interruptions) This i1s a secular
county (Interruptions) Sir thethen Chuef Minis-
ter of UP has given an affidavit to the highest
courtofthis country he has givenan affidcitto
the Government to the Home Ministry tothe
Presidentof India He hasfloutedthe affidavit
and|wonderwhetherthere will be acontemptot
the Cout when he saysthathe hasfulfriied and
dischargedthe mandate givenbythem So |
think the incident that happened onthe6th of
Decemberthatis the demolition ofthe place of
worshp, 1sthe greatesttragedy thet happenedin
this country, infree Independent india

So, I wouldonly request all the parties to
jontogetherandtrytoseawhetheran negobated
settiement in this hour of cnsis 1s possible
(Interruptions) wouldrequest the leaders ofthe
BJP and Left partres and other leaders 0 sit
together [tis not a rahgious issue Itisnota
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fundamentalist 1ssue, it 1s an 1ssue of the
secunty , survival andthe unity of this country
So, this has to be ensured and this has tobe
protected Duetopaucity oftimelamnot going
todeal, atlength, withthis 1ssue

Again, on the 26th of February, the BJP
wanted to take the country to reasons They
wantedtogive amessagetothewholenationthat
they are very powerful andtheycando anything
theyhke But, thankstcthe Home Ministry and
the dynami~ leadership of the Ministers that
suchasituationwas avertedandavoided The
natonwillbethankfultothem icongratulatethe
Government for the whole inthative and the
stepstakentoprotectthelfe andproperty and
to give a sense of secunty to the people of this
country

.

Then comingto Kashmir agamn | will very
verity brieply say that i1e BJP only want to
create problems there |ver, humbly ask them
through you, Sir t explam as to what is their
stand about Artici> 370 ofthe Constitution Even
today theysaythat Article 370 ofthe Constrtu-
tion Eventoday theysaythatArticle 370has
tobe abrogated andthey ask, why Article 3701s
there | cantell themthat itis because of the
shitrical reasons |f they are not aware of the
facts letthem go, leam study the history asto
how Articie 370 has been included by the
foundingfathers of the Constitution Noonets
nowcompetentto removethat Article, solongas
the pecple of Kashmirwant it

18.00hrs

Imay askthem, through you, whetherthey
want the terntory of Kashmir orthey want the
people of Kashmir Wearehereforensunngthe
protection of Ife and the valuable pretty of the
people of Kashmir On two occasions when
Palastan attacked the borders of our country, t
is ourbrothesrandsisters n Kashmirwhostood
firmandprotectedtheborders of ourcountry and
thus protected the country as a whole from
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foreign aggression and invasion It is these
people who, you now say are the traitors

Terronsm is avery unfortunate develop-
ment of this country We know that trained
terronsts are crossing our borders The only
way to protect our country from terrorism of
Pakistan Bangladeshandothercountnesisto
sealtheborders ofourcountry Urgentsteps will
have to be taken to protect the borders of our
country

Therewasa passing remark bysomeofthe
hon Members about Punjab The situationin
Punjab has mprovedremarkable buthon Mem-
bers on the other side are not happy to any that
Iwould Iike to ask themwhat was the sititution
in Punjab two year back we held Assembly
electionsthere There waselectionof the Mu-
nicipalty andthere was electionofthe Panchayat
More than 90 percent ofthe voters participated
in that election and now we have an elected
Governmentthere So, thecondition of Punjab
haschangedtotallyand|congratulate thepeople
of Punjab who stood firm and protected their
terntones Ultmately the peopie of Punjabhave
come to the mainstream Thatisevery happy
development | would request that this is the
exacttime whenwe havetsolve the problem of
Punjab finally

[ Transiation)

SHRI NITISH KUMAR Mr Deputy
Speaker, Sir, iti1s Seven O clock now please
extend the time of House by a few minites

THEMINISTEROF STATEINTHEMIN
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
ANDMINISTEROFF STATE IN THEMINIS
TRYOFPARLIAMENTARY AFFAIRS) (SHRI
RANGARAJAN KUAMARAMANGALAM) (a)
We wili do what Pandaya ji says

DR LAXMINAYAN PANDEYA, If it is
decidedthat allthe enlisted Mermbars will speak
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today and reply to their points will be given
tomorrow then extend the time otherwise ad
joum the House whenthe hon Memberswhois
speakmng concludes, Extendthe tme of House
by 19 minttutes

[Enghsh)

MR DEPUTY SPPEAKER You may
please compete withintwo miniutes sothatone
ortwomore Members get the chancetospeak
so, the time of the House 1s extended by 15
minutes

SHRIACHARLIES Sir lonceagaincon-
gratulatethe people of Punjabfor commgtothe
mainstreamand for keepingthe unity andmteg-
nty of this country

Much has been said about the Sarkana
Commussion On several occasions several
paragraphs of the Sarkana Commission Report
were quoted here sutingtheconvenience ofthe
occasion My fnend Nitish ji 1s here and he
knowswhat happenedwhenShnV P singwas
the Pnme Minister of the country Inonestroke
13Govemorswere shited fromtheirplaces like
lower Divsion clerks The Sarkana Commus:
sions very clear about the term of office of the
Governor, the mode of appointmentand mode
of termination of the Governors But when it
surted them, they dismissed 13 Governorsin
oneday Eversincethe present Government
hascometo power, the only Govemor removed
was Shn Thomas of Nagaland There was a
discussion in the august House and eventhe
Opposition parties didnotsupport himbecause
oftheway inwhich he was functioning

So, this Govemmentis always forkeeping
thevalues andthis Government has beenimple-
mentingthe recommendations of the Sarkana
Commussions |alsobelievethat the questionof
smaller States shallnowhaveto be taken

Commng to the autonomy of the States,
Oppostion s very keen aboutgving autonomy
tothe States and even the BJPP saysthatmore
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autonomy hastobe givetothe States butatthe
same time inrespect of Kashmirthey say that
Article 370hastobeabrogated |cannotunder-
standhowtheycanblowhotandcoidatthe same
time |feelthat more autonomywiiihave tobe
gwventothatState Thatonlywill helpthe federal
status of ourcountry

Bodo problem was there There was an
agitationforquite sometime Weare happythat
the Ministry of Home Affairs and the Ministers

havetaken strongsteps anda settiement has
nowredched

ForJharkhand also we are glad thatan
agreementhasbeenreached So Sir themain
problem of 1992-93was the problem of commu-
nal tension There was a great cnsis in the
country The countrywasfacingachaliengebut
duetoveryboldleadership ofthe Pnme Minister
andthe Home Ministerthatchallenge hadbeen
faced Thanks to the efforts of the Government
thatmostofthe problems are being sorted outin
spilte of the fact that some rehgious
obscurantism and fundamentalistforces were
raisngtherrugieads |donot chargeanyparty
ke that Becausethereare very goodpecplein
every party There are a few such forsees in
everyparty Itisveryunfortunatethatfundamen-
talism and obscurantism are finding a place
thera

Now, |willcome toMandal Commussion's
Report Myhon fnends ShnPaswanisnothere
Everybodyknowsthatthewhole recommenda
tion of the Mandal Commission has been pro-
jected on this nation with only with a political
motive Therewas nosenous attemptoreffort
made toimplementthe recommendations ofthe
Mandal Commission s Report InKersla, dunng
thelast25years 50percentofthe reservation
arebeing givento Scheduled Castes and the
backwardcommunites | have personatknowl-
edge and experence in the functioning of the
public Service Commission Inthenomalquota
10percentofthe reservation is being givento
the Scheduled Castesand every month, moni-
tonngisdone I, inanyDepartment, 10percent
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reservationis notthere, special recrutmentis
madein respect of Scheduled Castes Now S,
50percentofthe Heads of departments m Kerala
arefromScheduled Castes The Supreme Court
was very clear to say that the creamy layer
amongst thebackward communities shouldbe
dentiied Sir,this Congress Governmentis for
producingthe of the weaker of the weaker sec-
tions We are notforthe nch amongst weaker
sections So, | strongly saythatthe Government
will come forward with a legistation for giving
reservation only for the deservingandweaker
sections of the backward communities Itis not
thatthe entire reservation willbetaken away or
eaten away by a few handfuls amounts the
backward communities |am sorry to sayone
thing Mr Nitish Kumar i1s a very fine and
pleasingyoungman Youjustiookinto, You
helpthe poor Youdon'thelpthench |cangive
you hundreds of instances in Kerala where
reservationisthere There, thereservationis
taken away by the sons of IAS offices, the
childrenof bigbusinessmen or the higherstrata
ofthe backward community None of the chil-
dren who are really deserving and promising

gettingt

Ibelongtoabackwardcommunity Idon't
want reservation for my children But, in my
community, there are really deserving people,
theyshouldbe gventhereservation So, unani-
mously, youcome forward, letus sittogether
sort out the whole problem, and in this year, let
usimpiementthe reservation Thisisthe chal-
lenge which is being posed If you are for the
weaker sections, if you really mean business,
you come forward and don't go after Shn
V P Singh because he will betray you The
wholer backward community hadbeenbetrayed
by hm Because, he did not even give a list,
while 1ssuing a suo motu order, hke the Lord
Budha, onedaywidomhad suddenly dawn orum

syou The27 percentreservationhimtobegiven

*tothe subwardcommunications Theseareall
politicatgimmicks Youunderstand the reality
and dojusticetothe backward

Demands for Grants of the Ministry of Home
Aftairs and | congratulate the Minister for the
performance

{requestallthe people of this country, alithe
parties, to come together and face the chal-
lenges andto seethatthecnsis that the whole
nation isfacingis averted

[Translation)

DR S P YADAV(Sambhae) Mr Deputy
Speaker Sir, | nseto opposethedemandsfor
Grants of the Ministry of Home Affairs

46 years have passedsince India gotinde-
pendenceandthe Congress Govemmenthas
beenlooking afterthe Home Ministry for about
42years Ithasbeen framingrules, laws and
polices inrespect of the Home Ministerbutthese
ruies and poricies have created regionalism,
economicdispanty, unemployment, injustice,
dishonesty, bribeary, religions fanation,
injugstice difference, cultural .onfhicts, corrup-
tion in judiciary, slackness as well as corrup-
tionsandbnbary inallthe Government depart-
ments

Just now the hon Home Mimister was
making a statement about the reportof Verma
Commission appointedtolooking intothe case
of Rayiv Gandh's assessintation {would hketo
knowone thingonlyfromthe hon Home Miruster
as why no Congress worker or supporter was
presentat the site of assignation and non else
then Sn Rapv Gandhiwas killed inthe explosion
will it 1s a normal practice in the electiones
campagn thatthe workers and supporis always
remainforward andthe candrdates remainbe-
hind When Rajiv Gandinwas assassmnatedon
21stMaydunngthe electioneenngtharewas no
supporter or the leader of Congress with tvm
Only one person died and he was Rayv Gandhi
1 would ke to state in clear terms that the
Govemment may blameto any partyor person
fortbutthe Congress party 1s directly biamed
foritbecause there was noather persons within
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these and he was Gandhi

Alongwith this, | would hke to ask the
Congress as to whenthey had supported Shn
Chnadra Shekharthen theydidnottalktothenon
twoprovidingS P G They had supportedhim
andwith drew also onthe very pettyissue oftwo
police constables Whateverhappeneddunng
elections has happenedwith theirsupport At
that, time the Government was in powerwith
their support Afterthatanumberofatrocities
were committed on a numbers of MPs and
MLAs “AnMLA ShnMahendra Bhatrwas mur-
deredin Ghaziabadbutthe case ofthis murder
hasnotbeensotvedsofar The Governmenthas
notconducted any CBlenquriy inthis case

Earlier, atormer minister of Uttar Pradesh
Shn Sharda Proded Rawat was summered, but
the Governmentwas not at allmoved Willithe
Government allow such asituationto prevail?
Men in politics are being murdered | would
further ke to remind about he mcidentwhenthe
hon MemberofB J P Hann Pathakj,whoisat
the moment not present in the House, was
beaten by Police inGujarat Atthattime we all
hadpleaded thatthe Government shouldtake
some senousactionandwe hadalso submitted
aPnvilege Nationtothe hon Speakerbutthat
wasrejected Rather,the Govemmentwas laud-
ing the action of the police onthe very nextday
Itrs not good that the Governmentshould apph-
anceitgets an opportunity and became shy of
applead at the nght moment | would hke to
subrmit that rejecting a Privilege Motion is a
matter of shame for all Members of the House
paricularly when such a treatment was meted
outtoanhon Member

Secondly, | would like todraw the attention
ofthehon Minster, who s siting herethatan
industnalist ShnMukesh Jain of Fnend's Colony
, Dethiwas kidnapped and was releasedona
reason of aboutRs 2 5 crore Iwould ke to
know whather the govemment is taking any
action intus.regardornot | wouldlike tosubma
thatthe name of themspectorwhowasconduct-
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ingthe investigation in that case came in the
newspaperandtwasfurther allegedthathewas
himself involved in the act of kidnapping

Nowlwouldiketo knowwhetherthe Gov-
ermnment 1s keeping vision on these peaple
Besidesthere was onemore case of Kidnapping
inwhichas industnahist, ShnK L Sehagalwas
therelin The Governmentshouldaisoatree as
towhatisbeing doneinthatcase Thecasesof
action ofindustnalisis are increasing in Delhi
andNOIDA andndustnalists are fieeng NOIDA
When such events are taking place i and
around Delhi, we cannot then hope that the
Government will be able to check such events
inotherparts of the country

| would like to submit that while a tanker
carrying diesel was going from Mathura to
Sambhal, atownship mmy constituency on 20th
Apnl, sconundidenfied gunmenkilledthe dnver
Moh Kasimandabductedthe conductorJaved
nearJersspolice station Thewonder ofthetruck
1sMoh Nazim Nbodyhasbeen arrestedinthat
casesofar 12 000 htters oll was beingtaken
bythetanker 12,000kters ofollcannotbe stood
indrun? So it must have been stored in some
petrolpumpownder by somebigpersonality the
police:s nottakingany action inthiscase The
conductorof hetuck who was kidnappedhas not
retatened home so far The police inspector
postedin thatpolice station sidetracks the ssue
withacruelsmile onhisface | presumethathe
must be involved in the conspiracy

There was a unanimous demand in the
HousethattheS P and D M of Aligarh shouid
immediately betransferred They orderedfinng
onthe studente of Aligarh Muslim University in
which several students were killed The same
S P and D M are now evading nvestigation of
thatcase Swmilarly inquiry intothe case of theft
go 12,000 litters of diesels alsdbeing evaded
1 would also like to know from the Government
asthatlessonwearetakingfromsuchincidents

1 would iike to say that a wide range of
powers has been given tothe policeandithas
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become unresonable. They frame false fase
undersections 307 and 302 andsend innocent
personstojail. Ten tofifteen persons are put
behindthe bars formonths together underfalse
cases. Thereis jungle rulein Uttar Pradeshand
the Central Governmentis responsiblefor that.
You can go there to ascertain the facts that
innocent peopled are put behind bars under
sections 307 and 302 for months together
whereas thereis noprovision to keep aperson
jailforone month. Brinbe is take to relese them
fromjail and those who refuseto give bribe are
challenged. This is the state of affairin Uttar
Pradesh. Iwould liketodrawthe attention of the
hon. Ministerthat earlier therewasa provion that
anF.|.R, hadtobelodgedforinstitulingthecases
under section 302-307. This system, us still
there in Maharashifa.- There is a 'Lekh Pal’
system in the hill districts of Uttar Pradesh, but
in plain of Uttar Pradesh the system has been
abolished. In cases of hen us crimes coming
undersections 302 and 307 andtheinthe cases
of daeoity coming under sections 395-396if an
enquiry to the effect was not conducted by the
D.M. butto now the police have become arbitrary
becausetheyhavebeen givenextensive power.
There is no control over the people and the
situationinthe countryis theréfore deteriorating.

Iwould like to remind the number of prob-
lems that has been generated by the Govern-
mentduring the past 42 years. Thereis regular
discussion of these problems. N o matter
Whether itis ademandfor grants of the Ministry
of Home Affairs orof Defence, orthe issue of
Ram Mandir- Babri Masjid, they are all the
creation of the Government. During the period of
Janata Party Government, the peopie of the
Congress Party hadinstigated Bhrindranwaleto

raise the demandofseparate State of Kahalistan. -

Theyneverimaginedthathe Janata Party Gov-
emment would last for merely two and a halt
years, Consequently, whenthe Congress Party
headed by Smt. Indira Gandhicameintopower
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in 1980, they had then themselvestoface the
consgences of the demand for Khalisan. The
Govemmenthadto resorttoblue staroperation.
Subsequently, the Prime Minister of he country
hadto her life. Murder is a hen us crime, beit
of aPrime Minister oracommand men. Murder
isacondemningact. Butthefactremainsthatthe
history of the country had to witness such a
balckday. t, attimes, marks methink as towhat
are those rules of the ministry of Home Affairs
thatconnotative protectiontothe Prime Minister
of the country. If rules are like thatthen howcan
anordinary person feel secured. How ganthis
Government provide security to us. | would
however, like to congratulate the Government
for the fact that ever since Shri Beant Singh
assume the office of Chief Minister of Punjab,
there hasbeen aremarkable progress there and
peace is now prevailing there, butthere s, of
course, afreshthreatto the peace of Punjab.
Recently, hon. Arjun Singhjihad gonethere to
deliver a lecture on the problem of Punjab
organsied by Guru Nanak Educational Trust,
Hon. Memberof Parliament. Mr., Brarsaidthe
daybefore yesterday thathe was heckled and
was notallowed to speak onthatoccasion. The
Government is disturbingits own party Mem-
bers. then the Members ofthe oppositionparties
are boundtobetotally hopeless.

Sir.poticsn.de..‘.,.Pre\;ailsiq Punjabnow.
(English]

MR. DEPUTY-SPEAKER: That doesnot
goon record.
(Interruptions)

[ Transiation]

~ DR.S.P. YADAV: | would liketo request
thatthe Govemment shouidhelpthemin rersing
their polices. Only then some thing could be
one. " -

Sir, lwould, now ﬁhetospea_kiphélhing
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about Kashmir The Kashmirissue s raisedin
this House frequently whether tisto discuss the
question of extending President's Rulethere for
afurtherpenodof 6 months orwhetherthere are
otherissues tobe discussed EHorts should be
madetosulve the kashmir problem Talkingon
the question of Hindus andMushms willnotlead
to any soultion of the problem of Kashmir The
Government should notsuccumbto militant s
pressure Itshould take inihative to solve the
problem The Governmentshouldstatethatit
would recover landthat has been unduly an-
nexed by Pakistan which 1s known as Azad
Kashmir’ The Governmentis requiredtobe
offensive and it should announce that’ Azad
Kashmir isanintegralpartof india The Govemn-
mentis only becoming defensive onthisissue
Politics of Defence willnot work here Itis very
important to save Kashmit Shn Rajesh Pilot
has gone there today and | do not know what
would be tus achievements there We should
release the situation as it prevails in Kashmr
The State police are on the path of rebellion
there The hon Ministernevercasresto hold
talks with them to be able to know there de-
mands He shouldtryto knowthe reasons that
haveledthentogoon the path ofagitation Once
there was a police rebellion in Uttar Pradesh
also Evenatthattime therewasthe rule ofthe
same pohtical party inthe Centre as well asin
the State Dunngthatpenoditself thestudents
of Uttar Pradesh had launched an agiation in
Lucknow University Here, Iwould ke to submit
that police agitation s not a good sign | would
theretoreliketocite acouplethereinthe context
of Kashmir

“Aansu Me Kahin Dill Ki Taswir Na Jal
Jaye KagajNaSulagJaye TahnrNa.al
Jaye Barophile Fizaon Ko Pakyja Rakho
Rakho Varna Broad ke Dheron Me Kahin
Kashmir Na Jal Jaye "

Iwould also like to drawthe attention of the
Governmenttothe misuseof TADA ML As
M Ps and othermnocentpersons are being
arrestedunder TADA OnceaMemberciBJ P
was alsotaken intocustody under TADA The
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Government made the provision of TADA, but
now the Governmentis requiredto educate the
authonties asto when TADA should be applied
The police Officials must of whom are only
intermedhatesor B A passare not aware ofthe
provisions of TADA They should be made
aware of the defimtion of aterronst

Sir,there was one suchcase in Delhi itself
There 1sone Shn Padip Kumar Singh s/o Shn
ChandraNarayan Singh resident of Madhuban
districtof Bihar He was arrestedunder Section
25underafalsecase Thewitnesshasalready
saidthat nothingwas detectedin hispresence
{Interruptions)

(Interruptions) He was detained under
section 25thereafter TADA was imposed and
they are not freeing him in bail Why such
innocent people are being made cnminals? |
wantto retterate thatsuch people shouldnotbe
forcedto become cnminals

Sir everybody made a referencg of the
mncidentot6th December | donotwanttogointo
itin details butonly want to say thatdue tothis
incident there was a riot in my constituency
Sambhal inwhich21 peoplewerekilied Never
before Hind-Muslim riots have taken place
there, Sambhalisatngandhistoncaltownand
its 70 percentpopulations Mushms Intactthere
hadneverbeenany Hindu-Muslm riots inthat
town ThreeSub-Inspectorsofpoliceshotdead
threeyouth aged 10 20and 18ofat 10Q'clock
| have already sentletters to the Prnime Minister
andMinister of Home on 8th |havethecopies
ofthose letters with me butno actionhas sofar
beentakeninthisregard lalsowanttomention
the names of the persons died there they are
Mohammed Iran of Dhavarasi wvillage Akil
AhmadofUjhan lkaAhmadofDhakka Rajagart
Ali of Bankhen Alauddin ana Sardar Khan of
BawankhenandChaparral Singh S/OBalknshan
Mohammed Peela Khajana Sara Tareen |
havewrtten aboutthese tothe Pnme Minister,
Home Ministerand SSP and DM ofMoradabad
butthese have notbeendentified sofar (want
produce here a photograph of a person anda
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copyofthe F.1.R. The police say thathe has not
beenkilled, if it is so, then, he should be pro-
duced. | was presenting these tow things here.
|havebeendemandingitsince Decemberbutno
agtion has taken so far. Today | have got an
opportunity to raise this issue inthe House, |
would requestthe police togearchthemout.

Mr. Deputy Speaker, Sir Vice President of
Yuva Janta Dal Rafaqat Ali was attacked by
criminals on 27th In Ashok Vihar, Delhi. He
escaped somehow but his brotherMohammad
Salimwas killed by the criminals. No action has
beenintimated inthis regard. | requestthatan
early action should be taken in this regard.
(Interruptions) **

Mr. Deputy Speaker, Sira Congress Min-
isteris alsoinvolved in terrorist activities, this

photograph..**..Iwishtolaythemonthetableof

the House. Thisis very sorrowful.(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Deputy-Speaker, Sir, | amsorry.
He has to give notice, These things cannotbe
permitted..(Interruptions) The Ministerof State
" intheMinistryofhome Affairs Shri P.M. Sayeed):
sir, let him give a notice, according to the
procedue. Hejustcannotdo it..(Interruptions)

[ Transtation)

DR. LAXMINARYAN PANDEYA: Mr.
Deputy Speaker, Sirthese photographs have
already been published inthe newspapers of

SHRIP.M.SYED: Butifyouwatto arisea
issueinthe House, you must followthe proce-
dure. youcanniot raise anissue all of sudden.

“SHRI DEVENDRA PRASAD YADAV
{Jhanfharplr): Mr. Deputy Speaker, Sir, Minis-
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terfor Parliamentary Affairs have givenarefer-
ence of Parliamentary procedue thata notice
shouldbe given priorto leveling any allegation
onaMinisterinthe House, Butinthiscaseno
allagation has beenleveled againstthe Minister,
onlyithas beensaidthataninvestigation should
be made regarding the publishing of photo-
graphs and factual position should be ascer-

[English)

SHRI RANGARAJAN KUMARA-
MANGALAM: Sri, itis all very nice forthe hon.
Member to say that | have made a mention.
Suppose | makeamentionthatsomewhereitis
reported that particular hon. Member was in-
volvedinacase. Isthatan allegation or notitis
a matter of interpretation. When you make a
statementorcast an abpersion orin any form
canbe readtobe defamatory, youaresupposed
to have give anotice. Itis casting an appersion.
Itis casting a situation. It is not a question of
charge. lhis is not a House where we have a
judicalinquiry going on. So, there is no question
of charegs. ...(Interruptions) Do youwantthe rule
tobereadout?.(Interruptions)

[ Transiation)

SHRI NITISH KUMAR: Mr. Deputy
Speaker, Sir, the Minister of Stateinthe Ministry
of Parliamentary Affairs is deviatingfromthe
issue. The hon. Member has notleveled any
allegation he has only said that such photo-
graphshave beenpublished inthe newspapers
of Bhopal. You can verify whether these photo-
graphs are fake or this statemeritis untrue.

|Engtish]
SHRI RANGARAJAN"™ KUMARA.

MAGALAM: |amsorry, the hon. Member, Nitish
Kuamrji, isa memberotthe Panel of Chairman.

- ihopeheis atleastawareo! whattherule says.

- "Expumgedasorderedbythechar

Ithewants, | willtake the rule out and readitout
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tohim Youwilinotice thatthe rulespecifically
barredany evilapprehension

MR DEPUTY-SPEAKER Mr Nitish
Kumar the guestonisthatthe manwhowaswith
the Minister (Intarruptions)

SHRIP M SAYEED Mr Deputy-Speaker,
Sir, you are aproperpersonto educatedhim

SHRINITISHKUMAR He has notmade
any allegation against anybody

MR DEPUTY -SPEAKER It s not the
question of allegation, themanwho was with the
Minister

SHRI NITISH KUMAR For making any
allegation the Minister of Memberhas to give

propernotice, buthe s notmaking any allegation
here (Interruptions)

SHRI RANGARAJAN
KUMARAMANGALAM |would like to read it
out to you, Sir (Interruptions) Mr Deputy-
Speaker Sir, | would iketo read the rule out |
think it1s time that the Members should know
whattheyaretalking about (Interuptions) Okay,
agreed Hedidnot make an allegation

The rule says

‘No allegation of a defamatory of even
mcnminatory nature, shallbe made against
apersonormember unless adequate ad-
vance notice to the Speaker, also to the
Minister concemedis given andthe Minis-
ter may be able to make an investigation
imothe matterforthe purpese of the reply *

The objective 1s the when you make a
statement. the Ministerconcemed orthe mem-
berconcemed, even aMember, musthavethe
opportundyto knowthefactofwhatyouaretrying
tosayandinquire intothe matterandreply You
cannot stand up and say, | heard so and so’
against somebody ke |can stand up teday and
say that | have heard something abuot Shn
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NitishKumar Now, wouldhelike to respond just
like that/ Itis not done in parliamentary practice
Thereisafairplay Forexample, heisa‘creamy
layer’ Nowsuppose, hewill say,'Yes,lam’ |
know he will because we both belongto the
some creamy layers Butthe pointisnotthat
Thepointisthatthere is anintention behind this
rule Letus notiry devious ways to hurteach
other Sir lobject tothe deceives way of hurting
eachother

[ Translation)

SHRI NITISH KUMAR Mr Deputy
Speaker |agree toitthatifany allegationsare
tobe made againstany member a propernotie
shouldbegiven Butthe questionisthathe s not
making any allegationsagainstanyone (/inter-
ruptions)

[Enghsh]

SHRI RANGARAJAN
KUMARAMANGALAM Sir, itis defamatory
We are notto be quoted out of turn, but | would
hike to just say this for the purpose of clanfica-
tion SupposeitissadthatXand Y wereseen
in a photograph with a lady But see how
unfortuntareitis Thatisall Suppose nothing
moreissaidbeyondthat isthatoristhatnota
methodofinsinuatinganddefamingapersons?
Thereisamethodaboutalithisandletustohave
adevious method ofachivingwhatinthe rules
you cannotachieve Go through it properly, |
don't muind and give anotice

SHRINITISH KUMAR' | do notdisagree
withyou

SHRI RAMGARAJAN KUMARA-
MANGALAM It isthe way of defaming

[ Translation}

SHRINITISH KUMAR Heis mentioning
only about the photographs whic h has been
published Hewantthatclarification shouldbe
gven about it (Interruphions)
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SHRI RANGARAJAN KUMARA- [ Translation)
MANGALAM And that this 1s why a notice 1s
required SHRI CHHEDI PASWAN Shn

[Enghsh)

Theycannotgo onrecorduntiithe noticeis
given Otherwise the whole rule is defeated

[ Translation)

SHRI NITISHKUMAR Ifhe says with full
responsibility thata photograph has appearedin
which the Minister is shown with a notorious
person and he knows that Minister has some
relations with that person then it amounts to
making allegation Butheis simply mentioning
about the photograph and his intention was
perhaps to seekclanficationit (Interruptions)

[Enghish)

SHR! RANGARAJAN KUMARA
MANGALAM [would iketoclanfy |mustgo
onrecord Thisisa very mischievous attempt
ift may go onrecordtosay (/nterruptions)

MR DEPUTY-SPEAKER Mr Nitish, in
this case there is a photo which is displayed
showing that somebody 1s with the Minister
when you narrate this there 1s some sort of
intentioninit itis notacomphmentary one, tis
notthe praise that the Minister s such a great
men 1t 1s not that Here it indicates that the
Ministeris witha manwho s notof standardone
Thatisthe mainintentionbehindit Therefore it
youwantotsay is it nghtthatthe Minister was
withsuchaman forsuchyousetathingjustgive
anoticeandsayinsuchandsuchpaperis has
appeard ThentheMinisterwillbenaposition
to rebutitoracceptit Therefore kindly dont
produceithere

(Interruptions)

“*Expurngedas ordered by the chai

Kumaramangalam is companing ** with
woman (Interruptions)

[English)

SHRI RANGARAJAN
KUMARAMANGALAM Sir unfortunatetly itis
alanguage problem He does not understand
what X and Y mean he does not understand
Enghsh Thisisanaturalhang up ShnP M
Sayeed It should not go on record Sir Mr
Deputy-Speaker We willremove it

(Interruptions)

MR DEPUTY SPEAKER It s getting
Whenitis gettinglate many times the words
wilinot be under our control

Now you kindly conclude Youhave al
ready taken 20 minutes

[ Transiation}

DR SP YADAV Sir | would like to
submit about the objection raised by the hon
Minister my intentionto detame any one 1am
makingany allegation This photograph

[English]

SHRIOSCAR FERNADE(Vdaipur) 1ob-
Jecttoit He shouldgiveanotice

MR DEPUTY-SPEAKER If you reality
intendthat some idea 1s eghind that picture you
give anotice gicven.an opportunity to the
Minister The Ministerwillexpalintoyou Itts not
fair toi rauise it without giving due notice

SHRIP M SAYEED His name shouldnot
frompart of the prceedings
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MR DPUTY-SPEAKER Thatwillbe re-
moved

[ Translation]

DR S P YADAV We generally discuss
about the atrociies committed on harnjans,
womenandmnonties Generallythesethree
categories become vicims of atrocies and we
gsnerally discuss aboutthemin oneformorthe
other but what we say in the House 15 not
implemented ShnRam Vilas Paswan has ex-
plained indetails aboutthe etrocities committed
onhanjans Whethertisthe mcident of Chundur
Pipanya, Panvaroua oratany otherplace We
arenotinformed astowhatactionhasbeentaken
andthe qility persons have been purishedornot
Similarly the case of atrocities onwomen are
raisedbythe ladymembers inthe House andthe
discussion ramarn confinedtothe House only
and no actionis taken against the culpnts

Sometimes we seem to be divided on
Hindu-Mustiminesinthe House andit appears

VAISAKHA 8, 1915 (SAKA)

1993-94Mirustry 854
of Home Affairs

thatwe areclashingwith each other Thesetwo
cultures are iving together since quite along
time Mugal Emperor Akabarce marned
Jodhabai and similarly recentty Roshan Advan
marmed Salim PathonyainBombay Therefore
there s nothing toquarrel about tbuthe need ot
the houristo maintain goodwill in and oudside
the Houseto savethecountry Though, loppose
the demand for grants of the Ministry of Home
Affans Yetlwould ke tosaytothe Ministerof
State who i1s pesent in the House to make
imrovement in the fucntioingot he Ministry to
save thecountry otherwise the country would be

Withthese words | conclude

19.39hrs.

The Lok Sabhathen adjourned till Eleven of
the Clock on Thursday Apnl29 1993/
Vaisakha9 1915 (5aka)
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